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I
LOK SABHA

Monday, August 4, 1980/Sravana 13,

1902 (Saka)

The Lek Sabha met at Eleven of the
Cleck

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of Shri
M. V. Krishanappa, one of our for-
mer colleagues who passed away at
Bengalore on 1st August, 1980 at the
age of 62. Shri Krishnappa was a
Member of the First, Second, Fourth,
Fifth ang Sixth Lok Sabha from Kar-
nataka during 1952—62 and 1967—79.
He had also been elected to the Third
Lok Sabha but resignedq his seat be-
fore taking oath and was subsequent-
ly elected to Mysore Legislative
Council and became Minister of Re-
venue, Food and Animal Husbandry
in the Government of Mysore during
the years 1962—67.

Earlier he was Deputy Minister of
Food and Agricutlure in the Central
Government during 1952—62.

A freedom fighter, he participated
in the ‘Quit India’ Movement and was
imprisoned.

An - active parliamentarian, he
took keen interest in parliamentary
activities.

An agriculturist, he wag appointed
Chairman, Agricultural Priceg En-
quiry Committee in- 1953. :
1806 LS—1

A widely travelled person, he had
visited many countries. He was lea-
der of delegation which studied the
Agricultural Leap-forward in China.
He led an Indiap delegation to Japan
and Norway to study Fisheries in
order to encourage their development
in India,

A

He was a Member of the Indian
Delegation to the U.N.O. in 1973.
A social worker, he organised
adul; literacy campaign among min-
ing labour in Mysore.

He evinced keen interest in the
development of dairying, fisheries
and poultry.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying wour condolen-
ceg to the bereaved family,

The House may stang in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while.

ORAL ANSWERS TO QUESTIONS

Modernization of Telecommunication
System in Haldia Industrial Compiex

*817. SHRI SATYA GOPAL MISRA:
Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that the telecommunication system of
Haldia Industrial complex is far from
the expectation:

(b) if so, the details thereof; and

(c) the proposals of Government
to modernise the telecommumcatlon
system of Haldia?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Although Haldia Indus-
trial Complex has been provided with
two automatic exchanges at Haldia
Industrieg and Haldia Township, both
having STD facilities to and from
Calcutta, calls between the two Hal-
dia exchanges have to be established
manually,

(c¢) Plang have been approved and
equipment ordereq to permit auto-
matic dialling of the inter-exchange
calls between Haldig Industries and
Haldia Township. This js likely to
be installeg and commissioned during
the current flinancia] year.

SHRI SATYA GOPAL MISRA:
The problem of the telecommunica-
tion of Haldia Industrial Complex is
that there are three telephone ex-
changes sgituated at Chaitanyapur,
Durgachak and Haldia. If a persin
wantg to make g contact with his
reighbour through telephone iy be-
comeg a trunk call. Recently the
State Government of West Bengal has
given -recognition to the Haldia Deve-
lopment Board as a statutory body.
In thig context I want to know from
the Ministe; through you, Sir, whe-
ther there is any proposal under the
consideration of the Central Govern-
ment, and how long it will take, to
cover the Haldia Industrial Complex
and the area under the Haldia Deve-
lopment Board through single tele-
phone exchange with self-dial system.

SHRI KARTIK ORAON: Sir, as
hag been said although Haldia Indus-
tria] Complex Exchange and Haldia
Township Exchange are connected
through Calcutta and from Calcutta
to these two placeg the inter-exchange
calls between these two places, Haldia
Industries and Haldia Township, are
wanually operated, and it will take
some time before gubscriber trunk
dialling system could be provided
beween these 2 places, In any case
there iz anothe, place called Durga-
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chak at a distance of 5 k.m. from this
complex angd there a 100 Line MAX
I1I exchange hag been jocated. This
hag been opened at Durgachak It
hag at present 57 working connections
and 49 waiting list. There ig a possi-
bility of its replacement by MAX II
and providing dialling facilities bet-
ween this place and Haldia. Thig is
under consideration. There is also
another manua) trunk exchange work-
ing from Haldia industries which con-
sistg of two positiong of T-43 type.
That js long-distance Trunk Board.
That is in addition to the inter-ex-

" change call at Haldia. Thege centres

handle trunk calls for other partg of
the country also. Obviously there-
fore the hon. Member’s proposal is
also covered by thig arrangement.

SHRI SATYA GOPA], MISRA: Sir,
it is also an urgent necessity to con-
nect Haldia directly to Tamluk Sub-
divisional H.Q., Kalaghat Thermal
Power Project and Midnapore district
H.Q. I want to know from the hon.
Minister:

(a) Whethe, there ig any propo-
sal under the consideration of the
Government tg connect Haldia di-
rectly to Tamluk Sub-divisional
H.Q. and to Kolaghat where the
power project is under construc-
tion; and

(b) Whether Government is
thinking to have direct telecommu-
nication line from Haldia, Tamluk
and Kolaghat to Midnapore and
Calcutta?

SHRI KARTIK ORAON: I is pro-
posed to connect Haldia Trunk Ex-
change with Midnapore district head-
quarters and also with Xharagpur.
These two trunk circuits are expected
to be provided shortly. Regarding:
the other proposal of the hon. Mem-

ber, they have been noted fo, future
consideration.

sit TRiwr W sww ¢ T oY
* owry ®Y T { wiwr f “owrw
T, qwre dhrr’ g1 ow EAAT
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ﬂ‘{mt | 579 |ITX F7 9T Fqr facilities and with regpect to the
other township, he also mentioned

xT W fog & fomr 3—

Whether Government are aware
that the telecommunication system of
Haldia Industrial Complex is fay from
the expectation. ..

IR FT AqIq 7 FLH A AT
ATEA BT 6 ¥z T faar &
AT § ¥x 1@ &1 wel afsw
TAATGIRAY ATAT § WIT 3@ 7
At H ¥S T FET R fm_ LAELL]
¥ usgywEwA ¥ qX 0§ AT
aff 1 & yraTr wgw fE gfear o
at feafa § S w1 a@ w2
fx qreaw § N grewfes oxass
DX & Az WY gt LATAT A
2 a"l Tra gt §, ag efear &Y
A feafa & ay feafa 3w & 3%
HHTL AT FT &, A X§@ 1T F)
e A9l Tmy ge fw ¥ ¥ g
HYTT STATQT #Y ZIAT q€3C § ;I
faselY #T 9w ¥ WY a@aT &, w7
IF B TEALT T BT IO FW 7

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
The reply given by my calleague is
absolutely exhaustive. The Question
was whether the Governmen; i aware
that the telecommunication system of
Haldia Industrial Complex is far from
the expectation. He has pin-pointed
this and he said this is being manually
operated. These two complexes can
have a STD connection tg Calcutta.
But between these two complexes
which is practically in the same place,
somehow, iy so happened that it was
not connected up. That was a mis-
take that happened at the original
blanning level. Now it is being rec-
tified, and these two are being con-
nected. He said that in the financial
year these two will be connected with

that that would also be connected.

SHRI R. P. YADAV. What about
part (a) of the guestion?

SHRI C. M. STEPHEN: Part (a)
of the questiofi is: “whether Govern-
ment are aware thay the telecommu-
nication system of Haldia Industrial
complex is far from the expectation?”
The answer is that there are two
automatic exchangeg which are in
existence now. There are {wo ex-
changes—one is at Haldia township
and the other s a¢{ Haldia Indus{ries.
Both are automatic exchanges. Both
are connected with Calcutta, But
there is one defect. Although they
are connected with Calcutta, these
two exchanges which are neare- to
each other, are not connected. Now,
this is being rectified,

W. T T fay : wsaw wEIeT;
goeaeeqr w1 g1 e fad
g &-—us faeet & Wit ow faaies
Ra ¥ 1 wF ¥ a8 weowgee § fw
zg fradzy #t g I awe
Fta ATHY @y Afea oAar F
fag s feelaeT ¥ wigw # gO
DT g A o7 Y WY gy wrar R
14fAg #a7 T #7 gy § fr
Nt gfewr sacwgiw) w1 aw ¥
f& zg feareT ®Y g ax e
FTA ATAY JrAqy ...

weW WENA® . d_i 9T XEET
T JEAF & | SHAT WEA )

Students Learning Hindi in Non-
Hindi Speaking States

*g818. SHRI N, E. HORO: Will the
Minister of EDUCATION bhe pleased
to state:

(a) the names of non-Hindi speak-
ing Stateg which have shown their
interest in learning Hindi language;



7 Qral Answers

(b) whether there has been any
incresse in Hindi learning students in
non-Hmch speaking Stateg durig the
last three years; and

(c) if g0, the detailg thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) to (c¢). The information
ig being collected from various non-
Hindi speaking States/Union Terri-
tories and will be laid on the Table
of the House.

SHRI N. E. HORO;

WEqE Y, FATA FT JATT ALY
T 11 faegw = &,

This is not a big thing. 1 would like
to know from the hon, Minister
whether he would collect the infor-
mation and place the same on the
Table of the House during this Ses-
sion.

SHRI B. SHANKARANAND:

gAY F§ ST WA W feman
& =T g guar ww v & afws
Y sy qiaWA §  CHHAIA G,
wTg &1

The moment it comes to us we will
lay it on the Table of the Houge.

MR, SPEAKER: Give him the
information.

PROF. MADHU DANDAVATE: 1
would like to know from the hon.
Minister whether he is aware of the
fact that one of the eminent edu-
cationistg of this country—he was the
Vice Chancellor in two Universities—
Acharya Narendra Dev had suggested
that to popularise Hindi in the South
we should encourage the people in
ghe North to study some South Indian
fanguage in the North so that there 1§
veciprocation in the South and Hindi
will become popular in the South.
What is your response to this?
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SHRI B. SHANKARANAND: This
is a different question altoggtl;er

MR. SPEAKER: You express your
opinion about it.

SHRI B. SHANKARANAND: The
response of the Government ig that
we have tried to introduce the 3-
language formula for this purpose
only that the Hindi speaking States
should learn Some language of the
non-Hindi speaking Statep go that
the non-Hindi speaking Stateg will be
encouraged to learh Hindi

st wwat W e AL
wgRT, te¥a ® WRT § R g
wrq g8 I s.fwg

& SAT |31 § ¥V AT Y
w1 owiew g fa oW feger W
gvg & agi fert snewmT wfwfa
ST S g SuW R I W1 SRS
¥ wtar g 7

[T qEAT ST qg Wl oSITR Y
g0 . fe o fod wdT wsw @
TGl T *oI4T9A1 « S Fom g &
ag %1 fgrar v g g g7
MR. SPEAKER: Next question.

)} TrATiAT fAs . AU SEE et
SEn @ j.wpE wae g fa el
werg #1% wfufad o wagax wmasto ¥
Tt - F i & FEFE @
W § ? & tgd w.o T usq, w,
g gl9g § qA1 wg ST §T &qT
grerg g.ar 7
MR. SPEAKER: Next question.

Request for Higher Sugarcane Price

+
*819. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI B. V. DESAI:
Wil] the Minister of AGRICULTURE
be pleaseq to state:

(a) whether the committee © e
Indian Sugar Mills As;&:xahdh éb&gh

met recently ih 'Bangalore decided
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shiit h stitotsty thinimum eane
price for the 1980-81 should be raised.

(b) it so, what are the other sug-
gestions made by the above comm't-
tee; gnd

&) néw many of ity recommenda-

ﬁ?"“ﬂt have been decépted by Govern-

menit aiid Wow many rejected?

THE MNINISTER OF AGRICUL-
'ﬁmm AND RURAL RECONSTRUC-

ON (SHRI BIRENDRA SINGH
RXO): (a) Yés Sir.

(b) The other suggestions made by
the committee are—

(i) Crusherg in Sugar factory
areas should not be allowed to
copmmence crushing for the next
season before -1-1981;

(ii) No new licenceg for crushers
should be issued in factory areas;

(iji) Restoration_ of the system of
licensing of power kolhus in fac-
tory areas for crushing their own
surplus cane;

(iv). Applicataion of levy to
khandsars;

(v) Parity between taxation on
vacuum pan sugar and khandsari;

(vi) Regulation of inter-State
movement of gur and khandsari
by permits;

(vii) Erhanéémefit of purchase
tax on gur;

{viii) Regulation of cane sup-
phgg tq, crughers anq khapdsari
GAftS ’oger‘ txig in the résérvéd areas
3t thé factories throlugh the cane
coopérative societies;

. (ix) Bonding , policy for cane
supﬁy to the sugar act¥of-ies;

(x) Levy prices of sugar to be
Bised on minimusn cane price; dhd

(ix) Adéqudte credit facilitfes
for the industry.

(e) The @xing of the minjhum
eane price for 1980-81 season M

alfeddy ufidér consideration ot the
Gbverriment in consultation with thé
State Goveinments. The other sug:
gestiong by the Indian Sugar Mills
Assdciataion, which Were recently
received, are being examined.

{ s

'SHRI M. V. CHANDRASHEKHARA:
MURTHY: Sir, we all know that
our sugar policy in the country all
these years hag been an unsuccess-
ful one. The sugarcane production
and the area under sugarcane culti-
vation has been declining to a
greater extent. Even a situation had
arisen in the northern part of the
country that sugarcane was useqd and
sold as fire wood, even cheaper than
fire wood. In view of this, I would
like to know what assurance or
guarantee the Government propose
to give to the sygarcane growers to
encourage theni tb Briflg' moré area
under sugarcane cultivation. If s,
what are the detaily thereof?
Secondly, on account of the price
increase of the fertilizers, petroleum
products and other inputs does the
Government propose to incCrease the
minimum sugarcane price? If so, by
how much and when?

SHR]I BIRENDRA SINGH RAO: I
do n#® agree that the policy followed
by Government in respect of gugar
hag not been successful. The only
thing is that it wag not properly im-
plemented during the last three years.
In the first instance, the previous
policy Wwas abandoned suddenly in
1978. Then after experimenting it for
an year, the dual pricing system was
again introduced. And again, certg{n
other measures which should have
been taken before revertifig to the
same system, wereg,not taken. They
should have been taken. This Govs
ernment is taking particular care tor
see that sugarcane growers get @
fair price for their sugar cane. And
I can assure the hon. Member that
the same conditions ,Which prevailed
last year, which resulted in_reduc-
tion of the area under sugar cané,
w, h{mt be allowed to be experience®
a
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- SHRI M. V. CHANDRASHEKHA-
RA MURTHY: Is it g fact that the
APC is emphasising the need to evolVe
an integrated cane price policy by
the manufacturery of sugar, khaif®-
sari and gur? If so, what is the re-
action of the Government?

. SHRI BIRENDRA SINGH RAOQO:
We have received a report from the
APC, That report was received in
February, about sugarcane support
price; and then again, after we re-
ferred it back to the APC imme-
diately after raising the fertilizer
price, another report hag come; and
that iz under the consideration of the
Government. We have written
the State Governments asking Ior
their views as also to sugar pro-
ducers ang other farmer-leaders.

Y Twwiim faw A
waT off & & qg o wrear §
TS ¥ 9wy AW FT gew  Fowa<-
few 9T g @@ F@ @,
Xfer qar o @A F mrar @ fw
TF Y g 97 N gfagai § AR
Tr Y feara a0 ofegdl w1 woy
AT & 1wk Gy ¥ frwadr
9.5 wfgwa fawaat 2, afsa@Qay
%R0 ¥ o Wfawg =M wW-wwW
IFY WY w7 fasseY &, 3@ F 4
¥ AT F w% 9T 9maT g1 @
wfesy & 9 &1 weg ag A &
fad e @ X §o gaT Nivwr
vy fs fgrs #Y of &1 o= @
aeg fay wi§ fopat a7 wix
1 ), wi§ fwwy fewd @, an
oY wuT ¥ T WY ow g W
faer 7

waR & qeF 1 o Ag FY
91T E, AN v sTAmag § fwaw
#Y feara Y SfRQT § wor 2T &,
wfww feawrgw smg 9. 5 Sfawa et
B wikgatomg 9 Wfama T §
v fad sar wmig W1E AT WrAWTA
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s1d & faw #6t fx a) s Qe &
Teq fax 7

SHRI BIRENDRA SINGH RAO:
We cannot differentiate, if the same
farmer supplies sugarcane to 2
different factories. There can be a
defect with the factories; and with
the sugarcane also. He might have
cut the sugarcane 2 days earlier.
That reduceg the recovery. The
minimum support price is fixeq for
the entire country. And this iz the
minimum support price. The fac-
tories also pay much more than the
minimum support price, as happened
this year. Upto Rs. 25 to Rs. 26
per quinta] was paid by the factories
to the farmers. So, this minimum sup-
port price ghould not be very rele
vant in this matter. The support price
ig fixed for the entire country, .

st v e o AT, @R
I AT FT L IAT A 14T |
A FgY FT HAWS a8 9T % ¥qv
frraY ¥ afawr o3 wiar @ a1
mal fagw aqm f& awr §9 a@y
z< foara ®Y ox & qow fad, *R
et gemegem ) ® gawr
FICEIHRTYT ATRAT §

T WA ¢ qE IR e
¢ fzar 1

st g fag 1 & wrAElg
qaY AT ¥ WHAT ARAT f—

g &Y W 77 w1 e fratow
T o7 G §; 99T qEifedT ¥ @
#iw B § I8 frar-fand v @ oWy
T W fag B W mw W
Wl g fx FQE-FAT T94qT
o framal ¥ @ ®1 wEw  awEan
39 &1 qaara §Wa  qT P}
z&@ ¥ fad v gro W€ gy
~ﬂt?m§€qtmfm‘(r(

xR
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WoNE WHIEN :TY % AT WY
W owwr &

st Wit fag «w ¢ w0 wT
T F ANIMA 9T §T I ¥
fastT AT WAT T, ¥ T WWI
¥ w1 ae s adt & e faewr
gaifadwa ¥ @iy oY & f& oW =71
w15 ¥ fsar ong, afsa
*F wry x1 afgw Foray Qar @,
& 9T &Y wrr 37 fear a1 wwar g
T ¥ ¥8aT WIS gar afasr agy
gFar |+

wrAg qeeq A qor fF #ar gw
W1aTT 4T 9T FUA By AT FW@,
Sg® faY  wraer FAr gwr &
w1 fawent sxTaT 8 SH ®HT SFIET
¥ SATAT WA EF FU B
T fET WT o TIWT & ST A/ WY
gex FUX & fad T T W@ §
#Y qgr WY g9 TPeag A 7a1 & fw
9 AME W w1 @l wT
W' & M foaar ¥ewr awve @
qre ¥ gAT &, 9§ F AR =9
qrw® azT faw 2 ErwEr @ arer
W@r g WX TIAT H 9 FWT WY
TEY TRT ¥

Conversion of Telephone Exchange
at Navsari into Auto-Exchange

*820. SHRI C. D. PATEL: Will the
Ministey of COMMUNICATIONS be
pleased to state:

(a) whether there is any plan to
tonvery Navsari (Distt. Bulsar, Guja-
rat) Telephone Exchange into Auto-
Exchange; and

(b) if so, when it ig likely to be
taken up?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) It is the objective of the P&T De-
partment to automatise all large
mAanyal - exchanges .including Navsari
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ag early as availability of financial
and material resources permits PDe-
tailed Plans and Project for an auto-
matic exchange at Navsari will be
prepared after a site for a new build-
ing is available.

(b) A suitable plot of land for an
automataic exchange building has
been selected and action for its acqui-
sition ig in progress.

SHR! C. D. PATEL: Mr. Speaker,
Sir, at the outset, I submit that the
very perusal of the reply does not
reflect the correct picture. It is a
very sorry state of affairs that the
information supplied by the hon. Min-
ister i5 not correct. As for as Navsri
is concerned, it is the biggest city in
Bulsar District. Small cities 1like
Amalsad, Anaval anq Basada have
been provided with Auto-Exchanges
whereag Navsari for the last 35 years,
despite the demand, has been equip-
ped with the old central battery
multi-purpose system. I would like
to know from the hon. Minister—
there was a scheme formulated gsome
time back calleg ‘Nationa] Switching
Plant Scheme’—whether that scheme
is still in existence and being imple-
mented; and whether Navsarj city is
being covered by the plant. Lastly, T
would like to draw the attention of
the hon. Minister to how his reply is
incorrect. Part (b) of his reply says:
“A suitable plot of land for an auto-
matic exchange building has been
selected and action for its acquisition
is in progress.” This reply ig so in-
correct that let the hon. Minister
inform us whether any acquisition
proceedings have been commenced,
leave aside the award under section
11; but whether any notification under
sections 4 and 6 of the Land Acquisi-
tion Act has been issued. I also put
the question to the hon, Minister.
Whether the survey number can be
given by him.

MR. SPEAKER:. You ¢an put a
pointed question.

SHRI C. D. PATEL: My pointed
question is whether survey number
and the proceedings are there or not.
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SHRI KARTIK ORAON: Nothing
would give me more pleasure than to
keep an Auto-Exchange at Navsari
sira;ghtway, as far as possible. But
there are certain limitations. Thig
Navsari is at present serveq by man-
udl exchanges of 1680 equipped capa-
city with 1842 working connections
and g wditing list of 511 as on 31-3-80.
There are certain difficulties for going
in for the Auto-Exchange, because,
first of all, we have to get the land
for the building to be constructed.
(2) We have to make sure that we get
thé Auto-Exchange equipment. Now,
so far as the project report for this
Auto-Exchange is concerned, so many
fﬁing‘s are involved. The first thing
is about the land. The hon. member
has said that the question of acquisi
tion of land is taking a lot of time. I
think the hon. Member should try to
persuade the State Government to see
that the land is available as early as
possible. An action is jn hand to
acquire a piece of land at Navsari. For
acquiring a piece of land at Navsari,
we are having negotiations through
8. B. Garua College Trust. This Col-
lége is prepared to spare an area of
about 8 acres of land; and as and when
this is available, we will go ahead.

far as this Auto-Exchange is con-
¢€rned, it takes quite some time; and
it has got to be planned: and in fact,
the present production capacity of
supply from ITI is hardly sufficient to
cater to the expansion requirement for
the etisting Auto-Exchanges. I can
agssure the hon, member that if every-
tﬁi.ngs goes well, then, tentatively it
is ptoposed to allot equipment from
4 néw c¢ross bar factory at Rai Bareil-
ly in 1984-8% programme. If by that
time everything goes well, then we
will commission the exchanges in 1986.

Prostitution

*821. SHRY ARJUN SETHI: Wil] the
Minister of SOCIAL WELFARE be
pleased to state:

(&Y whether thére are some States
il the countfy where prostitution s
in praétieés
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(b) whether Goveétnrg8dy lhave
framed any scheme to deal with this
serioug threat which ig responsible
for many ‘ill§ anf pfobi€my of the
society; and

(c) if so, what action Gevernment
have detidéd to take in this regdfd?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). A statement is laid on the
Table of the Sabha.

Statement

The Government of India enacted
the Suppression of Immora]l Traffic in
Women and Girls Act, 1856 ‘which has
been in force all over the cotintry,
except Sikkim, since 1958.

2. The Act prohibits prostitution in
1ts commercialised form. It also pre-
hibits prostitution in any form in, or
in the vicinity of, a public place or in
any area, when so notifled under sec-
tibn 7 of the Act. The pfoblem of
prostitution as a complex and deep
rooted social evil is nevertheless
known fo persist in many places, par-
ticularly in cities.

3. The enforcement of thig Aet is
the responsibility of the State Gov-
ernments and Union Territory Admij-
nistrations. The Act hag been amend-
ed recently with g view to removing
the difficulties and lacunae experienc-
ed by implementing agencies, The
Government of India also psaists
voluntary organisations to undertake
measures agdinst prostifution by
establishment of Short Stay Homes.

4. Thig Act also provides for setfing
up of protective homes, and corrective
Institutions for the care, protection,
training and rehabilitation of women
ahd girls rescued from thé vice of
prostitution.

SHKT ARJUN SETHI: Thé hon.
Minister in hiy stitément Pap stated
that in spite of the bist ¢iuvly #f e
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Government arid the eddctment of
various lawg thig practicé has not been
abolisheéd. May I ask the hon. Minis-
ter by what time will this practice be
abolished? Will the hon. Minister
speak to the concerned State Govern-
ments so that they are more particu-
lar to see that this is abolished?

SHRI B. SHANKARANAND: As
the House is aware prostitution can
never be stopped anywhere. We
enacted the Suppression of Immoral
Traffc in Women and Girls Act, 1956
which came into practice in 1957 and
the State Governmentg are enforcing
this. Many State Governments have
taken very serious steps to stop this
practice. But I cannot givt the dead-
line by which date the entire prostitu-
tion can be stopped.

SHRI RATANSINH RAJDA:. This
is @ very serious matter and I hope
the hon. Minister would wunderstand
the seriousness of the gituation. It is
a fact and I agree with the hon. Min-
ister that this problem éannot be solv-
ed easily. This is the oldest profes-
sion on earth and as you say it cannot
be wiped out. There are zocial] and
economic implications. Ag far as this
guestion is concerned, I remind the
hon. Minister that there wag a film
named ‘Pyaasa’ which has given a
- challenge to all of us, all the leaders
of the society, especially the MinisteéTs
which includes you and Shri Stephen
and others.

MR. SPEAKER: Not the ex ones.

SHRI RATANSINH RAJDA: The
film song says

qee F @IAAFY wi 7w
Iafest, & gz o feam

I do not know whether the Ministers
have gone there. My pointed ques-
tion is—there are regular systematic
organised gangs which are trying to
implicate girls of tender age into this
profession. In the city of Bombay
#irls mestly from Andhra, Kerala, etc.
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ars brodghlt and systamatie gengs
vg rk and trade i humiln flesh like
this. Merely passing the Suppression

: Immotal Tfaffic in Women and
Girlg Act will not help. Will the
Central Government pass a new law
and inform the State Governments to
launch a concerted drivé to wipe it
out with the help of social workers?
Will your Governmeént tédke it gerious-
ly and do it?

SHRI B. SHANKARANAND: The
police alone or the law alone cannot
prevent and stop this provision.

PRO¥. MADHU DANDAVATE:
Ministers.

SHRI B. SHANKARANAND: Nei-
ther the Ministers, the Opposition
leaders nor the ex-Ministers. Prosti-
tution is detestable, but is linked to
social and economical conditions, Not
only the developing countries but also
the most developed countries have
not been able to stop thig heinous
practice. This is dependent on many
factors like poverty mostly and the
lack of social awareness. Unlegg the
society as a whole reacts to this pro-
fession, I do nbf think Government
alone wﬂl be able t6 stop this.

(Interruptions)

Perhaps, the hon. Member is aware
of these gangs.

SHRI RATANSINH RAJDA: I am
aware of this as a social worker., Your
Maharashtra Chief Minister, Shri
Antulay, has visited thoge dens.

SHRI B. SHANKARANAND: I am
not saying that any social worker
should be ashamed of knowing such
gangs. FEveryone knows how these
things are done and how people are
thriving on this profession. I cannot
deny the responsibility of the Govern-
ment in this matter and the Govern-
ment has to take action.

st wrce gao T ¢ TeTETATX
A & whyo § feqx 7@ wwrT forw
< gfer JEATgR wTe Ayw w7 oy
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SHRI B, SHANKARANAND: Gov-
ernment is not aware of this.

SHRI ARIF MOHAMMAD KHAN:
This is a very serious matter. The
place where Jawaharlal Nehru was
born, is a part of the red light area
of Allahabad. I would like to know
whether the Minister will give some
instructions to the State Government
to stop this?

MR. SPEAKER: It has been
brought to his notice and he will loock
into it.

PROF. N. G. RANGA: Are Yyou
answering on behall of the Minister?
It is really a very serious matter. He
should say something on this.

ST GTCo QAo TEW : TATEIIR T
g & aum FREET TR QL
q W § WX HdY wged B ErEm
# oy A [y §

SHRI B. SHANKARANAND: It
whatever the Member has said, is a

fact, it is a very serioug matter. Gov-
ernment wil] look inito the matter.

SHR] KRISHNA CHANDRA HAL-
DER: Before 1 put the question, I
want to tell the hon. Minister that in
socialist and communist countries,
there ig no prostitution,

Some time back, there gppeared a
newg item in the papers that in the
State of Karnataka, which is the home
State of the Minister, there is , system
of ‘devdasi’, that is a feuda] system and
by this gystem, the Scheduled Castes
and Tribal girlg are forceq into this
profession, .This system is there in
Bangalore and some other places of
Karnataka. I would like to know
from the hon. Minister: whédt gteps
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Government will take to stop this
feuda] practice of ‘devdasi’ gystem?

SHR] B. SHANKARANAND: What
the hon. Member in the beginning said
that there is no prostitution in socialist
and communist countries, I am not
aware of this.

(Interruptions)

May 1 say that ‘I’ means the
Government, not Shankaranand?
But what the Member gaid is about
the system of deva-dasi prevailing in
certain partg of Maharashtra and Kar-
nataka and certain parts of Andhra
Pradesh. 1t ig a fact that among the
lower classes there is a system which
is calleq ‘deva-dasi’ systemm where the
women do not marry but it is said that
they marry God in the name of reli-
gion. This is a]] done in the name of
religion and such young girlg are, in
the name of religion, brought into the
field of prostitution. It ig a shame for
all of us to have such a custom which
1s gtrengthened and gupporteq by reli-
gion to tolerate in this country. But
may I gay that wherever there is no
deva-dasj system or the like of it
there ig prostitution, and deva-das
system alone ig not responsible for
this?

MR. SPEAKER: Are you going to
take action against that?

SHRI B. SHANKARANAND: Sir, the
Act is there and the Government will,
take action according to that.

Cocoa Production, Export and its
Processing

*822. SHRI  GEORGE JOSEPH
MUNDACKAL: Wil] the Minister of
AGRICULTURE be pleased to state:

(a) whether Government are aware
that cocoa production in the country
ds surplug and its prices have gone
down from Rs. 18 per kg. to Rs. 3.30
per kg. and actually there are no
purchasers now;

(b) the reasons why Government
are not coming to protect the margi-
nal farmers by fixing a minimum price
ang exporting the cocoa beans to
U.8.S.R. or to any consuming country;
angd
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(c) whether Government prepose
to construct a cocoa processing fac-
tory in public gector or in co-opera-
tive sector to consume this valuable
food product?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V., SWAMINATHAN): (a)
and (b). As per information received
from the State Governments, there has
been an increase in production of
Cocoa. International prices of Cocoa
beang in the past were higher and
since bulk of the requirement was
being imported, loca] prices were cor-
respondingly higher than they are now.
There is no restriction on the export
of Cocoa and the item can be export-
ed by any exporter to any country
including U.S.S.R. Kerala Cooperative
Marketing Federation is purchasing
wet cocoa beang from farmers at
Rs 5.30 per kg.

(c) The State Government are con-
sidering the establishment of Cocoa
Processing Units,

SHR] GEORGE JOSEPH MUNDA-
CKAL: sir, for the last five years, the
Government of India the State Gov-
ernment and other agencies have been
encouraging cultivators to plant more
cocoa. Anyway, now the production
is more and we have produced a lot
of cocoa in our State. Unfortunately,
the price has crashed from Rs. 18 a
kilo to Rs. 5.30 a kilo for wet beans.
The APC is fixing the prices for other
agricultural] commodities. Why can’t
the Government assure a minimum
price or a fixed price for this cocoa?
Now, at Rs. 5.30 per kg. the Marketing
Federation of Kerzaly ig purchasing and
Why can’s the Central Government
purchasing wet beans and they are
not purchasing dry beans. Ang the
cultivators are finding it very difficult
to qispose of their commodities.

(b) Russia is purchasing a lot of
cocoa from West African countries.
Why can’t the Central Government
try to gell it or export it outside the
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country g0 that we can retain the
price and give a subsidy to the culti-
vaters. The international price is less
and so the Government can give sub-
sidy also to the cultivators and en-
courage them.

(c) Now, the cultivators are between
the devil and the deep sea. The State
Government is saying that the Central
Government hag to get up cocoa pro-
cessing unitg and the Central Govern-
ment ig saying that the State Govern-
ment is doing it. Actually both are
not taking any steps for getting up the
processing units in our country. The
multinational company, the Cadburys,
hag only encouraged cultivators to
plant more cocoa and now they have
withdrawn from the field. So, 1 re-
quest the Minister to take gome initia-
tive in this regard. The Central Gov-
ernment must take some steps to set
up some cocoa processing unit be-
cause nobody knowg the know-how
and technical details. So, we have to
have technical collaboration with for-
eign countries to get up some cocoa
processing units in our country.

MR. SPEAKER: No question? It is
Only a request,

(Interruptions)

SHRI R. V. SWAMINATHAN: Sir,
cocog is grown in this country mainly
ag a mixed crop in the coconut and
arecanut gardeng areas. This practice
has been recommended by the Govern-
ment of India to supplement their in-
come. Cocoa can be exported to "any
country, the hon, Member himself can
do it. Why should Government come
into the picture?

MR. SPEAKER: He wants that steps
should be taken to gafeguard the in-
terests of the farmerg,

SHR] R. V. SWAMINATHAN: We
are taking all measures to safeguard
the interestg of farmers. It is being
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ulda Kéts not only by Cadbiryd, Gieré
are other parties also using it. Nearly
2,000 tonnes of dry cocoa are being
uséd in this country.

SHRI GEORGE JOSEPH MUNDA-
CKAL: Eighty per cent used to be
consumed by Cadburys, but now they
are not purchasing. They are doing
some humbug, and not giving proper
price. They were giving free seed-
lings 1o farmers, but when they find
that there ig surplus production, they
are depriving them of the benefit.
That is why Government of India
shoulg take the initiative to export it
to help the farmers, because the State
Government cannot take up that ree-
ponsibility.

SHRI R. V. SWAMINATHAN: There
was a Strike in the Cadbury factory
and that is why they were not able to
purchase. Now that strike is over,
and they wil] come forward to pur-
chase. Also, regarding export, the
government ig examining the question
how best we can do it.

SHR1 SUBHASH CHANDRA BOSE
ALLURI: Cadburys were giving seed-
lings and also fertilisers to the farmers
some time back, and many farmers in
Karnataka s well ag Kerala have
grown cocoa, but what is happening
now? May I know whether Govern-
ment are aware that imported cocoa
which is of inferior quality is fetching
a higher price than the superior qua-
lity cocoa grown in this country? By
t.king the plea that Indian cocoa is
inferior or that it containg some ingre-
dient which is not googq for chocolate
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So, will Government establish & pro-
cessing plant by themselves, so that
they can export it t};rdugﬁ STC or
co-operative societies or some other
agency? May I know whether Gov-
ernment are thinking in these terms?

SHRI R. V. SWAMINATHAN: Yes,
Sir, we are thinking in terms of set-
ting up a processing plant. Hitherto
the import was under OGL, but now
we are canalising it only through the
STC. We wil] alsp watch and see
whether the imported cocoa is neces-
sary. If it is not, we will use only
our own cocoa,

MR. SPEAKER: He wants to know
whether you have gtopped exploitation
by these companies.

SHR] R V., SWAMINATHAN: We
have stopped it. If the imported
variety igs inferior, why should the
users give a higher price? They will
give only the proper price.

Relaxation in Prohibition Policy

*823. SHRI KUNWAR RAM: Will
the Minister of SOCIAL WELFARE be
pleaseq to state:

(a) whether all States are relaxing
the prohibition policy; ang

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B, SHANKARANAND):
(a) and (b). The information is being
collected from the State Governments
and will be 14id on the Table of the
Sabha.
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SHRI B. SHANKARANAND: OfM-
cially, the Bihar Government has not
informed us. What we have known is
from the press reports.

o |AT W AP ¥QT ag
W R ! ¥T TR T F QT R
HTT &7 qar & gt & ?  d-fae-
AT FT aglA g dg |

SHRI B. SHANKARANAND: 1In
Bihar, the prohibition wag introduced
by an Ordinance in 1979 and gince the
Government of Bihar did not take
steps to renew the Ordinance or make
it into an Act, the Ordinance lapsed
and the position has gone back to
what it was prior to 1-4-1979

M AT TR HAT I A
Y q1q 2, W WA = w7 wnea
FIH FT T LT «ZF IST B,
g, uwafaegg #FT sHIT FE F
ACGT GIFTT 4A AT Erg a w
F@IT & goar =igar g fo wle-
g § TRy AT g9, T B
giff AT g—3m T FT TR
WY gTAEY §, EY _9l ¥ &F GGV
Hrfe graear afcaqa wrar wed §-
& ag N RIS FQIT A& & 99
W@l g, waFIdr W&y ¥ ady, «qifa
AT Feq10r qAT 1 F194 g fw
TS FT FATY FI—HAT H{IT
wATagiXY ®1 AT AT AER €
a1 gafed ¢r § AT TEW ¥ AT
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SHRI B. SHANKARANAND: 1
agree with the hon. member that this
ig very bad. Drinking ig very bad and
excessive drinking is still bad.

MR. SPEAKER: Drinking ¢of milk
cannot be bad.

SHRI B. SHANKARANAND: To
drink and to be intoxicated iz very
bad.

MR, SPEAKER: That is right.

SHRI B. SHANKARANAND: There
was a 12-point programme in 1875 and
the Governmenty had then issued
guidelines. ..

SHRI JYOTIRMOY BOSU: Is he
talking as a Health Minister?

SHRI B. SHANKARANAND: 1 am
talking as Social Welfare Minister.

SHRI JYOTIEMOY BOSU: He
should read the articles in Lancert, a
journal of the British Medical Asso-
ciation.

SHRI B. SHANKARANAND: There
were certain guidelines issued under
the 12-point programme, where the
Government took certain steps for
effecting prohibition. Thereafier, in
1979 or so, the previous Government
also issued certain guidelines to stop
drinking and being intoxicated Pro-
hibition was to be enforced within
four years by the previous Govern-
ment. But unfortunately, they could
not remain in power for four years.
The present Government is very much
interested in seeing the poor people
healthier. We are concerned with the
health and the well-bé?ng of the poor,

SHRI RATANSINH RAJDA: What
about the Directive Principles”

SHRI B. SHANKARANAND: We
have our own guidelines and the
guidelines which we had issued in
1975 are still there. We have not
revoked them. The Central Govern-
ment have not made any change as
far es the prohibition guidelines are
concerned. It ig for the State Geovern-
ments to enforce it.
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“47. The State shall regard the
raising of the level of nutrition and
the standard of living of its people
and the improvement of public
health as among its primary duties
and, in particular, the State shall
endeavour to bring about prohihi-
tion of the consumption except for
medicinal purposes of intoxicating
drinks and of drugg which a‘e in-
jurious to health.”

zafqq & ag Fg1 g g =
% ITH q7 AW WAGIET 9T &
1 g aws o gt & waw w6
gz foqr 97, &t feT o g &, ar
7 g dfagm & Tyfeea frfauss
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T GIHRTT F7T g8 F2W f5 &7 fooer
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SHRI B. SHANKARANAND: At
leagst we are not aware of any such
businesg transactions as the hon.
Member i aware of. Let us not in-
troduce a political element in the
question of prohibition which is a
national issue. I request the political
leaders not to introduce an element
of politics in this social problem. The
hon. Member read out the Directive
Principle enshrined in the Constitu-
tion. May I tell the House that the
whole problem is whether the Direc.
tive Principles should be taken above
the Fundamental Rights and whether
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they should be enforced in a court of
law? Thig is where we have to think
very seriously. Of course, thé Gov-
ernment have tg enact laws to enforce
the Directive Principles, 1 do agree.
I do not mean to say thay Directive
Principles should_remain as Constitu-
tional provisions only. They are there
toc guide the Government, to enable
them to enact laws. In this case, as
I said, prohibition has to be enforced
by the State Governments We have
issued our guidelineg to them.

Y crfaen AT nEgey
TRy, §IT TATT FATE 7

~

mea WEIR : MEIHIE & qqT-
fas 2zx ¥ fom fagr & fE orom aw
FIT I

o T fa@ma qreETe . F9Tag asy
qvETY #1 faarw F |y foew ?

weast wgvRw : fa faar &0

SHRI BHAGWAT JHA AZAD:
While 1 appreciate the Minister’s
statement that they have not changed
anything in the guidelines of 1375 and
do adhere by the call of the Father
of the Nation that prohibition is a
must and it should nqot depend upon
the revenue for the State, may 1 know
what are the reasons that, in recent
times, the States one after another,
are scrapping prohibition? Why do
they get encouragement and support
for the scrapping of prohibition? Why
did Bihar State Government do it, I
want to know? If he has not changed
the guidelines, why they did it? Have
they given up the call of the Father
of the Nation: Prohibition, come what
may, whatever be the loss of revenue?
What happened to that?

SHRI B. SHANKARANAND: Many
States are not willing to enforce pro-
hibition in the fear of loging reyenue.
The Central Government were not in
a position to make good the los§ of
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revenue. That is the reason why they
are following their own policies of
prohibition.
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SHRI B. SHANKARANAND: We
are all aware that illicit distillation
was flourishing wherever there was
prohibition.

WRITTEN ANSWERS TO
QUESTIONS

Non.payment of U.G.(. share of
money to West Bengal

*824. SHRI SATYASADHAN CHA-
KRABORTY: Will the ~ Minister of
EDUCATION pe pleased to state:

(a) .whether the University Grants
Commission has stopped paying its
share to the Government of West
Benga] for the payment of salaries in
the U.G.C. scales of pay to the college
teacherg since 1979.

(b) whether the State Educatior

has approached the Union

Government to see thaet the payments
continue; ang

(c) if so, what steps have been
taken to see that the college and uni-
versity teachers of West Bengal do
not go without salary due to the non-
payment of UGC share of money to
the State Government?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Financial assistance provided by
the Central Government, and not by
the University Grants Commission,
for implementing the U.G.C. scales of
pay was payable to the State Govern-
ments only upto the periog ending
March 31, 1979.

(b) No, Sir.

(¢) Does not arise.

New process of manufacture of im-
expensive and nutritious milk pro-
ducts for rural areas

*825. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Central Food Tech-
nological Research Institute has
evolved a special process for manu-
facturing inexpensive and nutritious
milk products for exclusive rural mar-
keting;

(b) if so, the details thereof;

(c) whether the new technological
development is being shared with
other State Dairy Development Cor-
porations; and

(d) if so, the progress of dairy
development and milk technology in
Madhya Pradesh?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) to (d). The Central Food
Technological Research Institfute has
not evolved a process for manufac-
turing inexpensive milk products for
exclusive marketing in rural aress.
However, thé Institute has developed
a process for manufacturing a pro-
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duct called Miltone which is made
from a combination of groundnut
protein isolate and milk and which
has been found acceptable as a sub-
stitute for milk. In some States, pro-
jects for manufacture of this product
are under implementation but the
implementing agencies are not neces-
sarily State Dairy Development Cor-
porations. As far ag Madhya Pradesh
is concerned, no such Miltone oroject
has been initiated in that State.
However, an integrateq cattle cum
dairy development project with assist-
ance from the International Develop-
ment Association is under implemen-
tation.

Admission facilities to Harijan Adivasi
Studeats in renowned educational
institutions

*826. SHRI SATYANARAYAN JA-
TIYA: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether facilities for admission
in renowned educational institutions
are available to talenteq Harijan-
Adivasi students for study at primary
and secondary stage with the assist-
ance of Government;

(b) whether facilities of admission
and of boarding in Central Schools
have been made available to Harijan-
Adivasi students and if so, the naines
of the places where such facilities
have been provided; ang

(¢) whether Central Government
propose to open an institute for im-
parting special education to Harijan-
Adivasi boys at primary and second-
ary stage?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) The Government have a Scheme
of Scholarshipg in Approved Residen-
tial Secondary Schools under which
educationagl facilities are provideg to
meritorious children of lower income
groups who are otherwise unable to
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avail themselves of the opportunities
of studying in good residential second-
ary gschools, Under the Scheme, 500
scholarships are awardeq every year
to students the income of whose
parents/guar8ians does not exceed
Rs. 6,000/- per annum. Selection of
awardees is made on the basis of an
all-India competition. 15 per cent and
5 per cent of these scholarships are
reserved for candidates belonging te
Scheduled Castes and Scheduled Tri-
bes respectively

For the benefit of the children be-
longing to weaker sections of society
in rural areas, there is a Scheme of
Scholarships at the Secondary Stage
for Talenteq Children fromn Rural
Areas. During the current year,
22,500 scholarships are proposed to be
distributed @ 4 scholarshipg for Com-
munity Development Block, 2 addi-
tional gscholarships per Tribal Com-
munity Development Block and one
scholarship each to a talented Sche-
duleq Caste child in each Community
Development Block with 20 per cent
and above Scheduled Caste population.
During the current year 2.500 scholar-
shipg are exclusively reserved for
candidates belonging to Scheduled
Castes and Scheduled Tribes.

(b) 15 per cent and 7% per cent of
fresh admissions in each Kendriya
Vidayalaya (Central School) are re-
served for the children of transferable
employees belonging to the Scheduled
Castes and the Scheduled Tribes res-
pectively. Hostel facilities are gene-
rally not available in the Kendriya
Vidalayas.

(c) No, Sir.

Retrenchment of Staff in Modern
Bakeries, Ujjpin

*g27. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that on 1
March,WISBO, Moadern Bakerles (Ingia)
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Ltd, Ujjain retrenched 103 workers

+ who have been working in the plant

for about 8 to 7 years when the plant
was owned by the Food Corporation
of Imdim;

(b) whether it is a fact, that when
the plamt changed ownership from
F.CJI % Modern Bakeries they had
anmoumeed that there will be no
retrenchment; and

¢e) if so, the steps being taken to
take back these 103 retrenched
workers?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). No, Sir. There
sy beem mo retremchment of regula:
employees from the Ujjain FPlant
tstsem over by Modern Bakeries from
the Food Corporation of India. How-
ever, there were 103 casual employees
who were engaged by the Food Cor-
poration from time to time depending
uppn their needs. The Modern Bak-
er®es (Imdia) Ltd. will also use them
as sawmls as and when required, on
their existing termy and conditions.

(¢) Does not arise.

uskaa Development in Maharashtra

+338 SHRI R. K. MHALGI: Will
the Mimigter of WORKS AND HOUS-
ING be pleased to lay a statement
showing: .

¢a) the cities in Maharashtra whuch
have been selected for the Central
Goveraments scheme of integrated
urban development;

¢b) whether the Government of
Mabkarashtra have submitted the
details of each of the schemes for such
citiegs for further sanction;

(c) if so, of which cities and when;

(d) when the final sanction 18 to be
given for such schemes; and

34

{e) what are main features of the

scheme and nature of financial asgeisi--
ance by the Centre?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. ¢. SETHI): (a)
Under the Centrally Sponsored
Scheme for Integrated Development
of Small and Medium Towns, Central
financial assistance in the form of
loan has so far been given to the Gov-
ernment of Maharashtra for integrated
projects relating to the following

towns:—

Name of Components for Amount

town which central - of

. assistance was assis-

_ given tance
(Rs. in
lakhs)

Barsi Agricultural Produce 1'50
Marketing Yard and
Industrial Estate.

Parali Vaija- Sites and services 2° 50

nath

Manmad Upgradation and wi- 15

dening of roads and
construction of two

low level bidges.

(b) and (c). In addition to the pro-
jects mentioned above, project reports
for the following towns have also been
received from the Government of
Maharashtra  in February 1980 for
financial assistance under the gcheme:

1. Yavatmal
2. Washim
~ 3. Ratnagiri
4. Satara
5. Amalner
6. Baramati
7. Parbhani
8. Kamthi.
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(d) The project report for integra-
ted development of Yavatmal will be
taken up for consideration by the
Sanctioning Committee along with
similay projects received from other
State Governments, The  project
reports in respect of the remaining 7
towns have been scrutinised and the
State Government has been requested
to furnish additional information in
relation to  these projects. These
projects will be taken up for consi-
deration of financial assistance aftler
the necessary clarifications/additional
jinformation are received from the
Government of Maharashtra.

(e) The Scheme for Integratcd
Development of Small and Medium
Towns envisages provision of financial
assistance by the Government, of India
for selected items of development to
the State Governments/Union Terri-
tories to serve the integrated develop-
ment of selected small .and medium
towns. The following are the main
features of the Scheme:—

(1) Central financial assistance is
provided on matching basis in tne
form of loan not exceeding Rs. 40
lakhs for any one project.

(2) The following components of
the integrated project are eligible
for Central financial assistance:- -

(i) Land gcquisition and deve-
lopment relating to residential
aechemes, including sites and
services.

(ii) Traffic and transportation
40 subserve the shelter and em-
Ployment component of the pro-
ject, including construction of
reads and improvement/upgrada-
tion of existing roads, but exclu-
ding purchase of motor vehiclea.

(iii) The development of man-
dis/markets, provision of Indus-
trial Estates and provision of
sérvices and facilities for the
benefit of agricultural] and rural
development in the hinterland.
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(3) The following components of
the integrated project are to be
founded from State Plans:—

(i) Slum improvement|upgrada-
tion, urban renewal and small-
scale employment generation
activity. va e

(ii) Low cost schemes of water
supply, sewerage, drainage and
sanjtation.

(iii) Parks and playgrounds,

(iv) Assistance for the purpose
of making modifications, wherever
necessary, in city master plans te
permit mixed land use.

I FT AWM G IAFTEETS
F IQRA qQT AWH

829. =t WA =TT TOM: FAT W
AT g Fqard B FqT 4 7
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(&) afz sawt =1 wfgs savr
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Posts and Telegraph facilities in
Jaipur

*830. SHRI MANPHOOIL SINGH
CHAUDHARY: Will the Minister of
COMMUNICATIONS be pleased to
state: oo

(a) whether it is a fact that Jaipur
has a large number of residential
localities where no post or telegraph
services exist and the people are
suffering in these areas for non-
availabi%ity of the mails;

(b) whether it is alsg a fact that >
large number of these colonies do not
have any post office or a telegraph
office;

(¢) whether it is also a fact that
representations and complaints to the
postal authorities in this regard have
proved in vain; and

(d) the measures proposed to

improve the situation?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) No, Sir. It is not a fact that
Postal and telegraph facilities are not
available in a large number of resi-
dential localities in Jaipur.
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(b) It is also not g fact that a large
number of colonies in Jaipur do not
have any post office or Telegraph
office.

(c) No complaints or representations
regarding insufficient number of post
and telegraph offices are reported to

have been  received by the Postal
authorities of Jaipur in the recent
past.

(d) For further improving the post
and telegraph facilities in the city, the
department is considering opening of §
more post offices during the current
financial year.

Hot-line connection with Foreign

Countries
*831. SHRI MOHD. ASRAR
AHMAD: Will the Minister of
COMMUNICATIONS be pleased to

state:

(a) whether any hot-line (telephone
or telex) rconnection exists between
India and other countries;

(b) if so, the names of the countries
and the year from which it so exists;

and

(c) whether it has been successful
and how?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) No, Sir.

(b) and (c). Do not arise.

S.T.D. between Vidisha-Bhopal and
Raisen~Bhopal

*832. SHRI PRATAP BHANU
SHARMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether S.T.D. system is pro-
Posed between Vidisha-Bhopal and
Raisen-Bhopal;

(b) if so, the progress of this system
and when it was proposed to be set
up; and *

(¢) by what time this work will be
completed?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) So far proposal has been drawn
wp for introducing S.T.D. system
between Vidisha and Bhopal only.

(b) The S.T.D. Scheme between
Vidisha and Bophal was included in
the 1976—83 Plan. After detailed
planning, orders have been placed for
the transmission system and switching
equipment.

(c) Subject to the availability of
equipment, the work is likely to be
completed by 1983.

Foreiga Collaboration in Animal
Husbandry ang Vegetable and Food
Food Processing

*333. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE Dbe
pleased to wniate:

(a) whether Government  hava
taken steps for foreign collaboration
in the field of Animal Husbandry and
Vegetable and Food Processing; and

(b) if s0, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
FION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir.

(b) There are 18 approved and
en-going foreign assisted projects in
the field pf Animal Husbandry. The
foreign collaboration is with Australia,
Denmark, Switzerland and U.K. in the
areas of cross breeding of sheep and
cattle, establishment of Frozen semen
banks, establishment of veterinary
laboratories, training programmes,
ete. There is no foreign assisted On-
going project in the field of vegetable
and food processing,

Urda im Central Schools

*834. SHRI F. H MOHSIN: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Urdu is included in the
curricula of the Central Schools for
Middle and 10 plus 2 courses;
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(b) if so whether it is being taught

in these schools and the locations of
such schools;

(c) whether Government will con-
sider the desirability of making arran-
gements for teaching of Urdu in
those States where a sizeable popula-
tion speaks Urdu and give the students
option particularly at the middle level
to take either ‘Urdu’ or ‘Sanskril’ as
one of the subjects; and

(d) ¥ not, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Urdu is taught as an
additional language in those Kendriya
Vidyalayas (Central Schools) where
20 or more students wish to learn it.
The information regarding Kendriya
Vidyalayas where Urdu is presently
being taught is being collected and
will be laid on the Table of the Sabha.

(¢) and (d). The Kendriya Vidya-
layas are primarily meant to provide
uninterrupted education to the children
of transferable Central Government
employees. All the Kendriya Vidya-
layas throughout the coldntry have the
same syllabi and common media of
instruction. It will be difficult to
make regional variations with refer-
ence to local linguistic considerations.

Provision of Schools and Colleges in
Newly Developed Colonies of D.D.A.

*835. SHRI KRISHNA PRATAP
SINGH: Will the Minister of EDUCA-
TION be pleased to state:

(a) the progress sg far made, by
the Education Department to provide
primary, middle, high, higher secon-
dary schools and colleges in the newly
developed colonies of D.D.A, where
plots of land were allotted to the low
and middle income group people in
1975-76 through draw of lots under
the 20-Point Programme; and
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(b) the ressons for slow progress
and when the work on the project is
likely to be accelerated?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The information is being
collected and will be laid on the Table
of the Sabha as soon as possible.
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Pay Scales of Life Guards and
Pickers at LLTs

6586. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of
EDUCATION be pleased to state:

(a) whether it ig a fact that the

scale of Pay has been prescribed by
the Government of India for the
life guards of swimming pool and

pickers of gymkhang of LLT.,
Kanpur and other places except
Tamil Nadu;

(b) if so, the details of the pay
scales prescribed;

(c) whether it ig also a fact that
the life guards and pickers of ILT.
Madras, belong to Scheduleg Castes
and they face financial hardship
without regular scale of pay; and

(d) it s0, how many Scheduled
Castes are employed ag life guards
and pickers and when they will be
given regular service ang regular
scale of pay?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No Sir.

(b) Question does not arise.

(c) and (d). Out of 9 Life Guards
at IIT Madras, 2 belong to Schedul-
ed Castes. OQut of 16 Ground and
Picker Boys 14 belong to Scheduled
Castes. They are engaged by the
Swimming club and students Gym-
khana on daily wages basis and paid
out of their collections. They are
not employees of the Institute and



43 Written Answers

hence the question of giving them
regular service and regular scale of
pay, does not arise.

Complaints of Corruption in Food
for Work Programme in Rajasthan

6587. SHRI CHATURBHUJ: Will
the Minister o RURAL RECONS-
TRUCTION be pleased to state:

(a) whether all the District Collec-
tors in Rajasthan have received
complaints of corruption in connec-
tion with Food for Work Programme;

(b) if so, the
complaints; and

number of such

(c) the action being taken by Go-
vernment and reasons for delay im
taking action thereon?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURB
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) 1022.

(c) Of the total 1022 complaints,
168 have been foundq baseless on em-
quiry, 851 are under investigation and
in 3 cases, 3 Sarpanches have been
suspended after enquiry.

Combining of Telephone Exchanges
at Pravaranagar, Kolar and Belapur
in Maharashtra

6589. SHRI BALASAHEB VIKHR
PATIL.:

SHRI CHANDRABHAN
ATHARE PATIL:

Will the Ministe; of COMMUNICA-
TIONS be pleased to state:

(a) whether there is a sanction to
combine the telephone exchanges
presently at Pravaranagar, Kolar
and Belapur in Maharashtra for
ensuring efficient performance be-
cause the area is domimated by in-

dustries,  educational institutions,
hospitals and progressive agricul-
turists; and
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(b) whepn the proposed telephome
exchanges are to be combined?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). The facility for provid-
ing group dialling between Shriram-
pur, Kolhar, Pravaranagar, and Bela-
pur towns has been sanctioned.
Equipment ig under installation. It
is hopeg to commission the scheme
during current financial year.

Loss of Foodgraing

6590. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total loss incurred by Go-
vernment due to pilferage of food-
grains during transit, inadequalte
storage arrangements ang by insects
and rats during 1979; and

(b) what steps have beep taken or
are proposed to be taken by govemn-
ment to reduce this logg in futuree

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The net gtorage and transit (im-
cluding voyage) shortage amounting
to 3.05 lakh tonnes of foodgrains valu-
ed at Rs. 44.23 crores occurred dur-
ing 1978-79 in the Food , Corporation
of India which is equivalent to 1.3
per cent of purchases and galeg dur-
ing that year.

(b) The Food Corporation of India
has taken various steps from time to
time to minimige the shortages. Some
of the important steps takem are:

(1) The storage godowns are cons.
tructed on modern scientific lines.

(2) Transportation in open
wagons is avoided to the extent pos-
sible especially during the monsoon
period. When the open wagons are
used, they are covered by tarpau-
lins and secured in position by
ropes. They are examineq enroute
at important check points with re-
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gard to their security. Open wagon
consignmentg of foodgrains are ?L
most always hauled by special
trains on which the railway provide
their protection force ag escort.

(3) Stocks stored in open are
stacked on wooden crates and
covered with specially fabricated
wateyr proof polythene covers which
are lasheq by nylon ropes to pre-
vent damage. The polythene
covers are periodically replaced to
ensure best protection.

(4) The watch and ward have
been tightened at the storage de-
pots.

Consumption of Sugar in 1977-78

6591. SHRI BHIp@ SINGH: WwWill
the Minister of AGRICULTURE be
pleased to state:

(a) the State-wise per capita con-
sumption of sugar in the year 1977-
78; and

(b) month-wise total consumption
in each State in +he -.ear 1977-78?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) A statement 1 ig attached.

(b) A statement—II iy attached.

The above figures relate both to
levy and freesale sugary for the period
1-10-1977 to 15-8-1978 and only to
freesale sugar for the period
16-8-1978 to 30-9-1978 under decon-
t_rol policy. Moreover, the consump-
tion of freesale sugar is based on the
despatches of freesale sugar made by
the factories to the licensed dealers
In various States, since subsequent
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movement position is not known in
the absence of statutory control on
prices and distribution of freesale

sugar.

Statement
APPENDIX-I

State-wise per capita consumptior of sugar in 1977-78

sugar year.

State Per capita
sugar
consump-
tion in
kg/annum
for 1977-78
sugar year

1. Andhra Pradesh . . . 516
2. Assam, Arunachal Pradesh

Mizoram and Meghalaya . 6- 06
%. Bihar. . . . 4°42
4. Gujarat & Dadra Nagar

Haveh . . 10- 47
5. Maharashtra . . . 12' 10
6. Kerala & Lakshadweep 6-98
7. Madhya Pradesh™ 5°19

8. Tamil Nadu & Andaman . 6-88

9. Karnataka 6:49

ro. Orissa 3-72

11. Punjab = . . . . 16-36

12. Haryana . . . . 10° 44

13. Rajasthan . . . . 6 32

14. Ustar Pradesh . . . 577

15. West Bengal . . . 6 72

16. Jammu & Kashmir . . 555

17. Delhi. . . . . 1416

18. Himachal Pradesh . . 6-85

19. Manipur . . . . 3 24

20. Tripura . . . 4724

21. Pondicherry, Karikal Mahe &

Yaman . . . . 769

22, Goa, Daman & Diu . . 8-73

23. Nagaland . . . . 740

24. Chandigarh . . . 17 10

25. Sikkim . . . . 533
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Development of Triloky Colony
New Delhi

6592. SHRI A. C. DAS: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the progress made by the
authorities in the development and

utilisation of the vacant jcquired
areas of Triloky Colony Bapu
Park, Kotla Mubarakpur, New

Delhi and when ia it
completed; and

likely to be

(b) the progress made to survey
the released portion of the said
colony for residential purposes for
levying development charges on the
plot/house owners and when it is
likely to be completed?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). The Municipal Corporation
of Delhi has reported as under:—

“The layout plan of Triloky Colony
wag approveq by the Standing Coms.
mitte vide its resolution No. 919
dated 21-12-60 subject to certaim
conditions. Omne of the conditions
for the approval of the layout plamn
was that the coloniser will develop
the colony within a period of ome
year of the approval of the layowmh
plan.

Subsequently the revised layout
plan wag approveg for a portion of
the colony comprising 86 residem-
tial plots. Normally ag per prac-
tice, the colonizer is tp lay the ser-
vices. However, in this case com-
plete services were not provided by
the colonizer and the plot holders’
Association has been requesting the
Corporation for allowing building
activities and to provide the ser-
vices. On the request of the plot
holderg action was initiateg to pre-
pare the estimates for the defl-
ciencies for providing the deficient
services but neither the plot holders,
association nor the colonizer has
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cooperated to get the gervices check.
ed. The Association has also not
supplied the services plan to the
Corporation for checking the gser-
vices, It hag alsp been reported
that on the site unauthorised cons-
truction has come up and it wil] not
be possible to develop the area as
per approved plan. Under the cir-
cumstances it has not been possible
for M.C.D. tp allow construction jm
this colony.”

Building for Central Government
Officen

6593. SHRI S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total amount of rent paid
by Government during the year
1979-80 for renting private build-
ings including those of the N.D.M.C.
for housing the officeg of various
Ministries and Departments of the
Government of India in the Capital;

(b) how long it will take the
Lodhi Road Office complex to be
ready and shift some of the Offices
and the savingg likely to
accrue therefrom;

in rent

(¢) what is the stage for dispers-
ing some offices outside Delhi espe-
cially to the South; and

(d) how long it will take to house
all the Offices in the Government
buildings and this recurring expen-
diture avoided?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (d). The information ig being col-
lected and will be laig on the Table
of the House.
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BDwral Gedewn in Ratmagiri
Diwtriog

6588, SHRI BAPUSAHEB PARU-
LEKAR: Mill the Minister of RURAL
RECONSTRUCTION be pleaged to
stade:

(a) whether any godowns are con-
structed in Ratnagiri district and
Colaba district of Maharashtra uader
the scheme oy Rural godowns;

(b) it so, how many such godowns
are constructedq and if not, the rea-
sons therefor; and

(¢) whether such godowng are to

be constructed in these areas in the
near future? .

THE MINISTER OF STATB IN THE
MINISTRY OF AGRICULTURE

(SHRI R. V. SWAMINATHAN):
(a) No, Sir,

(b) and (c). No proposa} for the
construction of rural godowns in the
above 2 districts has so far been re-
ceived from the Government of Maha-
rashtra under the scheme of thig Mi-
nistry for establishing a national grid
of rural godowns.

Applications for Telephome commee-.
tiong in Asansol zmd Durgapur

6596. SHRI SUSHIL BHATA-
CHARYYA. Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of applications for
getting telephone connections pend-

ing at Asansol and Durgapur sepa-
rately; and

(b) the steps so far taken or pro-
posed to be taken for providing them
telephone connections?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) 83 at Asansol ang 167 at Durga-
pur,

(b) Work for providing connections
is in progress. It jg5 expected that
mostly ali those in waiting list at
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present will have been provided con-
nections by end of this financial year.

Steps for Quick Respomse frem
Telephone Exchanges of Delhi

6597. SHRI M, RAMGOPAL
REDDY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are
aware that the telephone operators
in Delhi Exchanges do not attend
to calls quickly and thus cause great
inconvenience to the subscribers; and

(b) if so, what steps Government
propose to take to ensure quick res-
ronse to the telephone calls by the

operators in the Telephone KEx-
changes? ~

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR! KARTIK ORAON):
(a) No Sir, operators atteng promptly,
however most of the manual services
operate on a queue basis and when
the traffic ig high subscribers may
have to wait for an answer.

(b) The immediate golution is to
add more position and operators,
which the Department ig doing pro-
gressively. However many of the
cally are due to othe, facilities such
as STp and local services not func-
tioning to the satisfaction of the subs-
cribers. The Department ig proposing
to expand and modernise these ser-
viceg considerably and thus lesse, the
load on the existing services, which

in turn wily lessen load on the normal
services.

International Rice Testing Programme

6598. SHRI AMARSINH
RATHAWA.
SHRI DAULATSINHJI
JADEJA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether an international rice

testing priogramme was conducted
recently;
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(b) the names of the countries

participated; and

(c) the names of Indian varieties
approved?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. The International Rice
Testing Programme ig in progress in
collaboration with International Rice
Research Institute, Manila. s

(b) The countrieg participating in
this programme are:

Nepal, Pakistan, Sri Lanka,
Afghanistan Iran, Iraq, Saudi Ara-
bia, Turkey, Japan, Korea Taiwan,
Burma, Indonesia, Thiland, Laos,
Vietnam, Malaysia, Philippines,
Bangladesh and Bhutan from Asia;
Brazil, Colombia, Cuba, Mexico,
Peru, Uruguay from Latin America;
Italy from Europe; Egypt, Ethiopia,

Sudan, Benin Cameroon, Guinea
Bessau, Ivory Coast, Liberia,
Malawi, Mali, Nigeria, Senegal,
Sierra I.eone, Tanzania, Uganda

and Zaire from Africa.

(c) Severa] Indian varieties have
been released for cultivation in diffe-
rent countries. ‘Durga’ and ‘Bermi’
have been released in Nepal Jaya in
Senegal, Jaya and IET 2885 in Mali
and Vijaya in Upper Volta.

Construction of Houses by HUDCO in
West Bengal

6599. SHRI HANNAN MOLLAH:
Will the Minister of WORKS AND
HOUSING be pleased to state the
number of schemes approved and
financed by the HUDCO for construe-
tion of houses in West Benga] during
the last three years, year-wise?

THE MINISTER OF MORKS AND
HOUSING (SHRI P. C. SETHI):
Necessary details for the year 1977-

78 to 1979-80 year-wise, are as fol-
lows

1977-78 1978-79 1979-80}

— "

No. of Schemes

sanctioned . . 5 5 2
Loan sanctioned

(Rs. Crores) . 3'92 3'59 5°55
Dwellings san-

ctioned (Nos.,) . 1599 1390 4475
UHF/V.HF. System for Instafia-

tion of PC.Os. in H. P,

6600. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is a plan to
utilize UHF/VHF system Yor instal-
lation of Public Call officeg im Hime-
chal Pradesh; and

(b) if so, the nameg of the places
where gsuch PCOs would be in-
stalled and the likely dates by which
they would be installed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir.

(b) Question doeg not arise.

Daily Diet

6601. SHRI A. NEELALOHITHAD-
SAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the per capita consumption of
food at present calculated in calories,
as compared to the per capita
consumption before the First Five
Year Plan;

(b) what are the caloric valueg in
an average Indian’s daily diet of
cereals, pulses and other items; and

(c) what are the average contents
of carbohydrates, proteing and Vite-

mins in the average Indian diet at
present?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). A statement indicating the
information ig attached.

(¢) According to the information
collecteg by National Institute of Nu-
trition Hyderabad through the Na-
tional Nutrition Monitoring Bureaus
in 10 States, the average contents of
carbohydrates, proteins and vita-
mins in average Irdian diet are as
follows:—

Per Capita Per Day
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Statement

(a) and (b). It is not feasible to
work out the per capita consumption
of foodgraing etc. ag consumption of
these commodities is elastic to a con-
siderable extent dependent on a num-
ber of factorg such as comparative
price of varioug food articles, level

of incomes, availability of substitu-

Carbohydrates . 365-0 gms. table foodstuffs, food habits, extent
Protcins 59°0 gms. s 4s
. A\ h
Vitamin A 3500 mog. as Retinol of urbanisation etc. However, on the
Thiamine . 16 mg. basis of estimated per capita net avail-
Riboflavin. ¢9 me. ability of different food items, the
Niacin 16:-0 mg.
Vitamin C 40°0 mg. calorie availability during 1951—53
Folic Acid 79 mcg. ang 1978-79 were as Yollows:—
Food Items Estimated per capita per day availability
Average of 1951-53 1978-79
Grams. Calories  Grams Calories

Cereals . . . . . . . . 333 1172 424" 4 1508
Pulses, Nuts & Secds , . . . . . 60 218 44" 4 153
Vegetables . . . . R . . Not Available 38-0 15
Roots & Tubers e e e 30 28 58-1 55
Fruits . . . . . . . 34 20 515 21
Milk & Milk Products . . . . . . 128 106 1133 96
Fats & Oils, 8 74 147 129
Sugar & Jaggery 31 116 60-3 211
Flesh Foods . 6 9 154 15

Total Calories 1743 2203
Note: Fignres fori1951-53 arc on the basis of data given in FAO Production Year Book 1970

Vol. 24
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Supply of Water threugh Tankers
in Rajasthan

6603. SHRI SATISH AGARWAL:
Wil] the Minister of WORKS ARD
HOUSING be pleased to state:

(a) the financial allocations which
have been made by the Central Go-
vernment during 1980-81 to assist
the State Government of Rajasthan
for providing drinking water to the
villages;

(b) whether there ig any scheme
under the accelerated rural water
supply programme for drilling suita-
ble spots in those areas where water
is provideqd through tankers in Raj-
asthap for drinking water or getting
them through pipe lines; and

(c) if so, details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The allocations of Central assistance
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under the Accelerated Rura]l] Water
Supply programme for the year 1980-
81 is not yet finalised. However a
sum of Rs. 1 crore has been released
to the State on ad-hoc basis.

(b) and (c) Yes, Sir. During the
current year 6 schemes covering 31
Nos. of problem villageg which in-
clude 12 Nos. of tankers feq villages
have been approved under the acce-

lerated Rural Water Supply Prog-
ramme.

U.G.C. Award for Teachers
Fellowship

6604. SHRI GIRIDHAR GOMANGO:

Will the Minister of EDUCATION be
pleased to state:

(a) the criteria adopted by the
University Grants Commission for
award of Teacher Fellowship under
Rs. 5 lakh scheme;

(b) whether the criteria ig appll-
cable in all the colleges situated im

educationally backward and tribal
areas also;

(¢) if not, the liberal policy amd
criteria prescribed for these colleges
by the University Grants Commis-
sion for the Rs. 5 lakhs scheme;

(d) the minimum student enrol-

ment fixeq for these colleges to pro-
vide assistance; and

(e) the mnames of the colleges
under Berhampur University of
Orissa which received assistance for
Teachers Fellowship so far?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The conditions prescribed by the
University Grants Commissjon “Tor
award of Teacher Fellowships are:
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(i) The teacher shall be momi-
nated by hig college for study leall-
ing to M.Phil./Ph.D., and an ap-
proved institution agrees to provide
facilities for research; ’

(ii) The teacher should be per-

manent and generally below 25
years;

(iii) He should have a Secemd
clags Bachelor’'s and Master's degree
(relaxable with the Commission’s
approval); and

(iv) The fellowship would not
be available in the game institution
where he ig working.

(b) Yes, Sir.

(cy and (d); While the conditions
for award of teacher fellowahips have
not been relaxed in favour of colleges
located in backward or tribal areas,
the conditiong for assistance uader
the Rs. 5.00 lakh schemeg of the Wufth
Plan were relaxed in favour of swch
eolleges. Againgt the ®morma] re-
of 400 studentg and @0
teachers in three-year courses, or 27¢
astudents and 15 teacherg in two-gear
courses, colleges in such areas were
eligible for assistance upto Rs. 8.08
lakhs, including teacher fellowships,
courses. for 150 students and 7 tea-
and faculty of 10 in three-yeér
chers in two-year courses. The ori-
teria for gemeral development
support to collegegh in the Sixth Plan
have not been finalised.

quirement

(e) The Colleges under Berham-
pur University which receiveq aesis-
tance for Teacher Fellowships under
Rs. 5 lakh scheme are:
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S. No. Name of College No. of
Teachers
awarded
Fellow-
ship

1. Ganjam College . . . 2
2. Rayagada College . . ' 2
3. Aska Science College . . 2
4. Kallikote College . . . 3
5. Govt. Evening College, Ber-
hampur . . 4
6. Govt. Women’s Collcgc, Ber-
hampur . . 4
7. 8.K.C.G. Collcgc, Parhkh~
mundi . . 4
8. Vikram Deb College, Jeypore
Total: 23

o e e e

Slums in Bombay

6605. SHRI RAMAKRISHNA MO-
RE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that large
slumg exist on Central Government
lands in Bombay and Pune;

(b) if so, the total
lands;

area of such

(c) if so, whether any schemes are
being worked out to rehabilitate
these slums dwellers and utilise the
lands; and

(d) if not, what is Government’s

thinking in this regard"

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). It is a fact that a large
number of hutment colonies have come
up on Central Government lands in
Greater Bombay. Exact extent of
area encroacheq upon by such un-
authorised hutments ig not available.

1866 LS—7
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Government hag no information about
the extent of unauthorised efl-
croachments on Central Government
lends in Pune.

(c) Yeg Sir, in relation to wun-
authorised hutment colonieg on Cen-
tral Government lands in Greater
Bombay.

(d) Does not arise.

Scarcity of Powta) Stationery in North
Bihar

6606. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether postal gtamps, enve-
lopes etc. are not available in Madhu-
bani, Darbhanga ang other districts of
North Bihar; and

(b) if so, reasons therefor and the
steps taken thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUN({CA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). There has been some
shortage of some itemg of postal
stamps and stationery in g few post
officeg in North Bihar, because of in-
adequate supply. Necessary action
to rush supplies from Security Press
and neighbouring post offices hag been
taken.

Loss of Crop due to Floodg in West
Bengal

6607. SHRI PIUS TIRKEY: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the estimated loss of crop due

to floods in West Bengal recently;
and

(b) the steps Government have
taken or propose to take in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The State Government has reported
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that 40 square miles in Gangarampur
and 25 square miles in Tapan P.S.
have been affected by floods in the
district of West Dinajpore. In Malda
district about 7,000 hectareg of crop-
ped area has been affected.

(b) The affected families have
been shifted to protected areas and
arrangements have been made for dis-
tributing dhotis and tarpaulins. Pro-
vision has also been made for
gratuitous relief. The District Magis-
trates have been sanctioned Rs. 10,000
each for meeting flood contingency
expenditure. Army has also been
deployed for meeting any emergency.

Stagnation Among Senior Physical
Education Teachers

6608. SHRI SHIV KUMAR SINGH:
Will the Minister of EDUCATION be
pleased to gtate:

(a) the total number of senior
physica] education teachers in selec-
tion grade, both male and female
separately, in the Government
schools in Delhi;

(b) how many of them are gtagna-
ting at the ceiling since 1974;

(c) whether any steps have gince
been taken to remove or minimise
their stagnation; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) According to information fur-
nished by the Delhi Administration,
31 made and 28 female Senior Physi-
cal Education Teacherg are in the
selection grade in Government
schools;

(b) Thirty seven.
(¢) No, Sir.
(d) Doeg not arise,
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Courses im varioug TUnl
versities

6609. SHRIMATI SANYOGITA
RANE: Will the Minister of EDUCA-
TION be pleased to state:

L.LB.

(a) whether it is 3 fact that various
Universities in the country conduct
different courses in LL.B:

(b) if so, the reasons therefor;

(¢) the names of the Universities
offering two year professional LL.B.
course through correspondence:

(dy the mnames of Universities
which have the approval and the re-
cognition from the University
Grants Commission for conducting
LL.B. course through corres-
pondence; and

(e) the nameg ©I the Universities
which have correspondence LL B.

course through Hindi medium?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
and (b). Most Universities in the
country offer LL.B. Courses, recog-
nised by the Bar Council of India, for
purpose of enrolment as advocates.
However, some universities also offer
courseg in Law, purely as academic
programmes.

(c¢) According to information
available, two year Law cousses
through correspondence are offered
by Jammu, Kashmir, Madurai Kama-
raj and Mpysore TUniversities, These
courses lead to LL.B (Academic) or
B.G.L. Degree.

(d) Universities being autonomous,
no approval or recognition is ag such
conferred by TUniversity Grants
Commission, However, the course
offered by Jammu University was
approved as a programme for assis-
tance by the University Grants Com-
mission in 1877. Subsequently, on the
suggestion of the University Grams
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Commission’s Law Panel and the
Bar Council, the University was
advised in August, 1978 tg discontinue
the course.

(e) No informataion is available
about Universities offering corres-
pondence course in LL.B through

Hindi medium.

.

Eucalyptus Trees Proving Ruinous
for great Indian Bustarq in Raneben-
mur Sanctuary, Karnataka

f5610. SHRI S. B SIDNAL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the habitat of the
‘Great Indian Bustards’ in the Rane-
bennur sanctuary in Karnataka is
proving ruinous due tg planting of
eucalyptus trees; ang

(b) it S0, the steps taken to halt
the plantation of this tree to help the

growth of the bird?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
IEI SH];I R V. SWAMINATHAN ): (a)

0, Sir,

(b) Does not arise,

Non~availability of Telephone Ser-
vice from gome Exchanges in
Calcutta

66'11. DR. A. U. AZMI: Will the
Minister of OOMMUNICATIONS be
pleased to state:

(.a) whether a ,umber of com-
plaints against non-availability of
telephone service from the subséribers
of’ telephones in “41, 42, 52, 54, 35
36” exchanges of Calcutta. Tele:
phones are rising abnormally;

(b) if
thereof;

so, the facts and details

(¢) whether it ig also a fact that
telephones remain out of order for
months together in a number of
‘cases;

(d) whether the Calcutta Tele-
phoneg do not even offer proportionate
refund of telephone hire charges to
the subsctibers for the period their
telephone remain unworkable; and

(e) if so, the reasons therefor and
action being taken to adopt such
method of refunds in letter and
spirit so as to ensure proper mainte-
nance by the Department?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). No, Sir. However there is a sea-
sonal rise during monsoons ag com-
pared to the pre-monsoon period.

(¢) Yes, Sir. In some cases, when
the cable develops multiple faults.

(d) and (e). Rebates in rental are
not allowed for the periods the tele-
phone remain faulty since the Depart-
ment has to spend a huge sumg in
repair of the faults which are beyond
its control and the department also
loses call revenue while the tele-
ph¥nes are out of order. Maximum
efforts are made to repair faults as
quickly as possible. The cable net-
works which suffer during monsoons
are being protected by pressurisation
and ducting.

Engineers’ Bill

6612. SHRI N. SELUVARAJU: Will
the Minister of EDUCATION be
pleased ip state the present gtage of
the Engineers’ Bil} which seeks con-
trol and regulate the practice of the
engineering profession in the counfry?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
No such Bill called the Engineers’
Bill ig at present under the considera-
tion of Government.
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Promotion to T.E.S. Group ‘A’

6615, SHRI NATHU RAM SHAK-
YAWAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the eligibility conditions for
the regular promotions from T.E.S.
Group ‘B’ to ‘A’ in the P&T Depart-
ment;

(b) the procedure being followed in
the saig Department in respect of
filling up the posts reserveq for
Scheduled Caste/Scheduled  Tribe
candidates (by promotion) in case
eligible candidates of Scheduled
Caste.Scheduled Tribe candidates
are not available at the time when
such vacancies fall vacant;

(c) the number of such postis de-
reserved during the last three years
and the number of such posts carried
forward; and

(d) whether all the posts so de-
reserved and carried forward during
the last three years have so jar been
filled up by the candidates belonging
to Scheduled Castes/Scheduled Tribes
in the Post and Telegraph Depart-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
eligit.ility conditions for regular pro-
motion from T.E.S. Group ‘B’ to ITS
Group ‘A’ in the P&T Department are
8 yearg of approved service in T.E.S.
Group ‘B® and confirmation in the
Giradce

(b) Eligible officers belonging to
Scheduled Caste and Scheduled Tribe
within the zone of consideratlion,
which is 5 to 6 times of the proposed
number of vacanries, are normally in-
cluded in the gelect panel. If suffi-
cient number of such officers are not
available within the consideration
zone to fi1l1 up the reserved vacan-
cies, these unfilled vacancieg are de-
reserved and filled up from amongst
the officers belonging to the General
category,
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(¢) 81 vacancies reserved for Sche-
duled Castes and Scheduled Tribes
officers have been de-reserved dquring
the last 3 years.

In accordance with the existinig
orders no such de-reserved vacancy
ig carried forward to the subsequent
year.

(d) In view of the position stated
in part ‘C’ above, question does not
arise.

Postal and Telecommunication sys-
tem in Dhanbad District

6616. SHRI A. K. ROY: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government are aware
that the postal and telecommunica-
tion system is in bad shape in Dhan-
bad district of Bihar; and

(b) whether it is a fact that tele-
phone connections involving Loyabad,
Kortras and Senedih Exchange are
not at all working; if so, the reason
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI KARTIK ORAON): (a) and
(b). It is not a fact that the postal
system in Dhanbad district ig not
functioning well. Adequate postal
facilities exist in the district. How-
ever, the equipment of telephone ex-
changes at Danbad, Loyabad, Katras
and Senedih are old and the service
is not satisfactory. The exchanges at
Loyabad, Senedih and Katras are
being replaced. A part of Dhanbad
exchange which is very old is also
being scrapped and the lines transfer-
red to a new exchange.

Subsidy to Maharashtry Housing
Boargd

6617. SHRI YASHWANTRAO

MOHITE:;
SHRI RATAN SINH

RAJDA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that some
people fromm Kolhapur have filed a
complaint that the subsidy given by
the Central Government {g the
Government of Maharashirg under
various Subsidised Housing Schemes
has not been passed on to the Maha-
rashtra Housing Board in the same
form and thereby the cost of cons-
truction of the houseg built under
various subsidised housing schemes
hag increased instead of reducing the
same; and

(b) what action Government have
taken in the matter?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). A representation wag receiv-
ed from some residents of the Lal
Bahadur Shastri Nagar, Kolhapur, fo
the effect that the subsidy provided
by the Central Government to the
Government of Maharashtra was not
being reflected in the sale price fixed
for those houses, The houses in ques-
tion were constructed by the Pune
Housing and Area Development Board.
According to the Government of
Maharashtra, they have not paid any
subsidy to the Housing Board for
these tenements and full cost of the
houses is, therefore, to be recovered
from the purchasers.

Development of Villages Around
the Pong Dam

6618, SHRI NIHAL SINGH: Will
the Minister of RURAL RECONS-

TRUCTION be pleased to state:

(a) whether Government had sanc-
tioned Rs. 65 lakhs for the develop-
ment of 25 villages around the Pong
Dam during the year 1977 to 1979;

(b) whether it is also a fact that
no development work has so far been
done; ang

(c) if not, the steps go far taken in
that direction and the detailg of the
schemes in hand to be carried out for
the development of these villages?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (c). The information from the Gov-
ernment of Himachal Pradesh is
being collected and wil] be laid on the
Table of fhe House.

Building Cost and Storage Capacity
of F.C.L Godowns

6619. SHR1 MOTIBHAI R. CHAU-
DHARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of godowns which
have been taken on rent, the storage
capacity thereof and the rent paid
annually therefor;

(b) the position in this regard in
respect of Gujarat ang the total
number of godowns, the number
among them taken on rent and, of

these belonging to the Corporatl?n
and the amount of rent paid
annually;

(¢) whether the FCI gives facilities
of bank loan on preferential rates of
interest or any other facility to those
offering godowns on rent, if so, the
details; and

(d) the reasons why the FCI does
not build its own godoWwns in VIEW
of high rates of rent and low rate
ot interest?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): ()
The total storage capacity of 85,85,420
tonneg has been taken on rent by
Food Corporation of India from public
and private agencies, as on 31-5-1980.
An amount of Rs. 3,794.25 lakhs was
paid by FCI. towards rent for the
godowns hired for the financial year
1978-79. The exact number of go-
downs is not readily available.

lic and private agencies, Information

(b) In the State of Gujarat, the
F.CI has, as on 31-5-1980 owned
capacity of 1,96,350 tonnes and hired
capacity of 8,64,760 tonnes from pub-
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about the amount of rent paid annual-
ly is not readily available,

(c) No, Sir. However, under an
A.R.D.C, assisted schemg launched by
F.C.1. sometime back offers were in-
vited from private parties who were
given loans by the-Banks at conces-
sional rate of interest and rcefinanced
by ARDC,

(d) The Food Corporation has al-
ready got its own godowns built in
various parts of the country ang is
adding to it in a planned manner on
a continuing basis.

Telecommunications System and
P.C.O, in Sunderbans in West Bengal

6620. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MUNICATICNS be pleased to state:

(a) whether any plans has been
formulated to develop telecommuni-
cations to the backward area of
Sunderbans (West Bengal); and

(b) how many public call offices
are proposed to be set or at R.AX.

lines ingtalled?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.,

(b) Thirteen long distanee Public
Call Offices are proposed to be set up.

Evaluation of the Residepts of Bagi-
chi Peerji, Subzi Mandi, pelhj

6621. SHRI SUNIL MAITRA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that
Bagichi Peerji near Subzi Mandi,
Delhi-110007 iy being removed to

some other places,

(b) if so, whether the residents of
this area are likely to be rehabilitat-
ed; and
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(c) whether they would be given
any residential plots or accommoda-
tion in lieu thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir.

{b) and (c¢). Do not arise.

Allotment of DDA Flatg
6622, SHRI CHHITTUBHAI GAMIT:
Will the Minister of WORKS AND

HOUSING be pleased to state:

(a) whether some flats are ready
for allotment to the persons register-
ed under LIG and MIG Schemes with
the D.D.A;;

(b) if so, the number of such flats,
their locations and when they are
being offered for allotment; and

(c¢) the number of flats proposed to
be offered to the registrants by 31st
December, 1980 with their jocations?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. '

(b) Details 6f the MIG/LIG flats
(together with their locations) which
are being released for allotment to
registered persons shortly are as per

Statement-I.

(¢) The DDA has intimated ‘that
subject to availability of building ma-
terials, 1161 MIG and 1344 LIG flats
are likely to be ready by 31-12-1980.
The statement showing their locations
and number is at Statement-II

Stat ement-I
Details of Flats being of fered for allotment.

Location MIG LIG
1. Trilokpuri . . 1171 542
2. Dilshad Garden . . 131 67
3. Sheikh Sarai Ph. IT . .. 264
4. Sunlight Colony near

Ashram . . .. 1
5. Rajouri Garden G-8

area Pocket F . 256
6. Ashok Vihar Ph. II

Pocket ‘B’ . . . 1
9. Wazirpur Ph. II . .. 4
8. Wazirpur Ph. III . .. 4

Seatemrent-II

Details of flats expected to be ready by 31-12-80
in addition to mentioned in Statement-]

Location MIG LIG
Shalimar Bagh 1020 1044
Bodella . . . 141 300

Total 1161 1344
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Starting of Metallurgical Engineering
in Andhra University

6624. SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of
EDUCATION be pleaseq to state:

(a) whether Government are con-
sidering a proposal to start Metal-
lurgical Engineering facilities in
Andhra University in view of the
coming up of Steel Plant; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
,(a) No, Sir. The Government is not
considering any proposal to start
Metallurgical Engineering facilities
in Andhra University.

(b) As such the question of details
does not arise,
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Assistance given to Cooperative Credit
Institutions

6627. SHRI P. RAJAGOPAL
NAIDU: Wil]l the Minister of AGRI-
CULTURE be pleased to gtate:

(a) whether assistance is being
Biven to cooperative credit institu-
tiong in under-developed States;

86

(b) the assistance given during
1979-80; and

(¢) the States to which assistance
wag given?

\
THE MINYSTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRT R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) and (c). The assistance provided
under the Central Sector Plan Scheme
to cooperative credit institutions in
the cooperatively under-developed
States ang tribal areas during 1979-80
is as under:

(Rs. in lakhs)

S1.No. Name of the State Amount
1. Bihar . . . . 213,00
2. Madlhya Pradesh . . 10.73
3. Orissa . . . . 45.385
4. Rajasthan . . . 53.585
5. Tiipwa . . . 2.35
6. West Bengal . . . 24.95

Total 350.00

In addition, the National Cooperative
Development Corporation hag also
provided financial assistance to the
cooperative credit institutions in the
under-developeq States Juring 1979-
80 to the extent of Rs. 194.761 lakhs
for purpose of construction of storage
godowns and Rs. 94.980 lakhg for dis-
tribution of consumer articles in the
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rura] areas, Statewise distribution of this assistance is as follows:

“—— -_— -

(Rs. in lakhs)

Sl Name of the States Distribution
No. Storage of consu- Total
Godowns mer arti-
cles in
rural
areas
1. Assam . 48- 705 .. 48- 705
2. Himachal Pradesh . 1-815 9- 750 11565
3. Orissa . 201372 I1-550 31-922
4. Rajasthan 104 905 22:620  127-5235
5. Tripura 0-656 . 0-636
6. West Bengal 18 308 51 oGo 69- 368
Total : 194- 761 94-980  289- 741

Financial Aiq to Government of
Rajasthan to deal with Famine
Conditions

6628. SHRI JAINPRAIN ROAT:
Will the Minister of AGRICULTURE
be pleased to lay a statement show-
ing:

(a) the uptodate break-up of grants
and financial aid provided by the Cen-
tral Government to the State Gov-
ernment of Rajasthan to deal with
famine conditions in the State;

(b) the amount spent by the Gov-
ernment of Rajasthan from the State
funds in thig regard;

(¢c) whether some development
works of permanent nature had been
undertaken in the famine striken
areas of Rajasthan; and

(d) if so, the salient features there-
of ang the estimated expenditure in-
curreq on these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI R. V. SWAMINATHAN): (a)

The Government of India have pro-
vided the following assistance to the
Government of Rajasthan for famine
relief in the State:

(i) Approved the ceilings of ex-
penditure of Rs. Z875 “lakhs during
1979-80 and Rs. 2010 lakhs during
1980-81 for the purpose of Central
assistance.

(ii) Short-term loan for agricul-
tural inputs amounting to Rs. 900
lakhs during 1979-80 and Rs. 400
lakhs for kharif 1980 wag sanction-
ed. A further sum of Rs. 150 lakhs
during kharif 1980 will be released

shortly.

(iii) Under the normal and spe-
cial tood for work programme, 3,06
lakhs M.T. and 1.10 lakh M.T. of
foodgraing were allocated and re-
leased during the years 1979-80 and
1980-81 respectively.

(iv) Under the food for nutri'ti.on
programme, 5900 M.T. of foodgrains
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were allocated during 1979-80. The
State Governments, have however
been permitted to continue the pro-
gramme till September 1980 by uti-
lising left-over quantity of food-
grains.

(v) Subsidy for seeds, pesticides
and fertilisers including the nitro-
genous fertilisers for small and
marginal farmers in areas where
damage to crops have been more
than 50 per cent has been allowed;
and ’

(vi) To give relief to gmall and
marginal farmers, the interest lia-
bility on kharif loans in areas where
the crop loss is more than 50 per
cent has been waived under certain
circumstances; expenditure on this
being shared equally by the State
Government and the Government
of India.

(b) to (d). Information is being
collected and will be laid on the Table
of the House.

Advance Plan Assistance to Orissa

6629. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
State Government of Orissa have sub-
mitted before the central team in time
during their recent visit to the drought
affecteqd areas of the State to allocate
Rs. 378 lakhs as advance plan assis-
tance required to purchase rigg ete.
to fight against the acute drought con.
dition in the State by sinking of tube-
wells ete. in problem and drought
affected villages of the State; and

(b) if so, the amount of advance
plan assistance released so far and
the approximate date by which the
rest of amount of advance plan assis-
tance will be released?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
and (b). The Government of Orissa in
their Memorandum dated 8-5-80 indi-

cated a requirement of Rs. 250 lakhs
for purchase of 25 sophisticated rigs
and Rs. 37.50 lakhs for purchase of
25 supporting vehicles (trucks). The
Central Team did not endorse the
request of the State Government as
the rigs would not have been avail-
able by the end of June this year
and hence no expenditure for this
purpose has been approved.

Implementatien of Anti-Pollution Aot

6630. SHRIMATI PARMILA DAN-
DAVATE: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether Government have im-
plemented the Anti-Pollution Act;

(b) whether the licensing system to
industries indulging in pollution has
been streamlined; and

(c) which are the States with big
industrial cities have new mechanism
for reducing the pollution in thickly
populateg cities?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
There is no such Act as the Anti-
Pollution Act. However, the Water
(Prevention and Control of Pollution)
Act, 1974 is in operation from 1974.

(b) A system of giving consents for
discharge of effluents in respect of
industries likely to cause water pollu-
tion is enforced by the Central and
State Boards under the Water (Pre-
vention and Control of Pollution) Act,
1974. Licensing is enforced by the
Minisfry of Industry.

(c¢) Under the provisions of the
Water (Prevention and Control of
Pollution) Act, 1974, fourteen States,
viz., Andhra Pradesh, Assam, Bihar,
Gujarat, Haryana, Himachal Pradesh,
Jammu & Kashmir, Karnataka Kerala,
Madhya Pradesh, Punjab, Rajasthan,
Uttar Pradesh and West Bengal hLave
established the State Boards for the
Prevention and Control of Water
Pollution. Besides, a Centra]l] Board
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for the Prevention and Control of
Water Pollution has been constituted
by the Central Government to func-
tion as an apex body at national level
and as State Board in respect of the
Union Territories. Maharashtra State
has enacted its own Water Pollution
Control Act. Tamil Nadu and Orissa
are being pursuaded to adopt the Cen-
tral Act of 1974.
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Caseg of delay in shifting of telephones
from South area to Central area in
Delhi

6632. SHRI T. R, SHAMANNA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that there
are a large number of instanceg of
delays in shifting of telephones from
South area of telephones to Central
area in Delhi;

(b) whether it is also a fact that
there is practically no waiting list in
Central area for shifting of telephones
from other areas;

(¢) if so, the reasons for delay in
shifting of telephoneg from South
area (Jor Bagh Exchangce) to Central
area (Janpath Exchange);

(d) the number of cases pending in
South area (Jor Bagh Exchange) for
shifting of telephones to Central area
(Janpath Exchange) during the period
1st September, 1979 to 30th April,
1980; and

(e) the reasons fo,r delays in each
of those cases?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir.

(b) Yes, Sir. There is a very small
waiting list.

(c) There is no general delay in
such cases.

(d) and (e). No waiting list is
maijntained since shifting of telephone
is current from Jor Bagh Exchange
to Janpath Exchange. 10 Shift-in
cases were received from Jor Bagh
Exchange (South area) to Janpath
Exchange (Central Area) during this
period and were executed.
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Production of Cashew Nutg and sett-
ing up of Cashew board

6633. SHRI P, J. KURIEN: Will the
Minister of AGRICULTURE pe pleas-
@ to state:

(a) whether Government are aware
that nearly two lakhs of cashew wor-
kers in Kerala are not getting employ-
ment for about 10 months a year for
lack of raw cashew nuts, thereby
causing losg of foreign exchange also
to the Exchequer;

(b) if so, the steps Government pro-
pose to take to increase indigenous
production of cashew nuts jn the
country, particularly in Kerala, Tamil
Nadu, Karnataka and Andhra Prdesh;
and

(c) whether Government propose to
set up Cashew Board in order to pro-
mote the production of cashew nuts?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN) - (a)
Data collecteg under the Employment

Market Information programme of the
Ministry of Labour indicate a decline
in the level of employment in the
establishments engaged in cashew
processing between September and
December 1979 due to temporary elo-
sure of establishments or due to non-
availability of raw cashewnuts.

It is not possible to say whether
this has caused any loss of foreign
exchange to the Exchequer because
export of cashew kernels depends
upon a number of factors like inter-
national market situation and price
parity.

(b) Centrally Sponsoredq Scheme
for Cashewnut Development has been
in operation in major cashew growing
States including Kerala, Tami]l Nadu,
Karnataka angd Andhra Pradesh. The
programmes during 1980-81 in ‘the
four Southern States have a {otal
financial outlay of Rs. 68.66 lakhs
which will be shared equally between
the Centre and the States. The
following are the components of acti-
vity under the scheme:

1980-81.
Ttem Physical coverage  Financial
outlay
(Rs. in
lakhs)
(i) Laying out of Demonstration Plots in growers® orchards 3550 Nos, 22° 230
(ii) Improvement of cashew by vegetative propagation . 1425 ha, 6-25
(iii) Eastablishment of Progeny cashew orchards . 450 ha, 6-86
(iv) Sabsidised plantation of cashew in Departmental & Non-
departmental areas
(a) Area expansion « 4575 ha. 13-72
(b) Maintenanee . . . . 10,500 ha. 19-60
6866

ToraL ;
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In addition, a World Bank aided
Cashew Development Project has been
put on ground from April 1980 in the
Stateg of Kerala, Karnataka & Andhra
Pradesh with a view to bring 37275
hectares under new cashew olantation
and improve 5000 hectares of existing
plantations over a period of five
years, At full project development,
this area located in three States would
produce approximately 32700 tonnes of
raw cashewnuts annually.

(c) The Government of India
(Ministry of Agriculture) hags not
taken up the question of setting up
Cashew Board.

Telephone Exchange in Parliament
House and Annexe

6634. SHRI ARVIND NETAM- Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that tele-
phone exchange of Parliament House
and Parliament House Annexe ig over
loaded;

(b) what is the actual capacily of
the Exchange and number of telephone
installed at present by this exchange;

(c) what is the reason for not get-
ting dial tone immediately after dial-
ing zero ang not gettirig the actual
number but wrong numbers; and

(d) the steps Government propose
to take in future to remove the above
mentioned difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir,

(b) The Parliament House &
Annexe are served by a PABX in-
stalled at Parliament House Annexe.

Capacity 800 lines.
Extensions working 433 lines.

(c¢) The PABX ig parented to the
Secretariat (code ‘37’) exchange which
is somewhat overloadeq from traffic
point of view. There is, therefore,
occasional delay in dial tone from this
exchange.
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Wrong numbers should not be fre-
quent, About middle of July, 80 there
was a low insulation fault in the junc-
tion cable which may have contributed
to such faults. The cable was repair-
ed immediately. &,

(d) A new exchange is prropocsed
to be set up in replacement of present
Secretariat exchange which is com-
pleting its normal life and cannot he
expanded in its present location, The
construction of a new eXchange build-
ing in plot No. 30 at the corner of
Rajaji and Thyagraj Margs is being
processed.

As an interim measure some relief
is proposed to be provided by trans-
ferring some areas at present served
by Secretariat exchange to neighbour-
ing exchanges.

Setting up of Sugar Mills at Zira and
Gurdaspur

6636. SHRI R. L.. BHATIA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Punjab State Industrial
Development Corporation is setting up
sugar millg at Zira and Gurdaspur;
and

(b) if so, whether institutional
finance will be made available for
these two units?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir.

el

(b) Institutional finance will be
considered by the Central Financial
Agencies to these two sugar mills,
depending on the merits of each case,
after the announcement of revised
scheme of incentive by the Govern-
ment.
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Sarada Ukil Sehool of Art, New Delhi

6637. XUMARI KAMLA KUMARI:
Will the Minister of EDUCATION be
pleased tg gtate:

(a) whether the Govermment are
aware of the fact that M/s Sarada
Ukil School of Arts, 66/1, Janpath,
New Delhi @ violating the memo-
randum and Articles of Association of
the School and the students have gore
on strikes several timea against the
misuse of public money thereoY;

(b) whether Government will order
enquiry into it; and

(c) if not, the steps of the Govern-
ment to stop the mismanagement
thereof for the development of art
there?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) -
(a) No complaint regarding violation
of the Memorandum and Articles of
Association of the School has been
reported either to this Ministry or to
the Directorate of Technical Educa-
tion, Delhi Administration. To the
knowledge of this Ministry ang the
Directorate of Technical Education,
Delhi Administration, the students
have not, in the recent past, gone on
strike against the misuse of public
money.

However, a complaint was forward-
ed in 1978 to the Delhi Administration
by Shri Nathu Singh, the then Mem-
ber of Lok Sabha. This complaint
contained among other things, a para
on the grant-in-aid funds being mis-
utilised by the School Authorities.

(b) The Delhi Administration have
enquired into the complaint and found
it unsubstantiated.

(c) Thig does not arise as the com-
plaint was not substantiated. However,
the Delhi Administration in Decem-
ber, 1978 appointed a Committee to
enquire into academic and Adminis-
trative affairs pertaining to this School
and the CoHege of Art, New Delhi.
The report has been submitted by the

éommitt\ee and is under examinmation
by the Delhi Administration.

Afforestation ang Deforestation in
States

6638. DR. KRUPASINDHU BHOI:
Will the Minister of AGRICULTURR
be pleased to state:

(a) the area in different States
deforestated during the last three
years;

(b) the area for afforestation taken
up in those States during the same
period;

(c¢) whether the forest based indus-
tries like paper, pulp and plywood
have been over-exploiting the forest
resourceg in their areas;

(d) if so, the steps being taken to
check such activities;

(e) the details of the schemes Gov-
ernment propogse to implement to
bring more areas under forest; and

(f) what steps are being taken to
implement the tree plantation pro-
gramme advocated by Late Shri San-
jay Gandhi?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Ag per the reports received from the
State Forest Departments (except
Bihar, Madhya Pradesh and Rajas-
than) an area of 67005 ha. has been
deforested/diverted for non-forestry
use during the last three years end-
ing March, 1980.

(b) An area of 8,770,583 ha. and
79,582 Row Kms. was afforested in
the country under various schemes
during the last three years.

(¢) No, Sir. The supplies to the
forest based industries like paper,
pulp and plywood from forest areas
under the State Governments control
is regulated by availability based on
Working Plans/Schemes prescriptions,
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which take into account the sustained
availability for a long period. 7

(d) The question does not arise.

(e) The following schemes being
implemented/proposed to be imple-
mented are:—

(i) Socia)] Forestry Schemes: The
Centrally Sponsored Social Forestry
Programme was launched during
1976-77 with the objective of pro-
viding fuel small timber and forage
for the rural people and to protect
these lands against degradation.
During the years 1976-77 to 1978-
79 an amount of Rs., 1821.22 lakhs
was released by the Government of
India for the implementation of the
programme to the States. The
Schemes have been transferred to
the State Sector w.ef 1-4-1979 fol-
lowing the decision of the National
Development Council. The funds
earmarked for these schemes dur-
ing 1979-80 are also transferred to
the States. From 1979-80, Social
Forestry Scheme has been introduc-
ed in the Union Territories and
an amount of Re. 5.25 lakhs was
released. A budget provision of
Rs. 23.50 lakhg has also been made
for 1980-81.

(ii) Rural Fuelwood Plantations:
Under the proposed Centrally Spon-
sored Schemes “Rural Fuelwood
Plantations” a budget provision of
Rs. 450 lakhe has been made for
1980-81. The main objective of this
scheme is to make available fuel-
wood to the rural people by raising
Plantations of various species on
Jands under the control of pancha-
Yats and State Governments.

(iii) Soil, Water and Tree Con-
servation in the Himalayas (OPE-
RATION SOIL. WATCH): This
scheme was introduced during
1977.78 as Centrally Sponsored in
the State of Himachal Pradesh.
Subsequently the same was extend-
»d t0 the States of Uttar Pradesh,
West Bengal Sikkim, Haryana,
Jammu and Kashmir and the Union
Territories of Arunachal Pradesh
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a1y Muworam, with the objective: of
ensaring soil, water and tree con-
servation etc. The expenditure on
the scheme during 1977-78 1978-79
and 1979-80 was Rs. 8.00 lakhs,
129.56 lakhs and 135.57 lakhs res-
pectively, A budget provision of
Rs. 225.00 lakhs has also been pro-
vided for the implementation of this
scheme during 1980-81.

(f) All the plantations programme
have broadly the same objectives as
advocated by  Late Shri Sanjay
Gandhi. The State Forest Departments
have been further advised by the
Government of India recently to take
up massive tree plantation under Van
Mahotsav Programme this year.
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Recruoitment in clerk Grade Services

6640. SHRI WAWAL KISHORE
SHARMA:

SHRI KESHAORAO
! PARDHI:

Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether the Post Master Gene-
ral, Delhi hag fixed any criteria for
the direct recruitment .in .the clerk
grade services; N

(b) whether consequert upon the
transfer of sgnior superintendent, the
reeruiting officer misused his powers
by making apppointments in violation
af the criteria laid down in this
regard;

(c) whether the case hag already
‘been enquired into; and

(d) if so, the action taken by Gov-
ernment so far in the matter?

THE MINISTER OF_ STATFE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The criteria for dire¢t recruit-
ment in the clerical grade services
have been laid down by the Director-
General, Posts and Telegraphs.

(b) and (c¢). Certain irregularities
have been observed in the recruit-
ment of fime scale clerks in New
Pelhi Central Division. An enquiry
mto the irregularities is in -progress.

(d) Postmaster-General New
Delhi has been instructed to cancel
the recruitment and to call for fresh
Applications for filling up ‘the posts of

Time Scale Clerks. He has also been
directed to consider the applications
already on record alongwith fresh
application to be received. The Post-
master-General New Delhi has also
been directed to initiate disciplinary
proceedings against the officials found
guilty of irregularities after the en-
quiry in this regard is completed.

‘ Allotment of Government
accommodations

6641. SHRI H. N. NANJE GOWDA:
' SHRI K. LAKKAPPA:

Will the Minister of WORKS AND
HOUSING be pleased to state

(a) whether it is a fact that the
Central Government employees in
various categories are without Gov-
ernment accommodation for a long
time;

(b) whether it is also a fact there
are employees who have not been
allotted Government accommodation
even after putting in more than 20
years service;

(¢) if so, what action Government
propoge to take to remedy the situa-
tion; and

(d) what other steps Government
propose to take to provide accommeoda.
tion to Government servants at the
earliest?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Yes, Sir.

(¢) and (d). Government have
already taken action to augment the
residential accommodation in the
general pool by constructlng more
quarters in the various types. Apart
from about 10,000 quarters sanctioned
before 1-4-1978, Government have
undertaken a crash programme of
construction of about 21300 residen-
tial units in the genera] pool at various
places mostly in types A, B and C.
For the time being, due to constraints
on resources, construction has been
restricted to 14853 quarters. Resour-
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ces permitting, Government propose
to construct more quarters. This
programme wil] go a long way to pro-
viding residential accommodation to
the employees and reducing the wait-
ing period.

Levy Sugar to Rajastham

6642. SHRI VIRDHI CHANDER
JAIN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total levy sugar allotteg to
Rajasthan from January to June, 1980
month-wise;

(b) the actual quantity lifted from

the factorieg and reached Rajasthan
respectively in these months; and

(c) whether there was a great deal
of shortfall in the quantity delivered
to Rajasthan in thege months®

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The figures are as under:—

(Tonnes)

Month Quantity

of levy

sugar

allotted

January, 1980 12,779.0
February, 1980 . 12,778.8
March, 1980 . . . . 12,782.0
April, 1980 12,7820
May, 1980 12,779 .0
June, 1980 12,778 .8

(b) and (c). The Rajasthan Gov-
ernment are themselves arranging in
lifting of sugar from the factories
through their own nominees. The
quantity of sugar lifted from the fac-
tories and reached Rajasthan by them
during the period January to June
1880 was 61,055.1 tonnes and 53,758.8
tonnes respectively. The short lifting
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by Rajasthan Government was mainly
due to difficulty experienced by thems
in the availability of adequate number
of wagons on North Eastesn Railway
for despatch of sugar from Central
Uttar Pradesh factories. This matter
was taken up with the concerned
railway authorities from time to time
and the allocations of levy sugar for
Rajasthan for the months of July and
August have also been made from
the factories in Maharashtra besides
the local factories in the State.

Postal and Telephone Facilities in~
Rural Areas

6643 SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the programme for expansion of
postal and telephone facilities in the
rural areas;

(b) whether Government consider
the desirability of covering all Gram
Panchayat headquarters anqg villages
with a population of at least 2000,
with post offices and connect all block
headquarters with telephones; and

(c) if so, the details of the phased
programme?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The plan for 1980—85 is wunder
the tentative Plan for rural areas are
as follows for the 1980—85 Plan.

(a) Opening of new post offices . 8,000

(b) Provision of counter facili-
ties in villages through Mobile
P. Os. . . 10,000

(c) Installation of letter boxes. . 10,000

(d) Appointment of Extra Depa-
rtmental Agents for clearance
of lrtterboxes and strengthen-
ing the daily delivery scheme, 10,000

(e) Provision of public telephones. 20,000

(b) and (c). Villages with Gram
Panchayat headquarters and villages
having a population of 2000 or more
are considered eligible for opening of
of a post office subject to the condi-
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5

tion that the prescribed financial and
distance norms are satisfied. It has
already been decided to prowide tele~
phone facility at all block headquar-
ters, Eighty block headquarters will
be covered in 1980-81 and the rest of
the Block Headquarters would be
covered by 1982-83.

Government Accommodation

6644. SHRI K. LAKKAPPA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that the
Central Government Employees even
after putting in 26 years of service
have not been allotteg Government
accommodation and if so, what is
their number; and

(b) what action Government pro-
pose to take to provide aceommoda-
tion to the Central Government em-
ployees within 10 years of their
appointment?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) In General Pool in Delhi, 22 lady
officers who have put in 26 years of
service or more and who have appli-
ed for allotment of accommodation
out of ladies Pool (Marrijed) are still
awaiting ailotment from the Ladies
Pool.

(b) Government have already un-
dertaken a crash programme of cons-
truction of 21,300 residential units
in the General Pool at various ‘places,
mostly in Types A, B and C. This is
in addition to aboug 10000 quarters
which had been sanctioned priod to
1st April 1978, The programme of
construction undertaken by the Gov-
ernment will go a long way to pro-
viding residential accommodation to
the employees and reducing the wait-
ing period.

Income from Religious Places protec-.
ted wnder Archaeological Department

6645. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of EDU-
CATION be pleased to state:

(a) the total number of places of
religious importance out of the total
important placeg protecteq by the
Central Archaeological Department;

(b) whether Government earns any
income therefrom in foreign exchange
or in Indian currency, and if so, the
statement of annual income ang ex-
penditure thereof;

(c) whether some places out of
these have been occupied by some
individuala and they utilise a part of
the income for their personal ends ang
if so0, the names of such places and
their occupants; and

(d) whether Government propose
to take over the income of these
places in near future?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Against a total of 3477 centrally
protected monuments, only about eight
hundred (800) are found to be in reli~
gious use.

v

(b) to (d). Earnings by way of re-
ligioug offerings, if any, at such Pro-
tected monuments in religious use, do
not accrue to the Central revenue. In
most of the cases the income is gene-
rally regulated by State Governments,
through Religious and Charitable En-~
dowment Board, Wakf Board etc.
Under the existing rules, the Survey
does not interfere in recognised and
customary religious usage, current in
centrally protected monuments nor
with the utilization of the
earned, In many such cases, the
proprietory rights do not vest with
the Archaeological Survey of India.

income
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Noup-Payment of Pension etc. to Prin-
cipals/Deputy Education Officers in
Delhi

6646. SHRI P.V.G. RAJU:

SHRI RAMAVATAR
SHASTRI:

Will the Minister of EDUCATION
be pleased to state:

(a) whetber many Principals/Deputy
Education Officers of Education De-
partment, who had retired during 1979
have not been paid so far any pension,
gratuity, GPF, etc.;

(b) if so, whether Government pro-
pose to lay a statement indicating
particulars of such officers and the
grounds for non-payment of pension,
gratuity, GPF, etc;

(c) whether in some cases, even the
salary for the period prior to the date
of retirement has not been paid;

(d) if so, whether Government pro-
pose to lay a statement of all such
cases indicating the grounds for non-
payment of salary ques; and

(e¢) what action Government have
taken or propose to take for the ex~
peditious disposal of all pending cases
of non-payment of salary/pension etc.
to the retired personnel?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (d). According to information
furnished by the Delhi Administra-
tion, there is only one such case of
a Deputy Education Officer who re-
tired on 31-8-1979. Before retirement
she was on leave for long periods as
indicated below:

(i) 21-1-78 to 17-5-78;
(ii) 21-5-78 to 15-9-78;
(iii) 1-11-78 {o 31-8-79.

Leave for the two spells mentioned
at (i) and (ii) above could not be
sanctioned in the absence of a formal
application from the officer concerned.
Consequently, she could not also be
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paid salary for the period. Her salary
for the spell at (iii) above is being
drawn and will be paid to her short-

1y, lo as!

Her pension/gratuity, G.P.F., ele,
can be paid as soon as her leave case

is settled.

(e) The concerned officers have
been directed. to take expeditious
action along the lines indicated above.

Allocation. of Imported Sugsar

6647. SHRI P. M. SAYEED:

SHRI GHULAM RASOOL.
KOCHACK:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it has been alleged
that Centre had allocated 50,000 tonnes
of imported sugar to bulk consumers
at a subsidised rates of Rs 560 a
quintal;

(b) if so, whether this was contrary
to the declared object of importing
sugar;

(c) whether as per this decision,
bulk consumers like soft drink manu-
facturers had made a profit of Rs. 10
crores;

(d) whether there was a proposal
to release imported sugar in open mar-
ket in order to bring down the prices;
and

(e) whether this has resulted in rise
in price of sugar?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) and (c). Do not arise in view
of reply above.

(d) and (e¢). About 2 lakh tonnes
of imported sugar is being received
in the country in a phased manner.
Two vessels one each at Bombay
(13,000 tonnes) and Kandla (11,000
tonnes) have already completed the
discharge in July 1980, while 2 ves-
sels one each at Vizag (13650 tonnes)
and Tuticorin (14,000 tonnes) have



109

also commenced discharge in July.
8 vessels carrying about 1.04 lakh
tonnes and 2 vessels with 0.26 lakh
tonnes are expected to arrive at Indian
ports during the month of August and
September respectively. There would,
therefore, be a phased availability of
the imported sugar of about 1.80 lakh
tonnes by the end of September, 1980.
This would increase the availability of
sugar in the markets in the above
manner leading to the softening impact
on the free market prices.

Post Offices in villages of Orissa

6648, SHRI LAKSHMAN MAL-
LICK: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether it is a fact that a num-
ber gf villages in the State of Orissa
do not have post offices;

{(b) if go, the number of those vill-
ages District-wise; and

(¢) what action Governmernt has

taken so far in order to open post
offices in these villages?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) The number of villages not
having post offices is as follows:--

District No. District No,
Balangir | . 2197 Keonjhar 1656
Kalahandi ., . 2321 Koraput 5140
Balasore . . 3083 Myurbhanj 3083
Ganjam . 8456 Phulbani 4075
Puri . . 3608 Sambalpur 2868
Cuttack . . 4967 Sundargarh 129 5
Dhenkanal . . 2197

—

(e) All these villages are being
given postal facilities by 6625 Post
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Offices in the rural area of Origsa.
The Department does not envisage
opening post offices in each and
every village.

Break through of Agriculture in J & K

6650. SHRI GHULAM RASOOL
KOCHACK: Will the Minister of
AGRICULTURE be plemsed to state:

(a) whether according to the report
of the Agriculture Department Review
Committee, the State of J & K has not
been able to make any major break
through in Agriculture;

(b) if so, whether the State Govern-
ment still continue to import food~
grains;

(c) if so, the main reasons therefor:;
and

(d) the assistance which the Central
Government are considering to pro-
vide to the State Government in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURR
(SHRI R. V. SWAMINATHAN): (a)
No report of the “Agriculture De-
part Review Committee” has been re-
ceived in this Ministry, However,
a Committee of Ministers constituted
by Home Ministry for reviewing the
progress of schemes of economic de-
velopment of J and K observed that,
although the State Government were
registring progress in the field of
agriculture, yet there was need|scope
for more Central assistance.

(b) The State is allotted foodgrains
from the Central Pool after taking
into account the demand of this
State.

(¢) The State Governments|Union
Territories are requested to intimate
every month the realistic require-
ment of food-graing from the Central
Pool for issue through public distri-
bution system and to Roller Flour
Mills after taking into account the
stocks available with them and pro-
cured by them locally, The allot«



1881 Whritten Answers

ment of foodgrains to J and K from
the Central Pool is made after taking
inte mccount the requirements intima-
ted by them, the overall availability
of foodgrains in the Central Pool, re-
levant needs of various  States,
market, availability and other rele-
vant factors,

(d) Apart from meeting the State’s
wequirements of foodgrains from the
Central Pool, efforts are envisaged to
accelerate the agricultural development
in J and K through the implementa-
tion of Central Sector and Centrally
Sponsored Schemes like the Minikit
Programme of rice, wheat and maize,
Scheme of placement of rust suscep-
tible wheat varities. development of
pulses and oilseeds.

WEATIF WIGHT Ht TJIQAT

665 1. *Y ARATTY TOZTA : FIT
faert @&t 9z T F1 FqU T A

(%) 31 g7 &1 fa=rz o ®
T K1 ATTAF eqT I177 F fog
HeqTaF AR eqiad FHFTE ; A7

(@) afz gt qr 28 =3 =qrfaa
far smgamr ?

favear arqr TqTTRn WIT HISA weg™Or
RAN(W dio wwwaAR) @ (F) AT

(@). ar\eT a%Ee * fagadm g

Violation of Guidelines for Admisgsion
in Delhi University

6652. PROF. MADHU DANDA-
VATE:
SHRIMATI KISHORI
SINHA:

SHRI K, LAKKAPPA:
SHRI H. N, NANJE
GOWDA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that though
the Delhi University had set up a high
level committee to evolve guidelines
for admission to colleges in Delhi,
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these guidelines were violated in prac-
tice; and

(b) if so, what steps are proposed
to admit students who have been re-
fused admission to colleges in viola-
tion of these guidelines?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
(a) and (b). On the basis of the re-
commendations of an Advisory Com-
mittee consisting of Deans of Facul-
ties, Professors, Principals etc. the
University of Delhi prescribed the
procedures and the dates for admis-
sion etc. for 1980-81 and informed
the Pricipals of its affiliated colleges
of the same in June, 1980.

As in the past, the Vice-Chancellor
also constitutd a Grievance Commit-
tee to look into the specific grievan-
ces brought to the notice of the Uni-
versity in regard to admissions.

According to the information fur-
nished by the University, there hLave
been cases in which students with
lesser percentage of marks in the
qualifying examination have been
admitted in preference to those se-
curing a  higher percentage, The
Grievance Committee looks into such
cases and wherever there is a viola-
tion of the procedures, the College
concerned is advised to admit the stu-
dent concerned.

Distribntion Policy of Fertilizers

6653, SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state the policy with regard
to the distribution of fertilizers to
states?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): The distribution policy of
the Government is to make the right
kind of fertiliser available to each
State in time, at reasonable prices and
in adequate quantities consistent with

the estimated effective demand for
each season.

“ ' . T
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Levy Sugar $o Maharashira

6654. SHRI R, R. BHOLE: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) the total levy sugar allotted to
Maharashtra from January to June,
1980;

(b) quantity of sugar lifted from the
factories during January to June 1980
for distribution, month-wise; and

(c) whether there was scarcity in the
quantity distributed during these
months?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN},: (a)
Maharashtra Government was alloted
24744.3 tonnes of levy sugar each for
Januaryt and February, 1980 and
24744.1 tonnes for each of the months
of March, April, May and June, 1980,
the total allotment from January to
June, 1980 being 1,48,465 tonnes.

(b) The figures are as under:—

(Tonnes) '
Month uantity
“ lifted
from
factories
January, 1980 . . . - 24,744.3
Fehruary, 1980 ', . 24,744.3
March, 1980 24,7441
April, 1g80 . . . . 24,741.5
May, 1980 . . 24,702 .9
\
June, 1980 . . . . 22,2415
Total 1,45,918,6

fc) Question does noi erisz2 in view
of very satisfactory lifting position as
indicated above.

urile gul ¥ Isem
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AT W 2500 SASET JIH TqTAV
qIqIE ®r 9¥EE ey Fic SF)
g ¥ gaafis INwE g7 q
AT EFd &

(1) wATEEET JET T T
grasifas TNRT T FIT  TTHYI
¥ @rayar wrarg 1 el q@w
TFETT TgY & I T 9% grawfaw
TAMR  qX F qi N qgT ITE
aifeeg Qg s 93 FEfeas aTeqTE
FIX Afare fegrarawar &

Sale of Plots by Allottees

6656. SHRI BAGUN SUMBRUI: Will
the Minister of WORKS AND HOUS-

ING be pleased to state:

(a) whether it is a fact that most of
the people to whom plots of land were
allotted in Delhi under the Middle and
Low Income Group Scheme through
draw of lotg by the D.D.A. in 1975-76
under the 20 Point Programme have not
yet started construction of their
houses;

(b) whether Government propose to

make a surv in respect of all such
plots and take suitable action against
the persons who have already sold
their plots to others on attorney and
against those who have not yet star-
ted construction?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI) (a)
Yes, Sir.

(b) Action is taken against the
persons who sell their plots in cland-
stine manner whenever such cases
come to the notice of the D D.A.
Action is also taken against persons
who do not complete the construction
on the plots within the period initial-
ly allowed or extended by the D.D A.
Such surveys are made by the D.D.A,
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Procurement Price for Wheat ang:
Rice

6657, SHRI ZAINUL BASHER:
Will the Minister of AGRICULTURE

be pleased to state:

(a) the estimated cost of wheat and
rice per acre in irrigated and non-irri-
gated land after the rise of prices of
fertilizers;

(b) what price Government propose
to fix for the purchase of wheat and
rice by the Foog Corporation of India;
and

(c) what will be the criteria of fixing
the prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V, SWAMINATHAN): (a)
The estimated cost of cultivation of
paddy and wheat in different States
can be known only after the collection
of data for the year 1980-81,

(b) The Government have not yet
fixed the procument price of rice and
wheat for the crop year, 1980-81.

(¢) The Agricultural Prices Com-
mission recommended procerument|
support prices of rice taking into ac-
count developing price situation terms
of trade between agriculture and
non-agriculture sector, cost ot culti-
vation, etc. with a view to evolving a
balanced and integrated price struc-
ture in the perspective of the over-
all needs of the economy and with
due regard to the interests of the
producers and consumers. The Agricul-
tural Prices Commission was reques-
ted to take into account the recent
rise 1n prices of fertilizers and sug-
gest revised procurement/support
prices. A.P.C. has since recommended
revised prices for kharif cereals,
The State Governments have been
consulted in regard to the recommen-
dations of the Agricultural Prices
Commission. The Governmnt of India
has now to fix the procurement prices
after taking their viwes into conside-
ration. A similar procedure will be

tollowed in respect of wheat,
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.Alleged irregularities in I1.T. Bombay

6659, SHRI JYOTIRMOY BOSU:
‘Will the Minister o? EDUCATION be
pleased to state:

N

(a) whether any irregularities, fin-
ancial administrative and others in the
IIT, Bombay have been brought to the
notice of the Government; and

(b), if so, the details thereof and ‘the
action taken thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir, A few cases of alleged
irregularitieg have been brought to
the notice of the Government.

(b) Every such case has been look-
ed into and action taken whereever
necessary.
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Houses for Backward Classes

6660, SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have for-
mulated any scheme for constructing
houses in the rural areas for Adivasis,
Tribals and Harijans and the people
belonging to the backward classes;
and

(b) what are the details of the fin-
ancial assistance provided by the Cen-
tral Government to various States
during the current financial year?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (&)
and (b). Housing is a State subject
and it ig primarily the responsibility
of the States to cater for the specinc
needs of the diffrent categories of
people. All the social housing
schemes except the Subsidised Hous-
ing Scheme for Plantation Workers,
are in the State sector. The role of the
Central Government is confined to
financial assistance to the States in
the shape of ‘block loans’ and ‘block
grants’ without these being tied to
any particular scheme or head of deve-
lopment. In adidtion, it is expected
that tota] of Rs. 213.00 crores may be
made available to the wvarious Gtates
from LIC, GIC and HUDCO ior
varioug nousing schemes. Last year,
the State Governments were given
Rs. 194.74 croreg from the above gour-
ces.

Demand and Supply of Sagar, .

6661, SHRI JITENDRA PRASAD:
Wil] the Minister of AGRICULTURE

be pleased to state:

(a) the gap between demand and
supply of sugar for each year since
1976-77 and in the current year;

(b) the constraints due to which pro-
duction did not keep pace with de-
mand; and

(c) the steps taken to imcrease its
production so as to bridge the gap in
future? . .

- -~
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THE MINISTER Op STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
The demand for sugar ig related to
its price, which varieg from time to
time. The jnternal consumption of
sugar in the couniry has also varied

from year to year according to the
production and availability in different:

seasons. The figureg of sugar produc-
tion angq interna] consumption during
each year since 1976-77 are given
below:—

(Lakh tonnes)

Production Internal Gap between

Season

of sugar consump- produc-

tion tion

& consu-

mption

1976-77 48-43  37:53 (+)10-go
1977-78 . . e e 64-62 4548 (+)19-14]
1978- . . . . . . 58.44 61.81 (~) 3.37
79 ' e
1979-80 . . . . . .. 39 50 53-50 (—)14:00
(estimated) 3 33 (deficit)

(b) The production of sugar has
declineqd steeply in 1979-80 mainly due
to decline in production of gugarcane
and diversion of cane to the manufac-
turers of gur and khandsari on account
of the higher prices offered by them.

(¢) For increasing the production of
sugar in future years, Government of
India have taken the following men-
sures:—

(i) A scheme for grant of incen-
tive to the sugar industry by way of
rebate in excise duty for early
crushing by the factories and for
increasing production over the gea-
son m 1980.81 is under active consi-
&eration of the Government

(i) 1t has been decided 10 inc-
rease the produation capacity of the
sugar industry by granting licences
for establishment of new sugar faz-
tories and expansion of capacities of
the existing units; and

(iii) The scheme of Sampath
Committee Incentiveg which had
been operative before decontrol of
sugar in August, 1978 is being re-
vived with a suitable refashining ot
the parameters.

Open University ..

6662, SHRI DAYA RAM SHAKYA:
Will the Minister of EDUCATION be
pleased to state:

(a) the steps which have been taken
by Government for opening an Open
University; and

(b) when the same will be imple-

mented?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) and (b). There is no such pro-
posal under consideration of the Gov-
ernment at present,

Deterioration of Sugar in F.CL
Godowns, Keralg

6663, SHRI V. S. VIJAYARAGHA-
VAN Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that 216
tonnes of sugar, costing nearly Rs. 6.
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lakhs, stored in FCI godowng at An-
gadipuram, Kerala is deteriorating;

(b) whether it is alse a fart that not
only in Angadipuram but in all FCI
godowns in Kerala many tonnes of
sugar kept from 1978 onwards; is de-
teriorating because, the concerned au-
thorities have not received any, infor-
mation regarding this sugar; and

(¢) the reasons therefor and what
measures are going to be taken in this
mattter and whether Government pro-
pose to release the sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
No, Sir. There is at present no
stock of sugar at this Centre,

{(b) & (c). Only a small quane
tity of 1200 tonnes was ly-
ing in Food Corporation of
India godowns in XKerala as it was
earmarked under the International
Sugar Agreement and wag not disposaed
of before the inspection of stocks Ly
the 1.S.A. Team in September, 1979.
These stockg are now being disposed
of either by tender enquiry or by
offering it to the State Government
ang necessary action for disposa] of
the stockg is being taken.

ﬁcant Posts in Archaeological Survey
of India

6664. SHRI R. P. YADAV: Will the
Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that many
posts under B, C and D are lying vacant
in the Archaeological Survey of India
since long;

(b) if so the reasons therefor; and

(c) the steps being taken to fill them
up?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). Some posts in Groups B, C
and D are lying vacant in the Archaeo-
logical Survey of India. Most of those
posts, numbering 341, however, belong
to Group D category, -created only
recently for conversion of daily-wages
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labour to permanent posts. The rea-
Song of a]] the vacant posts being (i)
non-availability of Scheduled Castes
and Scheduled Tribesg candidates; (ii)
Iraming and/or amendment of Rec-
ruitment Ruleg and (iii) framing of
seniority lists. The processes of find-
ing suitable candidates from reserved
categories and framing/amendment of
Recruitment Ruleg take time. How-
ever, all possible efforty are being
made to fill the vacant posts ag early
as possible.

Demand for Meat

6665, SHRI R. P. GAEKWAD: Will
the Minister of AGRICULTURE bhe
pleased to state:

(a) whether Governmeni are aware
that there is an increased demand for
meat in the couniry and the present
live-stock is not sufficient to meet the
increased demand; and

(b) it so, the steps which Govern-
ment propose to take in this direction?

THE MINISTER OpF STATE IN THE
MINISTRY or AGRICULTUPRE
(SHRI R. V. SWAMINATHAN): (a)
The present livestock ig sufficient to
meet the increased demand of meat :n
the country.

(b) In view of the reply to (a) above
the question doeg not arise,

sEm atr faetfra wege afemi
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Provision of Basic Amenities to the
Plot Holders of Co-operative Societies
in Trans.Yamuna Area, Delhi

6667. SHRI CHANDRADEO PRA-
SAD VERMA: Wil] the Minister of
WORKS 4AND HOUSING be pleased
to state:

(a) whether Delhi Administration
is responsible to provide sewerage,
municipal water, street light, road
facilities to the plot holders of coopera-
tive societies allotted land by the
Government in Trans-Yamuna area;

(b) if so, whether road light has
been provided on road No, 75B;

(c) if not, the reasong therefor and
by which date it would be provided;

(d) whether sewerage and muni-
cipal water facilities have been pro-
videq to some societies; ang

(e) if so, which societies have not
o far been provided these facilities
and the period within which they
would be provided?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. ¢ SETHI): (a)
to (e). The information is being col-
lected and will be laid on the Table
of the Sabha.

Construction of Additional Godowns

6668. SHRI TARIQ ANWAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the parts of the country where
additional godowns for foodgrains
are likely to be built together with
the capacity of each godown; and

(b) whether these godowns would
be under the control of the respec-
tive State Governments or the Cen-
tral Government?

THE MINISTER Of STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):



127 Written Answers

(a) A statement indicating the
likely additional capacity for food-
grains storage only to be built by
Food Corporation of India is attached.

(b) Most of these godowng will be
managed by Food Corporation of Incia
and g few by Central Warehousing
Corporation,

Statement

Areas  where likely additional capacity for
Joodgrains storage is to be built by Food Cor-
poration of India.

Sl. No. State Capacity

(In tonnes)

1. Andhra Pradesh . 2,47,500
2, Bihar . . . . 75,000
3. Haryana 1,95,000
4. Karnataka , . . . 50,000
5. Kerala . 1,25,000
6. Madhya Pradesh 2,30,000
7. Maharashtra 2,30,000

8. Orissa . . . . 50,000

9. Punjab . . . . 3,87 500
10. Rajasthan . . . 50,000
11, Tamil Nadu 1,70,000
12, Uttar Pradesh 2,27,500
13. West Bengal 1,77,500
ToraL 22,115,000

Economic ang Socia] Development
Programme for Small Farmers under
Fifth and Sixth Five Year Plan

6669, SHRI RAMJIBHAI MAVANTI:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether the Central Govern-
ment have laid down any specific
economic and social developmental
programmes for small and marginal
farmers, agricultural labourers and
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weaker sectiong of the society in the
Fifth and Sixth Five Year Plans;

(b) the District-wise progress of
Gujarat of such schemes taken up
during the last 3 years, amount allot-
ted ang actually spent during the
period on loans, grantg in aids, sub-
sidies, agricultural assistance schemes
and other jtems; and

(¢) how much amount is expected
to be spent on above heads in Guja-
rat during 1980, 1981 and 1982?

THg MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir. However the programmes
for the Sixth Five Year Plan (1980—
85) are yet to be finalised.

(b) and (c¢). A statement on the
important schemeg operated by this
Ministry ig attached. (Statements L
IT, IIT & IV). [Placed in Library. See
No LT-1221/80].

Expenditure on Development of Smalk
Farming in Gujarat for Poultry etc.

6670, SHRI UTTAMBHAI H.
PATEL: Will the Minister of RURAL.
RECONSTRUCTION be pleased to
state:

(a) how much benefits have been
derived and how much amount has
been spent for the dJevelopment of
poultry, Shankar Vacharadi  pigs,
sheep, goats in Gujarat State up-
to 30th June, 1980 with a view to
provide greater employment oppor-
tunities to small village farmers,
farm employees, Scheduled  Castes
and Scheduled Tribes and Adivasis
as per Central Government Letter
No. 6-2-79-IL.DL.X. of 15th March,
1980 under the special programme;

(b) how many farmers and others
of each one of the above category in
each district of Gujarat have been
benefited under the above scheme;
and

(¢) how much amount has been
allotted for the said purpose for 1980,
1981 and 1982°?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The two schemeg viz. (i) Scheme for
rearing of cross-bred heifer calveg and
(ii) Scheme for Establishment of poul-
try, piggery and sheep production units
referred to in this Ministry’s circular
under reference have been in opera-
tion 1n Gujarat State since 1976.77.
The State has not taken up the pig-
gery scheme and goat development
is not included under Special Lives-
tock Production Programme.

An amount of Rs. 156.13 1lakhs, viz.
Rg, 16.80 1akhs on rearing of cross-bred
heifter calves and Rs. 139.33 lakhs on
Establishment of pouliry and Sheep
Production units, has been gpent since
inception of the programme upto J une
1980.

State nent

(b) A statement giving details in en-
closed, .

(c) For the year 1980-81, tentative
allocation of Rs. 25.00 lakhs towards
Centra] gshare has been made for the
Scheme for the Establishment of Poul-
try and Sheep Production Units. An
equa] amount is also to be provided bv
the State Government. In respezct of
the scheme for rearing of cross-bred
heifer calves, no allocation for 1880-
81 has been given gince the State Gov-
ernment ig already having am imount
of about Rs. 6.00 lakhs as carry over
from the previous years. It is difficult
to forecast at this gtage the allocation
for future yearg viz. 1981-82 and 1982-
83, as the Sixth Plan proposals are
to be finalised.

(i) No.of beneficiaries covered under the scheme for rearing of cross-bred heifer calves from the year

1970-77 to 30-6-1980.

S. No. Name of District

— -

No. of different categories of beneficiaries covered

S.F. M.F. AL, Total Total No. of SC

& ST benefited

ont of the total

no. of benefici-

aries (col. 6)

Sche- Sche-

duled duled

caste Tribe
1 2 4 5 6 7 8
1. Sabarkantha . ., . . . . 107 113 108 328 6 6

2. Ahmedabad . . . . . 22 8 25 35

3. Baroda . . . . . 3 2 3 8 3 .
4. Bharuch . . . . 4 6 14 24 .e 13
5. Surat . . . . . 47 5 95 147 52 18
6, Bulsar . . . . . . 68 47 10 125 1 12

~——— ——— —

(ii) No. of beneficiaries covered under the Scheme for Estt. of Poultry production units from

the year 1976-77 to 30-6-1980.
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S.No. Name of District

No. of different categories of beneficiaries covered

S.F. M.F. AL Total

No. of SC & ST
benefited outof
the total No. of

beneficiaries

(Col. 6)
S.C. S.T.
1 2 3 4 5 6 7 8
1. Kheda . 169 430 1109 1708 227
2. Baroda . . . . 628 315 . 943 10 318
3. Bharuch |, 13 50 521 584 20 511
4. Surat . . . . 50 375 423 200
5. Junagarh . . . 135 135 82
6. Bulsar . . 10 16 464 490 40

(iii) No. of beneficiaries covered under the Scheme for Estt.of Sheep Production Unitsfrom the

year 1976-77 to 30-6-1980.

—

S.No. Name of District

No. of different categaries of beneficiaries covered

S.F. M.F. A.L. Total

No.of SC & ST
benefited out .
the total no
ol beneficiarics

_’gCol. 6)
B sC ST
1 2 3 4 5 6 7 8
1. Kutch . . . 33 820* 853 .
2. Jamnagar, . . 40 132" 172 ..

S.F. Small Farmers
M.F. Marginal Farmem\

A.L. Agricultural Labourers
S.C. Scheduled Caste
S.T. Scheduled Tribes

sSepalate figwes for Marginal Farmers and Agricultural Labourers are not available with the

State Government.
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Autonomous Colleges

6671. PROF. AJIT KUMAR MEHTA:
Will the Minister of EDUCATION be
pleasedq to state:

(a) the number of autonomous

colleges in tHe country;

(b) whether the University Grants
Commission provides them financial
assistance to enable them to meet
their expenditure;

(c) whether the financial assis-
tance peing given by the University
Grants Commission is enough to meet
the additional expenditure of these
colleges which they are required to
incur because of their responsibilities
arising out of their autonomous
character and for holding examina-
tions;

(d) whether the amount of finan-
cial assistance being given to the
professional, technical and non-
technical colleges is different; and

(e) if not, the justification for pro-
viding them uniform amount?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) According to information avai'a-
ble with the University Grants Com-
mission there are 13 autonomoug -ol-
legeg at present,

(b) and (c) No, Sir. The confer-
ment of autonomoug status on any
college does not involve any transfer
of financial responsibility to the Jni-
versity Grants Commission in respoect
of the maintenance expenditure of the
college, The Commission, howeaver,
provides a non-lapsable grant of
Rs, 1.00 lakh, per annum to each such
college for a periog of five years, re-
lated to the special academic prog-
rammmeg developeq by such collegss.
This assistance is in adidtion to the
norma] development support provided
by the Commission to colleges.

(d) No, Sir.
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(e) The conferment of autonomy is
dependent, apart from academic stand-
ing and staff competence, on the tinan-
cial resources of the colleges to meet
the adidtional] expenditure in respoct
of their consequential responsibilities.

Automatic Telephone Exchange at
Bhuj and Gandhidham-Kandla

6672, SHRI1 MAHAPATR \Y
MEHTA. Will the Minister of COM-
MUNICATIONS be pleased to statc

(a) whether the people of Bhuj
and Gandhidham-Kandla have re-
quested for automatic Telephone Ex-
change instead of the present manu-
ally operated one; ang

(b) if so, the reasons for not im-
plementing it?

THE MINISTER Ofr STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) Indigenoug manufacturing cipa-
city in the country for automatic ex-
change equipment is not sufficient to
meet even the needg for the expansion
of existing automatic exchanges.
There are certain techno-economic
difficulties in importing equipment for
exchanges of the gize required at these
places. Steps are being taken to aug-
ment indgenous production capacity
in the country,

Storage Facility under Gram Pancha-
yat Area

6673. SHR1 GADADHAR SAHA:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether expansion of storage
facilities through construction of
rural godowns at least 2 in sne Gram
Panchayat area is essentia] for the
rural farmers for stormg their stock
of foodgrains;

(b) if so, the provision gnd allo-
cation made and amount released to
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the States for the purpose during
1977-78, 1978-79, 1979-80, State-wise;

(¢) whether national programme
of action for providing advance from
the nationalised bank against the
security of stock of foodgrains in the
godowns have been formulated, im-
plemented for benefitting the rural
farmers; and

(d) if so, the details thereof, if
not why?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V., SWAMINATHAN): (a)
The Ministry of Rural Reconstruction
has a scheme under which rural go-
downs are constructed. The construc-
tion of rural godowns is sanctioned on
the basig of the existing and anticipat-
ed marketable surplug and the exist-
ing storage capacity available in a
particular area and not on any tarri-
toria] basis.

(b) The scheme for establishing a
Nationa] Grid of Rural Godowns was
launched in 1979-80. A provision of
Rs. 100 lakhs was made wunder this
scheme for the year 1979-80 in respect
of all the States An gmount of Rs.
12.87 1lakhs was released to Uttar
Pradesh and an amount of Rs. 3.125
lakhg wag released to Andhra Pra-
desh during the said year.

(c) and (d). The Reserve Bank of
Indiz hag issued instructions on 1ith
June, 1980 to all the scheduled com-
mercial bankg for providing advances
against warehouse receipts issueq by
rural godowns. A copy of the instruc-
tions, which containg a]} the relevant
details ig Jaid on the Table of the

House. [Placed on Library. See No.
LT-1222/807.
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Use of Ground-nut Seeds and its
Expori

6675. SHRI MOHANLAL PATEL.

Will the Minister of AGRICULTURE
be pletsed to state:

(a) whether it ig a fact that ground-
nut seeds are being used as dry
fruits in some of the countries and

are being demanded heavily by those
countries;

(b) if so, the names of such coun-
tries, the quantity and amount of
ground-nut seeds exported during
the last 3 years to each of these
countries;

(c) how much foreign exchange is
earned out of it;

(d) whether there is any consi-
deration by the Government for its
encouragement of more and more ex-
ports of the same; and

(e) if so, the details thereof and
if not, the reasons thereby?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The groundnut seed (kernel)
hand pickeq selected varieties are in
good demand in some countries and
are used for confectionery and table
purposes.

(b) and (c). As per statement at-
tached,

(d) No Sir. The exports are per-
mitted within a limited ceiling only
and are subject to availability of
edible oils in the country.

(e) There ig shortage of edible oils
in the country ang substantial im-
ports are affected every year to bridge
the gap between our production and
requirement, The expart of H.P.S.
groundnutg are allowed in limited

quantities as the international prices
are attractive,
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Statement

Coyntry-wise Export of Groundnut During last
three years

Quantity; in tonnes
Value ; Rs. in

crores

GOUNTRY 1978-79
Quantity Value
Yugoslavia . . 7525 4.84
Japan . . . 700 0.47
Switzerland . 6677 3.79
West Germany . 1000 0.56
Iran . . . 138 0,12
Czechoslovakia . 2512 2.04
ToraL 18552 11.82
COUNTRY 10979-80
Quantity  Value
Yugoslavia . ) 3300 2,00
Switzerland . . 9749 5.80
Japan . . . 1589 1.07
Qwait . . . 50 0.03
Iran . . . 650 0.35
Holland . . . 1500 1.00
West Germany . . 900 0.60
[
ToraL: 17738 10.85

NOTE: There was a ban on Export of Gro-
undnut during 1977-78.

Request for Non-Plan Assistance from
Flood affected Kerala

6676. SHRI G. M. BANATWALLA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government of.
Kerala has ,approached the Central
Government for financial assistance
(non-plan) on account of thn huge
doss due to recent floods;

(b) if so, the nature and quantum
of assistance sought; and

(¢) Government decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) The Government of Kerala
have requested a non-Plan relief grant
of Rs. 28.64 crores to meet relief ex-
prenditure and other ameliorative
measures like ex-gratia payment for
the families in the case of death, ex-
gratia payment to injured persons,
ex-gratia payment for houses des-
troyed/damaged, gratuitoug relief and
medical relief, repairg to roads, build-
ings, short-term gagricultural loans,
schemes for resumption of agricul-
ture, schemes for construction of
houses for fishermen and repairs of
seawall, minor irrigation works,
river-banks, bunds and the irrigation
projects etc,

(c) The matter is under considera-
tion.

Shortage of Drinking Water in Lodi
Colony, New Delhi

6677. SHRI ERA MOHAN: Will the

Winister of WORKS AND HOUSING
be pleased to state:

(a) whether the residents ot D-1
Block in Lodi Colony, New Delhi
have been facing acute shortage of
drinking water this summer;

(b) whether the residents of D-1
Block in particulap and Lodi Colo-
ny in general, especially those oc-
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cupying flats an first floor, have
complained against insufficient water
supply;

(c) whether the low pressure is
due to rusted water pipes which need
to be replaced; and

(d) whether steps are being taken
to replace these rusted water pipes
to increase the water supply?

THE MINISTER OF WORKS
AND HOUSING (SHRI P, C. SETHI):
(a) to (d). The information is being
collected and will be laid on the
Table of the Sabha.

Unauthorised Occupation of Govern-
ment Accommodation in North Ave-
nue, New Delhi

6679. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether he is aware of the
fact that the North Avenue flat No.
52-54 has been in unauthorised oc-
cupation of a woman for the past ten
Years and even today, the Directorate
of Estates has not been able to get
this vacated and hang over its phy-
sical possession to the bonafide allot-
tee; and

(b) if so, the action taken by the
Directorate of Estates so far and also
that is proposed to be taken to
vacate the unauthorised occupation
of the above flat?

THE MINISTER OF WORKS
AND HOUSING (SHRI P. C. SETHI):
(a) and (b). A Member of Parliament
(Lok Sabha) was allotted twin flat
Na. 52—54, North Avenue and he
took possession of the flat on 11.6 77
On 7 8.78, the M P requested the
Lok Sabha Secretariat that a lady who
had been unauthorisedly occupying
Flat No. 52, North Avenue may Dbe
got evicted. Accordingly the allot-
ment of the twin flat wag cancelled
in the name of the M P. gn 8 8 78
and eviction proceedings were ini-
tiated against the allottee, The final
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eviction order was passed by the
Estate Officer on 14th November, 1978.

It ‘nas not however been possible s0
far to evict the unauthorised occu-
pant of flat No. 52 ag she got stay
order from the Court. The case is
still pending in the Court, Physical
eviction of the unauthorised occu-
pant, will be carried out if necessary
after vacation of the Courts’ stay or-
der.

Telex Facility at Ahmednagar

4681. SHRI BALASAHEB VIKHE
PATIL:
SHR1 CHANDRABHAN
ATHARE PATIL:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whmther there is a pressing
demand to instal telex facility at
Ahmednagay in view of delay in
Tele-communication presently avail-
able;

(b) whether it is also a fact that
some units do not want to come
under MIDC in the absence of the
telex facilities; ang

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI! KARTIK ORAON):
(a) Tnere 1s growing awarenesg of
the ysefulness of telex facility in
Ahmednagar as i1n other important
places.

(b) No such representation has
been received by the P&T  Depart-
ment,

(¢) The need for telex facility at
Ahmednagar had already been  re-
cognised and installation of a 20 lines
telex exchange sanctioned, Part
equipment has been received and
installation will be taken up on re-
ceipy of the balance
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Education among Tribal People

6682. SHRI JANARDHANA POO-
JARY: Will the Minister of EDU-
CATION be pleased to state the
amount earmarked for the promotion
of education amongst the tribal peo-
ple in the country during 1980-81,
State-wise?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRJ] B. SHANKARANAND):
Tribal sub-plans of the Stateg for
1980-81 which include the educational
sector also are in the process ot
being finalised. A sum of Rs. 33.51
crores has been proposed for the
education sector of the Tribal sub
plang by the concerned States and
Union Territories, The Planning Com-
mission and the Ministry of Home
Affairs are holding discussions with
the States. The actual amount ear-
marked for promotian of education
among the tribal people in the coun-
try for 1980-81 state-wise will be
known after the discussions with the
concerned States are completed and
the tribal plans are finalised.

Expansion of Telephone and Tele-
graph facilities in Karnataka

6683 SHRI JANARDHANA POO-
JARY: Will the Minister of COM-
MUNICATIONS be pleaseq to state:

(a) the schemes for expansion ot
telephones and telegraph facilities in
Karnataka; and

(t) tha number of telephone ex-
changes in Karnataka where STD
system is likely to be extended during
1930-819

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRT KARTIK ORAON):
(a) Fifty telephone exchanges, Forty
Public Telephones and Forty Tele-
graph Offices have been planned for
1980-81.

(b) Twa,

Diversion of Delthi Adminigiration
Funds to D.DA. |

6684 SHRI S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) whether it is a fact that some
crores of rupees of plan allocation
of Delhi Administration were divert-
ed to the Delhi Development Autho-
rity during 1979-80;

(b) if so, the precise amount involv.
ed;

(c) how these funds were uti.ised
by the DDA; )

(d) what are the shopping coms-
plexes built or being built by DDA
in the capita] and whether the built
ones have been sold out or rented
fully or partially; and

(e) how much money has been
earnad by the DDA from this ven=-
ture against the investments made?

THE MINISTER OF WORKS
AND HOUSING (SHR! P. C. SETHI):
(a) to (e). The information is being
collected and will ©be laig on the
Table of the Sabha,

Abolition of Ground Rent Payment by
D.D.A,

6685 SHRI S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to gtate:

(a) whether Government have by
now taken any decision on the Report
of the Committee set up some time
back to abolish the ground-rent pay-
ment by the allottees of D D.A flats
in the Capital,

(b) if not, the reasons therafor;
and

(c¢) the stage at which the matter
stands at present?

THE MINISTER OF WORKS
AND HOUSING (SHRI P, C. SETHI):
(a) to (c). The question of conver-
sion of lease-hold lands in Delhi inta
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free-hold in respect of residential
plots, is still under consideration of
Government and a final decision will
be taken at the Cabinet level. The
question of abolition of ground rent
payment by the allottees of DDA flats
in the Capital, can be examined only
after a decision on above general
issues is taken by Government.

Raral Integration Scheme

6686. PROF, MADHU DANDA-
VATE: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) when was the rural integration
scheme initiated; and

(b) what is the progress of the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The Integrated Rural Develop-
ment Programme in its present form
was initiated during 1978-79,

(b) A statement showing the pro-
gress achieved under the Integrated
Rural Development Programme is en-
closed.

Statement

INTEGRATED RURAL DEVELOP-
MENT PROGRAMME

Statement showing financial and
physical achievement during 1978.79
and 1979-80

(Rs. in lakhs)

Liem 1978-79  1979-80*
1. Central share of
allocation 10368_00 8430.0°
2, Amountreleased .  7045.00 5329.99
3. Reported Expendi- ! Y™
diture . . 3266.73 6885.62
4. Number of families
assisted 624288 1475448
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Item 1978-79 1979-80

5. Number of SG/ST

families assisted . N.A., 358579

6. Credit mobilised . 5460,11 10124, 38

*(In 1978-79, outlays on this programme
were fully met by the Central Government,
However from 1979-80, the pattern of finan-
cing under-went a change whereby outlays
on this programme are shared on a s50:50
basis by the Central and State/ UT Govts.
Figures for 1979-80 indicate central share of
the allocation and release of funds from the
Centre to the States/UTs. Expenditure
figure for 1979-80 covers both Central and
State funds.).

Technology for Sandalwood in
Karnataka

6687 SHRI S. M. KRISHNA: Wil
the Minister of AGRICULTURE  be
pleased to state:

(a) whether any expert studies

have been undertaken to improve the
technology for plantation and con-
servation of sandalwood in Karnataka
State;

(b) if so, what and if not, the rea-
sons therefor;

(¢) whether there is any plan to
increase the plantation of this wood
in Karnataka; and

(d) if o, the broad details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) to (d). The information is being
collected from the State Government
and will be laid on the Table of the
Sabha,
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Excavation by Archaeological Survey
jn Somnth

6688, SHR] S. M. KRISHNA: Wil
the Minister of EDUCATION Dbe
pleased to state:

(a) whether some relics and anti-
ques have bBeen found recently as 2
result of excavations by the Archaeo-
logica] Survey of India particularly ia
the South;

(b) if so, the broad details thereof;
and

(c) whether these antiques are >eing
preserved?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) Yes, Sir,

(b) During 1978—80, the Archaeo-
logical Survey of India carried out
excavations at six sites in South India
(four in Andhra Pradesh and one
each in Karnataka and Tamil Nadu)
namely Kalingapatam, District  Sri-
kakulam; Kudavalli-Sangameshwar,
District Mahboobnagar: Satanikota and
Vamulapadu, District Kurnool all in
Andhra Pradesh; Hampi, District
Bellary in Karnataka, and Mottur,
District North Arcot in Tamil Nadu.

These excavations brought to light:
at Satanikota, a fortified settlement
belonging to circa 1lst to 3rd century,
A.D. and megalithg of various types;
at Kalingapatam a Buddhist stupa of
circa 1st Century A.D.; at Kudavalli-
Sangameshwar, an important find of
a Roman gold coin of Juliug Cons-
tantius (A.D. 337—361) and a half
fragment of a Byzantine coin of An-
astasisus (A.D, 491—518); at Hampi,
two huge structural complexes be-
longing to royal residences; and at
Mottur, a huge anthropomorphic
figure used as one of the glabs of the
port-holed cist-circles of a megalithic
monument,

The cist contained a Sacrophagus.

Besides, the Survey has been en-
gaged jn excavationg during 1978-—80
at nine sites in North India, namely
Antichak, District Bhagalpur, Bihar;
Bharadwaj Ashram, Allahabad, Uttar
Pradesh; Chechar, District Vaishali,
Bihar; Daimabad, District Ahmad-
nagar, Maharashtra; Fat¢hpur Sikri,
District Agra, Uttar Pradesh: Hulas,
District Saharanpur, Uttar Pradesh,
Parihar, District Unnao, Uttar Pra-
desh; Patan, District Mehsana, Guja-
rat and Sringaverpur, District Alla-
habad, Uttar Pradesh,

(¢) Yes, Sir.
I arfeatat &at ¥ I §wR G
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District Headquarters Conference with
National Dialling Grid in West Bengal

6690. SHRI SUSHIL. BHATTA-
CHARYA.: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the District headquarters of
West Bengal which are provided with
direct dialling facility and connected
with national dialling grid;
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(b) the district headquarters which
are proposed to be connected during
the years 1980 and 1981; and

(c¢) the names of industria] belt in
the State to be connedted with
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of fertilisers, out of contracted quan-
tity of about 45 lakh tonnes, did not
arrive at Indian ports according to
the agreed delivery schedule, The de-
tails of fertilisers delayed beyand the

. . ays P . agreed delivery schedule are indi-
ix:gt‘x)ogzlddlz;llz.:zg grid during the year cated below: —
THE MINISTER OF STATE IN (In tonnes )
THE MINISTRY OF COMMUNI- — —_—
?;;JI'%‘?NS .(SI;RI- KARTIK ORAON): Fertiliser In terms of
1 ! L]
(ii) Burdwap (Limited direct dial- Material  Nitrogen
ling facility)
(iii) Calcutta, 1. Urea . 3,16,016 1,45,367
(iv) Howrah 2. Ammonium Sulphate 76,307 16,024
; : 3. Qalcium Am-
R onmection with % QLB b e
(c) Asansol industrial belf.
ToravL: 5,03,329 1,090,251

Contractual Commitmenty of Delivery
of Fertilizers

6691, SHRI M. RAMGOPAL REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

~

(a) whether it is a fact that certain
suppliers of {fertilizers could not
honour contractual commitments of
delivery schedules during 1979—80;
and

(b) if so, the detailg in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). About five lakh tonnes

Production, Consumption and Import
of Fertilizer

6692. SHRI M. RAMGOPAL
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state the
figures of production, consumption
and imports of fertilizers during the
last three years and the amount of
foreign exchange spent, year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
The relevant information is given be-
low:

Year Production (nitrozen  Consumptio ( itrogen  Imnorts (nitrogen  C&F vali ¢
-+Phosphat~) -~ Phosphates -- potash) + Phosphates of imported
{ potash) fertilizers
————————————————————————————— (Rs. erore)
—— in lakh tonres ——
1975-48 26. 70 42,86 15.21 304 95
1978-79 29. 40 5l.17 19.88 458.66
1979-{0 29.83 53.60 20. 05 555- 34

(estimatcd)
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Production and Allotment of
Foodgraing to States

6¢93. SHRI M. RAMGOPAL RED-
DY: Will the Minister of AGRICUL.
TURE be pleased to state:

(a) what was the country’s pro-
duction of foodgrains—wheat and rice
during 1979-80, State-wise; and

(b) the quantity allotted to each
State? RN/

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Estimates of production of food-
grains including rice and wheat for
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able from all States. However, ac-
cording to current assessment, - the
production of foodgrains during 1979-
80 has received a setback due tg se-
vere drought in many parts of the
country. There is likely to be con-
siderable decline in the production of
rice by about 10 to 12 million tonnes
compared to the record level of 53,8
million tonnes in 1978-79. Much aof
the fall is likely to be accounted by
the States of Andhra Pradesh, Bihar,
Madhya Pradesh and Uttar Pradesh.
The production of wheat is also likely
to be lower by 2 to 3 million tonnes
than the record level of 35.0 million
tannes in 1978-79. The decline in pro-
duction of wheat is largely in Bihar,
Madhya Pradesh and Uttar Pradesh.

(b) A statement is enclosed indi-
cating the quantity of wheat, rice and
coarse grains allotted to  individual

1979-80 have not yet become avail- States during 1979-80,
Statement
(’ooo tonncs)
State Rice Wheeat Coarse Total
PD Mills grawms

1 2 3 4 5 6
Andhra Pradesh . 380-0 1440 153" 4 06 678.0
Assam 5650 332'5 895 987.0
Bihar 400°0 1025° 0 420°0 1845.0
Gujarat 38-0 111-9 198-0 o.1 348 ©
Haryana 1'3 780 273°9 93 362- 5
Himachal Pradesh 06 26" 5 950 12241
Jammu & Kashmir 104 4 814 1080 293-8
Karnataka 12070 3990 05 519'5
Kerala 1620° 0 12070 120°0 18600
Madhya Pradesh 4000 660" 0 204" 7 1264 7
Maharashtra 460°0 740°0 555.0 27 17577
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3 3 4 5 6
Manipur 30°5 52 64 02 42' 3
Meghalaya ‘ 79°0 13°8 12°7 ‘ 105 5
Nagaland 60- 5 9o0 17°0 86 5
Orissa . 155°0 119 O 2871 561" 1
Punjab ‘2 g6-0 493°0 0'5 591 7
Rajasthan . ) 419°0 g6-0 1°1 5781
Tamil Nadu .7 5 35 © 780-0 823 5
Tripura -5 230 26-8 131 9
Uttar Pradesh -8 570 O 538 o 3 4 1604 2
West Bengal 16750 2300 © 660 o 4635 ©
Sikkim -6 36 10 32 2
All India 6960- 1 7622 2 6060 4 18 5 20661 2

Note : PD—Public distribution.

P.C.Os sanctioned in H P. on declared
Category Stations

6694. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the names of the places in Hi-
machal Pradesh  where Public Call
Offices have been sanctioned on tha
basis of these places having been
‘declared category stations during
1979-80 and 1980-81; and

(b) the likely date by which each
‘one of them would be installed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) Public Call Offices sanctioned in
1979-80 (1) Keylong,- (2) Killer and
(3) Xaza. For 1980-81 the sanction
of Public Telephones is being fina-
lised.

(b) The above mentioned three
Public Call Offices are likely tg be
installed in 1981-82 subject to availa-
bility of radio telephone system.

Telepbone Connection and Telephone
Exchange at Lehri Sarail etc. in H.P.

6695. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is sufficient de-
mand for telephone connectionsg at
(i) Lehri Sarail, (ii) Namhoi and
Jukhala in District Bilaspur of Hi-
machal Pradesh; and

(b) it so, the likely date by whic’
telephone exchanges would be set
up at these places?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) There is sufficient demand to
justifiy opening of a telephone ex-
change at Lehri Sarail but not at

Namhoi and Jukhala in District Bilas-
pur of Himachal Pradesh.

(b) Telephone exchange at Lehri

Sarail is likely to be set up during
1981. -
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Sugar Quota to Kerala

6696. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) wbether Government  are
aware that in Kerala sugar is soldin
retail for Rs. 6.50 upwards at pre-
sent; and

(b) what is the monthly quota of
sugar allotted to Keraia bry the Food
Corporation of India?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Monthly levy sugar quota
of 10,495 tonnes ig being allotted to
Kerala Government for distribution
through fair price shops. Since Ke-
rala Government are arranging the
lifting of sugar from the  factories
through their own agency, the allot-
ment orders against their monthly
quotas are being issued on the facto-
ries 1n favour of the State Govern-
ment.

So far as rise in open market prices
of sugar in Kerala is concerned, it is
a general feature in all the markets
in the country and is mainly due to
steep decline in sugar production in
1979-80 season and reduction in the
overall availability of all the sweete-
ning agents, namely sugar, gur and
khandsari,

Archaeological finds in Pachala
village of Sawai Madhopur
-

6697 SHRI SATISH AGARWAL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government are aware
that in the Pachala village of Sawal
Madhopur, archaeological finds as old
as 2100 years have been found;

(b) whether it is also a fact that
there is a great possibility of getting
more such antiques of historical .igm-
portance along the river Vanas;

(c) the Central assistance which has
been given to the States for carrying.
out excavations and the allocations
made to the Rajasthan during 1he
last two years and the names of the
projects for which they were sanc-
tioned; and

(d) whether Government propose
to extend financial assistance to the
Archaeological Department of Raj-
asthan to carry out excavations along
the River Vanas so that traces of an-
cient Indian civilisation could be lo-
cated?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~-
FARE (SHRI B. SHANKARANAND)
(a) Yes, Sir,

(b) The valley of the Banas river
is archaeologically quite potential

(¢) No financial assistance is given
to the States by the Archaeological
Survey of India for carrying out such
excavations.

(d) Doeg not arise.

Slum Dwellers in Dharavi, Bombay

6698, SHRI RAMAKRISHNA MORE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to launch a scheme
through the Maharashtra Bank 1o
rehabilitate the Slum dwellers from
Dharavi (Bombay);

(b) if so, the particulars thereof;
and

(c) when the proposed scheme is
likely to be taken?

THE MINISTER OF WORKS
AND HOUSING (SHR! P, C. SETHI):
(a) No such scheme has been for-
mulated by the Government of India.

(b) and (c). Do not arise.
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Change in Criterla for Award of
Teachers Fellowship

6700. SHRI GIRIDHAR GOMANGO:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the uUniversity Grants
Commission changed the criteria for
award of Teacher Fellowship on the
basis of enrolment of students in the
colleges;

(b) it so, what was the basis pre-
vailing during previous years and the
reason for the change of the criteria
by the Commission;

(c) whether the Commission had
gone into the problems of the col-
leges situated in the backward and
tribal areas before the change of
the criteria; and

(d) if so, whether his Ministry
would reconsider the decision of the
Commission for the development of
higher education of backward areas
and to provide assistance for Teacher
Fellcwship not on enrolment but on the
basis of backwardness of the area?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No, Sir. According to the infor-
mation furnished by the University
Grants Commission, the criteria for
award of Teacher Fellowships have
not been changed on the basis of stu-
dent enrolment in colleges. However,
if tegcher fellowshipg formed part of
the general development proposals
submitted by colleges during the Fifth
Plan, certain conditions, including a
minimum enrolment, were to be ful-
filled by them. The minimum enrol-
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ment prescribed for this purpose was
relaxed in favour of golleges located
in backward and tribal areas. The
criteria for sanctioning development
grants to colleges during the Sixth
Plan have not yet been finalised.

{(b) to (d). Do not arise.

Telephone Lines out of order in
Orissa

6701. SHRI CHINTAMANI JENA:
Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are
aware that most of the telephone lines
remain out of order in the State of
Orissa; and

(b) if so, the remedial measures
taken by the Government to remove
such difficulties like drawing of under-
ground wire, change of boards in
exchanges and other defects and by
which date?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir. This is not correct. The
complaints per 100 stafions have come
down from 71 per cent in October
1979 to 58 per cent in March, 80 for
large exchanges and from 36
per cent to 27 per cent for small ex-
changes.

(b) The question does not arise.

Financial Assistance for Water Supply
Schemes in the Drought Affected
Areas of Rajasthan

6702. SHRI SATISH AGARWAL:
“Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Central Government have sanctioned
a sum of Rs. 5 crores for water sup-
ply schemes in the drought affected
areas of Rajasthan;

(b) if so, whether the State Gov-
ernment have already furnished the
detailed plans for the utilisation ot
said amount;

(c) if so, the nature of facilities
that will be created and the names
of the places where this will be lo-
cated; and

(d) when work on the aforesaid
projects 4Wi.ll be taken in hand with
the employment opportunities that
will be generated ag a result thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. During the year 1980-81 a
sum of Rs, 5 crores hag been sanc-
tioned to the State of Rajasthan for
providing water supply schemes in
the drought affected areas.

(b) No, Sir. However, the State
Government drew up and submitted
the Action Plan to tackle the problem
of drinking water supply in the most
severely affected 3251 villages in the
26 districts of the State.

(¢) The facilities include installa-
tion of hand pumps, deepening/desil-
ting/blasting of existing wells and
other permanent arrangements. List
of the places where the facilities will
be provided is not available.

(d) The information is not avail-
able.

Post and Telegraph Office ip
Janakpuri, Delhi

6703. SHRI BHIKHU RAM JAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that there
is no Post and Telegraph office in
Block A of Janakpuri, New Delhi;

(b) whether it is a fact that the
DDA has allotted a plot to Paost and
Telegraph Department in A-3 Lecal
Shopping centre for the purpose;
and

(c) if so, what steps have been taken
by Government to take possession of
the said plot of land and construct a
Post and Telegraph office for the
area?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
" TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. .

(b) Yes, Sir.

(c) Possession of the plot wgs taken
by the Department in January, 1980.
Schedule of accommodation for this
post office has been prepared. After
the schedule of accommeodation is ap-
proved, other 'steps for the construc-
tion of the building will be taken.
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Faulty Telephone Service in Panipat

6705. DR. A. U. AZMI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether a large number of
subscribers of teiephones in Panipat
have surrendered their telephones
due to extremely faulty service being
provided to them by the Department;

(b) if so, the facts thereof and to-
tal number of such subscribers; and

(c) the action which is being pro-
posed to be taken to find out reasons
of failures of telephone services and
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also action against the defaulting em-
ployees of the Department who could
not maintain proper servicing of
telephones to the subscribers?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Only one subscriber who
incidentally also has long ocutstand-
ing telephone dues surrendered his
telephone under protest.

(c) There has been some difficulty
in providing spare parts to the ex-
change and these are being arranged
on priority.

Excavation in Mithila

6706. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether after the finds of the
second century B.C. the excavations
in Mithila had to be suspended due
to outflow of water from within
and proposals had been made to
continue excavations after pumping
out the water;

(b) if so, when the excavations
are going to be resumed;

(c) if not, the cause of suspension
and non-resumption of further exca-
vations; and

(d) which of the sther ancient
cities within the ancient historical
area of Mithila is or ame being or
proposed to be excavated at present
or in near future?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(a) to (d). Excavationgs undertaken
by the Archaeological Survey of India
at Balirajgarh during 1962-68 had
established the cultural sequence of
the site, chronologically ranging from
second century B.C. to the DPala
period. The State Department of
Archaeology and Museums, Govern-
ment of Bihar, Patna, undertook fur-
ther work dQuring 1873-74 ang 1974-

1806 LS—6

.

75. The lowest levels of the site,
however, could not be reached due to
high water table. Since the cultural
sequence of the area in general is
already established further excava-
tion by pumping out water is not
considered necessary nor any other
area of Mithila is proposed 10 be ex-
cavated,
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Limit on Stocks of Sugar and
Khandsari by Traders

6708. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government recently
imposed further cut in the maximum
extent of sugar and khandsari that
can be held by a trader at a time, to
prevent hoarding thereof and to pre-
vent rise in prices of these commodi-
ties;

(b) if so, the details in this regard;

and
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(c) the steps taken to effectively en-
force these orders and the amount of
sugar hoardings unearthed during
July 1980 in each of the States and
Union Territories?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir,

(b) In an order issued by the Gov-
ernment on 14th July, 1980 the stock
holding limits for recognised dealers
of sugar and khandsari have been re-
duced as under:—

Stock holding limit
(in  quintals)

As fixed
on

14-7-80 14-7-80

Prior to

1. Vacuum Pan Susar

(1) In Calcutta and
cxtended area—

(a) Recognised
dealers who
import sugar
from outside

West Bengal 3.500 3,500
(b) Other  recogni-
sed dealers 500 250

(11} In other places

(a) in cities &
towns with a
population of
one lakh or
more . 250 to 500 250

(b) in other towns
with a popula-
tion of less
than one lakh 100 100

I1. Khandsari 500 250

The restrictions regarding turn-over
. of stocks within 10 days period, which

was initially imposed only on sugar
dealers on 17-5-80 has also been ex-
tended to khandsari dealers on 14-
7-80.
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(c) Instructions have been issued
to the State Governments to ensure
strict enforcement of the reduced stock
holding limits recently prescribed.
The details of the action taken by the
State Governments and the stocks of
sugar unearthed by them as per re-
ports so far received are given in the
statement attached.

Statement

The action taken by the State Gov-
ernments to enforce the stock holding
limits for sugar and khandsari dealers
and stocks unearthed during July,
1980.

1. Assam

The District authorities and field
officers of Food & Civil Supplies De-
partment have been instructed by
the State Government to enforce the
orders relating to stock holding limits
of sugar and khandsari effectively. No
hoarded stocks were unearthej dur-
ing July, 1980.

2. Gujarat

The reduced stock holding limit for
khandsari is being enforced. 13,806
quintals of khandsari has been seized
upto 29-7-80.

3. Haryana

Anti-hoarding measures hav: been
intensified for strict enforcement of
stock holding limits. Information re-
garding the quantity and value of
sugar seized during July, 1980 is be-
ing collected.

4. Keral&

Steps are being taken to intensify
inspections to unearth hoarding. Un-
der the licensing Order issued under
E.C, Act, 13,609 raids were conducted
by officers till 30-7-80 and during
these raids, 204 tonnes of sugar and
14 tonnes of khandsari was seized.

5. Maharashtra

The Collectors have been directed
to take intensive dehoarding measures
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and gear up enforcement machinery,
So far, 109 visits/raids have been car-
ried out in Bombay alone. Sugar
stocks with dealers were found to be
within permissible limits. Reports
from distriets are awalted though
drive for dehoarding has been launch-
ed all over the State.

6. Punjadb

Provisions of the Control Order in
regard to stock holding limits and in
other respects is being strictly en-
forced. 128 quintals sugar has been
seized during July, 1980.

7. Rajasthan

The District authorities have been
directed tqo enforce strictly the Cen-
tral Government directions. 267 checks
have been conducted and 403 bags of
khandsari have been seized. Sale of
421 bags of khandsari was stopped on
account of excess stock.

8. Chandigarh (U.T.)

191 raids were carried out by the
Inspectorate staff but no case of sugar
hoarding was detected during July,
1980.

HIHATETT AW AHIAERA, AXTH &
qI TR AOTAY

6709. *T FAWN @ TT TAR
AT g IATY FT FIT T fF

(%) #ar grorae qEAEG 49T
HTATITEH ML &F AT I SHEA
SOt @ § WX T T F qefT
g JTT IYAFAT HT IATEIH 375 & a8
q10g FXA qzar & fF ag A%
faar &

(=) afx g, @t war gad 24%M
ITrRETHT/aTgwy &7 wgfaur §7 |

)

() am T 8 JOTET &
T 9 eqfoe SR ¥ qO
Fr AT I faaI FTETE ; W

(w) afe g, & sar 3 gfawr.
Ffar g Srad F a9 &9 9%
FHIfera SR T TTOT FF F1
g9TaaT § 7

d9R Wonwa § ¥ wat (s
wifew g3ta) @ (%) =T (@)
FIATATE AT FIAWETT & & HAG-
steRt A sy § § | S s
F 9 FF A W H yafaqg w=w
QATTHT T HAATT TF FTA & I
AME AT § |

(1) =T () : FreTaATE H WIOERT
AT THAAT FI OF AT AT
" g & Iq9d & §iT evafaw Jar
w@wa g1 g | gEET  FIAAT §71<
I OAT W TG 3§ AT €qud
enifar suewe &1 difag gard &

s fafeas sea fagiirag adl fagr o
qFdrT |

mgo mfc o, WHWYT ¥ WAYd
frdes aan Sead & fawg gwT

6710. =it yu< Yag : Fa7 fwer
HdY g FA= FT FuUT FW fw
(%) =Fam wWso WiEoe ZYo, FHAYY
¥ waga fadws AT eal & fasg
®IFRTLT T 4 FZAT A MreieT afawe,
FIAY FT WATAT § a7 QT &, AT 747
I gHT FIHRET FY aqT SAq fARww
T TATAT 7T BT fraraar g ;

(&) =T mEo wrfo Vo, FTAYL
F g faaat & ag T & %
BITET qwed § FHIAT ¢ YA I
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W I5T AR AYF BT FEET
gTa g1 & A Afgy ; wig

(w) =fz g, & w7 faRww aar
o= feaqy & 9Fq  wraT< faaet &7
qrer fear a1 KT afy a8y, @y a1 A
3T % faeg FAT FFaET #7187

frraTT QT TATEIW [T TATH HAT00
waly (= @t o HwTEwR) : (F) Wi
TRAOfE deqra, WYL FGTIS
fRes Wi WO ¥ fawg F1E
BRERY [F2AT T AT @TE, T
THTAT &7 H TS T 7@ ISAT |

(@) =i, &

(w) s, gt mrz fRaar @60
a7 fear war g

o o w7k o 270, wrAYR § wiua faia
wfnafaama

6711 =t yn< fag : Far foen
g g agM #1 O w9 fE

(%) Fa1 wrEo ;Lo o, TAYX
¥ faotg sfwafaaad g9 &1 w7
g "R gl @¥ 9 wafga fady W
fa<hg faaw 1 o 7 fear s <@

g

(@) #ar sway, 1979 ¥ UF
FETa® & ofawy ¥ fog ¢ 7 wr@
TIAHY AfaA T Y 7oy

(w) #ar g ¥ IW ArAY F
sifa®w siw *7 8, #HIX gfk g, @1 3F
Fq7 farsg fassr ; #ix
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(7) =1 g &1 fare 3
sifafaaart F a1y § QO o9 wOF
Frg?

vt @ eaTeEg wYT qATH W
HaY (st @Yo Wt ) @ (F) Wilo
AEo T, FAI 7 faoa fagat &1
araT faegr srar &+ aurfy, agt faga
afgafagamn % gow ATHT §T & )

(&) shoEn

(W) & g 91w O sEws
FRATE F fau "y g8 F1 GH I
TER

(a) 39 972 9 AEEF TG
AATATT G )

Treasures of Nizam of Hyderabad

6713. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION be

pleaesd to state:

(a) whether Government are in a
position to give details regarding the
treasures of Nizam Hyderabad;

(b) whether Government are aware
that there is a public demand to pre-
serve scme of the heirlooms of the late
Nizam of Hyderabad as antique jewel
pieces;

(c) the jewellery pieces which
have so far been auctioned; and

(d) whether these auctioned jewel-
lery pieces were taken by Indians or
foreigners?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No, Sir.

(b) Yes, Sir,

(c) and (d) The auction has not
aken place so far.
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¥rrege Wit atwaryr § wwe glaad

6714, Y WrET A © T §WAX
&Y 4 qATY FT FAT T (7 .

(%) 7at a8 g9 & f& $max
WX FigarsT 7 33w faes Ox & &
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F 7 F7 Ig@Hag T ; A
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agr fxgr ¢

R AAT™MT § TG Way (=) wrfaw
STR) (%) o, g 1 awIx
F FfaTsT WX FYT 1 A9enfa aq
T F fXar & 1 T 8T B IWHI
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gifaa fagr T &)

(&) s, &

(w) TT® @iz fawm 7 ugTd,
saaifa ®wiT fres &Hal &Y
R aTR gfagd s @ ¥ fag
gty Avtw fratfa sr &1 gf%
FrEaTeT WX IR Sonfa & §
afae STOFT ATAEE T @A) 9%
AAL FI & 1 _RTOFA TS F HRAIT
Sgt WA T J1aT § T|F A1 9%
g far S & 1 faser senfa
AR frg€ &Far ¥ Wik wigs
TTH qIC ¥ Weq & fou  gyeaeie
g

Depletion of Smiar Stocks

6715. SHRI K. MALLANNA.
SHRI LAKSHMAN MALLICK:

Will the Minister of AGRICUL-~
TURE be pleaseq to state:

(a) whether Government's attention
has been drawn to news-item in ‘Hin-
dustan Times’ dated 10th July, 1980
that the sugar stocks in the country are
dwindling fast and will be only 5.40
lakh tonnes on October 1, 1980, the
beginning of the mew sugar year;

(b) if so, how Government will meet
the extra demand during October, and
November, 1980 as 5.4 lakh tonnes w{ll
be totally insufficient to meet the (e
mand; and

(¢) the steps Government propose to
take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. The carryover of un-
committed sugar stocks as on 1st
October, 1980 is expected to be about
5.4 lakh tonnes

(b) and (e¢). 5.4 lakl: tonnes of sugar
available out of 1979-80 season’'s pro-
duction ag on 1-10-1980 together with
fresh production to be obtained during
October and November in the next
season commencing from 1st October,
would be sufficient to meet the re-
quirement fo,y the monthg of October
and November. To maximise sugar
production in the coming 1980-81 sea-
son and to ensure larger availability
of sugar in early part of the season,
i.e. October and November, a gcheme
for the grant of incentives to the
sugar factaries by way of rebate in
excise duty for early start of crushing
operations, is under comsideration.
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Fighing Harbour at Sasgon Dock
Bombay

8716, SHRI CHHITTUBHAI GA-
MIT: Mill the Minister of AGRICUL.
TURE be pleased to state:

(a) the stage at which the construc-
tion of the Fish processing plants in
Sasoon harbour area, Bombay is lying
at present;

(b) whether there were large num-
ber of protests, representat.ons against
this location;

(c) if so, the details of protest and
stand taken on it by Government;

(d) how many fishermen would be
rendered jobless after existence of such
a plant; and

(e) whether Government have
thought of about some other location?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Construction of a fishing harbour
at Sasoon Dock in Bombay was sanc-
tioned by the Government of India,
which had a provision for providing
land for the location of fish processing
plants. However the Government of
Maharashtra (Department of Urban
Development ar;l Health) hag given
clearance for the project with the ex-
clusion of facilities for processing and
canning,

(b) Yes, Sir.

(c) Representations receiveq by the
Government relate to environmental
pollution, security, siltation, strain on
civic amenities etc. On receipt of
these representations, Government
appointed a visiting team. This visit-
ing team, in its interim report sug-
gested a review of the decision in
view of the change in circumstances.

I; has now been decided to limit
the number of boats operating from
the existing fishing harbour amng to
accommodate the surplug boats at an
alternate site to be developed for the
purpose, )
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(d) Question does not arise.

(e) Yes, Sir., Government are
considering various alternate sites.

Financial Assistance to provide Drink-
ing Water to Rajasthan, M.P. and U.P.

6717. SHRI SATISH AGARWAL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Central Govern-
ment have formulated any plans to
assess the financial aids to provide

drinking water to the affected areas
of the States like Rajasthan, Madhya
Pradesh and U.P.;

(b) if so, the particulars
State-wise; and

thereof,

(c) the period over which the Cen-
iral Governmeat propose to dishurse
the -:ucunt and the allocation propos-
ed for 1980-81?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Provision of drinking water supply is
a State subject and ‘fundg are provideq
in the State Sector under the Mini-
mum Needs Programme. However,
in order to accelerate the coverage
of identified problem villages the
Central Government initiated cen-
trally sponsoreq Accelerated Rural
Water Supply Programme during
1977-78 with 100 per cent grants.in-
aid from the Centre. The Central As-
sistance is given cover only identified
problem villages schemeg for which
are technically scrutinised and cleared
by the Ministry. The States of Madhya
Pradesh, Rajasthan and Uttar Pradesh
have also been provided assistance on
the same normas.

(b) The amounts released to the
three states for execution of drinking
water supply schemes in identified
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problem villages during the last three yearg are as under:.

State

Funds Released fot Works (Rs.

in lakhs)
1977-78 197879 1979-80
Madhya Pradesh 252- 8o 290° 00 357° 15
Rajasthan . 252 30 353" 27 205° 00
Uttar Pradesh 352 80 61750 709 55

(c) It is proposed to continue the
centrally sponsored Accelerated Rural
Water Supply Programme during the
Sixth Plan period (1980-85). The
allocation of Central assistance under
ithe Accelerated Rural Water Supply
programme for the year 1980-83 is not
yet finalised,

Price and Fall in Consumptior of
Fertilizers and its effcct on IFFCO

6719, SHRI GHULAM RASOQL
KOCHACK

SHRI P. M. SAYEED:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the fertilizer consump-
tion in the year is likely to drep by 13
to 15 per cent;

(b) if so, the main 1easons tor the
same;

(c) whether revised pricing for-
mula for fertilizer products had al-
ready affected the profitability of
IFFCO came down to merely Rs. 16
crores on a furn over of Rs. 129 crores
in 1979-80; and

(d) whether the main reason for this
is stated to be the recent inciesse o
fertilizer prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) No, Sir. .

(b) Does not arise

(¢) The manufacturerg of phospha-
tic ‘fertiliserg including IFFCO were
brought under Retention Price
Scheme with effecy from 1-2-1979.
This scheme provides fgr a post-tax
return of 12 per cent on the net worth
provided the manufacturerg operate at
a capacity utilisation of 80 per cent
and fulfill the stipulated consumption
normg in regard to raw materials, uti-
lities, etc. Now that the flat rate of
subsidy at the rate of Rs. 1250 per
tonne of P205 is not available and
there has been reduction in production
and gale, etc. IFFCO’s profit in 1979.
80 is likely to be less compareq to
previous year. The information re-
garding the actual profit in 1979-80 is
not available ag the Annual Accounts
of IFFCO for 1979-80 is not ready as
yet,

(d) The recent increase in prices of
fertilisers has nothing to do with the
vrofitability of IFFCO,

Encouragement to use Gobar Gas
Plants

6720. SHRI R. L. BHATIA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are consi-
dering to encourage Gobar Gas Plapts
in the country to save kerosene, dieséd
ete.;
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(b) if so, the measures taken in this
regard; and

(c) the total number of Gobar Gas
Plants which are functioning in the
country at present?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b). Proposals for Sixth Plan
in this regard are under consideration,

(c) A total of about 87,000 plants
are reported to have been set up in
the country. State Governmentg have
been advised from time to time to
take appropriate measures for their
proper functioning.

Effect on Off-Take on Increase in
Price of Fertilisers

6722. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the in-
crease in the price of fertiliser an-
nounced on 8th June 1980 has any
adverse effect on the nutrient off take;

(b) if so, what effect it will have on
the working of plants;

(c¢) whether any of fhe fertiliser
plants have been closed or delayed in
commissioning; and

(d) if so, the details thereqf?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) So far no adverse reportg about
nutrient off_take have been received
by Government.

(b) The increase in the prices of
fertilisers is not expected to have any
adverse effect on the working of the
fertiliser plants,

(c) and (d). Some of the fertiliser
plants, like, Namrup (Expansion),
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Sindri (Modernisation), Barauni,
Kanpur, Nangal (Expansion), Panipat
and Mangalore have been closed in
the past due to factors, such as, ghor.
tage of inputs and/or feedstock. Be-
sides, the commissioning of projects
at Talchar, Ramagundam, Haldia and
Phulpur was delayed for similar
reasons. The fertiliser plants at Ba-
rauni, Mangalore, Nangal (Expansion)
and Panipat have been restarted. The
commissioning activities are under
way at Talchar and Ramagundam.
Kanpur plant is likely to restart in
the current month. The Commission-
ing activities of Phulpur plant are
also being taken on hand. The Com-
missioning of Haldia plant continue to
be held up for want of power.

Rural Employment generated through
Khadi Board

6723. SHRI SATISH AGARWAL:
Will the Minister of RURAL RE-
CONSTRUCTION be pleaseq to state:

(a) whether Khadi Board have help-
ed to generate rural employment in
this country;

(b) whether steps are now being
taken to wind up such boards in some
States; and

(c) if sc, the reaction of the Ceatral
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN}):
(ay Yes, Sir.

(b) No, Sir. State Boards are con-
stituted by State Governments. We
have received no information regard-
ing any Boards being wound up.

(c) Does not arise.
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Fishing Harbour at Raychak

6725. SHRI: MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state:—

(a) whether Government are aware
of the construction of a fishing Har-
bour at Raychak, 24 Parganas under
the supervision and control of the Cal-
cutta Port Trust;

(b) if so, the prospects thereof and
when the construction work was start-
ed and completed;
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(c) whether the Harbour 18 func-
tioning and if so, what sort of fun:-
tion it has undertaken; and

(d) it no,t’ when does the Govern-
ment think it will start functioning?

THE MINISTER QOF STATE . IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b), Yes, Sir. Fishing harbour
at Raychak ig designed for the opera-
tion of 15 trawlers designed to handle
about 7,500 tonnes of fish annually.
Construction of the fishing harbour
was started in 1973 anq most of the
works have been completed by 1979-
80. Work on Shore Complex to be
executed by the State Government is
in progress. The entire project is
expected to be completed by Decem-
ber, #980.

(c¢) and (d). Yes, Sir. Six trawlers
were operating from Raychak.

Sugar for Madhya Pradesh

6727. SHRI SATYANARAYAN
JATIYA: Mill the Minister of AGRI-
CULTURE be pleased to state:

(a) the month-wise quantity of
sugar sanctioned for Madhya Pradesh
for the period from January, 1980 to
June, 1980;

(b) whether this sanctioned quota
was being supplied to the Food Cor-
poration of India every month; and

(c) the month-wise quantity of
sugar relemsed for distribution from
the godowns of Food Corporation of
India in Madhya Pradesh during the
period from January, 1980 to June,
19807

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(SHRI R. V. SWAMINATHAN):
(a) The figures are ag under:—

!

(Tonnes)
Month Quantity
of levy
sugar
allotted
January, 1980 20,837.2
February, 1980 ., 20,837.2
March, 1g80 . . . 20,841.4
April, 1980 . . . . 20,851.4
May, 1980 20,841 .4
June, 1980 . . . . 20,8414
(b) The allotment orders a:gainst

the sanctioned monthly levy sugar
quota of Madhya Pradesh were issued
each month regularly in favour of
¥ood Corporation of India.

(¢) Monthwise quantities of gugar
delivered by the Fooq Corporatiom of
India from its godowns to the nomi-
nees of Madhya Pradesh Government
during the period from January to
June 1980 are as under,

(Tonnes)
Month Quantity
supplied
by Food
Corpora-
tion of
India.
January, 1980 R . . 1,2506 1
Fcbl‘ual'y, 1980 . 14391 7 °O
March, 1980 15,687.0
April, 1980 20, 41 .4
May, 1980 21,122.0
June, 1980 [21,464.0

The validity period of monthly levy
sugar allotment orderg issued on the
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factories has been extended from time
to time to enable the Food Cerpora-
tion of India to complete the lifting of
entire allotted sugar from the facto-

ries for supply to the State Govern-
ment,

Decline in the Price of Maring Products

6728. SHRI DAULAT SINHJI
JADEJA: Wil] the Minister of AGRI-
CULTURE be pleaseq to state:

(a) whether Government are aware
of the steep fall in price of marine pro-
ducts, particularly that of Shrimp;

(b) if so, the reasons therefor; and

(¢) the measures of relief being con-
templated to protect i{he interest of
small operator?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The priceg of marine products,
both in the domestic and export
markets have not registered any sig-
nificant fall. However, expor{ price
of shrimp, particilarly to the Japa-
nese market, had fallen for sometime.

(b) The price of Shrimp in the
Japanese market had fallen mainly
du€ to—

(i) wide fluctuations in the value
of Japanese Yen against US Dollar;

(ii) the heavy losses incurreq by
some of the major importerg and
scare caused by the bankruptcy
among some Japanese firms, towards
the end of last year and early this
year, created resistance among the
Japanese buyers.

(iii) Shortfall i the domestic de-
mand in Japan ang consequent dull
movemeny ot products in the market.

(c) There are general schemes like
distribution of insulated fish boxes at
subsidised rates to the mechanised
fishing vessels, operation of refrige-
rated trucks at reasonable prices for



181 Written Answers SRAVANA 13, 1802 (SAKA) Written Answers

the transport of frozen cargo, opera- -

tion of interest subsidy scheme for

modernisation of processing plants
etc,

Survey of Hungry’Children

6729. SHRI N. E. HORO: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether Government has con-
ducted any survey regarding the child-
ren in the country who go to bed

every night hungry and who are un-
der-neurished;

(b) if so, what are the details there-
of State-wise; and

(c) the reaction of

Government
thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No country-wide survey has been
conducted with the objective of
studying the incidence of hunger and
under-nourishmenty among children.
However, limited surveys have been

conducted on the prevalence of mal-
nutrition,

(b) The National Institute of Nut-
rition, Hyderabad, under the Indian
Council of Medical Research, jg con-
ducting surveys in 10 different States

through their National Nutritional
Monitoring Bureau network, to
study the nutritional state of the en-
tire population, including children,
The States covered are Andhry Pra-
desh, Gujarat, Maharashtra, Orissa,
West Bengal, Kerala Karnataka,
Madhya Pradesh, Tamil Nadu an.d
Uttar Pradesh. The Food and Nutri-
tion Boarg of the Union Departm?nt
of Food, has also been conducting
Diet ang Nutrition Studies in rul.'al
areag o certain States. These s‘tm_iies
have been completed in stx Stutes of
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Himachal Pradesh, Punjab, Haryana,
Madhya Pradesh Sikkim and Rajas-
than. In the four States ‘of .. Jammu
ang Kashmir, Tripura, Uttary Pradesh
and Orissa, these studies have been
completed but data is under analysis.

Field studies are in progress in West
Bengal and XKerala.

Under the studieg of the National
Nutritional Monitoring Bureau, the
prevalence of under-nutrition among
pre-school children (1—5 years) has
been studied by “weight for age”
criterion. The survey revealed the

following grades of malnutrition in
10 States:

(i) Mild—42.4 per cent.
(ii) Moderate—34.9 per cent.

(iii) Severe—8.4 per cent.

TABLE—I in the statement gives the
Statewise details, The results of he
studieg conducted by the Food and
Nutrition Boardg of the Union Depart-
ment of Food, have been indicated in
the Statement—in Tables II gnd III,
showing the per capita daily intake
of food and nutrientg derived there-
from has compared to recommended
allowances among the pre-school
children in the age-group of 1—5

years and the school going children
(86—12 years) in six States respec-
tively. "

(¢) Government ig seized of the
problem of malnutrition among chil-
dren and has evolveg various schemes
in the Stateg and Central Sectors to
tackle the problem of malnutrition, A
Task Force on Nutrition Policy, Plan-
ning and Implementation hag been set
up by the Planning Commission to
advise the Government on both long .
term and short term measures for

- solving this problefn.
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distribution of pre-school children (1—5 years) according to Gomez - classification in di-

ferent  states— Pooled
State No. of Weight as percentage of standard
Children — — — — e —
>g0 75-90 60-75 <6o
Normal Mild Moderate Severe
1. Kerala . . . 300 28 -0 41 0 26-7 43
2. Tamil Nadu . 531 149 454 352 45
3. Karnataka . . . 748 99 44°0 39-3 68
4. Andhra Pradesh . . 392 15-3 39-8 35-0 10-0
5. Maharashtra . . 615 8-9 374 431 105
6. Gujarat . . . 627 101 37 3 434 93
7° Madhya Pradesh . . 188 11-7 37 2 35 I 16-0
8. Orissa . - . 235 14-5 48 1 311 6 4
9. West Bengal . 518 110 40 O 36 < 12 7
10. Uttar Pradesh . 559 18 8 54 O {23 8 3 4
Pooled 14 3 424 34.9 8-4
Statement-IT T
TABLE-I1
Average  daily per capita intake of food stuffi® nutrients  among pre—school children (1—5 Years)
Foodstuffs [ Rep- Balanced States
Nutrients ort- Diet e
ing  Suggested  Hima-Punj- Har- Mad- Raja— Sikkim
Unit by N.I.LN. chal ab yana hya- sthan
Pradesh Pra-
desh
1 2 3 4 5 6 7 8 9
Major food groups:
Cercals . . . gms.  150-200 166 168 210 211 195 198
Pulses . . gms. 4060 21 11 14 19 17 10
Vegetables . . . gms. Bo-125 52 64 44 50 40 go
Milk and its Products . gms.  200-300 271 278 240 40 171 101
-y - - T —csy
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1 2 3 4 5 6 7 8 9
Sugar and Jaggery . . . gms. 30-40 32 58 34 17 i3 “5
Fats/oils . . . . « gMS.  20-25 7 7 6 3 3 ' 4
Meat, rish,eggs o . . . gms. 30 3 o8 o-3 .. . 3
Fruits . . . .« gMs. 50 i2 o3 0-7 2
Impuriant nutrientes Recommended Allowances
Calories . . . . . r:zoc;-r 500 16y 1227 1225 933 959 go2
Y rateins . . . . « gmMS 17 22 34 35 37 28 33 24
Calcium . . . . . mg 400500 508 708 52 235 403 297
Iron . . . . . . mg. 15-20 13 20 20 14 14 13
VIT.A
Reunol) . . o . . ug. 250-300 250 345 170 199 259 308
Thiamine . . . . . mg. 0-6-0 8 08 09 1:1 08 10 04
Rib»flavin . . . . . mg. 0-7-0 8 -~ 06 05 o7 04 06 o-4
Niacin . . . . mg. 8-10 7 8 10 8 9 5
Vip ‘C? . . . . . mg. 30-50 22 23 5 17 16 40
*The intake of pre-g:hool children does not include mother’s—milk.
Statement-III
f TABLE-III
lorage duly pzr capita intake of foodstuffs/nutrients amme school-going rh:'ldre'rz (6-12 Years)
Foodstuffs/ Repor- Balanced States
Nutrients ting Dietl— — e ——————————
Unit  Suggested Hima- Pun- Har- Ma- Raja— Sikkim
by N.I.N. chal jab yana dhya sthan
Pra- Pra-
desh desh
I 2 3 4 5 6 7 8 9
Food groups
Cereals . gms.  250-320 369 321 342 364 343 352
Pulses . gms. 6o-y0 38 18 23 36 36 17
Vegetables . gms. 125-175 113 121 78 98 151% 157
Milk and its products . . gms.  200-250 221 297 283 76 41 85
Sugar and Jaggery . . . gms. 50 31 76 41 17 21 4
Fats and oils . . gms. 30-35 10 1§ 12 6 5 6
Meat, fish, eggs’ . . . gms. 30 4 2 1.3 .. 5
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I 2 3 4 5 6 7 8 6

Fruits . . . . . gms. 50 13 04 O-1 4 3
smportant nulrisnts recemmended Allowances
Calories . . . . . Nos. 1800-2100 1868 1944 1822 1545 1589 1504
Proteins . gms.  33-41 58 58 55 49 53 38
Calcium . . . . . mg. 500600 574 796 673 307 473 384
Iron . . . . . . mg. 15—-20 26 35' 32 23 27 21
VIT ‘A’

(Retinol) . . . . . ug. 400-600 436 701 340 305 430 453
Thiamine . . . . . mg. 0-9-1-0 16 17 1y 12 16 o7
Riboflavin . . . . . mg- 1-0—1-2 09 09 16 06 o0-9 06
Ninaciu . . . . . mg. 12 14 15 16 16 13 15 7
VIT. ‘C . . . . . mg. 30-50 39 13 24 26 2 65

= - N
Sounrces :

1. State/and Division Report  on  ‘Operation Oriented Study of Food and Nutrition® “for

States of H.P., M.P., Punjab, Haryana Sikkim and Rajsthan.

“Nuatritive Value of Indian Foods’ by Dr. G. Gopalan and others,
of Nutrition, I.C.M.R., Hydecrabad.

2. Tne Recommended Allowances of various nutrients and the Balanced Dicts are takn from
National Instityte

Mechanised Fishing and its effect on

THE MINISTER OF STATE

IN

Tribals and fish nurseries THE MINISTRY OF AGRICULTURE

6730. SHRI M. V. CHANDRA.- Ef?l;vlo é‘.'r V. SWAMINATHAN):
SHEKHARA MURTHY: » DI

SHRI P. M. SAYEED:

Will the Minister of
TURE be pleaseg to state:

(a) whether six and a half million
traditional tribesmen of India are
struggling for bare survival as a result
of indiscriminate mechanised {rawl-
ing in shallow waters;

AGRICUL-

(b) if so, the main causeg thereof;

(c) whether the total catch over the
last five years had began to decline as
a result of mechanised fishing acti-
vity; and

(d) whether trawling activity des-
troys fish nurseries which abound in
shallow waters?

(b) Doeg not arise.

(¢) No, Sir. The trend of the ma-
ring catch has been within the limits
of natural fluctuations and hag not
shown any significant decline. The
catch statistics, as furnisheq by State
Governments, are as follows:

Year Production

(000 tonnes)

- . . . . . 1472
1975 1482
1976 1375
1977 - . . - - 1448
1978 (Provisional) . . 147%
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(d) No, Sir. The trawls operate at
the bottom or deeper layers of the
sea whereas fish eggs and larve live
in gurface waters,

Inflow of Foreign Studeats into India

6731. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI B. V. DESAIL
SHRI P. M. SAYEED:

SHR1 GHULAM RASOOL
KOCHAK;

Will the Minister of EDUCATION
be Pleased to state:

(a) whether the Central Govern-~
ment are examining the ways and
means to regulate the growing inflow
of foreign students to India;

(by whether the number of foreign
students in India has been on increase
for the last three years;

(¢) what are the three categories of
foreign students in India;

(d) the details of the preposed
scheme being prepared for regulating
their inflow; and

(e) whether there ig a proposal to
create a Foreign Students Bureau?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) Yes, Sir

(c) The three
follows:

categorieg are as

(i) Foreign studentg getting scho-
larship from the Government of India
under the various scholarships and
Cultural Exchange Programmes,

(ii) Foreign Students studying in
India on scholarships from the
International Organizationg like U.
N.D.P., Commonwealth Secretariat
and from their own governments.

(iii) Foreign students studying in
India on gelf-financing basis.

(d) and (e). This Ministry, in con-
sultation with other concerned Min-
istries of the Government of India, is

considering setting up of an autono-
mous organisation like Foreign Stu-
dentg Bureau to regulate the admis-
siong of foreign students in India.

A
New Variety of Hen

6732. SHRI ARJUN SETHI: Will
the Minister of AGRICULTURE be
bleased to state:

(a) whether it is a fact that the
Jawabharlal Nehru Krishi Vishwavi~
dyalaya, Jabalpur has developed under
its poultry development programme a
new variety of hen which has the usual

body but lays more eggs with the

same resources than the normal variety
of the white leghorn; and

(b) if so the details thereof?

THE MINISTER QF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) No, Sir. The Jawaharlal Nehru
Krishi Vishwa Vidyalaya, Jabalpur
under itg poultry development pro-
gramme hag evolved a small body
chicken mnamed Narmada—xL (Sex-
linked) for egg laying. The egg pro-
duction per bird f this strain is esti-
mated at 180 as compared to 220—240
eggs for the White Leghorn.

(b)y The nucleus stock of dwarf
gene dw was obtained from the Gov-
ernment of India farm at Hessar-
ghtta, Bangalore in the year 1974, The
dwarf gene was crossed with Rock
broiler breed and White Leghorn and
they have evolved g new breed which
is named as Narmada—xL, mini-
layer. Thisg layér contains 50 per cent
blood from White Leghorn 37.5 per-
cent from Rock broiler and 12.5 per-
cent.from dwarf gene layer. The
Narmada—xL is 1/3rd smaller in
body size and consumes 1/rd less
feed than its normal counterpart
namely White Leghorn. The egg
weight of Narmada—xL is 46 grams
as compared to 52 grams of White
Leghorn.
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Working Womem Hostels

6733. SHRI KUNWAR RAM. Will
the Minister ot SOCIAL WELFARE
be pleased to lay 5 statement show-
ing:—

(a) number of working wocmen hos-
tels and the number of their inmates
in each of the States; and

(b) how many applications, state-
wise, are pending for sanction of work-
ing women hostels?

THE MINISTER OF EDUCATIQN
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
(a) The required statement ig enclos-
ed.

(b) No application which is com-
plete in all respects, is pending for
sanction.

Statement

Number of working women’s Hostels and
their capeity sanctioned under the working
women’s. Hostel Scheme in various States/
Union Territories.

Name of the State/ No.of  Capacity
Union Torritories hostels sanctioned

sanctioned till 1979-

till 1979- 8o

8o

Andhra predesh . 8 331
Assam . . . 4 332
Bihar . . . 3 147
Gujarat . . . 10 419
Haryana . . 7 315
Himachal Pradesh . 5 180
Jammu & Kashmir I 50
Karnataka . . 14 1,007
Kerala . . . 38 3,755
Madhya Pradesh . 21 938
Maharasthtra . 23 1,386
Manipur . . 2 (o)
Meghalaya . . 1 54
Orissa . . . 4 300

AUGUST 4, 1880
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1 2 3
Punjab . . . 8 811
Rajasthan . . 2 90
Sikkim . . . 1 96
Tamil Nadu . . 18 657
Tripura . . . 1 20
Uttar pradesh . 9 561
West Bangal . . 4 160

Union Territories

Arunachal Pradesh . 1 25
Andaman and Nicobar
Island . . 1 36
Chandigarh . . 2 404
Delhj . . . 5 930
Goa . . . 2 120
Mizoram . . 1 40
ToraL . " 196 13,234

Selection of Wrestlers for Moscow
Olympics

6734. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA.
TION be pleased to state:

(a) whether the All India Council
of Sports decided to send only four
wrestlers to the Moscow Olympics
meet ;

(b) whether the Wrestling Federa-
tion of India (W.F.I.) had recommen-
ded 10 wrestlers to be sent to Mos-
cow Olympics;

(c) whether the W.F.I. has strongly
protesteq against exclusion of some re-
commended wrestlers who had won
medals at Commonwealth Games and
international competitions in Asia,
Mangolia, Pakistan etc.; ang
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(@) whether the Indisn Olympie
Associstion and the ALCSH, were
consulted on t¥his gelection?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (d). The Wrestling Federation
of India forwarded the names of 10
Wrestlers to Indian Olympic Associa-
tion who in turn recommended to All
India Council of Sports their inclu-
sion in the Indian Contingent 4 be
sent to Moscow for participation im
the XXII Olympiad. All India Coun-
cil of Sports recommended the tase
of five wrestlers based upon the
norms adopted by it. The Wrestling
Federation pressed strongly for a
review of the decision and inclusion
of all the tem competitors recommend-
ed by them. Government cleared one
more wrestler on the representation
of the Wrestling Federation of India.

Satellite Postal Service

6735. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMUNI-
CATIONS be pleased to atate:

(a) whether Government are agware
of the latest gatellite postal service
started by the British Past Ofice cal-
led the Intesrpost ;

(b) whether Government have re-
quested the U.X, Government to Unk
London with Bombay/Delbi under In-
terpest service;

(c) what is the latest fast mail ger-
vice operating device with the DeparS-
ment; and

(d) what modern regearch and
feagibility experiments are being
done by the Department for fast and
super-fast mail deliveriea?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

1808 LS—7

(b) No, Sir.
(c) Air Mail Sir.

(d) The Department is trying to
consolidate the existing delivery
arrangements and improve upon them
as far as possible.

Central Aid for Land Reforms in
Séates

6736. SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL RECON-
STRUCTION be pleased to lay a state-
ment showing:

(a) whether any State hag asked
the Centre for fundg for lsnd Te-
forms; and

(b) ip so, the assistance provided
by the Government during the years
1979-80 and 1980-81?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The cost of programmes re-
lating to abolition of intermediary
tenures and the tenancy reform is
borne by the State Governments con-
cerned. The only land reform pro-
gramme for which Central assistance
is available ig that of assistance to
assignees of Ceiling Surplus Lands
with a view to enabling them to put
thg land under cultivation. Under
this scheme, financial assistance of Rs.
1000|- per hect, is made available to
allottees through the State Govts. This
assistance is shared equally between
the Central and the State Govern-
ments.

During the financial year 1979-80,
a sum of Rs. 941 lakhs was released
by the Central Government. (Rs. 69.1
lakhs to Andhra Pradesh and Rs. 25.0
lakhs to Orissa). As for the yean
1980-81, a provision of Rs. 300 lakhg
has been included for this scheme im
the Central budget. Actual assistance
to the State Governments depends os
(i) progress in the distribution of
ceiling surplus lands; (ii) provision pf
the State share in the State budget and
(iii) furnishing of certificates by the
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States that funds released to them
during the previous years have beem

fully utilised.
qrerafedl wY |y

6737. st wegATO@or Srfeat :
T GHTA SeUW Al qg qaTy Ay
v w3 5

(%) 2@ &, @A, FIAATRERy
Fr e faat & WX

(@) T awafeqt & = ow
femr @Al g0 femr o w@r §
s T F U ad 1979-80 I
1980—-81 & fog fFar wqaw
W fFar T o

firer Tt e Wit wWW
weafor Aar (s @ wwOAR)
(%) weOifFm  wmfes wzad ¥
1979-80 # W@ @ a0 fau
g wrm & fafrw @ oo
qETE 9T Wl qreETiedl Fv ogEar
o fagoor § & W€ &

(&) 1979-80 & =X T
W & AT FdTOT HEAT waiq
g aaF &9, wrehig a1 Feqmor
ofeag; Wi wmfew o &
g fafaw oot fEee wifas w2y
¥ feqq wa¥ et /@t F Avemw
¥ 1979-80 W 12,350 @«
afear wme % 1 ¥ 12,350
aateat (1) IO QEER
T, W1 W@ @ FT A
T FEFT WA (2) AFEhw
AT AT [ F AT HTAHAT,
fag awr ¥ wEw ey & our
o & Ty oF S & & swn
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CouEm oA st ¥ oo udw

TAT F AT GUTH W WS
F  qEETEr DGR FEEHH ®
g 1979-80 ¥ fau ww @@

¥ awic w@ ¥
=7 LG ufer
To (wag are #r afedi &)
1 2 3
1. gfe das 9w 12.30
2. \TEAT 9 FETN

gfwg 24.14
3. Wy sfew oy

JIF I 10.53
4. FEAY  gUSEFSAT

aE 103.00

e 149.97

FHG QATH FATOT FYE * e
qA T F FROT WA G
%mhmmﬁﬁﬁa&q
wIEEl # qrEafaw afw F1oAgeE
qAHT G A @ ) WEE W
et fafas doaml #1205, 51
g T % 3w ufw faafa
T

198081 ¥ U &WT §T TF
qiaEl GHTST FHeqT0T @139 T FEHTa
H{EW & g arwarfedt S@mQr |
T WA FT A1 FRJST T v
fae e, TR | 1980-81
& fag SroETH AUER suww &
RN 92 SASIT JUT NH qF
zargﬁ $ gaufogt Y T
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s sefagase  maaw fEra

T g¥ ufw

1980-81 (€0 oMTE ®Y

ufai 7 )

1. gfcow ¥as ay . . . 12. 36 4.12

2. WTTETT AT HoqToy iRy 32.80 10.93

3. ray arfew sirfa 99+ 99 13.96 4. 36

4. FTEHIT GHIS S AL . . 107.65 34.45
5. FEE! T Jwae IfEe g, WK 8.23 —

T : 175.00 53. 86

et

R—

—

g 5 g aurr FeaTr 918 g1 198081 H fAA A I F AT
o af ¥ ayex § wigw faafa frg smgT)

faaor
-
FAH o v 3 wfaa Fraarfeal F dEaT AT WA X ATy
W FT ATH AT *F 79
i wrellr wikdla avlg oe
aF T wfew-  gqETer
9 e Srfa-  #weTwr
oftyg a7 A
aq
1 2 3 4 5 6 7
1. STFE T_QW 10 174 17 245 446
2. HEW . . . 10 3 23 486 522
3. qfw=w T 28 97 9 629 763
4. fagre . . 13 1 23 398 435
5. fasy . ; . . 20 1 9 226 256
6. AT . . . 46 - 24 2128 2198
7. fgwraerwdw . . . 14 —_— 14 108 13¢
8. 9H | FENIT . . 11 — 1 99 111
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1 2 3 4 5 6 7
9. FARE io 11 3 733 757
10. FTA . 12 59 4 346 421
11. Weg 92w 24 111 35 479 649
12. AFAAST 31 6 42 1937 2016
13. I<rAT 9 — 42 514 565
14. gfaarom 10 116 1 42 269
15. oeqTT 15 — 7 561 583
16. afReATE 15 15 1 370 401
17. faga 13 19 7 26 165
18. ST I 30 79 61 480 655
19. FEITE —_ 12 —_ 6 28
20. HHYY 74 5 83 162
21. 95mE . 10 23 — 282 315
22. giferd 2 _— 18 20
23  HEUTHS qau —_ —_ 3 85 88
24. AFMES — —_ 7 50 57
25. T . — —_— - 155 155
26. T, T99 MITEE - - -~ 110 110
27. fasw - —_ — 75 75
28. AEFHIT —_ — —_ 15 15
29. fafw — - - 12 12
30. HEATA AR i EAL| ﬂz - -— - 65 65

331 803 338 10878 12350

WA weq wTaY & fag oafeow |-
3

6738. WY wEATTRN SrfeAT
T | weawr wat fr=fafas
AMHQR AT I @@ fagor g
TR I @A F OFTAT A fE

(%) T § amfow semor
F1 & @ § @ T gq@
wfves dreal & am w;r § o
3T & faamr o wrwar ¥ @ A

 f)

(@) T@ =afsem FwrsAl =Y
mmm'ﬁmﬁmi
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g gwIT ¥ gra agrgar afir
w7 % T ¥ Sugnr fear A ?

fat  @9T T WX @RI
wEgTy AET (s #. weaaR)
(%) & (7). gaT9T woATOT HATIA
JEATST FEATT & §F § F9 A a9
TAGYAT GASHT HT OATGAT NI A
FET E | 4 W, SYgR TFEQEY
Al Y g ggar TSg @
#1 fawrfar o e AR g s
§ 1 ¥ oEW I EEAE Sl
N AR feg ¥ § S 3-5 anf
¥ fagaw & AR FEAT g
gfafay ar st wfafae &
TRa qEFT § WA9AT  grasfaE
T § q9T QUTST AT S
Ay £ 1 ¥ FwEAY ® wEw
Y N wg fafaw Al F fog
QAT - Fqqw g | o faacow, faaw
IV EadNt sl d am g

1979-80 ¥ WA U 7 ¥ awr
3% faq g wgEel A afear zaté
¥ g g

gra fafgaa g feg w@ooad,
THT @ EX & | W wAaew oy
fag T Wl & @rEew ¥ oAy
F daf N faer Ok agReEr
qdew o wae 4@ 93 wiw &)Y
oT gFdt & | W ¥ wfafed ww-
¥t ST FTO AAC AT HTAHEY
F AT &L AGT ST §&HTA
#F afgwfa) gra awg-gwg 9T @iw
o Y Jrd

I 1 erqaaT st o g fvg 1979-80 § wATAT 6 qarhuat rifer o of

W q8q7 TqGYAT ST FT ATH 1979803 YT
fer 1w weE

» Tfer

1 2 3

(rfer wqay &)
1. ¥feaT FTIET 9 FIIT FIRIT, TEAY 9,844
2. wrRaw "wrfey orfa §9F 99, =% faet 12,68,328
3. AMAT gElwT AT f& srge, T faoey 4,204
4. foega que e, gw 30,000
5. wfezy gragdy, T . 12,200
6. wEiear fimg A=y qlaw, o Freelt 15,000
7. Ay Afgar aqr, TSR 30,000
8. sfeag srdfas ure @Yo %A%, :réFewﬁ 73,27,206
9. gfeoT daw 9w, feshy 12,30,000
10. @qumq‘maﬁtwsﬂ%m a'iﬁrﬁﬁ 3,56,558
11. Tedege are o eh 1T e, 7 faeet 35,000
12. fqEE gow, Ta+s 84,500
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(1) (2)

— ————

(3)

13. oe & fear itz o wrI faw, af fesy

14. FE17 33® A1 ofcwq, F995
15. #@3Fq gerar gfafy, af ke
16. s gfaffa qYT, TGS

17. Afga g af@Em s=am gofwg, wfﬁ:m"r .
18. ﬂf’aam’{q"rzrsmqfa’crmﬁa’rwﬁgﬁa a:rwrfaa:qa—rﬂ

HEWA, 7% faer

19. Wm&aumﬁ%m qgaT .
20. ¥ oTFH G AMTw dehaT ALY, a%ﬁm’r

21. GfFet IFITOTR, IHE .
22. wfgergwrar ginfa, 7€ fessr

23. I =g Frfraga cafaowm, af ﬁm”r
24. FTIfAT B A feawgiee, 78 fash
25. ToUF oUT o FTETYT I HIAT TTENH

26. gfegw qrwe gediege, 7§ fawdt

27. WEATAITATIE AT &IA gwquzfsf.‘"&ra"r carf“a'cr tr‘v:v:rf

28. o fag arergdy, avas

4,05,000
54,000

1,48,050
54,000
86,200

9,000
11,250
11,425
10,500

5,000

5,355

. 1,96,510
. . 59,640
33,616
62,677
19,425

Grant for Swimming Pool at
Ratnagir

6739. SHRI R. K. MHALGI: Will
the Minister of EDUCATION be plea-
sed to state:

(a) whether it is a fact that the
Ratnagiri Municipality has requested
through the Government of Maha-
rashtra for the Central Government’s
grants for the Swimming Pool in the
city; and

(b) if so, the action taken or pro-
posed to be taken in this regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) The proposal was not approved
due to low priority accorded to it by
the State Governments,

foeslt ¥ Sw™ w' FEw™E

6740. st WA =T ITE: T
ffor st w5 ag aET.
F1 g Har fo o

(7) fewft & g7 foaq warw
g it waw § werw av faw
frgar @ fxar srar ¢,

(&) fawhy ¥ Y Ei ax Fa
feqa <wrr ar g & W v 9T
aifyw gor fooar @d foar ara
LIRS

(T) |THTT 1 I F A faaey
org gy g 7

fmfor siix wrame ot s
o gto WSY) s (F) & (7).
¥y Ww  fAmtor  faamr, faset
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fasre  sifawoor, a8 (gelt T
qifreT @ar faedt A faaw O
& € Y9 9T Yew T W@ G
foawr F v € €

fararooy

e wtw fmfor fawer

g @ fafr  fawor qra
s fad o1 @ ¥ FT gear
®: g1 3T qIF] & 4R Ayl a.fq4
a WL wfad wa sqaE-] §
e ag g

el @ faubr fawmr g
fvim @Ye § B wsa<i o1 mgRe
fear a1 @r € st sl mqeEw
T WA AT wf E sww  awT
10,000 T90 § 1

Fueelt fawra stfirwoor s

feeelt fazre wfowe  zro
wferw fa3d ar ) wfiz T8 qFf
¥ SR AT T wEY 7T oWy
FIo swm &7 wifas wfe aqr wig
wenas IT& & o€ &

{geett fasre gfas<or @vs &
AT 9T faelt @patX ur arF er
AT @Y T @r T

nf fesit oo qrferet

tafww arenfoadi & Wz ges
¥ Wg-aq q@ gear i qEl @
wwrar, <€ feeelt s wifwwr &
?“‘H‘mﬁm favafefaa ot s a

~(i) FIAFIIN AR
(H) =Y T+
(iii )Age ar<

(fv) sfreq; #c frags 0.4
(V) §=ga ar#, @91 g |

Ff fzedt T qrfawr & soe
¥ a9 1980-81 ¥ awWl amri wix
qrEl ®IT $ET A #T ATHT HWIT
QT & a7 34 WrEw wod Ay
Tfew #1 5.9, § | TF JIT 7
& Ay A @ ar w g §
faselt TR aifersT & &1 F 72
FEAR 1 IFF gAwWa 9 7 fyw
s7q mTT fed @ 90U § fegd @
givel ¥ wfaw fyar qar §

T8 feelt e afeer &9 ¥
fafasr oat & 3 at go W
70,000 & 80,000 ¥IF ufg oo

g
faeet wi< frey

faestt 7w fomw =1 wwiw faw
1625 TR &7 weaw < @ &
forrti @mgr ¥ argl & aF
mfaa § =T &6 1979-80 ¥
Yo S a7 fwar qur @9 STWIA

1,41,67,430%97 97 |

gEFf F AT T 20 FEEI
2 M 99 9T Wi wrar g A w:faw
sqq WA 1,23,017 ¥F F 0

T 1979-80 & TN Tl

3 £i¥ at gw =@ A ufw
AT 4,56,800 I °T |
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o7 MNw faato o groa aqfea fed ot @ o™
FTHo q FT AR 1979—-80 & 1979-80 ¥
e wifew aq  wfen
g T
1 q@ oY T . . 6,55,389 22,800
gaTfe aqg ¥ a4 'm‘.
2. AEIAT AT TARF MH-TIHqE 4,16,939 5,800
3. wgmrvrra’fmwm-mfawm— 95,490 1,250
4 wmfraq . . . 5,11,303 1,850
5. fasa qre . . . 1,81,838 2,700
6. FYIAT ATIIE EATTH I - . . 5,162 40
o 18,66,131 34,630
wywme—II
feeeht forrra sfasvor g ffafas sfag a2 oot st fawra fear 3T B
®q o qre w7 AT STAT T &S LG
1. TIARTAIR VIO . 2,27,060 28,950
2. gt feaT wvaRe . 1,75,620 1,230
3. frorgdra Faee . 1,29,706 43,218
4. 3 arda fRQemTg Frewr . 64,345 o
5. fefgae o wrereTel . 1,35,971 w
6. SO fw . ¢,44,158 340
7. TAT AN G . 5,01,139 4,565
8 wsYuafear A, AF Az . 59,248 248
0. e qUEH, T 1,36,416 270
10. T TEA IS AL . 1,04,449 113
11. THA+E AqAL, IGTE AMC . . 1,15,036 200
12. T wfedg & HTE-TH qF . 90,322 500
13 feem ofYer, g gmf . 1,92,000 17,580
14. fefgae o, omagd . . 2,57,000 615
18. 2mT amds . . . 1,86,000 119
16. Y-8 TSI e . . 1,84,000 4,620
17. wgld=it waesy . . 8,92,800 4,620
18. fiv&T . . 3,40,757 1,975
19. fsfgum%mm . . 1,10,275 270
20 wums fagesweew . 4,73,904 48,340
21. fefigwe % wreET 4T q'm'am 1,14,950 850
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Telosommunication Link with Foreign
Countries
6'741. SHRI MOHD. ASRAR
AHMAD: Will the Minister of COM-
MUNICATIONS be pleased to state:
(a) whether Government propose to
have high quality telecommunication
link with the foreign countries;

(b) if so, the names of the countries
and from when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). India has provided high
quality telecommunication links with
almost all countries, subject to
availability of (a) necessary telecom-
munication facilities at the other end,
and (b) adequate traffic. Details of
telecommunication links are given in
the Annual Report of this Ministry
for the year 1979-80, a copy of which
igs available in the Library of the Lok
Sabha.

Antomitic aand Cross-bar Telephone
Bxchange and direct Dialing System im

6742. SHRI MOHD. ASRAR
AHMAD: Will the Minister of COM-
MUNICATIONS be pleased to lay a
statement showing:

(2) the number of automatic and
cross-bar Telephone Exchanges work-
ing in each State (Category-wise) as
on-date;

(b) the names of places which have
been connecteg with direct dialing
system in each State; and

(¢) the names of places to which
this schemne of direct dialing is to be
extended, year-wise, during the next
three years and om what basis?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHRI KARTIK ORAQON):
(a) Details are given in Statement I.

(b) Details are given in Statement
[ 0 8
(¢) Detailg are given in Statement

m.

Stasemment-1
State-wise list of auto-exchanges as on 31-3-80.

Sl Name of State No. of Strowger

e Cehonge MAXT MAXTT MAXID
1. Andhra Pradesh 3 17 37 951
2. Assam —_ 1 10 109
3. Bihar 3 8 24 203
4. Gujarat . 5 14 44 391
5. Haryana . 2 3 13 71
6. — 1 4 88

Himachal Pradesh
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Y 2 3 4 5 6
7. Jammu & Kashmir . — 2 4 41
8. Karataka 4 9 29 500 .,
9. Kerala 3 10 64 322
10. Madhya Pradesh 2 6 25 314
11. Maharashtra 20 g2 52 496
12. Manipur —_ — 1 13
13. Meghalaya 1 —_— — 8
14. Nagaland — — 2 12
15. Orissa 2 3 5 115
16. Punjab 2 4 18 158
17. Rajasthan 2 4 I 242
18. Sikkim . —_ — 1 9
19. Tamil Nadu 9 16 82 621
20. Tripura — — I 12
21. Uttar Pradesh . 4 14 39 427
22. West Bengal 16 22 20 201
Total 78 166 495 5,299
T List of automatic exchanges in Union Terrifories
Sl Name X-bar X-bar Strowger
e MAX-T MAX-II MAX-III
1. Andaman & Nicobar Islands —_ —_ I 5
2. Arunachal Pradesh —_ — 1 19
g. Chandigarh — 1 —_— —_—
4. Dadra & Nagar Haveli — — 1 —_
5. Delhi . . 17 14 8 —
6. Goa, Daman & Diu . — - 5 22
7. Lakshadweep . - — —
8. Mizoram . . — —_ 1
9. Pondicherry . —_ -— 2 5
Total . . 17 15 19 58-
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Statement-—.II

Stations having STD Service
Sttate-wige

Andhra

Assam .

Bihar

Gujarat

Haryana

Himachal Pradesh

J& K . .

Karnataka .

1. Guntur

2. Kakinada
3. Khammam
4. Rajahmun
6, Secundraba
6. Tirupathi
7. Vizaywada
8. Vishkhapatnam
9. Ongole

10 Adilabad
11. Warrangal
12. Mahishib
13. Pallrote

14. Partnchrry
15. Gudivada
16. Ananthapur

. Dispur (Gauhati)

1. Arrah

2. Chapra

3. Darbhanga

4. Dhanbad

5. Jamshedpur 11,
6. Muzzaﬁ'grpur

7. Patna

8. Ranchi

9. Samastipur

10. Sasaram

1. Ahmedabad
2. Baroda

3. Gandhinagar
4. Jamnagar

5. Nadiad

6. Rajkot

7. Surat

8. Mehsana

1. Ambala
2. Bhiwani
3. Gurgaon
4. Hissar

5. Karnal

6. Panipat
7. Rohtak
8. Sonepat
9. Faridabad

10. Kerala

Maharashtra

12. Manipur

13. Meghalaya

14. Nagaland

15. Orissa .
1. Simla

I. Anantnag
2. Baramula
3. Jammu

4. Sopore;

5. Srinagar
6. Udhampur

16. Punjab .,

1. Bangalore
2. Belgaum

9. Madhya Pradesh

g. Mysore

. Shimoga
9. Tumkur
10. Udipi
11. Mercarra

1. Bhopal

2. Indore

3. Raipur
4. Sehore

g. Jabalpur
. Katni

1. Alleppy
2. Cannanore
3. %rnakulam
4. Kottyam
5. Kozikode
6. Narakkal
g. Palghat

. Quilon
9. Trichur
10. Trivandrum
11. Tiruvalla
12. Changannur

1. Amravati
2. Bhiwandi
3. Bombay
4. Jalgaon
g. olpewati
. Kopergaon
7. Nagpur
8. Nasik
9. Poona
10. Puntamba
11. Rehata
12. Sangli
13. Washi
14. Miraj
15. Kalyan
16. Kolhapur

Nil.
1. Shillong

. Kohima
. Dimapur

N -

. Behrampur

. Bhubneshwar
Cuttack

. Rourkela

L i

. Amritsar

. Bhatinda
. Chertta
. Hoshiarput
%. ullundur

. Kapurthala
7. Ludhiana
8. Patiala

9. Phagwara
10. Al r.

-

» W N

214"
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17. Rajashthan

18. Sikkim

19. Tamil Nadu

-20. Tripura

21, Uttar Pradesh

22, W. Bengul

Written Anetwers

I,

2

3.
4.

. Alwar

. Jaipur
. pur
haratpur

. Dholpur,

U'lfbbn =

1. Gangtok

1. Chenglipet
2. Coimbatore
3. Erode

4. Kanchipuram
g. Kodekonal
. Madras

7. Madurai
8. Ooctacmund
9. Rajapalyan
10. Salem

11, Theni

12. Trichy

13. Tirupur

14. Udimalpet
15, Vellore

16. Virudhnagar
17. Koilpati

18, Mannangudi
19. Tiruvarur

20, Maypattenam
ar. Tuticorin

22. Dharampuri
as. Chidambaram
24. Mayuram

25. Villeparem

1. Agra
2. Aligarh
3. Allahabad
4. Bulandshahar
g. Dehradun

. Faigabad

7. Hapure
8. Xanpur
9. Lucknow
10, Meerut
11, Mirgapur
12, Moradabad
13. Rampur
14. Kosikalan
15. Gorakhpur
10, Shahjanpur
lg. Modinagar

. Mussoorie
19. Muzzaffarnagar
20. Raibareilly
21, Sharanpur
22. Unnao
ag. Varanasi
24. Gaziabad
24. Barely.

Andal(Incoming
only)

Asanso!

Rahula
Baraker
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g. Burdwan
. Burnpur

. Galcutta

, Durgapur
9. Haldia
10, %al:h' riahat
11, argpur
12, Neamatpur
13. Raniganj
1 4. Roopnarainpur
15. Siliguri.

Union Territories

1. Chandigarh 1. Chandigarh
2. Delhi 1. Delhi
3. Goa 1. Margo
2. Panjim
3. Vasegodama
4, Mizoram 1. Aizwal.
5. Dadra & Nagar Haveli Nil
6. Arunachal Pradesh Nil.
7. Andaman & Nicobar Nil.
8. Lackashadeep; and Nil.
ol
9. Pondicherry Nil.
Statement III
PART ‘A’

Banis of provision of (Direct Dialling)

The

following priorities are in

operation subject to an automatic lo-

cal

exchange being available and

media for transmission being available

for

provision of direct dialling faci-

lity: —

1.

2.

Coonnection of state capitals to
Delhi.

Connection of District Headquar-
ters to respective state Capitals.
In case of district headquarters
mot having an automatic ex-
change, a no delay w@ervice is to
be provided to the State head-
quarters.

. Connection of district, headquar-

ters within 300 kms of Delhi and
200 Xms of Bombay, Calcutta and
Madras to the respective metro-
politan Centres.

Other routes justifiedq by traffic
(One hundred manual calls each
way per day is taken as the mini-
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Part-B List of placea to which the
scheme of direct dialling is
likely to be extended during
next three years.

A, x980-81

1. Mandi

2. Ujjain

3. Kota

4. Udaipur .
5. Bhadravathi
6. Bellary

7. Coonar

8. Gwaljor
B. 198x-82

1. Ahmednagar .
2. Karad

3. Satara

4. Ichalkaranji
5. Khandwa
6. Yeotmal

Wardha

8. Bhavnagar
g. Dewas

10, Mhow

11. Bhillai

12, Bilaspur
13. Coondapur
14. Puttur
15. Chitradurga
16. Baglkote
17. Cooch Behar
18. Darjeeling
10. Malda
C. 1982.83
1. Krishnagar
2. Midnapore

L ]

H.P.
M.P.
Rajasthan

»

Karnataka
Tamilnadu

M.P.

Maharashtra

Gujarat
M.P,
»
»
Karnataka
»
’
»
West Bengal
»

b2

West Bengal

”

Written Answers 18
8. Purulia West Bergal
4. Suri . . »s
5. Kalimpong . »s
6. Kursecong . »
7. Seoni Maharashtra
8. Chindwara . s
9. Dhamtari . ’s
10. Chandiapur . '
11. Bhusaval . v
12. Beawar Rajasthan
13. Ajmer . . s
14. Tura Assam
15. Hassan Karnataka

Setting up of a Unit of Indian Tele.-
phone Industries as Budni M.P,

8743. SHRY PRATAP BHANU
SHARMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a unit of the Indian
Telephone Industries is proposed to be
set up at Budni in Madhya Pradesh;

(b) it so, what is its progress uptil
now, and

(c) the
thig Unit?

employment potentia] in.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (¢). Budni in Madhya Pradesh
waas one of the sites tentatively con-
sidered for locating a factory of Indian
Telephone Industries for manufacture
iof Electro-mechanical Cross Bar
Switching Equipment. However, the
question of setting up additional capa-
city of 3 lakh lines of Electro-mechani-
switching equipment beyond the capa-
city of 3 lakh lines of Electro-mechani-
cal  Switching Equipment at Rae
Bareili which was approved earlier by
"the Cabinet is under consideration.
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. Sale of Land to Members of Metrapoll- (b) and (c). The scheme of widen-
tan Council and Corporation at ing of the Shankar Road has nol
Shankar Road, New Delhi been given up and as and when this

is done, the families dislodged from

8744. SHRI CHHITUBHAI GAMIT: the area, will be rehabilitatec; on the

Will the Minister of WORKS AND land mentioned above.
HOUSING be pleased to state:

feelt ¥ wrwar arr ofers apel

(a) whether it is a fact that the land g WY W faar s
allotted by the Central Government
for the rehabilitation of those families 6745 =t fagrm fag : #ar
who were removed from Shankar foee 7Y 9g @ Fr ogur FIEA
Road, New Delhi, the market price of f -
which was Rs. 3 lakhs per 200 sq. yards
plot, wag sold out to some Members of (") faelY ﬁ" A '(g 8. -
Metropolitan Council and Corporation ureg  faer - Fiﬁﬁ‘f #F g=ar faaAy
.at the rate of Rs. 14,000 per plot; € AT 4 wgl gl 9¢ 89T g; HIT
(b) whether it is also a fact that this (@) 37 § § gAF TS T

land was taken from its occupants on
the pretext of broadening the road;
. and

feaaft swfwox wssr &7 w@r §
ML AT 7 gxed & faw T 9T
wfg @Tdr 47 91 g7 ¥Wa 59 HT

Fra1T qeq faqar § 7
(¢) if so, the details thereof?

frar @ar  TATeA SHIX AW

THE MINISTER OF WORKS AND weqrr  wat (st dto wWwQwR):
HOUSING (SHRI P. C. SETHI): (a) (%) femear & =T afews & & -
No, Sir. However, offers of allotment
of plot measuring 180 square yards F?if'r T
in the land situated near the crossing (1) W& A aragrsaT ¥
of Shankar Road and Dr. Krishnan A€ fgsely
Road (measuring about 18 acres), al-
lotted to the D.D.A. for the resettle- (2) fasefvafsma  wger 4F, A
ment of the families likely to be re- THT freefy |
moved from Shankar Road, on its
widening, were offered to 8 Members (3) wavw aga  faat iz )
of erstwhile Metropolitan Council e
and M.C.D. These plots were propos- N
ed to be allotted at a rate of Rs. 168|- (4) wraaafes BT TS,
per square yard. As a result of the e % teT )
review of this matter, the allotment
letters issued to all the 8 Members (E‘) =R zetr arar fEE

have been cancelled. WA T
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ferarcor
THT FT ATH oA feq @a wfq gag 2% FawT Frforfsas
a3
feeelt afeorm &ge (F) 3.25 THFS 5,000/ To -fafaaw # 1,8001 /- %o
RLU AT, sufama $1 g7 & wfy a1 W
7§ faeeit | s Wi faar
2.25T%F3 —agT— — T —
(&) 0.75q%T  36,000/- To |- fyfaaw A1 —AG—
(wramETE) 2 sfawa # T &
artas wfw feaaar
(7) 1.50UFT 5,000/ o +fufaw —— TG —
1 sufowaareacd
qifus i feaar
ared e 2.26 TFT  5,000.-[8 —qE— 3,000./-%o Ffa
JIaGTAT ], T I
€ faselr
TUTHIE ATH &, 15.00q% Qfqx awar  Faied,
feeslt fi7z | faedt & & 92 92

SIECE(EE LS T
BRI,
7% feeet

szatar AT wf\, T@o o fy=e ww T@TH ¥ =9

14 fameam

gez, 1/6, WIS FHT  FEA
gt e, A% feedtt wfw & wfa
(graq ofems o) @ & e
FY HISHT JTH IATIT FIHT 9,000 G0
gTa 9 aul F 9z T &

1.00 ®o wfa &gy

wfa 9 &1 37 ¥ wrafe

#Y wE oY 1 TEE wia-

@, swagee A fafwe

wrfest & =T g7

qOET |
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wwmfor awn wivfew (wiwr) €
WA AW WYY Gy gTa
o o go W fewl wr wrram

6746. st fagre fag : F1

fagio T HTaTT HAY 4B T979 &0
Fqr F37 {3

(F) a1 FIH1T FT ad1 § f=
a9 1976-77 W ®WWET & weawAq
ey wWaF dow TR HI, AT
THe 7o STe wEY F feauw <o
o Ge #1 fardl &T Waara gy
#T £% @ H suTw A¥a A fael
F1 1A 3T F faw F11 91 WY
g A=

(@) ufe g, a7 #1 TwIX =W
AT FT s34 § WH gL H@r ¥
AqGT g AR TEET FT AT
Wa =i w1 wrama w7 @y
gqAfa a0y fo § a9w@= @I F

oy frel &7 | T R
qaug g9 ;

frmor wtv greve dut (st ot Y
wt) () 1, @

feestt fawre mfason 3 gfag oo
g fa Law us wwdA ¥ (A
T gTW TR FOIE, WIgd A
TRET) T WeATATH I@ WA 6T
sew gur 91 ¥ qwr F wwma
AALTEY & FTow 3 wiifruw =y
FT FQIAAY A FI R G| 15-5-
77 §% 7 @ 37 AsAry A
ST RIUEMTAH 15-5-77 aw
Cap s famaf 9T ar.q?ar g faar <
W@ gt

(&) @1 ¥ meawg AseE)
® wafy  Igr 9% are Ox A9 qF
% fau oy wyey ¥ fomtgg §
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Cenferencs of State Chief Ministers to
discuss Recommendations of AP.C.

647. SHRI DAULAT SINGHJI
JADREJA:
SHRI AMARSINH RATHA-
WA: .

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether 5 conference of State
Chief Ministers was convened in New
Delhi on 27th July, 1980 to discuss the
recommendations of the Agricultural
Prices Commission on paddy prices
for the ensuing Kharif Crop Season;

(b) if so, the details of the discus-
sion held; and

(c) the decision taken by the Con-
ference?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V., SWAMINATHAN): (a)
Yes, Sir.

() The State Chief Ministers
mainly discussed the cost elements of
cultivation of agricultural crops and
gave their views on the APCs re-
commendations on the procurement
prices for paddy and coarse cereals.
The procurement prices suggested by
them for 1980-81 marketing season
ranged mostly between Res. 105|- per
quintal to Rs. 140|- per quintal for
paddy and some Chief Ministers|
Ministers suggested Rs. 117|- to Rs.
150|- per quintal for coarse grains.

(c) This Conference was convened
to ascertain the viewa of different
State Governments on price policy for
kharif cereals and it did not take any
decision.

Cash and Fertilisexr Subsidy for small
farmers in Flood Affocted Areas in

Gujaras

6748. SHRI DAULATSINHJI
JADEJA.
SHRI AMARSINH
RATHAWA.:
Will the Minister of AGRICULTURE
be pleased to state:
(2) whethe, Gujarat State has re-
quested the Centre to grant cash and
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fertilizer subsidy to the marginal,
small and tribal farmers in the flood-
affected areag in the State; and

(b) if so, the decision taken by
Gujarat thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b) The State Government has
indicated a preliminary requirement
of Rs. 10 crores for meeting the va-
rious needs of the agriculturists such
as seed, fertilisers, etc. A decision
will be taken on the basis of the
details memorandum which is awaited
from the State Government,

Allotment of plots by draw of lots by
D.D.A.

6749. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased

to state:

(a) the number of plots given in
Delhi through draw of lots by the
DDA in Delhi during 1975-76 to the
low and middle income group people
under the 20 Point Programme and
the names of localities where these
plots of land were given and the num-
ber of plots given in each locality;

(b) the details of development
works done in each of the such locali-
ties by DDA regarding provision of
basic amenities like water and sewer,
street lighting, provision of commu-
nity centre, shopping centre, develop-
ment of parks, construction of roads,
construction of storm water drains,
‘construction of school buildings ete.;
and

(c) the reasons fop delay in pro-
viding the above facilities, if not pro-
videqd so far, in each of the above
localities when the DDA is alrcady
charging lease rent?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)

1806 LS g,
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11727 plots in Low Income Group
and 2684 in Middle Income Group
were allotted through draw “of lots
under the 20 Point Programme in
1975-76 in diff.rent residential schemes
as per statement enclosed.

(b) and (c) Somc of the amenities
are provided before allotment. The
remaining, if any, are provided keep-
ing in view the need and pace of
occupation of the allotted plots.

Statement

The position of allotment of plols under LIG/
MIG under 20 points Programme

Sl. Name of the Plots Plots
No., scheme allotted allotted
in L.I.G. in M.L.G.

1 Ghonda 3165 —-—
2 Loni Road 21795 -
3 Shalimar Bagh , 2490 710
4 Pitampura . 1192 288
5 Paschimpuri 512 371
6 Vikaspuri . 1445 337
7 Shalimar Bagh
allottees of
shop plots in
Subzi-Mandi . 522 108
8 East of Kailash |, 11 21
9 Jhilmil Phase I 1 6
10 Malvia  Nagar
Extn, . 49 100
11 Masjid Moth - 1
12 Naraina . . 13 52
13 Pankha Road 48 70
14 Safdarjang . 1 3
15 Woazirpur Ph, ’
I &II . . 102 27
16 Najafgarh Road 1 —
| Ti727 268 4 -




227 Written Answers

Procedure for borrowing Housing loans
and ite payment

6750. SHRI H. N. NANJE
GOWDA.:
SHRI K. LAKKAPPA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that under
Delhi Development Act, 1987, rules
are required to be framed regarding
the procedure for borrowing money 24
loans and their repayments;

(b) whether such rules have not
been framed for the last 20 years;

(c) if so, the reasons therefor; and

(d) action contemplated in the

matter?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (d) Under section 56(2) (mm),
which was introduced in Delhi Deve-
lopment Act, 1957 by an amendment
in 1963, rules were required to be
framed about the procedure to be
followed for borrowing moneys by
way of loans or debentures and their
repayment. The rules governing the
issue of debentures by the Delhi Deve-
lopment Authority have already beem
framed in 1977. As regards borrow-
ing of moneys by way of loans, terms
and conditions for raising of such
loans by the Delhi Development Au-
thority were being got approved by
the Central Government in each case
individually. However, rules on this
subject also are being framed now.

Applications for telephone comnections
pending in Jodhpur and Barmer,
Rajasthan

6751. SHRI VIRDHI CHANDER
JAIN: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it ig a fact that appli-
cations for getting telephona connec-
tions are pending at present in Jodh-
pur and Barmer; :

AUGUST 4, 1980
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(b) if go, the number thereof; and
(c) the steps taken or proposed to

be taken for providing them telephone
connectiong? '

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ' ORAON):
(a) and (b). There ig no waiting list
at Barmer. At Jodhpur 1500 appli-
cants were on the .waiting list as on
1-7-1980.

(c) The capacity of the existing
Jodhpur exchange is proposed ‘o be
expanded by 1000 lines during the
current financial year and during esch
of the next two years. :

S F@l YER WEH AT 8@ qamt
TRFH WX AEeTw faw1g sUwsw
¥ @ ¥a mwmer ow LERLG

6752. =t Afgw wv® s : FAT
awte gafawfo: 95 wg @y & o
737 fa :

(%) 31 T1a: @1 9T W@ R
a7 AT &1 T%H T RIS {ag19
#214% & F1 fxaifeg 539 & fag usqf
F g FFT H 1 wEA, 1979
% 100 sfaua srigar fasr awdt o,

(g) a1 1999, 1979 % 1T &
4% WEIEAT TEATIT FH OFA &
FLFIT &7 50 ¥fava M I@« sy a1
504 fawa &< faar wur 7w afs gf, @1
gTa 33T &1 § 5 )

(1) FAT TE FIO TWAA T
frerer <isT 39 $33ww % f@F wowr 50
gfaww &1 Fwe 78 @ o § faad
4TI AT, STHEHT, FT, FET
T® yife F§ sreaaly foiy wofa 7z
fawra & afag g w7 § o afz &f, ar
FaT &+ {IRIT O/ A=t F1 (A0S
mRIIar }M;

e

PR
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(%) #q7 a5 1°80-81 ¥ f&g
IIT: GFHE @A a® Hd FERT
T geeAe Pxorg S1A%Y & o7 fwogar
TAT g9 T A1 aF 1978-79 M
1979-80 ¥ f&d nF gz 1 gAar
I w9 & 1T afz gf, 1 STF 3T 1T
§; 9

(%) TT&HT =T RAFT T 75X
AT FT AT HUTLTT T TREIAT
gai wrfasrafsay auid s@ a1 g ?

_wfa wamwma § e wE (Hwre At
TAHIATAR) (F) Sftagi
FLHTT AT UST FTTLH F1 HIN, 197 4
¥ WTH, 1979 qT ATIET &I FIAHH
§ foto &= 50 wfqoa agraarE af =«
1977-78 @90 1978 =79 & ZIUA
S TAT FNT AT fFAraIw g3 ¥
T 5 f@51 7 Auafs fawre sawy
& form wrawfawa mgraar €1 wE 91
a¥ 1977-78 & IIAA TASEATF, .
ASTIT AT TN F T qF FAT FI
Y et F fag oq sfawa iaar
Hrad A AT IT 1978-79 F TUA
FALTS  JAT ATIE, TEAI@T, S,
e faFTy qa7 5% 999 SAIH 7
faz wfw, arardt qur T fHg-
FIOT ST F 277 FT F75% 4T TSAT 51
FUTLT-TUTT F AT G 73 [HaT 797
ar |

(@) sax aeqfa fazmaasa &
terg & @graaT 1 FAAT 1 A,
1979 & gz1&T 50 gfag~ s fzar
war %1 1 gg favia usy grad &t
fafgar &1 wfgwfos e 3 fag
Tty faere afwwg %1 fawrfort =
eq77 ¥ T@a 3o fagr war av

(w) S adi

(9) sEEE G TEET o9
wew fr faqra ardwm 3 fag a9 198 0-81
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g3 few 7w g7 & FiFzT 1979-80
& Frr fag o oAt & awae o
aarfy, agd 1980-81 % fou &3 a%
fafagi & smzaga U 1980-81
H o7 gz gagm 72 fafas oo &
i CRICRRE CR R IR U
A a7 ‘gt Fr gear”’ § fafgai 3
UTFET T AT afwdq gm 7 493
% a3y 1978-79 % AU fau ™
AT A F F4 E 1

(3) wesifn el & fagrw % fog
AT FIHFW AT TE FLEIT AT
fafrs Areae ow 7 «f g1 agaly
37 gt ¥ 99 farra & fag  sfera
ant FY q2AT FT gF HIATT AT 0T
ST waEaT g 6 T oY 59 @Y A &
AR A § AEAR AT H A A
ATy T AT TAF 154 Tq< § To9q &l
JATT T 1

Guidelineg for New Sugar Units

6753. SHRI B. V., DESAI:
SHRI P. M. SAYEED:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the new guidelines
issued by the Union Government fer
new sugar units have not made much
impact on the sugar production and as
well as its price decrease;

(b) if so, to what extent these
guidelines will be advantageous to the
sugar units;

(c) how many mew sugar units were
set up after new guidelines were
issued; and

(d) the areas where they have been
set up?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURH
(SHRI R. V. SWAMINATHAN): (a)
The guidelines recently issued were
for licensing of new sugar factories
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during the Sixth Five Year Plan as
a long term, measure for increasing
the production of sugar in future
years. Since the eostablishment of a
newly licensed sugar factory takes a
couple of years before it goes into
production the mere announcement
of new guidelines is not likely to have
any immediate impact either on sugar
production or on prices.

(b) The guidelines will be helpful
to the entrepreneurs for the prepara-
tion and submission of applications for
grant of licence for setting up new
sugar units.

(c) No new sugar unit has been cet
up after new guidelines were issued
on 4th July, 1880, =

(d) Does not arise.

Participanty at Moseow Olympics

6754. SHRI S. B. SIDNAL: WwWill
the Minister of EDUCATION be plea-
sed to state:

(a) the number of sportsmen visit-
ing U.S.S.R. for participation in the
Olympic Games;

(b) the number of non-sportsmen
officials visiting U.S.S.R, to attend the
Games;

(¢) the number of Indians allowed
to go to U.S.S.R. to watch the Games
as spectators; and

(d) the nature ang amount of assis-
tance and other encouragement given
to the varioug sportsmen participating
in the Olympic Games?

AUGUST 4, 1980
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b) A 94 member contin-
gent proceeded to Moscow for parti-
cipation in the XXII Olympic Games.
Of the 94 members contingent, there
were 75 sportsmen|competitiors and
19 officials including Chief-de-Mission,
Assistant Chief-de-Mission, Managers,
Coaches of the teams etc.

(¢) Information is not available

with the Ministry.

(d)} The travel costs of, the sports-
men and concerned officials are
borne by the Government., This may
amount to Rs. 10 lakhs approximate'ly..
Government also arranged coaching
camps for the participantsg in colla-
boration with. the National Institute of
Sports.

Adult Education Centres in Orissa

6755. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION be
pleased to state:

(a) the number of adult education
centres under the National Adult
Education Programme that have been
recommended by the Orissa Govern-
ment for Central Government’s ap-

proval; and

(b) the number of centres which

have been approved by the Central
Government?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
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r(a) and (b). The information is as

Recommended by Orissa Government
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follows;

Approved by Government of India

Number of Voluntary Number of Number of Voluntary Number of
Agencies Centres Agencies Centres
1978-79 25 1633 18 650
1979-80 (Applications of six more (One more voluntary
voluntary agencies agency which had been
were recommended sanctioned 30 centres
without indicating before 1978-79 was
number of centres) allowed to continue)
1980-81 240 .

7
(Application of one
more voluntary agency
was recommended with-
out indicating number
of centres)

Namination for All India Council of
Sports and National Physical Institute

6756. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of EDU-
CATION be pleased to state what is
the criterion if any, set up by the Cen-
tral Government to nominate the
Members of the All India Council of
Sports and for the appointments of
Directors of National Physica] Insti-
tutes?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
The nominations on the All India
Council of Sports are made by the
Government from amongst sports
promoters and persons knowledgeable
in promotion, organisation and admi-
nistration of sports; sports writers|
sports commentators; educationists
knowledgeable in promotion of sports
in educational institutions; Members
of Parliament; representatives of
State Sports Councils; Ministry of
External Affairs and the Ministry of
Education and Culture.

The qualifications 1laid down for
appointment of the Director, Netaji
Subhag National Institute of Sports,
Patiala gre as under:-

At least Second Class Master’s De-

gree in Arts or Science, ten year‘s
administrative experience in a res-
ponsible capacity and sufficient back-
ground of sports and games., Age:
below 45 years relaxable in special
cases. -

Affiliation of Colleges in Ambala @
Punjab University

6757. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) whether the Central Governmeng
are aware of the dispute between the
Governments of Punjab and Haryana
over the affiliation of colleges located
in Ambala District of Haryana to the
Punjab University;

(b) if so, whether the Central Gov-
ernment have issued any direction in
this regard to solve this dispute;

(¢) if so, the nature thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No, Sir.

(b) to (d). Do not arise.
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WAt T, gt AW W s S I (71), 751 fiodl am % 39 99159 &
ITET fag ggiaar # wam w1 ¢ ?
6758. =Y SyATI@er  d¥A:  FAT
gy 73 ag 371 7 gar a 3T fx
() @& arg qar g 9fy ¥
g o1 (¥FEIT ;I 4T &

gfa st ¥ o wer (s owmeo
o w@WAA) : (£) Ffw T o
ozt ifa &1 TST-aTT v HaIH fTaTw

¥ fraraar 2.
(@) aar T 7 faare gad@
wfa ¥ sear 3 fad srezcona g™ 41 (&) sragn

3. wx () 97 2T 76 AT

faazor \ ]
sfy @ aar 97 wfq F1 wegAIT FA-1 976 -77 (FAGA) (‘000 FFEIR)
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E 1> e ot A . ) . . 3,863 15,695
wqq o : : P 230 " 3,288
fagrT + . . : . . : 2.659 11,716
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“Hforg T . . . . . (%) 164
A X X ) . : . 329 1,100
ATATAE . . . : ) —_ 114
IEAT 875 7,521
9T 66 4,287
TAEIT 4,217 25,897
fafaxn Jodo Jodo
afaaag 1,963 8,542
faar (=) . 7 337
IATLALA (F) 1,494 21,078
afean dawrer 362 7,085
qe ST & 619 1,467
wfgs Q@ 23,985 1,85,324

(%) 500 dmmxE AW 0
(@) a¥1974-75 % geafraa &
FoTo TN ALY |
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B G eyl wealier

Cmps‘\;gg;d;’g quex‘;elojpe o ﬁirOugh
weladiQy,

6759, SHE{ I ‘"MALDANNA: Wil
e M,xmsl:er of AGRICULTURE be

p];gpazed towstate;
E

(& whether the Atom1c ’Researché
: Ce“tre& has developed erop, seeds *y
association of huclear technigue like
radio isotopes and radlatlon

(b) whether the Indian farmers have
been given any training in this regarcl
and R

(c) if so, the detaﬂs therecf as well

as the details regarding the seeds being
used in the, country? -

I‘HE MINISTRY OF AGRICULTURE

(SHRI R. V. SWAMINATHAN): (a)’

Yes, Sir. Bhabha Atomic Research
Centre, Nuclear Research Laboratory
of th& Indian :Agricultural Research
Institute and few other Research Insti-
tute«;]Centres in the country have
developed new crop varieties. through
the apphcatwn of nuclear techniques.

(b) Application of nuclear techni-
qies for the development of new crop
Yarieties is a highly -specialised and
sophisticated job which a qualified ex-
pert alone can do safely and effeeti-
vely. Hence the question of training
farmers in this regard does not arise.

(c) Some of the crop varieties deve-
loped by the use of nuclear techniques
are as follows:—

Sharbati Sonara,
Pusa Lerma.

- Pusa Parvathi

‘Wheat: . NP 836,

French’ béan:

Tomato: Pusa Lal Meeruti
; . S-12

Castor: Aruna

‘Groundnut: TG series

Cotton:~ - ‘MCU-7

Rice: Jagannath, IIT

48, IIT 60
Barley: RDB-1

[

" THE MINISTER O‘F STATE  IN'
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Books' Pubhshed by Children’s: Book
Trust

6760.-SHRIL K MALLANNA 3 o Wilk
the Minister of EDUCATL@N be plea-
sed to statet . : : ¥

&

* (a) the ﬂumber of books pubhshed
by #the Children’s Bookjy Trust during
the last#three years; g iop i
¥ R g bsilas s
(b) ‘the nuraber of books out " of
them which were in Indian languages;
and oo st .

i i

- (c) the number of books out of fhose

pubhshed durmg the 1ast tliree years,

lymg unsold‘?

&

* THE “MINI::TER OF -EDUGATION
AND HEALTH 'AND “SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(ay to (e¢) The:Children’s Book Trust

iz a private organisagion and as such

the Government is not expected to
have information about the books
pubhshed by-dt.

Opening_of Re‘uib‘nai' Office by NCERT'

6761 SHRI P RAJAGOPAL NAI-
DU: W111 the Ministér of EDUCATID‘\I

- be pleased. to state: .

(a) Whether there is any proposal
to open reg1ona1 office for North East
Region by the National Council of
Educa‘uon Research’ and Trammg, and

(b) 1f 80, when it Wlll be opened?

THE MINISTER OF EDUCATION.

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(2) and (b), The matter is under
consideration of the Goernment.

Worlg Bank Aid for Dairy; ~ Projects

6762, SHRI P. RAJAGOPAL, NAI-
DU: Will the Minister of AGRICUL-
TURE be pleased to state:

" (a) whether the World Bank 1s aid-
ing dairy develonment projects in our
country; and
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(b) it g0 what are these projects?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
XSHRI R. V. SWAMINATHAN): (a)
‘(a) and (b). The Worlg Bank is pro-
viding credit for Integrated Cattle-
cum-Dairy Development Projects in
* Karnataka, Madhya Pradesh aru
Rajasthan and also for a Natior-.:
Dairy Project called Operation Flood
s 3 8

Electronic Switeh Factories

6764, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of COM-~
MUNICATIONS be pleased to state:

(a) whether Government intend to
establish electronic switch  factories
this year; and

(b) it so, whether places have been
decided to start them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) A pro-
posal for augmenting the indigenous

- manufacturing capacity through new
factories for manufacture of electro-
nic exchange equipment is at a pre-
liminary stage of examination. Fur-
ther, proposals are under active con-
sideration to increase the present
manufacturing capacity of 10,000 lines
per annum of gmall electronic ex-
changeg at Palghat Unit of Indian
Telephone Industries Ltd. to 1.5 lakh
lines per annum by including manu-
facture of Electronic Trunk Automatic
Exchanges and Rural Auto Exchanges,

(b) Does not arise in view of (a)
above.

Applications for Telephone Connections
Pending in Amritsar District, Punjab

6765. SHRI R. L. BHATIA: Wiil
‘the Minister of COMMUNICATIONS
be pleased to state:

(a) how many applications are pen-
ding in Amritsar District in respect ot
telephong connectiansﬂ at pregent;

AUGUST 4, 1980
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(b) whether Government are incres-
sing the capacity of the telephone ex-
change at Amritsar ; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): ¢(a) 1987
in Amritsar telephone system, 136 in
rest of Amritsar Revenue District.

(b) Yes, Sir.

() Exchange Expansion Year
Amritsar Main
Exchange 600 lines 1 gBo-81

Chheharta Exchange 100 lines 1980-81
A new relief exchange with an ini-
tial capacity of 3300 lines at Albert
Road may also be commissicned dur-
ing 1983-84.

Fall in Area under Riee and Wheat

6766. SHRI ZAINUL BASHER: Wil
the Minister of AGRICULTURE be
Pleased to state:

(a) whether it is a fact {hLat the
areas under cultivation of wheat and
rice are decreasing;

(b) if so, the causes thereof;

(c) the steps which Government are
taking to increase the area of cultiva-
tion of rice and wheat; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). While there are flutuations in
the area sown to rice and wheat on
account of rainfall anq weather con-
ditions, the area ynder rice has shown
a8 compound rate of growth of 0.82
per cent per annum and that under
wheat, a rate of growth of 3.16 per
cent per annum during the period
1967-68 to 1978-79.
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(¢) amd (d) The increase in area
under these crops during the Sixth
Plan are expected to be marginal and
would be achieved through natural
spread. No specific programme are
envisaged during the Sixth Plan
period for increasing area under rice
and wheat,

Teacherg in Law Faculty in Bhu and
Amu

6767. SHRI ZAINUL BASHER: Will
the Minister of EDUCATION be plea-
sed to state:

(a) whether jt js a fact that there
are 44 teachers for more than ' 700
students in the Faculty of Law of
Banaras Hindu University and there
are only 20 teachers for more than
700 students in the Faculty of Law of
Aligarh Muslim University; and

{b) if so, the reasons thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAlL, WEL-
FARE (SHRI B. SHANKARANAND):
(a) According to the information fur-
nished by the concerned Universities,
there are 33 teachers and 575 students
in the Faculty of Law of Banaras
Hindu University at present, and
registration for Second Year of LL.B
Course will be done in August, 1980.
On the other hand, the number of
teachers and students in the Faculty
of law of the Aligarh Muslim Uni-
versity is 21 and 732 respectively.

(b) According to the provisions
contained in the Acts and Statutes of
the two Universities, jt is for the Ex-
ecutive Council of either University
to appoint such mmembers of teaching
staff as may be necessary. It is,
therefore, exclusively for the Uni-
versity authorities to determine the
number of teachers which may be
considered necessary for their Facul-
ties of Law.

Reservation of Beds for T.B. Patients
in Jagjivan T.B., Sanatorium Dehri-
on-Sone (Rohtas) |

6788. SHRI RAMAVATAR
SHASTRI: Will the Minister of
COMMIINICATIONS be pleased to
state:

(a) whether the P&T Department
has reserved 12 beds for T.B. patients
in the Jagjivan TB Sanatorium, Dehri-
on-Sone (Rohtas) on a consolidated
monthly charge of Rs. 250/- for acco-
mmodation, treatmen{ and diet;

(b) if so, when this consolidated
charge was fixed;

(c) whether there ig a proposal to
increase this charge in view of rise in
the cost of treatment and living; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) At
present only 6 beds have been reser-
ved in this Sanatorium on a monthly
charge of R: 250/- per bed per
month, These charges include medi-
al treatment, diet and bed charges.

(b) From 17-3-1975, Sir,
(¢) No, Sir.

(d) Does not arise.

Drinking water in Patna, Bihar

6769. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it js a fact that Bihar
Government has made a request to
the Central Government for assistance
for providinng drinking water; and
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(b) if so, the details thereof ' and
Government’s reaction Ihe;eto'?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SE’I.‘HI):
(a) and (b). Provision of drinking
water supply is the responsibility of
the State Governments and funds are
:allocated in the State plan for execut-
ing the schemes for providihg drink-
ing water in both urbap and xqral
arcas. The Central Government how-
ever, in order to accelerate the cover-
age of problem villages introduced
during 1977-78 the Accelerated Rural
Water Supply programme ty provide
drinking water to identified villages
where the problem was relatively
more acute Under this programme
100 per cent grants-in-aid are provi-
ded to the States including the state
of Bihar. The funds released to Bihar
during the last 3 years under the
Accelerated Rural Water Supply pro-
gramme is as under:

Year Rs. in lakhs
1977-78 242.80
1978-79 504.20
1979-80 680.45

.However, Government of Bihar had
projected a demand of Rs. 1916.82
lakhs tg the Ministry of Agriculture
for provision of drinking .water to the
drought affecteq areag including the
town of Patna. Ministry of Finance
had released a sum of Rs. 624 lakhs
during 1980-81 for urbar_1 water supply

and rural water supply to the Gov-
- ernment of Bihar,

uoDevelopmenhof sWeod) sud Korest
! Resources for l;;.g) oyment :@

Y .
'* §770, SHRT K, PRADHANI. Will
the Minister of AGRICULTURE rbe

k)

pleased to state;

' -

(a) whether there is any propesal
under Government's consideration to
deyelop--wood and forest resources in
the country for generating employment
potential: and
(I ; - . .

i (b) 1f $o,'the details regardir.g the
scheme in this regard?

‘~THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R V. SWAMINATHAN):
(a) Yes, Sir. .

(b) During the 5th Five Year Plan
a Centrally Sponsored Scheme known
as ‘Social Fore<try Progz omm ° was
launched to take up plantativas in
the village waste landg and panchayat
lands and to reforest the degraded

areas. Initially the Central Govern-

.ment were giving 50 per cent assis-

tance to, the State GovéPﬁments for
raising plantations under reforestation
pt.degraded forests and 75 per cent un-
der plantations undertaken in village
waste lands and panchayat lands.
From the year 1977-78 the assistance
given was maximum Rs. 1000/. sub-
ject to actual expenditure per hactare.
However, as per decision of the last
National Development Council this
programme hag been transferreq to
the gStates from the year 1979-80. A
new Centrally Sponsored Scheme
known as ‘Village Fuelwood Planta-
tion’ hag been included in the 6th
Five Year Plan. This programme will
not only help in rejuvinating the
depleted forest areas but also generate
considerable employment for the rural
and tribal areas.

Besides this the Government of
India is supporting Social Forestry
Programme in the Union Territories
which will also generate substantial
employment.
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Fall in Fish Catch on Sea Coast and
Chilka Lake of Orissa

6§77 SHRI K. PRADHANI: Will
the Minister of AGRICULTURE be
pleased to state:

" (a) whether the Government of
Orissa have approached the Central
Government regarding the serious
situation arising out of the sharp tall
in the catch of fish on the sea coast
and Chilka Lake of Orissa during last
few months;

(b) whether a number of fishermen
and trawler owners have also been
aflected who were engaged since long;
and

(¢) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
The Government of Orissa have not
approached the Central Government
regarding short-fall in the catch of
fish along Orissa Coast. But the Sta-
tistics received from
Marine Fisheries Research Institute
show a fall in fish catch from inshore
waters of Orissa. The catch jn the
first half of 1980 was 9885 tonnes
compared to 13450 tonnes for the
same period in 1979, Catlch data for
Chilka lake are not available. How-
ever no serioug depletion in catch at
Chilka Lake has come to notice.

(b) Yes, Sir.

(¢) The Government of Orissa had
sanctioned Rs 2 lakhg ag subsidy for
Payment to traditional marine fisher-
men .and Rs. 4.95 lakhs as subsidy to
mechanised boals, during 1979-80.

Staff and Place of R.M.S.,
Olovakot, Kerala

6772, SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether it is a fact that there
is no sufficient sta® and accommoda-
tion at R.M.S., Olovakot, Kerala; and

the Central .

(b) if so, what steps are being taken
to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1I KARTIK ORAON):
(a) Adequate staff is available. How-
ever, the staff strength is under re-
view, As regards accommodation,
againsy the requirement of 1954 5q..
ft.,, the accommodation available is
1578 sq. ft.

(b) Olovakot RM.S. is noyw func-
tioning in a Railway building. Since
extension of this building is not pos-
sible, the Railways are examining the
possibility of putling up a new RMS
building on the Rajlway platform.
The postal authorities are also mak-
ing efforts to rent an alternate build-
ing near the Railway Station.

Surrender of Funds by Archaeological
Survey of India

6773. SHRI R P, YADAV: Will the

Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that of late
huge amount of funds of the Archaeo.
legical Survey of India are being sur-

rendered due to the 1,k of research ac-
tivities; and

(b) if so, the details thereof for the
last three years?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B SHANKARANAND):
(a) and (b). The surrenders made

during the last three years are as
follows:

Year Amount

1977.78
1978-79
1979-80

——— e

— e ——————
i

Rs. 22.56 lakhs
Rs. 39.79 lakhs
Rs. 10.40 lakhs

Compared with the Revised budget
allotments for each year these figures
represent respectively only 3.8 per
cent, 5.8 per cent and 1.5 per cent.
These surrenders were not due tg the
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lack of research aclivities of national
repute but were due mainly to non-
utilization of funds, ear-marked for
the various State Governments for
the operation of the Antiquities and
Art Treasures Act, 1972, During 1978-
79, however, certain original works
and Special Repairs to monuments
could not be executed due to un-
avoidable reasons.
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Filling up of Posts of Supervisor/Igs-
pector (Physical Education) in Delhi
Administration

6775. SHRI SHIV KUMAR SINGH:

Will the Minister of EDUCATION
be pleaseq to refer to the reply given
to Unstarred Question No. 5605 on the
2nd April 19798 regarding sanctioned
strength of Physical] Education Super-
visors and state:

(a) whether the four vacant posts
of  Supervisors/Inspectorg (Physical
Education) have since been filled up by
the Delhi Administration;

(b) if not, the reasons therefor:

(c) whether it is a fact that male
candidates are appointed in the 12
zones earmarked for female candidates
thereby crippling the opportunities for
the latter; and

(d) if so, what steps are stipulated to
remove this anomaly?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(a) The four posty in reference have
not yet been cregted,
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(b) The budgetlary formalitieg are
peing completed. The Delhi Adminis-
tration expect to create the posts in
the current year,

(c) and (d). Since at present more
male Supervisors/Inspectors (Physi-
cal Education) are available as a
result of the transfer of 7 male Ins-
pectors (Physical Education) and 1
female Inspector (Physical Educa-
tion) from the Municipal Corporation
of Delhi in 1978, there js some im-
balance between male and female
Supervisors/Inspectors. The  Delhi
Administration hope to correct this
imbalance by crealing more posts of
female Supervisors/Inspectors (Phy-
sical Education).

International Symposium on Bustard

6776, SHRI MAN PHOOL SINGH
CHAUDHARY:

SHRI S. B. SIDNAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is proposed to hold
an international symposium on ‘‘great
Indian bustard” at Jaipur this year;
and

(b) what steps are proposed to save
this rare bird from extinction?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Tourism and Wildlife Society of
India, Jaipur, a private organisation
is proposing to organise an Inter-
national Symposium on Bustards at
Jaipur in November, 1980.

(b) The special steps taken by
‘Government for the proteclion of the
Great Indiap Bustards are given in
the attached statement.

STATEMENT

(1) The Great Indian Bustard has
been included in Schedule I of the
Wild Life (Protection) Act, 1972.
Hunting, killing or trapping of this
bird is prohibited under the provi-
sions of thig Act and stringent penal-

ties are provided for violation or
Dbreach.
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(2) India is a party to the Con-
venlion on International Trade in
iEndangered Species of Wild Fauna
and Flora since 1976. The Great
Indian Bustard is included in Appen-
dix I of this Convention which prohi-
bits commercial exploitation and ex-
port of this specie.

(3) The Governments of Maha-
rashtra, Karnataka, Rajasthan and
Madhya Pradesh have formulated
schemes for setling up sanctuaries
specially for the protection of this
rare bird.

(4) A project for the survey of
endangered species, which include the
Great Indian Bustard, has been
drawn up by the Bombay Natural
History Society and has been cleared
by Government.

(5) Government has taken action
to train some officers in captive breed-
ing of this gpecie,

Shortage of Staff in Telephone
Exchanges in Gujarat

6777. SHRI RAMJIBHAI MAVANI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a’ whether there is a shortage of
staff in various telephone exchanges
in Gujarat and particularly in the
districts of Junagarh Porbandar, Raj-
ket, Jamnagar, Surendranagar, Bhava-
nagar, Amreli and the staff at present
are unable to cope with the present
handling of telephones;

(b) if so, what steps have been
taken to recruit more staff;

(c¢) the details of various categories
of staff working at present there;

(d) how much strength has been
sanctioned in each telephone exchan-
ge; and

(e) whether a number of represen=
tations and letters from employees and
their organisations and M.Ps have
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been received by Department; and
Ministers in the matter, if so, the
details thereof and action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1I KARTIK ORAON):
(a) There is nominal shortage of
staff in various exchanges and offices
in Gujarat including telephone ex-
chariges located in the Districts of
Junagadh, Porbandar, Rajkot, Jam-
nagar, Surendranagar, Bhavnagar and
Amreli. The handling of telephones
is being managed with the available
staff there satisfactorily,

(b) Some of the candidates already
selected are under training. IMore
recruitment ig under process.

(¢) The details of various cate-
gories of staff in Gujarat Circle have
been given in Annexure.l.

(d) staff sanctioned for each Tele-
Rhone Exchange mentioned in (a)

above has been shown in Anneyure-
11.

(e) The letters have been received
from the Staff Unions, the detail of
which has been given in Annexure-
TII. The representation and letters
from various sources are received
and looked into immediately. The re-
cruitment programme is drawn up in
light of these representations where-
ver found justified. In addition the
position of staff is discussed in JCM
meetinggs and in the meetings of
Divisional Heads also to review the
overall position and to take appro-
z?riater acﬁoq thereon.

Statement-I

Details of various Categories of Staff -

working in Gujarat Circle v

Sl.  Name of the cadre No. of -
No. staff .
working
1. Junior Accounts Officers . 32
2,  Junior Engineers . 471
3. Telephone Inspectors . 268:

4. Repeater Station Assis-

tants . . . . 247

5. Auto Exchange Assistants . 10
6. Wireless Operators . 22
7. HS,G. Clerks , . . 12,
- 8. L.S.G. Clerks . . . 100
9. T.S. Clerks . . . 1289~
~10. Seaior Supervisors . 1;
11 Junior Supcrvis'ors . . 340
12. Stenogradhers . . -y
- 13. Junior Accountant . ;.
14. Line Inspectors, . . 3.;
15. Sub Inspectors . . . 591.
16. Technicians . . . 126
17. Cable Splicers . . : a3,
-

18. Motor Drivers . . 67
19. Draftsmen . A 10
20. Linemen . . . . 246__;;
21. Wiremen . . . . 90
22, 'I‘t;lcphong: Ob'zrators , ; . 38’26
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Statement-I1
Staff Sanctioned for each Telephone Exchamge in Gujarat Circle.

S1. Name of the cadre Juna-  Por- Suren- Jam-  Bhau-  Amreli Rajkot -
No. gadh bandar drana- nagar nagar Excha- Excha-

Ex- Ex- ger Ex- Ex- Ex- nge nge.

change change change change change :

1 Junmior Engineer. 13 5 7 18 21 7 g1

2 Jumior Supervisor . ; 8 57 10 14 14 4 28

3 Telephone Operator. 121 81 104 157 135 43 237

4 Telcphoné Inspector. ] 4 4 4 11 9 2 16

5 Sub-Inspector . : . 8 5 7 13 9 3 20

6 Lineman : 32 32 26 72 66 17 110

7 Technician 15 15 T 47 36 10 ve
Statement.ITT efficiency/shortage of staff in P&T~

‘Services,
Letters received from Staff Unions
! # : Committee on Asian Games

1. From General Secretary of Line- =
men and Class IV Union dated 1-5- 6778, _SI_'IRI ARVIND NETAM‘ Wit
the Minister of EDUCATION be

1979 regarding shortage of Linemen
in Bhavnagar Division.

2. From National Union of Tele-
graph Engineering Emplosiees Class
III, Gujarat Circle dated 14-6-1980
regarding shortage of Technicians in
Gujarat Circle,

3. From Circle Secretary, All India
Telegraph  Engineering Employees

Union Class III dated 13-7-1980 re- -

garding sanction of new posts of
Junior Supervisors.
4 Rajya Sabha Starred Question

No. 344 answered on 2-7-1980, raised
by Shri S. Kumaran, Shri Yogendra
Sharma and Shri Bhupesh Gupta,
M.Ps. regarding shorlage of staff in
Posts ang Telegraphs Department as
a whole. -

5. Lok Sabha TUnstarred Question
No. 4033 answered on 14-7-80, raised
by Shri K. A. Rajan regarding short-
age of staff in P & T Department as
a whole.

6. Item No. 30, from Shri Sushil
Bhattacharjee, M.P. for -Consultative
Committee Meeting of Parliament
for the Ministry of Communications,
regarding removal of causes of in-

pleased to state:

(a) whether it is a fact that {inaf
decisions in regard to the proposais
of Asian Games have been taken Ly
the Central Government;

(b) if so, the details thereof;

(c) whether any Committee in thig
regard has been appointed; and

(d) if so, the members and terms
of reference thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Yes, Sir. The dates for-
holding the Games (31st October,
198% to 14th November, 1982) and
Sports to be staged have been fina-
lised, It hag been decided to hold 12
Games in. New Delhi, 6 in the neigh-
bourhood at Rai and Yachting. at
Bombay. The venues for various
Sports have been finalised and the-
plang and designs for the stadia to be
constructed are being completed. A
list of equipment required has been
prepared, Final touches are bheing
given to plans for preparation of
Indian Sportsmen and women.
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(¢c) and (d). Yes, Sir. A Steering
Committee is appointed to ensure that
facilities required for the conduct of
the Games are provided according to
the standards prescribed and in time,
that funds sanctioned for this purpose
are utilised in the manner approved
by the Government, and ta coordinate
the action to be taken in this regard
by the various departments of the
Central Government and other con-
cerned authorities, The  Steering
Committee consists of authorities who
are concerned with provision of faci-
lities and arrangements for Asian
Games 1982.

Laboratory facilities in Schools

6779. SHRI A. K. ROY: Will the
Minister of EDUCATION be pleased

t{o state:

(a) whether Government are aware
that the schools of the higher
Secondary level in the village area
in general and tribal hilly area
in particular remain handicapped in
laboratory facilities to impart scienti-
fic education to the students;

(b) whether the Central Government
propose to give special grant in this
respect;

(¢) if so, the details thereof; and

(d) if not, the reascns therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir.
(b) No, Sir.
(¢) Doeg not arise.

(d) The Central Government does
not give ear-marked assistance for
such purposes. Such facilities are
provided from the State Sector for
which State Governments make
budgetary provisions from out of
their own resources and the block
grantg received from Centre.

AUGUST 4, 1980
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Rise in Price of Sugar

6780. SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA.:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether there has been unpre-
cedented rise in the price of free sale
of sugar which had led to the closure
of many Indian styled hotels and Hal-
wai shops all over the country;

(b) whether Government’s dual po-
licy for sugar is responsible for tius
rise; and

(¢) what actien Government pro-
pose to take to remedy the situation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMI-
NATHAN): (a) The prices of free
sale sugar have been showing a
rising trend during the past few
months. Since there is no control on
the distribution and price of free
sale sugar the Government has no
official information regarding the
effect of this price rise on the Indian
Styled hotels and Halwai shops
which are expected to obtain their
supplies of sugar from the open
market. -

{(b) No, Sir, The dual control policy
which was revived in December, 1979
has been in existence for a conside-
rable time in the past. The price
rise is attributable mainly to sharp
decling in sugar production during
the season 1979-80 and lower availa-
bility and high prices of the other
sweetening agents gur and khandsari.

(c) Government of Indig have
taken a series of measures to check
the rise in prices of sugar. These
include (i) reduction in the stock
holding limits of recogised dealers;
(ii) strict enforcement of the stock
holding limits; (iii) intensifieq de-
hoarding operations through the
State Government authorities; (iv)-
restriction on sale of sugar by one
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wholesaler to another where the
transaction is pot accompanied by
physical delivery of stocks; (v) moni-
toring of information regarding sale
and despatch of free sale sugar by
the factories; (vi) provision for turn-
over of stocks by recognised dealers
within 10 days period; (vii) release of
additional free-sale quotas of sugar
in May and June, 1980; and (viii)
decision to import 2 lakh tonneg of
sugaer.

Ag a further step recently taken by
Goverament to check price rise, the
stock holding limits for recognised
dealers of sugar and khandsari have
been further reduced on 14-7-§0. An
order has also been issued requiring
khandsari producers to declare their
stocks as on 15-7-80 and dispose of
the entire stocks including those pro-
duced upto 30-9-80 latest by 31-10-
1980 with further stipulation to dis-
pose of at least 20 per cent of the
stocks during each month.

Central Aid for Reconstruction of Arri-
gation Wells in Rajasthan

6781. SHRI VIRDHI CHANDER
JAIN: Will the Minister of AGRI-

CULTURE be pleased to state:

(a) the amount of assistance, out of
the Central assistance, provided by the
Government cof Rajasthan for the re-
pair of those irrigation wells which
were damaged and destroyed due to
floods of Luni rivers in several villages

of Barmer district;

{(b) the numnber of farmers provided
with the above assistance or loan but
whio could net construct wells for want
of cement; and

(c) the steps being taken by the
Centre as well as State Government to
make available cement to the concern-
ed farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURB
(SHRI R. V. SWAMINATHAN): (a)
According to, informatiom received
from the Government of Rajasthan,
1806 LS9

-
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the State Government sanctioned
Rs. 46,Q7,100 for construction and re-

pairs of 1369 wells.

(b) In Siwana area 82 agriculturisfs
whose welly were partly damaged
are still to be issued cement.

(c) The State Governmenrt has
reserved 50 per cent of allotment of
cement for agricultural purposes.

MNafrer fawr gw wfrz Frame?,
fazeiy

6782. S ®waTrw QT
it T femc wwi:

Far g AAY A8 TATT BT 3G €67
s

(®) ¥ Efea forre qoe sfes
qargdY, feodt § | wYT wG
FAT HAF HW F A4y waw waw
wfaqfa st & 4 91 gfe F& ar
g T BT §;

(@) ¥ar34 afafa & qxrfasfaEi §
faestt <7 aEFTE T T TH F@ are
qEEat € gt Gw FY o@; afx gt Y Iw
¥ fFay Tzeal 7 Wi afafa g
Ui w1 IwEr faa@mr g gd@a
FIET FY WL AGT HI SATH FT G-
o ey wfeat asmar §

(7) Fardw & afafg ¥ qarfasriat
% fagg ggwifar faum, faee & qro
wegeqar T qAr gET {637 § Wi
za fawrr & st wfae < & qra Wrow
ATt afrag € ;

(%) afz gi, at s w1 wias
faurg = aF f2¥ s FT FENTEAT
g, #WX



259 Written Answers

te) afe #ff O IER ¥ wwwr
? s -

AUGUST 4, 1980 Whitten Answers 260
Review of Government Accommgdation

R . . 6783. DR. VASANT KUMAR PAR:
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DIT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government has takem
a review of the Houses provided to the
Central Government employees as re-
quired under the rules;

(b) when the last such review was
undertaken;

(c) whether Government are plan-
ning new rules enabling Government
employees to retain the premises ou
retirement;

(d) if so, the terms and conditions
of such a concession; and

(e) whether Government propose to
raise the rent of Government premises
held by Government employees?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). There are no specific rules
for undertaking a review of houses
provided to Central Government em-
ployees. However, entitlement of
officerg and the plinth areas of resi-
dences are reviewed from time to
time. One such review wag under-
taken in 1975. Again in September,
1978, plinth areas of types A, B and
C were reviewedg angd revised. Simi-
larly on a review of the satisfactiom
leve] in the General Pool, Govern-
ment have launched a crash
programme of construction of a large
number of quarters mainly in the
lower types A, B & C to meet the
growing needs of the employees
drawing a salary upto Rs. 1,000/- per
month.

(¢) and (d). There is no proposal
to frame new rules to enable Govern-
ment employees to retain Govern-
ment accommodation on retirement.
However, on the recommendation ef
the National Council, JCM, the ques-
tion of restoring the erstwhile con-
cession (discontinued since the 1st
May, 1978) of ad hoc allotment to a
dependent son/unmarried daughter/
Sspouse of an officer who iz othee-
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wise eligible for allotment of general

gccommodation, on hig retire-
ment, is under consideration of the
Government.

(e) As prescribed in the Supple-
mentary Rules, licence fees of the
Government residences are reviewed
after every five years. Under this
provision, the licence fees are being
recalculated and the revised licence
fees would be effective from 1st April,

1980.

Pawers of D.GP. & T to Sanction
Out-Of-Turn Telephome Connections

6784. SHRI H. N. NANJE GOWDA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that mem-
bers of the P&T Board including
Director-General have powers to
sanction out-of-turn telephone con-
nections;

(b) if so, how many telephones
each one can sanction out-of-turn in
a year and how many Were sanc-
tioned by each of them from 1-1-80 to
30-6-80;
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(c) 'whether the General Manager,
Delhi Telephones has any such power
to sanction out-of-turn telephones
and if eo, details of telephones samc-

tioned by him from 1-1-80 to 30-6-80;
and

(d) The nature of cases/categories
which are given out-of-turn priority
by these officials?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) Yes, Sir.

(b) There ig mo limit placed on
such sanctions ang statistics are mot
maintained as each case is handled on
its merits. During this period 1-1.80
to 30-6-80 mno out-of-turn in Non-
OYT General Category wag sanc-
tioned by these officers and only a
few cases in other categories were
sanctioned as per rules.

(c) The General Manager has no
power to sanction priority under
General Category; he can however
sanction on priority in OYT and
Special Categories under certain cir-
cumstances. No statistica] record is
kept of such sanction.

(d) An extract of the rules regard-
ing priorities is annexed.

EXTRACTS OF TELEPHONE ALLOTMENT RULES — 1g80.

4.1.OYT Category .

Prioritjes=— (a) out-of-turn Sanctions by the P&T Dte.

(b) out-of-turn Sanctions by T.A.C.

Non-OYT-Special

Prioriticge (a) out-of-turn Sanctions by P&T Dte.

(b) out-of-turn Sanctions by T.A.C.

Non-OYT-General

Priorities—  (a) out-of-turn Sanctions by P&T Dte.
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42. Piecemeal allotment—In stations
where there is a waiting list and
eapacity is available by way of
terminations, disconnectiong, shifts
etc.,, heads of Circles/Districty will
utilise the capacity to:—

(i) provide connectiong sanc-
tioned by Directorate on out-of-
turn priority;

(ii) provide connectiong on
merit at their discretion from

priority category viz., OYT-S and
NON-OYT-SS;

(iii) provide connection under
OYT-General which are required
to be provided on priority in pub-
lic interest on the recommendations
of Central or State Goveraments.

Jurisdietion of Pumjab Unmiversity

€785. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
¥DUCATION be pleased to state:

(a) whether the jurisdictiom of the
Punjab Univeraity, Chandigarh has
been defined by the Central Govern-
ment through g notification;

(b) if s0, the mameg of States/
Union Territories or Districts in the
States, the collegeg in which have

been or can be affiliated to the Uni-
versity;

(c) if not, the reasong therefor; and

(d) the likely date by which the
jurisdiction would be defined?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEDL-
FARE (SHRI B. SHANKARA-
NAND): (a) Section 3 of the Punjab
University Acy provideg that the
Government may, by notification,
define the territorial limitg within
which, and specify the colleges in res-
pect of -which, any powers conferred
by the Act shall be exercised. The
Central] Government have not so far
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issued any notification, under this Sec-
tion, setting out the territorial limits

within which the university shall
function.

(b) Does not arise.

(c) and (d). The Punjab University,
Chandigarh is at present functioning
as an inter-State body corporate in
accordance with the provisions “con-
tained in the Punjab Reorganisation
Act, 1966, subject to such directions
as are issued by the Central Gov-
ernment under Section 72 of the said
Act until other provision iz made by
Law in respect of the University.
The Central Government proposes to
initiate steps for amending the exist-
ing Punjab University Act, in consul-
tation with the concerneq interests.

12.00 hrs.

=Y A=Y T anret (fgat) o weaer
Y, e 376 & wEERIA AW AT
FT T § 1T UHATTUANN T FA§
afgalay & g TATHIT HIT H T~
T FT  TTATAL, . ., (SUXAA )

MR. SPEAKER: I have not allowed

=t gfcarr fag Taa (weter) @
HEALT T[N, HTA W T HeATQW
& fata g agi & AaauTT AT
TEIAEqF AN TTAT FLW R | 379
FT AT T I 9C MY .08 FUAF
4 gEauTy Wi fea AT #aw  ama
g1 77 | qgf (eafa aga aTT &. ..
... |(TO®Em) . .. T8 UF Fgd Wetd
FT gAA B. ..

weqwr wg\ew ¥ faaw 377 %
s FATAATAT T AATS wfeaTA ¥
st T faerme qreET (I99T)
geqer oY, AF T TIANE HIo
far ar ... (=@FETA) ..
wor wART : FH gefre Al
faar o
‘(Interruptions)

" '
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MR. SPEAKER: Nothing to be re-
corded without my permission. (In-
terruptions) *

Shri Mani Ram Bagri and some other
Hon’ble Members then left the House.

MR, SPEAKER: I have allowed Mr.
Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given two
privilege motions, one against Mr.
Kushwant Singh for using...

MR. SPEAKER: It is under my
consideration.

SHRI JYOTIRMOY BOSU: Second-
ly, a representative of Pfizer & Com-
pany, Mr. Shah came to...

MR. SPEAKER: That is also under
my consideration.

=it T faeme qrEETa ¢ Wege S,
tgeelt | UH—QTY %eyg FIT HTAIY
oAeA FT W O® ...

MR. SPEAKER: Not allowed;

377 ® sra®y gars fwar 20
(Interruptions)

MR. SPEAKER: Nothing is going
on record.

(Interruptions) **

MR. SPEAKER: Mr. Chandrajit
Yadav.

SHRI CHANDRAJIT YADAV
(Azamgarh): The question which
Shri Ram Vilas Paswan raised..
(Interruptions)

MR, SPEAKER: I have allowed Mr.
Chandrajit Yadav.

SHRI CHANDRAJIT YADAV: I am
saying that I can understand that the
question which wag raised by Shri

Ram Vilas Paswan about fast by the
blind. ..

MR. SPEAKER: I have allowed it.
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SHRI CHANDRAJIT YADAV: I am.
saying only this much...

MR, SPEAKER: You will have
your say when the time comes.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): 1 want to
draw your attention...

MR. SPEAKER: Under what rule?

SHRI SATYASADHAN CHAKRA-
BORTY: College and University
teachers from all over India have
assembled in Delhi to place their dqe-
mands before Government...

MR. SPEAKER: 377 on that has
already been allowed; I have allowed
that.

PROF. MADHU DANDAVATE
(Rajapur): I have already given
notice under Speaker’s Direction 117...

MR. SPEAKER: I will examine it.

SHRI HARIKESH BAHADUR (Go-
rakhpur). Adjournment Motion o=
the fast by the General Secretary of
the National Federation of blind...

MR. SPEAKER: Not allowed.

SHR] EDUARDO FALEIRO (Mor-
mugao): It has been a practice im
this Hoyse to take cognizance, evem
on questions of law and order, where
Scheduleqd Castes and minoritieg are
jnvolved. In that context, we have
given notice of a Calling Attention
regarding firing on Muslims in
Kerala....

MR. SPEAKER: That has already
been allowed. On Friday it was
allowed. Tt has come under 377.

Now, papers to be laid on the Table,
Mr. Yogendra Makwana,

12.07 hre.
PAPERS LAID ON THE TABLE
A cory OF ASSAM PREVENTIVE DRETEN-
TION ACT, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

———

*Not recorded,
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(SHRI YOGENDRA MAKWANA): I
beg to lay on the Tahle a copy of the
Assam Preventive Deétention Act, 1980
€Hindi angd English versions) (Pre-
sident’s Act, No. 5 of 1980) published
in Gazette of India dated the 18th
July, 1980, under sub-section (3) of
section 3 of the Asgam State Legisla-
ture (Delegation of Powers) Act, 1980.
[Placed in Library. See No. LT-1201]
80].

A copry or AsSAM ALIENATION OF LAND
(RecuraTION) AcCT, 1980.

THE MINISTER OF STATH IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): I
beg to lay on the Table a copy of the
Assam Alienation of Land (Regula-
tion) Act, 1980 (Hindi and English
wversions) (President’s Act No. 1 of
1980) published in Gazette of India
dated the 19th July, 1980 under sub-
gection (3) of section 3 of the Assam
State Legislature (Delegation of
Powers) Act, 1980. [Placed in Lib-
rary. See No. LT-1202(80].

it fira gare fag s (F=aAT) ¢
AT T FEET, WA N T
fog ® fawrs gamA e e fear
a7 TUET WUTFHT |

MR, SPEAKER: We will examin®
that. It is being processed.

5t few Fwe fag sy
q0 AT T TATY L FF % I@
T faqTe wIN | WS [N WY gHICT

T /T Wr

-

wsR WAy § ¥] ¥ e vear
-

t forx gaX fag sTge @ 9 IF
T ¥ ATT | TEeT)

< TrorTTe AT et (§393) ¢
Farew & gfowl 9T wRATAI gu
P ot T o AT @ W
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guT 3w ¥ 26 wiEHY ¥ w@ ¥
wrae FY T § ) ()

MR. SPEAKER: It is a State sub-
ject.

Y TOHAT JrwT wreat © gFAl

9T WY e smo W@ Qv .
(sawars)

DR. SUBRAMANIAM SWAMY

(Bombay North East): I have given
notice of an Adjournment Motion...

MR. SPEAKER: I have not allowed
that,

DR. SUBRAMANIAM SWAMY: Is
that not a serious matter—the matter
I have raised there?

MR. SPEAKER: That is all now.
Now, we take up the Calling-Atten-
tion.

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED PILFERAGE Or RUPFES ONE

LAXH WORTH OF LUBRICATING OIL DAILY

FROM THE INDIAN O1r. CORPORATION PIP-

LIR RURNING FROM MANALI REFINERY
TO MADRAS PORT

! fasm guT anw (AmweT) ¢
Fafameadia Ws wgexr ¥ FrAfafas
fawa & w1x eomw, <o
AT JATE WA F7 ATA famar F
T grat F@ g fx 2@ w a2
#* ux g™ < —

“gAEt  gw mgawrar ¥
XL qETE ¥y gl
9w faw &Y oizoema ¥ T%
VR W q°F F TEH qF Y
RL W &1 @ N W
AT A"
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12.10 hrs.
[Sumt HARINATHA Misma in the Chair]

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): Sir,
Hon’ble Vijaya Kumar Yadav and
other Members have called attention
to the reported pilferage of Rupees
one lakh worth of lubricating oil
daily from the Indian Oil Corporation
pipeline running from Madrag Re-
finery to Madras Port. The facts are
as following:

2, The Madras Refinery is connected
to the Madras Port by a 9.3 km. long
lube oil pipeline with an intermediate
take off point leading tg the IOC's
Lube Blending Plant at Tondiarpet.
The pipeline is under the ground for
a length of 4 km. and is exposed above
the ground for a length of 5.3 km.
The line runs through railway pro-
perty for a part of its length. Along
side the pipeline at several points
both inside railway property as well
as outside there are clusters of hut-
ments.

3. It is a fact that pilferage of lube
base oil has been taking place for
some years by miscreants drilling
holes in the pipeline and draining out
the oil, Stray instances of this kind
began to come to the notice of 10C
from 1976 but it was only in 1978 that
the pilferage assumed large propor-
tions. IOC management took up the
matter with the Commissioner of
Police in 1976 and hag been in cons-
tant touch with him and the 1.G. of
Police and the State Home Depart-
ment, thereafter. Though curbing
pilferage of this kind is a part of the
normal functiong of the Police, it was
felt by Tamil Nadu authorities that
a special patrolling force would be
necessary to control it effectively.
I0C accordingly agreed to meet the
cost of a special police force to be
deployed for this purpose and has
been paying to the Stite Government
Rs. 2.89 lakhs pér annum sihce 1977-
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78 for maintaining a contingent of 51
men. In spite of this arrangement
pilferage has been continuing and
TOC incurred a loss of between Rs, 16
and 18 lakhs in 1978-79 as well as in
1979-80, on account of the pilferage
of lube base oils,

4, In February 1980 IOC wrote to
the Ministry that @s their efforts
with the State Government authori-
ties had not resulted in effective re-
media]l action the Ministry should take
up the matter with the State Govern-
ment. The Ministry immediately
wrote to the Government cf Tamil
Nadu to use all powers available with
them to prevent such pilferage.

5. It will be seen from what has
been stated above that the IOC
management has been in constant
touch with the State Government
authorities apnd the Ministry has im-
pressed on the State Government the
seriousness of the sifuation. I am
most concerned that all our efforts in
thisg direction have been of little avail.
I have, therefore, decided that the
Chairman, Indian Oil Corporation Ltd.
and a senior officer of the Ministry
should visit Madras immediately and
make an on-the-spot assessment of the
situation in consultation with the
State authorities. These officers will
report to me as to why these pilfe-
rages have gone on for so long with-
out being checked. They will also
suggest what action heeds to be taken
to put an end to these thefts, I would
like to assure the House that every-
thing possible will be done to see .that
there is no recurrence of such inci-

dents.

ot fas gATC g (AYEERT) ¢
gwafy o, g a« & NA FT ST
wrereT § qgagd & e @0 St
fis awrafa o ga @n w € %
Iw AW &Y WY qUAT T
& G T T AT wQW WL
G &7 AW § wiATy 9% ¥ g
Y EIEWATA BT A AR A S
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W qiw g FQOF WE $ TT ®
ATATT ®Y AT 7T rdY § Wi oy ATy
R foote sy < Y i aw frrw
F wfesfaii Yoy o & wrog &
A § TN GO\ N § SuF
T2 F qTgw F S AP @ Q0
od A FFTH Grerar  § MY
TRTRW ¥ 7 Gwrd ox § 1 afeaw
T foar 5 wrmra % wes § a0
e & gfgsfa@y 1 swy gar
T ¥ M 9@ sasa A Fryae
TG FLFAMA (H F G F S
WY x W Tawfad § o st 2,
g WAIRT Fowf@ ¢

47 T ¥ N wRew & oA
¥ 9Tl ¥ W@ 1 QI ITH @
# wemfa ot =mre ¥GH fs s
INT !ral 2T ¢ f& s wwre &
FE R 1979 ¥ Hifew & wig
¥ M 1978 ¥ 7y WY aF
99T X P S oY | wfeT ¥ W)
afrw 4 @ sad 3 ax swA\E s
3@ wraw ¥ {57 oF aWt qmm oo
WA RIVAAN 1976 & NA /7
Ig ATHAT 9 QT & ¥ A0 91
ZY Aq AT [T 411 WAL N
FT ATHAT AHIT Y[y F R
e WM AR ag 78 Wr & fas a2
Ry @

FETLHT T AT Fast fw goerg
4T Y ? T STLWY 91 &1 RreeT oy
qoTH § Y@ T HAT AT W
F AT fillg 97 I T AT
TR ¥ RIS gAT A1 SW AWg ¥
aqfad w1 ww W qferm ww
weAT T I IEY wE AV AW wIgy
f 3o & M 9T & 37 9T MG
wr"t‘g* ¢ 01T Sal @Ry 4z ®
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MR & de T TR Pw TN
g 8 v ¥ guw fay wq }
Wi g% guEl § g9 fased ¥
fay Sad i ey fa: feaqramr ¥ 4
wi|dw wg @ | 9P aifeeqr wE
w1 @R Qe & W BT wEAT @
§ o e ovTE <9 e qE B
TR QA N NI TF I ¥ WHg
FHA_T) AT Y & 1 gH A IV
) t o ow qrew @ TR Y
SIUEECECRIE LR (1 T ARCAE (]
ST gfaafaar 1976391 w1 @y
130 ST ¥ AT gie A
Y A T qUEY ¢ AG\FHA ¥ FAR
q N = A oty & Ao
TH G WA a3 99 ® 7 fgwo
WY 1976 ¥ FTARTY A F a1 WY
ATHFIT F § Ha7 #Y 909 g 91
T ) weat Wi fand & gafas
qfew 7 g® AvEr wwg a9 faww
* sfgsfal 1 st grar & fag
Ha fom § wrar 21 wmw I
qraATATHT /@ AT qr Ffyq
* wfawif@l & zaw)| seigy a¢
fagr 1 fow wm @ N %7 @ T
HIT QI BT q) IGA AY WY RET
war s ¥aw §: fagda &1 =
I W ¥ JHITF T SN JN
%7 gy § s g\famo e Wy
forerdY &l WY ) Wy g
Q oAt % 1976 § wrAETH W
ge W1 st sfem =@ SemET wmar
aifgd w1 A BEAT wAT | IH
# ¥wa qfem &1 GAa ﬂﬁ
1oy aw frm ¥ sfgsw
@Y gu W WY ¥ A ¥ w3 ge
¥ NI AN oY T & wiT %@
N F N wrHFA PR AT IANT
N el Qa1 ag\dw A
¥ oo® WY wd R e
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wrrwy s sraeTdy @it fa wgi B
F oof! dAwY QT wlew o ¥ wef
R AT Y B, g TR ¥ Fw
geard faar v @ agt a9 fow %
sfas il & weq §—

uwafy WEWNW ¢ WIOET  EUAT-
9o weara fogd wvaw ¥ @)
IwE qERT H AT W WTAHRT STAFTY
gl 9 W9 § 1 FAl gawr dga
AGE A7 A ¥ WU WA 9gRT F
g wwr FX f g A9y gavdl
F K9 & q1 g8 IO+ {6g gewq
a8 gWT Ot T AN g% &r A9
A9 "AwHT Hifgd & )

Fa9 WO A G ﬁhs'

MW:' 1976
H o TEEHT ATAFTL JLHFTT &1 g8
Y I A Fgh A \atsar w6
&Y, IAHY (A FT FE FRAE F7
ar ag & ?

st A saETdy @ gfew ¥ gw
@A FAT FY WEET AT,
T W fm & g et €
fsilm ® 21 W& 97 &9 g ®)
T Fg s AT 1M ag g 2
Iq ayar & aw A & ufg-
wfat ¥ meqtea T fear wvf?

3 AEAETAE H WIWET Qe
fomr & mfgwifal =1 S g &,
9 QTR gIITS HI ATF gIATH HH
& fag Fa1 war wERT A9w HIEN
FT OF AT QA aIfw Iq@ IG
= 1 weafeai gy &\ s W
foar s ow® AT @@ T @l &
qar qWTAT ST ®E 7

s wfew . wqmEfT ARy,
gl a% e foase Y wiw s fog
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wif qrfea izl #% T FTywA
% % 9ITG &H JFATAT AT8AT
¢ fefzas fag @ifvaried w3@
A F A mAwdwar G &
¥y Wy TNz F 1% I 9T 7@
fear & f& wdo Mo dro F ATdn
T AT 7T & difaaT wriegs
ux JY feqi & wmre|wr @ & ) aw
ST T & QO qgarsra 390, 0a-
FATAEr FUT, HIT T9W AX F Tz
7 o foqle 3, se foiE &7 3@y
gu qF =W 91 WY YEERr s
qEAT, FIFAET HT qéw’tj ag ¥
FH ¥ fag da g

AANT W3 &1 FgT1 & fw
gad WmE N & F arfeas W
wifr g7 & | ¥ 3@ A § s
T® F@l *EA Wwar § |

AR AR AL ¥ f‘ar}sﬁ ;o
o ®ro ¥ wIfpES wiiww & ay
A | g e s @Iy gfee
Freaaw Wl WA §, 98 wFAT W
qferw & Al w1 -foiE a
%ﬁ%guwwﬁm%mv

Oa:gm[a"rm Y T T '

RITAG 927 7 %8l & 9.3
freitizT Al qTE9-STEA wT e
f& wigx. 5.3 feamer s
qrEg-arga & Ynfem & fag o e
FTIAA W FT W & | TF
A &1 MY wOR €T ¥ AW
AT aC gt ¢ fF 51 wieEww
FTH FL @ & | IE 9TEN-ATEA
AETg ¥ & | OTRY-ARA %1 fFered
£ & fau gw Agd w97 SN
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® federdy § 1 ¢w faw & wAw
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FTCWE AL qw aw e &
W W, O "@F Ty gfaw
st w1 foar @, svdo ofyo|gfew
&Y frar &, T TH F TE
g gary fafAsE § mmEdT O
arfaeare, 71 WY fagr &, T9¢ S9%
Tz feems g1 @T & 1 AT aw
At foar & 5 a2 9oy 9% fgesw
@@ 31 i @ fr ge
q FAATEY HXA $T JT9GFAT
T & o wifeeS 1 et ww@
@ g | I8 i o & a9
WA ST WY FFAEr Fr gn,
@ BT AWM | HAT §w/ SgTaT
g F FT WEEGHAT O, @Y
W v ¥ faw §o €

AT 937 7 F8T & fF "=
& gfaw fearddz § 21 @ ' &
Y FE oA JOE & | 98 ForA
ot A e af @€ & pafea.
¢ 5 adogiodtod o WS gh
Ig AXGAT 9T W 9 S[TA A
fedsr #1 Txx & fag o W
FHATE FET AT, ]| FW9
faq ga wrm-dieT @ @

wamafa AgEy : Wl‘ltfﬁﬂ‘ qERT
§ w1 gafy fauifa a1 & & o
go @QF Si9 9g FAYq, ST
foqye 9 % =T Je ?

oft—eer arfeer-: 3 T T
A AT RQE ) Faggaar g &
Qs a1 31 gRy/ A A o e
ar s 0 (S

e

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Chairman Sir, our
Petroleum ~Minister was the Chief
Minister of Karnataka and he manag-
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ed the State very well. During that
time there were so many violent agi-
tations but he did névér allow any
Central Government property to be
touched by anybody. Now, here I
want to know how this money was
paid to the State Government, viz.,
Rs. 2.89 lakhs, Suppose this is paid
for pipeline tomorrow they will ask
for P&T, Railways etc. Like that if
the Government of Tamil Nadu goes
on asking, is this Government in a
position to pay all this amount?
Therefore, I want to know whether
the Government is going to recover
this money from the amount that is
going to be transferred to the Gov-
ernment of Tamil Nadu. My second
question is this. There was a hut
there. I want to know whether Anna
DMK flag was there in that hut or
not. I do not think that IOC cfficers
or police are involved in this. What
I think is that political patronage is
there by the Anna DMK for the peo-
ple to loot this Government of India’s
property. 1 want to know whether
the Government of India is going to
threaten the Government of Tamil
Nadu that if thig sort of thing is
continued, if this is allowed to go on,
they will be dismissed. From this
Minister unless and until that sort of
letter of warning goes, I do not think
they are going to take any serious
steps in this regard. Again, I want
to know from the Minister how much
quantity was despatched, how much
quantity was received there. ¥rom
that one can calculate the actual loss.

MR. CHAIRMAN: Mr. Reddy, deo
you mean to say that successively the

Governments have been party to the
Joot?

SHRI M. RAM GOPAJL. REDDY:
Bxactly, Sir; that is exactly my point.
Unfortunately the political parties are
giving free hand to these people who
loot. The stolen property was being
sold to other people. Unless and until
they are detected this pilferage will
not stop. We should punish these
culprits. Those who have purchased
this stolen property must also be
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punished. Now we also want to know
whether the oil was polluted or not,
whether the oil has gone down in its
quality or not. Let him specifically
say whether the oil hag been spoiled
and deteriorated in quality. Until
and unless the Government of India
comes with a heavy hand on the State
Government, no property of the Cen-
tral Government in Tamil Nadu is
safe. So, I want to have a reply from
the Minister to all these points,

SHRI VEERENDRA PATIL: I ggree
with the hon.” Member that whatever
property is there in a particular State,
whether it i a pipeline or railway
line or any other property, whether
belonging to the State Government or
to the Government of India, it is the
responsibility primarily of the State
Government to see that the property
is properly safeguarded and protected.
But unfortunately what happened was
this. In the year 1976-77 when our
officers went there and contacteg the
local police, they said, pilferage is
going on on a large scale; therefore,
the entire line hag to be watched and
patrolled; and for that, a separate
staff is required. They said, unless
you give the money it is not possible
for us to protect this line. So, under
these circumstances we had to give.
T agree that it was not correct on the
part of the State Government to have
demanded that -noney. After all
what is the money? Onlv Rs. 2.89
lakhs, That State Government could
have borne this expenditure. This is
property of the Government of India.
They should have done that. But
when they demanded this money what
happened was this. The 10C ig deal-
ing in thousands of crores of rupees
every day in oil and, they have to
protect these o0il pipelines. If any-
body wants Rs. 2.89 lakhs it was
thought, this can be given. We have
been paying this since 1977-78. But
in spite of that pilferage is going on
at different points. These gangsters
drill a hole in the pipeline, take away
the Lube and other oil. They plug
the hole temporarily. Again whenever
they want to extract oil they open the

daily from the 1.0.C.
dte. (CA)

same hole and remove the oil from
there. Unfortunately, since it was
going on on a large scale, we got into
correspondence with the State Gov-
ernment; we have written large num-
ber of letters, I think, about 2 dozens.
We have written to IGP, Police Com-
missioner, the Home Secretary and so
on. The IOC has written many letters
but in spite of that this pilferage goes
on unabated, Therefore I bhave de-
cided to send two of our officers—
Chairman of I0C and a semior officer
of the Ministry—to go there, per-
sonally inspect the pipeline, have dis-
cussion with officers and representa-
tives of the State Government, and
report back to us and suggest reme-
dial measures to avoid recurrence of
such incidents in future.

SHRI M. RAM GOPAL REDDY: I
asked whether any Anna DMXK.
flage were flying on these huts,

SHRI VEERENDRA PATIL: Sir, T
have already stated in my statement
that there are huts on either side. I
have visifed Madras and other places
on so many occasions. Wherever
slums are there, there are flags of
Anna DMXK. and other political par-
ties also and I do not know with
regard to these particular huts whe-
ther there ig Anna D.M.K. or some
other political party flags. With regard
to the pollution, I can say that the
pollution is not to that extent because
they take the oil and plug the pipeline.
Therefore the pollution is not there.

SHRI M. RAM GOPAL REDDY:
Where the oil sold?

SHRI VEERENDRA PATIL: It i9
sold, I am told, illegally. There are
certain agents who sell it not to the
petrol pumps but to some cther per-
sons, -¥ do not know how they are
disposing of the oil. But it is a matter
for enquiry because it is primarily
the responsibility of the State Gov-
ernment to enquire into all these
things.

MR. CHATRMAN: You will not say
that whatever the colour and compo-
sition of the Government, the loot has
been going on. Ig it not so?
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SHRI VEERENDRA PATIL: Ves,
"Sir.
IS

AR-vre--wre—{ TEgI) : wh-
Ay gumafy S, wTae TR
¥ oAgd FET q9AT & 1 Wy AT
MY gferar & & & &Y arT-ATET
aadr g, A€ fev g SuA W uw
Fer W@ gFer) T gr @ fwe
HITG AT 7 F 9 A qrEd-
AZA FT T A0AT & | AT HTIF
AT &, WaS FY ATEHS T T
g § f5 sawr O & fog s a9
dnr dmz @ g %\%ﬁsa ag
T MY FTHA——Fg a9 GAR W
gl =y & 1 39 fog o0 EfE
LTAR FTWIAT FT 2% 398 wrfas
N AT gz WY e & v T
gfee Sad ofasr g\ 1 S aw
g oA zEd O § wifae
wf g a9 A% AN qF qUY a%
NG T T TR § | wW OF
T A G WG, gAY, A gL
AT I FAX AR -wpimfen wraw,
drae far ¥ N o WG Al

o v N A @,
famm g7 @ Ny fasdf-wma &,
qar 7 @ wFA ¥

gF 919 WX g fF S oqrEw-
AT qAGY @ SN uw  faiw
A AT 2 o S W framw
gt § @ ag famw oE ¥FT
guaT Xqr ¥, wgf wg7 fAawT @ &
2T frax freirire 9T &Y @ &
TawT WV guAT ¥aT & 3@ O @
goa w1 ooy & 1 F oA
AT WETW W AAry foeEay
¥ @ § favaw g av @ Afe &
qg wtAat § fF aOF ¥ FTgR
AT gfegar & O F fiw §F

AUGUST 4, 1980

of Rs. one lakh 280
daily from the 1.0.C
etc. (CA)
wrgw @ Suw fevmw @ ogwr @
fooe fo goo w1 9= wmar o
AfFT a8t 9T 9g uqaT ¥ 1 T
g owear {0 g, wme weies
F o fedt § =gt cafasfe wraw
w7 fefo get & g AT few &
T G TFTY FT G K7 AT foferw
fafasd #§ gt & ag & ¥a gar
g 1 ool g ¥ feggEm A
faaw sTogtam M | ifeaw
FTOWAT F foql & I w_BW F
Fzg gz A9E feude 7 | F&F
Jfgw v a7 fog¥ qar =7 fv =0
# faady am@r v =vfen o SO
FA WIE@T WO T AV 1 IwT
et WY fwar war @fer s
qafar SqwaT ar FAT FEarEr gy
AU e I LS G U
A FE-A-FE AT fefarcae &
AFT WY WA FTWRET F &eF
feqt &, gAH aga aer (¥Fe W
@ & | A AT FTERIT FTIHT
difag agr 2, wafa & 9T gad
Tg W FT FAOS-FUST TIT  HY
o sfrad a@ic @ W R, ewrw
N &R owwm oy &g wfwEw
zq awn faog eama =d faar o
SN
# a8 A W@ T gaATH qBAT
wgat g f& 37 @ awai oA
qga ¥ WA WY AHW F A1d q9r
ST AFW A o1 E, S g ATHST
] TE  FrEATEAR FHATA AT
Fifga, wx o o mTEo
FFAQ e =g, a7 wE ATHFT
Ig ATASMT ATE WO | FifE ZEH
wrEo ®Wlo o F JTWT ¥ AFT
ArEo Yo o F =AgTET I TH
Wwe § garer § 1 gg o v
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FUET T4 FY AT FatE &1 Y & !
gafar & #&r ST ¥ FEaw uFk
FATA FIAT ATEAT § AT g@q g
g & #Fa1 § T R "ATHA AW,
T IR FIE &Y Ho TTo e FT
qIA FYAT AT TG TG 7

it New qfew : awmfa \g-
g, o o w;TEo FI T FUA
T HIAEFAT A § 1 ¥ LA
¥ g wg fear & fx feaw «39-
wET FT TFAA FAT F 1 FASK
FT AFATT A& gAT & | ATAAIA
gred ¥ w@r § frag v faews
g @r g & g g f¥ == few
qgd AT dve T dgw fagre ® ooV
ow-dl Gy faamsr & sfesew
gr g am@ua gu o8, dfEw SEw
are 78 gu € 1 foaws mmw A
qT g1 av @ &, 9T duta 9T gl
g Wl &\ g fooew fah =
ATET 9T 2 WIE 1 1976 W ST
faagst gat v, Iaw q¥ " fqan
21 zafau g\ w9 ARIA & AT
R AT 37 F1 @ W@ 9 FE-
Ty FXa | AfFw ag wEAr =
AFEA ¥ AT TH  UIAT  HATSHT
T HEe Wo o H FIW FT T &
zad wifer &, & guway g f5 A<
FE g | FifE AR T THY qqY
T8 ], 987 F FAHAY FT THY AW
Fgr &8 ) W amm Aem € fa feae
qrhT qHRIA 4 WA w1 faEr
g, Qa-G%=4r %Y faram &, AT osio (W0
+ forat §, afew oy 78 5@ =
# TRFE FE F faq Y Y@=l
g, ag @4t W F fag qae §
WX X ®E\ sOF Ao A A
R fw faamsr § ofwadl &1 @9 &,

daily from the 1.0.C.
etc. (CA).
Ig FEO WWST A ¥ 1 qE qav
aqwar ¢ o wewTe go e fwdr
qT Y BT ASBST AGT AT 1 AR
o e s Hfwg, o s
F q AT FEIET FREIT )
Y AW awT: guefa wgky,
& Het Sy w7 sga € wwpma @
FHaT g | oY "l oY A ug &N
fear & f& fage & WY ox wrHET
qFST QAT & | TE HWEo #HYo o
F w@w P AT W wT @
SEHT FAAL W AL FAAT A2
g€ ? Ugi oF EWIEAT ;Ewy & AT
wr g f& & it wmfas &1 g=d &,
ay Wl St 9ERT FHAIL A Agy
FUAT XY —Ig § @TRAT =Tgar
g ?

avafa wgay T FYAT
5 WRT | Wq A fwer aerfasmTdr
qr a7 fEdEr meg spfsw 9T WS
TENT AT S &, a7 98 HTawE
g St § f& S s@ o@aw &
weae ¥ oar Sy e qwefr &Y,
Iaxr ww fear fifsg f& ¥ 3R
g SATT § I TAE s 9% #
I g9 @At g o afe ma dwE-
arsi F AT 9T 3§ a%g & "}’
AT L& FTQE a7 FE d1 FAY
cd@AwE § a0 a9 W g%
1 zafag ¥ s Jw fAREsw
FT T g fd qAmor & ;o W
TAT HARY  AE, AfHA §  SHTT
A foawr g, =g A ugET wN
ar st 5 awnfa & ar @
e & oY e §, 9@w qrg W
A QG FATT AR, AMZC |

st wue femtc wuf (2¥E7) @
gwrafa oY, ST sATT WIHYW NEATT
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= 7aw frmic wwi]

F o fag faeqg ax 99i ) R,
3§ ¥ @Y ¥ ud Y A FEU
Irgwr o 4STT-S30 'ar @Y, i<l
X Fgar wqr ', ..

awfar wEaw ;A0 FT A9
a7 7 w1 AT & ?

st Fam fewte wwt 2 O FT
W & 1 Q@ AW T DA FT
AZITSE FHIRIT A1 FIRAX A€
T ggnEa fay el w1 1w 8

¥ wd FT W@ g1 fv Hav
aREaq§ @ET fear &, wad
aFrm ¥, f¥§ 1976 ¥ gz
AIIEAT & gEAT "Hrfo Wlo o
F1 faat A Ig F 912 Ao HYo
o I IF AT & OAFT F fai
gae fwar :IT SA-577 TaeqT fagr
FIY a;aif wt ) faa ¥ e,
HETH TEARE ¥ FET AV IRIA wEr
f&§ 2 @@ ‘@ af9T gy
51 mr<fagl &7 Q4 T T
oTdo Mo Hlo I 3F HSIT | FT
fear, f®T w1 1977 & 16 @M
F oAy gEAIT 1978 F 18
¥ g€ ? gacar gaare fr zm
w ¥ qfews §¥cT FT grag €
gdrg 8 1 graife & 9fsas e
®T g3 I37 fgarady §, wA wom
T gamr g, Afsy  afsar Fax
& wanw ¥ 91 FW &, 7g wTAar
Iq ® M Ffoqg w3 § 1 omww
AT AT Y ¥ fF 2w Jgwwe
T U G E TN A ¥ oy
ATH | ST §uT WA A 7w
HEN B oWAT F BT FT [
A Qe fRar 81X IaF ow-

AUGUST 4, 1980

of Rs. one lakh 284
daily from the 1.0.C
etc. (CA)

W@wY "@az ¥ @z ArwEr mraa
qU HET FHgE WIHAT Ag W,
@ urfe mWo o ¥ ITWA FX
o A% G W@ AT L AW @Y o
FOA 16 AT AT 18 WTE ®X IV
M FT A § waw g  fE
AN F ArASr § guwrdr faaev
qeEwaT Y, Ifsas wRF F T F,
graafas <& & a? ¥, qfsaw
Rgare & T} F, gury Far Ffee-
ST & « I & wfg & Y
JeRfragr g, 8 Sa Ay W
Qe &, A s afsas gEI F
ifgl T F wAs faead AqrEy
gV a@ 31w & v dfswd  wost-
g FOST M @ wITT FT
SO FTT ], FAfAT way qGRA
WY @ ¥2 3 f5 @ @A ¥
FRANT § 7T qE-3gg AR 1
7€ Y ®YT sura 2ar, Ffwa & 48
frage T § f5 78 39 T &S
eT axL wrar g s &7 Iw
¥ w7 &7 Fasse fear @qr g o

# wgr wgar § v wrfowtodTo
F ANTIT 93X FAT AN AA, TGHT
FT FT &7 AT Sf F awaem &
gar Fwar & fa o=@ wifaw gEvew
gefae g1 737 a1 wag |4dY o ¥ fadwr
9T IgI W &1 hgar fwgry &
Sraar §—afeas daex & Iw A
ZrETHRIIL FTAT HAT AT FT FTA TGT &
He js only supposed to frame the
broad principleg of policy and guide-
lines and he has no purpose and no
business to interfere in the ordinary
day-to-day administration of the pub-
lic sector undertaking.
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worth of lubricating Oil

Q% Wt QWe © ¥ &7 AqqA
ag wf § Fw ard o7 agff &% 4

Wt Aww frwYe gwf @ A
qIgar E‘ f& mwfo wYo Wo *
AN AT IeT migwt @ "9
Foomy ¥ oA€Y W@ ? Fmr way
TERT W F AN H yuw mg M
agee F01 ? # fal w) gfoeae
&1 ®ET ARAT g, Afwa 1@ aw<
FEAT AT § % aqg wrge-arze=r
¥ AT 9T gET fgmad wwT wra
7 f& Q¥ w1e@ N @\ AT
F1fe®, faawms g, AN, 5w <@
¥ W weg ¥, 9T F gG7 QA
# ®ifow s TJifzd

IO AIT—HdY wEgRT A =A@
F3T & 5 16 ot qur 18 @™
F A g€ - AT frg—grEa <
T W EATA-AUTHAO WeqTd qT arer
W ¥ AT AEq ¥ oWy owrar @
f¥ 1 @rg =gd Q9 3 = A
3 TN awar 2 fx zgw &
IO TAATIAWA P AT @ «r v
3T 3 fF 1 am@ ¥ Samer &Y
NA DN, afew @ ar dar @
afe 7@ 16 wr@ a1 18 @w =
AT AT ¥ Ay wa-frarav-aze
g T WY wgRa g a0 9%
g 8§ SE T wWiqeer @ 2,
fom ¥ SR 7 o fawmar @
f¥ 16 v @ a1 18 =g N I
S & ? wmr § dye & fr o
Mo o ¥ W1 IT T TARHAA
Y, w2 ?

TEQ arg & gg SAAT =Ran
g fs &1 a1 Fir Y wiwqearw
A WS gwy g et w2 faw
T AT AU X gE@F qVH war

Reported pilferage SRAVANA 13, 1902 (SAKA) of Rs. onelekh a86

daily from the 1.0.C.
m’ L(CA)‘

e 1 I U ATHAT HA T® T
Sy Y Tr gwT §

e st 7@ AT g P
& @ N FY Al Py § wT
wdT wgRT AEd §a fear § e
#TE v & Y qF i UTRY AT
aar & M Iw ¥ ydq fawra *T
foT @ 63 €1 & =X AT
fSlsa FIg M s g, A& T8
FgaT Ign fs ww s femg &
a7, A ST FIEHIT FT QATFHAT
¥ 7t ag 19 fear wav fv =3
TH T 9IT Q¢ | T 19 § A9
TTHIT FWw & fF #o dio mido
F A AIHAT I Afeq waX sy
FEIT 5@ A F A sy fedae
T F M, I@ AW FY AT qHE
o, @ fe @ T FT 9FeA F
fag dYo Yo m;TEo FT g HIWAT
Y A fear srar ? e Aw g fw
OIS T TE S HI qg Fg H
afeees sxar ggy E f5 gw A @O
grafagi #r o S ww L, D
wrafaal # SR FAr X AHIK
g F3Y w9 foye &N, av W
QI AT | 9gF AT FT AT AL
99 @T &, A 9§ © FTT I
AT TIT ITHS 5@ A G A g1 AT
2, 3§ HY qWAY AT F IGwSA H
T IE FT TAT FOH A G AV A
& N fatag amrar @Yo dlo wie

#1 agt agf fRar rar ?

¥ W w= gaaa &, o &
IAL WA qAT ST X 9%, A1 T |
oF 919 WY § S § FFAT AFAT
AN Iz 73 ¢ 5 afsas JwT W%
#AT F W FT @ YR A
JeiT goeey § d ghew JwmIT ®
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s 7a= frmic wwi]

FzaTy o § it § | ofsww FwT
® #Fgw WA & fag wige oref
#T wfeqe & 1 &0 W H ©F
€qT FTATA FA@T wgy - &, e
¥ gfser® JFET 9T AT gHr g €,
§ 7@ | gafae ¥ qoar wiEgaT §
fFgg O ¥ § sar vT @ & w1
fr 97 & Hatag ¥ W ofsmw FWT
*T FgT FTo faewar &, ©F FaT
fecar & ' |7 7 TH TI9 A Fifww
v f5 g@atg &1 o gAgwIfadee
9T B, agagy wiesy & 1 9%
qAE F g qfsaw q¥eY A
fooer @@T STEY & 0 WT F o3W
IR ¥ gy ®r Q-gER F49T 1

TA Wl F wrg § gHrw AT
E ™ 7 ¥ g7 yeal &1 s

st e qifew - HT-TAT,
ATy 6%Eq, S OF aga Hfaax
AT arfeariz ¥ geeg §, g
997 6 ¥ 9% & |

gwafa Aglam : AT T TR
L

0t N1 qifew ;. T WY &
W &Y WY wedz ¥ wew @ v
THIT 57 § afsy g g & &
9% eI 91 &, Tg wmrew H
T AT q2ed FT A7 § AT
737 F1 WY Arqw § fF qregerga
#1 Tewwa T arevamgw #
MNEANT FC qfsors YT T F1E
ottt i Wt & 1 s o
TI[q g g, Y fex gw afaw
T B WIETET F g9 wOAT
WA s A g 1 g @

AUGUST 4, 1880

" daily from the 1,0.C

etc. (CA),

O o gwar 4 e aw{dT &)
faeierr gt @, ddfafadr e
¢ 5 gg F TEE F A 9 W
Newe 7 F fAC A W Sy
F @, 9 gAR WHED A Y 4
wq we AT X T R ogw W
gAY 9 # g g, AW «wn
#1 a7 Fifredee HY TgF 9T AT
e T iy gw der dAfww @ gw
q g7 % qar 2 fouvr Afea sw &
e W g e A Y g )

wq gl aF 3¢ A g &
qfssts Jxec #1 fRandwdc &, @b
qfest YFTT TT W DY g1 HAT
qq qrEqATsA & Fegmd 1 -
gy gfsaw Jae #7 g &, @ W
FTIW FF g aFar g 1 gfeww
gL aEg Q@ Fawr & gg gurdh
aEq AT 8, T ¥ W AT WS
w® & vamr fewrwd #aw sfeg o
SH W F e TAGHT F ogyd
wT fegr | @ ot ag & &
T@T TEAAAT A FTEAET #T & 4T
T FT | ATAAYT @eEm T IIHET
7z g fr @ waAde ¥ o A€l
fFar YT ag fooss agar war
A I TAF HiFT § |

Fadr ¥ ¥ w7 fegraT 1979
g ot Igid agt afgw qxd &
§ 76 afgwr & faasr f& ==
foeer frar § #A1T 156 WY &y
Igim siwe fFar A6 W 7%
Igid FEaEr &1 f9g® 121 @bt
®T FATFAT AT | AL T F &7
TATE TF ST WH-BF WEA § qAN
85 afawr fedge FT & UgwX
£ T 1 170 WM IFA qIT
T 40 AR FT FFAT 5T %
g qFT § WX wWawal F wgaEr



st wgt fredw gur 3 A& gor
oz Iawy TwA ¥ feg W e
nfgg Ty & 2Gqq 1| X ar{y wmgA
T W CERWER BT | IR

s g% wfo We #HYe T
YwoA qyt W o g ¥ 7 gEey
@ wgw aff § fr SwdEa fead

IR
i
|
”
het
— Y -

113
1

5
i3

i1

)

~S,

L J
a3
-3
39
a2

W feE gfre W), wfodfto gt
o gfrw sfv ST o § o B—
7-4-78, 1-6-78, 13-12-78,
19-7~78, 19~7-79, 28-7-79,
19—-11-79, 4-12-79, 3—-6—1980

ﬁ?;ﬁﬂ'm “’Q" 3: w|war %'
e gv #8580 & v w27 aic 9%
W W T Ay ewd § 1 ogEd fag
¢ @ifce wv'ngdr Pt R !

SHRI NAWAL KISHORE SHARMA:
Whether there are detective gignals or
not?

SHRI VEERENDRA PATilL: It ia a

small line. It is only 9.3 kilometres -

there are no detectives.

DELHI MUNICIPAL LAWS
(AMENDMENT AND VALIDATION)

BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (SHRI YOGENDRA MAK-
WANA): I beg to move for leave to
introduge a Bil] furthey to amend the

Punjab Municipal Act, 1911, as im
force in New Delhi, and the Delhi

Municipal Corporation Act, 1957.

MR, CHAIRMAN: Motion moved:
“That leave be granted to imirg~
duce a Bil] further to amend the
Punjab Municipal Act, 1911, as in
force in New Delhi, and the Delhi
Municipal Corporation Act, 1957.”
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The Supreme Court in the recent

Wl wew fagrt womdr (A€
feeeft ): avmfy weew, ww@d Aq
fadm &) awmfy ot & g frdaw
o falw 6 F fad @wr gur g
wq fowas qw fraremar e & sawr
fadg =&t gxar €1 afer @ fadas
¥ o faay ofcfafa &1 giftw R
. ¥ g egar fear § 30 fawwy,
1979 § W ¥ #T F WIEC
7§ widw fear aan fs faoolt ¥ wewrey
e qIERl F atr( o Tow

T fear w7 f& giw s &
W # Faifaa w@ F foR
wriar Y I | gF gAErE qer
AqT T 18 FH, 1980 F HIX =T
anFR weaTor A 99X fgar 9T
AT 97

‘Whether Supreme Court hag recent-
ly given any verdiet about not im-

creasing the rateable value?

Tt WS |/ A« AT

Vatidation) Bill
Wﬁﬁﬂﬂiﬁﬁﬁ%ﬂﬁl

Qﬁwﬁw&‘rgnuswwﬁ'c
fearx fafgw & arz Sgm ST

aifgd | g9 Fed q<g T S S
T ® € e M9 §F | @ qul-
v fadas &fvgrao 3 #§ ©F oW-

“Explanation.—Foy the purposes
of this section, the expression ‘the
annua] rent at which such land or
building might reasonably be ex-
pected to let” shail, notwithstand-
ing anything contained in any other
law for the time being in force,
mean and be deemed always to have
meaht the actual reént received or
régeivable for such land or building
or the gtandard rent determined for
such land or building under, or, as
the case may be, in aceordance with
the principles laid down in, the
law relating to control of rents....”

What ig ‘receivable’t Ig ¥\ a9 FT f%
fedaa e v ard? =97 ag qwad B
Yy gfawre ¥ @ alwr S0
7w ag S wdt g ? ow
T AT #T TR BST FT ATAfE
g @l fe&d sEe ?

judgement has laid dowpm thiat the ﬁiv AT F1 A g fear av
reasonable renta] value of the pro- g # gF 9 99T [T AT
perty can only be fixed with refer-

ence to the provisions of Delhi Rent

Control Act. Thig decision of the Whether there could be different
court is being implemented by the rateable values for the houseg having
Corporation. equal covered area?

-~

g Tha &1 F dud #1 Fol-
fRa s & aO%1 39 a1 Ty
FT @ ! wwITT W BT According to the Municipa] Corpo-

A wPIA HF IAT AqT:

3

W  TgEr Ao ag @nm e ey ration of Delhi there can be different

T T Bad ¥ a® T @ fear rateable value for the houses having

equa] covered area and the rateable

WTQAT WK FIHFIX FTA FY I value can be increased as a result of

= congtruction of only one gdditional

ﬁ&q;; TEW oy o9F ) A room depending upon the merits of
T ¥ FET # T each case.
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o gFAT & «fer fomw s
qIF @A * 93 AFW IHET & AT

SHRI MOOL CHAND DAGA
(Pali): I am on g point of order.

Can the Member, at this stage,
raise these points? Thig is just intro-
duction stage. His speech has to be on
legislative competence.

MR. CHAIRMAN: My reading is
certain he hag a right to go into the
pringiple even at thig stage when
leave is sought.

=t wzw fagrdt avomdt - e 7
AET @ T FAT F g F AR
¥ gew A gagTfaw @RAT F O
3 @war a1 dftw § gar A@ w7
W g | A Fgd w1 O Afuwie
fF | wT F1 @ w@eT 9 9w
fear o @ § g frara s § o

13.00 hrs.

-

ag WIWTE FIFgTAT T AT
A | Iq aifd F @ AT A
Taw gl W ¥ AAd W a0

FEw aefan & fagg @ @war §
aEFT g9 anrfer F 0 faeg,
o oot ws ¥ w9 w®F 3
foe wwm awg § 1 A frdew @
% ag wrorem gy FoET A Son
B Bz gy ¥ feet &
et Y o §N wifgw | T

) lel

?ﬁﬁm%m*‘w
A gag N G A w AT
frdew & & @l wEew @ faw
= oy ow FE N wfaw T
FC I

SHR; YOGENDRA MAKWANA:
So far as the advice from the Mem-
bers ig cuncerned, when the Bill i€
digcussed it will automatically come
from the Memberg and we will consi-
der it. He quoted my replies in
Parliament. I stand by it even today.
So long ag the decision of the court
stand's: it ig' to be implemeénted, but
in order to avofd it or in order to
nullify it, I am introducing this Bill
When the Bill' comieg into effect, then
the' position will change. At present
the position is guch that as every
Member of thig' House knows, the in-
come of the New Delhi Municipal
Committee and the Delhi Municipal
Corporation ig from the house tax.
Now, if the tax is removed, then
what will be the position of these
two bodies? Every institution re-
Quires gome income and every such
income can be received only through
imposition of 8 e tax in one way
or the other. Here, thig is recovered
through tax. If this position conti-
nues ag it is, then the New Delhi
Municipal Committee will lose nearly
Rs. 2 croreg annually whereas the
Delhi Municipal Corporation will
lose Rs. 5 crores. Not only thls but
the refund which will have' to be
paid’ by the New Delhi Municipal
Commitiee Wilj bé RS8. 15 crores. Now,
in guch g position, to overcome all
th difficultigs, the Bill ig being in-
tr:c;ﬁced;ﬁand Jﬁu the slt?atemqm of Ob-
Jects and Rqastms (Interruptions) I
have fully explamed why thig Bill is
introd uc and in view of all this, I
would lgte the hon. Member not to
rajse any objection at this stage.
When' the Bil] comeg before the
House for dlsctIsSion he is at liberty
to discuss. Whatever points he wants
to raise at that time he may raise
and we will consider them.
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MR, CKAIRMAN You approach
this ishue with an open mind.

SHR] ATAL BIEARI VAJPAYEE:
Open mind doey not mean vacant
mind. “The ming ghould be open, but

it should not be vacant.

MR, CHAIRMAN: The presumption
is that the mind is not vacant.

SHR] ATAL BIHARI VAJPAYEE:
There ig no State Assembly for this.
Parliament has t¢ enact all laws. I
would like to know whether the
Minister will be prepared to refer
the whole Bill to the Select Commit-
tee.

SHRI YOGENDRA MAKWANA:
That wil] be done at an appropriate
stage. This ig not the stage to sug-
gest whether it would be referred to
the Select Committee, Let it come,
then we wil] consider it in the House.

1t is for the House and not for me to
decide.

MR, - CHATRMAN: The question is:
“That leave be granted to intro-
duce a Bil} further to amend the
Punjab Municipal Act, 1911, as in
force in New Delhi, and the Delhi
Municipa] Corporation Act, 1857

The motion was adopted.

SHR]I YOGENDRA MAKWANA:
8ir, I introduce the Bill.

(Interruptions).

13.05 hrs,

HIGH COURT AND SUPREME
COURT JUDGES (CONDITIONS OF
SERVICE) AMENDMENT BILL

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AF¥FAIRS
(SHRI P, SHIV SHANKAR): 1 beg o
move for leave to introduce a Bill
further to amend the High Court
Judges (Conditions of Service) Act,
1954, and the Supreme Court Judges
(Conditiong of Service) Act 1958.

SHRI JYTIRMOY ROSU (D
Harﬁout) I am ery% co strm to.
say. .

MR. CHAIRMAN: 1 think you vnll
throw some Jyoti, light.

SHR] JYOTIRMOY BOSU: I do'not.
know whether I wil] succeed or not,
it is up to you to judge. I da not.
know why my parents have chosen.
that name for me, becauge I think it.
ig a very wrong thing to do.

MR, CHAIRMAN: The Chair only-
wanted to tell] you that you should
not shed so much light that people
may become blind!

SHR] JYOTIRMOY BOSU: I am
most constrained to say that * (Inter-
ruptions).

SHRI pP. SHIV SHANKAR: On a
point of order. Nothing should be on
record with reference to these matters.

MR. CHAIRMAN: Against a gitting,
Judge, nothing can be said.

SHR] P. SHIV SHANKAR: What-
ever he hag said should be expunged
from the recOrd§

MR. CHAIRMAN: Nothing will go
on record.

SHR1 JYOTIRMOY BOSU: Kindly
read article 121, it is made clear tliere
that no discussion ghal] take place in
Parliament with respect to the econ-
duct of any Judga of the Supreme
Court or of a High Court in the dis-
charge of hig duties....

SHRI P. SHIV SHANKAR: Extra-
neous matters should not be recorded.

SHRI JYOTIRMOY BOSU:* *

THE MINISTER OF INFORMA-
TION. AND BROADCASTING AND
SUPPLY AND REH_ABILITATION
(SHRY VASANT SATHE): Sufh un-
parliamentary remarks should not pe
allowed.

ssExpunged ag ordered by the Chair.



2g7  High Cowft & SRAVANA 13 T602 WSAKA) Sup, Tokpt Judges gn8

(Ctohditiong of Service)

MR, CHATRMAN: Thig 'is imsultihg
the House, against ‘the dignity 'of the

House,
(Interruptions).

MR. CHAIRMAN: Those remarks
which, on examinatioh, are found (o
be unparliamentary, not befitting the
digrity of ‘tiie House, 'Wwill be expung-
ed.

SHRI JYOTIRMOY BOSU: Which
one?

MR. CHAIRMAN: I ¢arindt midke a
running commentary like you. Each
and every word will be weighed, and
those which stand scrutiny will be al-
lowed to remain, others not.

SHH1 TYOTIRMOY BOSU: 1 'tay
amiéhd ‘fHe Wword * * it thay Pe subs-
tituteq by “lacking in ‘grey mdtter”.
Thit §s the Best I sun do.

jéI will 'Be coming fearer to the ‘sib-
ct.

MR, CHATRMAN: You #ay you -are
comifrig rédrer ang neareér, but to the
CHair it gppéidrs 'you ‘are moving far-
ther and farther.

'SHRI JYOTIRMOY '$0SU: You get
somedhne to measure the distance bet-
weén tHe Chair and myteH. I 'am
Very neéar to you.

ivllt, Bill
AoN§ quw W orET oF o R
ey few qesq fr & &, ¥a1 A,

IN gramy § gowr Foiw € 9%, Og
Pt W Fro dwa o oo oww
F foq dwa Nfme N ey A
g g ifmw & o=@ @, ag
o7 Wy ¥ Uyt TT W SeOTEY ¥Y
wwar § )

bl Lo
¥ frorw fear oror & SR s
¥ wy foor ome & (wawewr)

st wew fuprd awaar o W
g Wrw frwrst o < & 9 we-
TR At g Dot S oad
w7 Wisr @ wfgd o

wwiafr Wi : w9 faw 380

.

9y W g wq

“If the Spesker i#s of opinibn that
wordsg have been uséd in debate
which are defammtory or indecent
‘or ‘unparlidmentary or undignified,

Ne mhay, in his discretion, order that
such words be expunged from the
proceedings of the House.”

**Expunged as ordered by #he Chair.
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SHRI SATISH AGARWAL: I am on
a point of order. The rule is quite
correct.

SHR] XAVIER ARAKAL (Erna-
kulam): On a point of order. Can
there be a debate on the ruling by
the Chair?

SHRI SATISH AGARWAL: No rul-
ing has been given. The Chairman
hag simply read out the rules. The
rules are quite clear, and your inter-
pretation ig also quite clear. The dis-
cretion is yours the power is yours.
What words have been expunged, that
should be made known.

MR. -CHAIRMAN: I have already
explained my position, (Interruptions)
If the rules are clear, if the interpre-
tation is clear and if everything is
clear to you, then you would not have
put thig question to me.

SHRI SATISH AGARWAL: You
have the diseretion to expunge such
words. But you have to exercise that
discretion in the House so that you
make it clear to everybody that these
words have been expunged. (Inter-
ruptions)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I am on a point of order.
Under Article 121 of the Constitution,
the objection was taken by Mr. Shiv
Shankar that no reference can be
made to a Supreme Court Judge.
Only last week, Mr. Shiv Shankar
himself referred to the conduct of
Justice Srivastava and when this
point was raised, there was a ruling

SHRI P. SHIV SHANKAR: He was
not a Judge.

SHRI BAPUSAHEB PARULEKAR:
The Chair had given a ruling at that
tisne that if the conduct of a Judge
not in the discharge of his dutieg is
to be discussed, that can be discussed
on the floor of the House. That is
exactly what Mr, Bosu has said. He
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did not utter a word about him which
is defamatory. There is a precedent
and I request you not to commit
a breach of that.

MR. CHAIRMAN: 1 am committing
absolutely no breach.

SHRI JYOTIRMOY BOSU: I know
you will not. I am on a point of order
under Article 121 of the Constitution.

MR. CHAIRMAN: Instead of speak-
ing on the issue, you go on raising
points of order.

SHRI JYOTIRMOY BOSU: I am on
a point of order under Article 121 and
you are oath-bound to give a ruling.

Article 121 gsays that no discussion
shall take place in Parliament with
respect to the conduct of any Judge
of the Supreme Court or of a High
Court in the discharge of his duties—
I repeat, in the discharge of his
duties—and I have repeatedly said
that it is unconnected with the dis-
charge of the duties, the judicial func-
tions. I have made it clear, ** (Inter-
Tuptions) This is my charge. (Inter-
ruptions) Kindly defend the judiciary
in thigs country.

SHRI P. SHIV SHANKAR: Those
things must be expunged because in
the discharge of his duties he has
made certain observations. Those
things must be expunged.

MR. CHAIRMAN: At the very out-
set, I cautioned Mr. Jyotirmoy Bosu.
He should not try to shed so much
light that everybody here may be-
come blind. He is whispering in my
‘ears that the people speaking on this
side should not be listened to. Who-
soever says anything I have to listen.
I have to keep my mind open. I will
approach the issue accordingly.

SHRI JYOTIRMOY BOSU: I have
one more submission to make. The
venerable and the hon. Law Minister,

_the other day, had chosen in his wis-

—

**Expunged as ordered by the Chair.
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dom**** on the floor of the House

with regard to the former Judge of

Allahabad High Court, Mr. Srivastava
(Interruptions)

MR. CHAIRMAN:. The word “les”
is unparliamentary. You withdraw it
immediatetly. (Interruptions). This is
only the stage where leave iz asked
for. You are raising all sort of issues,
At this stage, no debate can be con-
ducted; ng deliberations can be con-
ducted. (Interruptions)

SHRI JYOTIRMOY BOSU: I am
saying to the Law Minister, ‘“Doctor,
hea] thyself first. Then try to reform
the judicial system.” He said things
about the man which he dare not say
outside. Here is a letter from Mr.
Srivastava, the former Judge, who
has denied all the things that he sgaid.
(Interruptionas)

SHRI P. SHIV SHANKAR: The cat
is out the bag. The “politician—
Srivastava” has come true when I
said that because he hag made avail-
able a copy of the letter to him.

MR. CHAIRMAN: Incidentally, ¥
read out the relevant rule.

SHRI JYOTIRMOY BOSU: I have
read it myself. Please don’t take the
trouble.

MR. CHAIRMAN: Do you want to
say something?

SHRI P. SHIV SHANKAR: Here,
the only question arises about the
legislative competency. All extrane-
ous matters have been brought in. I
request that those things may be ex-
punged. There is no basis at all. His
skin-deep respect for the judiciary
has been exposed by raising the
objection.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to ameng the
High Court Judges (Conditions of
Service) Act, 1954, and the Supreme

Amdse. Bill

SRAVANA 13 1002 ASAKA) Matters Under  30a

Rule 377

Court Judges (Conditions of Ser-
vices) Act, 1858”

The motion was adopted.

SHRI P. SHIV SHANKAR: I jntro-
duce* the Bill

SHRI JYOTIRMOY BOSU: Now it
is all over. I do not want to go back.
But I want to draw your kind atten-
tion to one thing. The Chair itself
has done something improper. I gaid,
“divigion” and you passed on. Mr.
Vajpayee said, “no division”. I ggreed

to that. But the Chair has to catch
my voice immediately. Division
means, immediately division. It ig all

over now.

MR. CHAIRMAN: I did not catch
your voice. So, I did like that. Other-
wise, there was absolutely no earthly
reason why I should not have allow-
ed a division.

SHRY JYOTIRMOY BOSU: I have
not imputed any motive. I will never
do that.

MR. CHAIRMAN: But you will say
so.

13.20 hrs,
MATTERS UNDER RULE 377

(i) LIVERIES AND SALARIES OF POSTMEN
AND CLASS IV EMPLOYEERS OF BEGU
SARAI DISTRICT POST OFFICE, BIHAR

aumafa wgem : sfwEr g
qreY |

st woom o\t (FTIOT) ¢
gumafa S, /T smEedT  ®T O ONEA
g

awmfa w@Eg : W19 EEET H
wifed, fraw 377 F Jaw WTT

“_Introduced with the recommendation of the President.

**Expunged ag ordered by the chair
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(ii) Nxib FOR RECONSIDERATION OF LIPT-
ING OF BAN ON PROHIBITION BY THE
BIiHAR GOVERNMENT

=t Crvfeerw- wrewer (ETST) ¢
gurafe waxew, ¥ fraw d@o  3Y7
¥ g Freafafen faog & ot wf
IeT W =T wrwfew Fom g
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AT & TG 1920 ¥ 1942 IF
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wpervay o | gfaarT & fifer fdvs e §
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(ili)- IMPLEMBNTATION OF THE PALEKAR

WateE TRIBUNAL'S RECOMMENDA-
TIONS

SHRI ATAL BIHARI VAJPAYEE
(New Delhi); Sir, th¢ Information
and Broadcastmg Minister hag stated
in Bombay on August 2 that the Gov-
ernment would not succumb' t6 pres-
gure in ;elatlon to the implementation
of the Palekar Wage Tribunal’'s recom-
mendations for journalist§ and non-
journalists (Statesman, August 4,
vage 7.)

I would like to know as to the
nature of the ‘pressure’ being brought
on him.

I’ would - also urge the' Minister to
state as to when these ' rétommenda-
tions by the Palekar Tribunal will be
placed on the Table of the House.

(iv) NE®p TO RUSH RI¢B TO KERALA

SHRTMATI SUSEELA GOPALAN
(Alleppey): The-rice stock’ with she
Kerala Government is fast dwindling
and the Kerala' Government requires
one lakh tonnes of rice from thé Cen-
tral pool. The Chiet Minister of
Klerdla ‘his 'already ' sent one urgént
message to the Food and Agricuiture
Minister of the Centre to this effect.
Though 'the Union Agriculture Minis-
ter hag-already promised to despatch
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etie 1KEW fuh¥iey frof’ ofth In&r&’
Iaél‘a.lé. it was nqt’, Bl pmen qﬁ
this dite. ﬂo’ré&v’ T, tWO f v

are fast aj roach.lng, i.e. Ramzan and
Onam. view of this fact, the
Kerala State Chief Mamster has asked
the Centre to rush onq lakh, tonnes of
rice before August 15 from t the central
pool of Andhra. I therefore would
like to urge upon the Union Agvicul-
ture Minister to Jook into this urgent
matter immediately and coq%d, the
request of the Kerala Government.

Sir, we would like to have. a reply
from the Minister.

MR. CHAIRMAN: There is nothing
t0 prevent the Minister concerned
from ' giving'a reply but, according to
the rules, his presence or his replying
t6 tHe polints raised js not obligatory
or compulsory.

{v) SuPPLY OF SUGAR TO FAIR PRICE
uors ' TN UrrAr PRADESH
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(vx) Bnoxm Jusr-tnﬂo-mm BY
THE REPRESENTATIVES OF,, ,JHE
NatioNAL FEDERATION OF BLIND

SHRI CHANDRAJIT . YADAV
(Azamguh) Several reprosentamgp
of the National Federatan oof. E
men are on fast-unto-death in front
of the residence of Prime Minister’s
hoyse in regard to the , sqlution of
thejr Job problems, ,Tl;e Gogyernment
gave various assuranceg but did not
fulfi] them. Even the peaceful rally
wag gubjected to police lathi charge
on 18th of March, 1980. The Prima
Min{ster herself gave them assurances
to meet their problenig’ within three
months, but since nothing” has been
done, they are left with no other
option but to go on, . hunger  strike.
They have subm:,tted thejr. memoran-
dum. Their main demands are that
all blind men who are registered with
Special Employment Exchange for one
Year or more should immediately be
given suitable jobs and a Commission
whoq.ld be set up to ensyre the imple-
mentation of the above.

This is a human problem and the
Government must give top priority to
solve this problem.

I draw theé atfention of the Govern-
ment and phrtxcularly the ane "Min-
ister’ to fulﬁl thexr demands so that

hunger stnke should be, :nt}}dra?\{p
d blind men and women u‘fe assur-

AL R

ed- of smtable Jobp
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(vii) PROBLEMg OF COLLEGE AND UNI-
VERSITY TEACHERS

PROF. RUP CHAND PAL (Hoogh-
ly): The All India Fedération of Uni-
versity and College Teachers’ Organi-
sations representing more than one
lakh college and University teachers
of our country has organized a mass
deputation to Parliament today, the
4th August, 1980, to press their
demands and urge upon the Central
Government to expedite a golution to
the problemg in the field of education
in general and higher education in
particular. Various discussions with
competent guthorities in the past fail-
ed to satisfy them.

The major demands of the college
and University teachers of our coun-

try include:
(A

(1) Review and revision of the
existing gcaleg of pay for col-
lege and University teachers.

(2) Abolition of anomalies exist-
ing in respect of State Uni-
versities and Central Univer-
sities in the matter of allow-
ances and perquisites and full
neutralisation of rise in cost
of living index.

(3) Statutory security of service
for all teachers,

(4) Representation of AIFUCTO
in UGC, CABE and Education
Panel of the Planning Com-
mission.

(5) L.ecturer’s scale for Libra-
rians and DPEg and upgrada-
tion of Demonstrators and

Tutors.

(8) Democratisation of Managing
and Governing Bodieg of Col-
leges and Universities.

(7) Common cadre of teachers
for 2nd and 3rd stages of edu-
cation.

The Central Government is urged
to immediately take into considera-
tion the very just demands of the All
India Federation of University and
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College Teachers’ Organisations and
take all suitable stepg at an early
date to find outt a solution to the grave
problems facing the college and Uni-
versity teachers of our country.

(viii) REPORTED DEFECTIVE FUNCTIONING
OF TELEPHONE SYSTEM IN CALCUTTA

MR. CHAIRMAN: Shri Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is reported that
Shri C. M. Stephen, the Communica-
tions Minister, went to Calcutty last
weekend. He came to know that tele-
phone subscribers of Calcutta are in
great difficulty as many sets do not
function at all or seldom function.
Besides, it has been admitted time
and again that there was technical
defect in the Calcutta telephone sys-
tem. Sometimes the telephones hard-
ly served any purpose because of
incessant defects and lack of attention.
The telephone has become night-
marish, because for the dead sets also
the subscribers are given bills for
fantastic amounts. It is also happen-
ing in cases of MPs.

A subscriber pays a rental of Rs. 200
or so for the installation and a certain
number of calls. The authorities lose
sight of the fact that the installation
has to be a living one and not a dead
one, and only then he can claim for
the rentals. Telephones, particularly,
for public utility purposes and organi-
sations have become an inseparable
part of life in a civilised society, and
when there are such widespread com-
plaints, the Minister of Communica-
tions, instead of meeting and rectify-
ing them, told the subscribers in Cal-
cutta. “If you don’t want the tele-
phone, then give it back.”

There are many cases when the
courts have restrained the telephone
authorities. The Communications
Minister should clarify hig utterance
before the House.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): Mr.
Chairman, Sir ...
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MR. CHAIRMAN: Out of respect
for you, he is not only here but he is
replying.
SHRI C. M. STEPHEN: Sir, I am
always respectful to him ...

SHRI JYOTIRMOY BOSU: He is
an old friend of mine.

SHRI C. M. sTEPHEN: Sir, I am
thankful that he has brought up this
matter as it gives me an opportunity
to clarify this question which came
up in the Rajya Sabha last week—
ihe Calcutia Telephone system, where
incidentally one Member demanded
that if a telephone ig not working for
a time, proportionately the rental
must be paid back gnd he must be
given a rebate. On that 1 said that
it was not a contract. But he insisted
and I told in the Rajya Sabha that if
this is the basis on which the tele-
phone is wanted, then the telephone
will not be available. It is an option
open to him—to either keep the tele-
phone or surrender it. That is the
only matter.

When I went to Calcutta, this ques-
tion again came up and I again ex-
plained and said in the background
of the demand for a rebate ...

SHRI SOMNATH CHATTERJEE
(Jadavpur): You were very angry.

SHRI C. M, STEPHEN: No, T was
not angry. In the background of the
demand for rebate, I said on the
basis of rabate telephone services
cannot be available and if that is
the basis, then it iz open to those
members, whoever they be, to surren-
der the {elephone. Next day the
papers carried the news that I said,
‘Surrender the tclephone if service is
unsatisfactory’ That was not what
I said. I immediately called a Press
Conference and explained that this
was the background.

If the complaint is that the gervice
is not satisfactory, my position is
thal we won up that the service is
not satisfactory to the extetnt it
must be, Itold them—because there
are so mtany difficulties and our duty
1s to make it as satisfactory as possi-
ble. We have got a responsibility
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to attend to them and this responsi-
bility we own up.

And then, in Calcutta, I also ex-
plained that there are three factors
—(1) certain factors which are
beyond us, (2) certain factors which
are within us like rectification, etc.
which will take a long time and (3)
certain factors which can immediately
be rectified—digging, going into the
Pit cutting the cable and all that and
that is taking place. Sometimes thefts
take place of the cable and thig is
a matter which js beyond us.

Now, the aged machine and the
aged cable have got to be replaced.
This is a matter within us but subject
to the availability of the instruments
We are now going ahead with it. This
is the second factor.

In spite of all that, I am of the
opinion that even subject to these
constraints, if a hard efforl is made
by the workers and the staff, a better
service can be giveén. I called the
staff and the workers and talked 'to
them. I talked to the officers dlso and
I have told them that we have got
a responsibility to the public to see
that this is done and I only want to
€larify that my statement that the
telephone may be surrendereq is only
against the background of the demand
that there must be a rebate. I ex-
plained that that sort of an arrange-
ment obtaing nowhere in the world
because the telephone service has got
an inherent risk of becoming dead at
times and remaining s %¥br 2’ fime
and it is on that basis that arrange-
ments are made to rectify it and it
may  take time according to the
weather and the cable that has to be
rectified,

In Calcutta, if the telephone goes
out of order by a cable break, we
must obtain ‘the permission of the
Government or the Corporation before
we dig up the road and go down. All
this takes time, The Government is
cooperating. 'Y must own it. With all
that, the whole dity is being dug up
for the' metropolitan railways. So
Many things are taking place, Every-
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[Shri C. M. Stephen]

bhody kpows that there is a weak
link in the cable Every can juyst
jump on it and take away my cable.
That iy the difficuty with which 1 am
grappling. In spite of that, in Calcutts,
per day, 11,000 trunk telephones
mature; per day 2} lakhs of local
calls mature in Calcutta; per day 1
lakhs of STD units mature. In apxte
of all this, it can still be pettered.
Every effort will be made to belter
it. That was the purpose of my visit.
I told the staff and the officers. 1 also
met the Merchant Chambérs and ex-
pliined the matter tp them. I can
gure my friend, ‘Shri Jyotxrmoy
u and other fnends in Calcutta
that no malafide vras mteﬁdea by that.
It was not that 1 whs Ehalfenping.

SHRI SOMNATH CHATTERJEE:
No flippancy either.

Msﬁm C. M. STEPHEN: No flippancy

her. Wo;e h close let me thank
ﬁr Iqr ngmg me this opport-
unity to explain.

SHRI JYOTIRMOY BOSU: WMr.
Stephen is a lawyer ‘He knows one
thing. ‘A man is required ‘%o pay ‘the
rental of 200 ‘for the {nstrument
which has to Be a live one. Sitppose
‘the live instrument remains dead ‘for
two out of three months, how does
He expect to compéel the siibscribers to
‘pay a rental for a dead 'ifistrurheht?
That is my question

Grrmy JYOTIRMOY BOSU: It is
,szxpple If 16,000 telephones go out of
order, my people can put in
greater efforts to rectify them.
More effort is invested upon it. The
money is lying there. I cannot give a
return on that, Calculation cannot take
place. That never takes places at all.

‘MR. CHAfHMAN My only hope
is that you in b¢ equally ‘genergus
and prompt in raspox;dmg to the
requpsts of gther hon. Mem

Now thm estmn would not have

:s:.\se‘ihe ad you npt been mis-
?qg‘ced s praﬁ, go A large ‘extent,
ope on this parti occassion
your clariﬁ?a £ ioe “reported
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rrectly and there would be no room
cc;'\atsoe'ver for your repeétmg ad
nauseum what you have said here.

SHRI C. M. STEPHEN: There is
no discrimination. Shrimati Sahi also
raised some point concerning this,
Let that also be attended to. It did not
appear in the papers. Only Mr. Bosu’s
notice is there. I shall assure her that
that matter is also taken on hand. If
what she said is correct, it is an omis-
sion. That will be rectified.

MR. CHAIRMAN: Now we moVe on
to the next item.

SHRI RAM JETHMALANI (Bom-
bay North West): Before that, I have
one matter under 377 to raise. The
hon. Speaker permitted me to raise
it. I saw him in his Chamber.

MR. CHAIRMAN: You want fo
speak.
SHRI RAM JETHMALANI: I

want to raise the point under 377.

MR. CHAIRMAN: It has been listed
for tomorrow.

SHRI RAM JETHMALANI: Be
generous to me. Give me that chance
to-day.

MR, CHATRMAN: Well, 1 do not
know the background. It has been
listed for tomorrow. 1 cannot do that.

——

13.40 hurs.

RESOLUTIONS RE: RATLWAY CON-

VENTION COMMITTEE—Contd.

MR. ‘CHATRMAN: We thall now
take up further conszderatmn of the
following Retolutiofis moved by Shri
Kamala pati Tripathi on 1-8-1980 re:
the Ruilway Convention Committée

(1) “That this House do resolve
that a Parliamentary Committec
consxstmg of 12 members of this
House, to Be nominated by the
Speaker, be appointed to review
the rate of dividend which is at
.present payable by the Railway
Ungl_ezﬁalging to General Revenue
“as ‘well ‘as other ancillary matters
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in copnection with the Railway
Fipance vis-a-vis the Ge,neral Fin-
ance and make recommendations
thgregn

(2) “That this House do recom-
mend to Rajya Sabha to agree to
associate 6 members from Rajya
Sabha with the Parliamentary Cem-
mittee to review the rate of divi-
dend which is at present payable
by the Railway Undertaking to
General Revenues as well as other
ancillary matters in connection with
the Railway Finance vis-a-vis the
General Finance and make recom-
mendations thereon and to com-
municate the names of the members
so appointed to thiy House.”

st sy Ton (qTEft) : swfa
WA, WF fggeam &1 @@y awm
gfswrs wezzlwn &, f99 9T 5,023. 9
&UT {7 ¥ dfges gz T § AT
oA TF FT IR FAILHE 6,185. 7
Y SO ¥\ IEH AT 15 WG
TR ST ¥ & | "9 IF W By
A T WK 7 A5q §, forad
1950%%%‘{ 198 0 % —frg WIAT A~
B 7500&@#’(3‘(%@?{@3?‘#3:
g1 Srar § fx 9 gardy args-oEs
& T gurd wdfg &1 997 T B,
WA g7 fomd § 7w AT § fe W@
F1 &m fvq 7fa § T T8 W &)

o AT FTHARHT AT ? gy
Exforar M arfaw FerHgaargears
&L &qq A 97T & | St aF WA
¥ UF 379 & oF faq F 7fearsdaT a1
qrgeyg g, ag ATITH F 94, 2 frenweT
M yRdAr T g2. 4 fearieT @,
Afar wre & ag Faw 70. 3 franiex
2

¥ 393 9y 151 3w qy frevarT
e g fe fgeg zare &7 a7 wad 9w
TR 9FA 4 € AT & IUIL AR H
W I 1 oIS g9 Sgu fawaT Gt
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fRTarc T 1 nEwgdfe
T ET I £ Aqat &7 qrer wy
P AT E | TE AR 1966-67 ¥
18.2 ®®, 1967-68 A 31.53
FO®¥, 1968-69 ¥ 7.86 T,
1969-70¥% 9.8 3 %Y WX 1970—
71 % 19. 84 %0 §57 a7 1 & foow
zg are & wie® 3G 1 gX e AT
FATE | AT LY W A JATRIEAT |

o Wt (Wt gwenaty faweEt) o
1976“'5"??1’“;5!

oY A TN : 1976 F JATH
gur & 1 ag gfwaet & w1 g

it wowrafi faaw: fedt it 1o
A gwr, =g 741+ T § ) CHawq
& =3 fafaeec an)

st Awww  wT - fggETIT H 30
qit ¥ ¥a®w 7500 frwnie WA
AT TP L& qw AT LFAT
far o afemre HE e RS Y a1 7%
gy wafeat & fo1E @ IawT wmEs
a4 wTav | mq 3 fa W S
ATA IZA CELHIT | IAX & W2 Ay
yEy mfEay § 7 446 WYL STHY Q@2
vgieT & | g9 fawrn & g3¢ oufadm.
¥ ferg ToaT faar strar § grew dfafedie
¥ fag gar faar srar @ 1 foT oY =4
F qret faq orw §Farg ? e oW
N @7 FY AT 790 fo orvehwy §
IAXT F qgT T WA [ g2 o
Wq gaTATG  77-78 § 8 66 §E WY
Igs a1z 1978-78 ¥ 931 g¥ 1
1977-78 ¥ 354 safaa £7H wr7_ gu
AT 153 AR | IHF HWEIT WY H
FEFRMH AT O @ AT d @]
g fow ¥ =0T §10 £ vqow H @9
vey g, foedst grar &, Mifat gt &)1
sRfaat dr § , T AW & zEAY
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[ L& 777 T

awg & W3 ®Y Feaar qrer gar g !
S w7 G1 gL AT FICRT TR
o 3y ggd & Ay W wtew | 3%
q wug T AT
¥ g B & R xR A O
Wt ¥ aCF W% emTA ALY @)
STl @9 A AW FY JYTT E A )
qr wtfew ) ¥4 Afwg WE A
Y afws ot 9T F A § afeqaw
gedfEm THE wIX g@h Fafedt
¥ e €Y & SoFr W $YE G A
FIUT wAarT & WiAF & o [T
¥ zq @ ¥ Wt §, faewy 8,
RN &, @RI F A1 T 1978~
79 #Y 2 e § 998 A1 w grav
2 fr W99 # 1@ T F 9@ § g9¥
wfaFifar 7 e fegri AT § I
IR FTETYT FT 9F AT IAH Fga gHY
W Sgar | afwa qfsaw gEEEy
FRZT FT I Aee e oadae g
I AW graT & e [|d wfaFfan
A frod ®YY T TTST IHAE HT TN
gzyaw Ffag safear i d g
fedr ox ¥ faars W F1E TFwT
AT AT AET FHT P 70 AT ¥IY FT TP
oifege ¥ WET T faar A
g TF AT A W1 G & q¥aed §
AT | TANT IS AT INT FT IS AT
97 | JT I AW QAT T 2T IHF
7 oefafrgoy s@ar & 39 X o
MT F7rd &SI TR AZr AT
ATedr | gfeTo TxT3TT FRT &) frq e
¥ 3@ w7 @17 1 § 9% 1w
fsraar gwfyefi & fEaw a0 #1g
FIAATEY FT T 7 a1 &Y g AF 18
5 AT 7 IWT AT F ow F
qragey ¥ g8 9T wquT et 7y foe
2, 5°F1R T a1 9 maw e fay g
AT gaaran @ fa 9T TS 47 357 w17

g, FaT Ay wg &, (4T IFT I 19
FEIE) TQEIATIG FL AN EF

“The Committee are distressed to
note in this conection that as
many as 33,000 representations om
various day-to-day matters of rail-
way administration are received
annually by the Railway Board
from the Railway users and as
many as 50,000 from the Railway
personnel. This is an indication of
the fact that rail users and the
employees are not able to receive
prompt attention to their represen-
tation at the field level.”

Feavo $RIT ¥ qrag Sfeiie @ &
ferg argr o Afas s o F1E wroenaem
AV FTTE | AT G AT FRET T TG
g fare & faar @

“The Committee would, in this
connection, like to draw attention
to the fact that there hsas been
persistent criticism in both Houses
of Parliament about the heavy
over-staffing of the Railway Board.
Not much has really been done im
response to this criticism.”

Sir, this is the Report of your
Committee. It is not my report.

Y Fgr qwieg & 7 oT mre &
gt g€t afsqr goeEfiw g ¥ a1
# 7 ITT & w17 gar W@ ar oy
A% g, AT & amdn IugH Fag
QTR FfaT ag 1 A7 Efwer FasTady
FHET F Q¥ee A @ ga% <= g *gr
g

“The efficiency of utilisation of
assests on the Indian Railways is
better than that obtained in most
of the developed countries. How-
ever, on a comparison with USSR
and Chinesg Railwayns' it is seen

that there is considerable scope for
further inmprovement.”

¥ 2g 48AT WEw g f@ Wi gw § TS
WY 28w & afew & @Y wgar § waAae
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Y 29 g & fag fediee A A4
aifgn o T B WS ATEA FAHT
aifgg faasr st N < &\ WA
arzal & qve qre {aF A Rt
AT wfyy, FoowT av g A ey
YT TAX AT AT FTH ST 47 0T §
g ot =37 AT wifgw | g FeE A
FIAMAT AT & 3

“India being a poor country, with
capital as one of the scarcest of its
resources, it is undesirable not to
earn an appropriate surplus on the
capital Invested in an enterprise.
The Committee considers thdt the
Railways should earn, when they are
working at mormal efficiency, a
return of 10 per cent on the Capital-
at~-Charge.” ‘

IFA A ard gaens F (o A
QIFA T7H A1 AT § IAH AvLT Frav
€, WG HTX AT IF TIE AT FGH
Fifsg + Awaw fage § ot 71w Fay
2, 3Tt WY feaay wear afay | ¥
TAZL AT AW ISEA—-T QT 9§71 AT
Frfga

SarEr e ¢ g, fefadee # zw
ara & faq a7 &2 397 wfey w1 fovs
ATHT § 91 ALY S INT AL
FATE ST =fem 1 memarare § faeeh
AE I FTTAN AT &Y ST T 98
T ATH GFIT 1 UE 97 IO
T WX 97 2w Y wewlfa @7 mog
HHT ErM | gafen og g1 o fefasee
I FII WG AT § fagrg o ofs
1 A famar strar =gy

T8 B U F JGAT Hiv g@q7 5 7%
IR gy A e § fa, wfaw @
ehIforgaT gt ey 77 oY srarsr
g FT wAra grAT wrfEw | A qra 2
1976 &T AT ATNET ISF =7 foFrs 2
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Y & wied TER IFTHT AT A CRI-
A (U g o
MR. CHAIRMAN: Shri Chintamani

Jena,

SHRI KAMALAPATI TRIPATHI:
Sir, he has already spoken.

MR. CHAIRMAN: Mr. Jena, have
you already spoken?

SHRI CHINTAMANI JENA: No,
Sir. '

MR. CHAIRMAN: There are two
persons who have the name ‘“Chinta-
mani” but they are not oné and the
same person. I am not interested
whether there are 4 or 5 persons who
want to speak on the subject, put 1
want that the persons should be
different. Now, kindly try to be
brief.

SHRI CHINTAMAN] JENA (Bala-
sore): Mr. Chairman Sir, I rise to
support the two Resolutions moved by
the hon. Railway Minister. In this
connection, I would like to make a
few points for the consideration of
the hon. Railway Minister and this
august House.

The Railways havé already decided
in principle to give bonus to the rail-
ways employees. It is the biggest and
the oldest Government undertaking
in our country. I do support the ided
of giving bonus to the railway emplo-
yvees, I only wish to state that it
should not be given to the high-rank-
ing officers.

Further, there are certain categories
of class III and class IV employees
in the railways who are made to work
for twelve hours a day. TRiy ig very
harsh on them and is not desirable. I
would very much like the Railway
Minister to pay his attention to this.
The hon. Railway Minister is very
king to give replies to our letters, but
you will be surprised to know that
when we write to the high officers,
they do not have the courtegy to
acknowledge our letters, letters from
the Members of Parliament,
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MR. CHAIRMAN: But the Resilway
Minister is always kind enough to

acknowledge our letters and give
foller teply-
SHRY CHINTAMANI JENA: Thens,

i1 would like {o draw the attention of
the hon. Railway Minister to the top
heavy administration in the Railways.
I would request him to kindly review
the incregse in the number of high
officials in the last two or three years
in the department. In this context, §
would particularly like to draw atien-
tion of the hon. Minpister to the
Khurda and Kharagpur divisions. The
rank of the divisional manager has
been increased, and there are so many
Depuly (Geperal Managers and Assis-
tant Geperal Managers and so an, but
theg working is very wunsatisfactory.
But how many class III and class I

employees are increased in the divi-
sions.

Lastly, I would like to say a few
words about the movement of wagons.
When we ask for allotment of wagons,
they say that since this particular
eommodity does not fall in the first
category, our request cannot be
acgeded to. I have no objeation to
hat, provided this iy applied unifor-

What we find is that for same

of commodities, priority for
allotment of wagons is given in other
places, The hon. Minister may kindly
get it verifled. Prigrity ia given for
same commodities for allotment of
wagous elsewhere and these do not
fall in the first category. In this con-
text, I would like to draw the atten-
tion of the hon. Minister to the allot-
ment of wagons for movement of saal
leaves and sabai rope. These do not
fall in category one, but I would make
a .hl'lmble request to the hon. Railway
Minister that since these are prepared
by the poor adivasis and they have

np other source of earnings to main’

tain their livelihood, these should be
taken to first category for purpose of
movemens$, and priority should be
given for allotment and movement of
wagons.
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Now about paying dividends and bonus
to the emplayees I zequest the
m'{}_igte: and the Committeq which is
going to be constituted soon, that they
should look to the intereats of thé
Clags III and Class IV employees.
They are working for 12, 10 ar 8 houry
every day, without getting any exirs
bonus or anything. But top officials
are working only for 6 to 8 hours, and
they are getting all sorts of fariliti=s
which are noy given to Claoses III and
IV employees.

Gangmen and Class IV employges
recruited temporarily since long have
not yet been made permanent. In his
reply to the Railway Budget, the hom.
Minister had emphasized this paint
and assured thg House that he would
look into the matter. But as far as
my knowledge goes, nothing has been
done yet. So, thia may be given prio-
rity. Thesk yow

- -

SHRI T. R. SHAMANNA (Banga-
lore South): I wish to bring the fol-
lowing few suggestiona for the kind
consideration of the Minister. After
India attained independence, two greag
events have taken place. The first is
that the 600-odd Indian States have
been integrated into the Indian Union;
and the second is that a large number
of railway lines which were previous-
ly under the control of different bodieg
have also been integrated. The Rail-
way Administration iz now under omne
control; it is really a great thing.

The Railway authoritias have geot
£0 many important jobs to complete.
Firstly, having different gauges viz.,
broad gauge, metre gauge and narrow
gauge as we do, is very uneconomical.
These gauges should be converted into
one uniform gauge. Steps must also
be taken to see that the railway
carriages which are in a very bad
shape in certain cases, are improved;
and all amenities given to the railway
passengers,
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14.15 hrs,

{SHRI SHIVRAJ V. PATIL in the Chair.]

It iz now proposed to consider how
much dividend will have to be given to
the Exchequer of the Central Govern-
ment—and how it is to be fixed. There
are many improvements and develop-
ments needed in the Railways. Apart
from this, railway gauge is being made
uniform. It is also necessary that in
many places railway over-bridges and
under-bridges should also be construc-
ted. That iz also an important work
to be taken up. In certain cases, it
ig quite easy to convert the railway
line by introducing electric trains.
That work has also to be taken up.
The Railway Board should work effi-
ciently to see that all leakages are
plugged and economy is affected in
the working of the railway adminis-
tration.

You have already increased the
railway fare. The freight on the goods
that are to be moved from one place
to another is very high. Even if this
rate is to be enhanced further, it will
not generally be in the interest of
the common man. Therefore, any
additional income that can be derived,
it should not be by increasing railway
fares, but it should be by reducing
the expenditure in the railways by
effecting economy in the railway
administration and by efficient work-
ing of the railway administration.

It will be very helpful if many of
the railways are wremodelled and
passengers are provided with more
comforts, better comforts. This
aspect should also be looked into. It
Iy true that government has to get
some dividend, because it is a big
venture., Then there are several
departments of the 'government which
do the work for the railways and
their clients. All that I wish to say
Is that, without in any way increasing
abnormally the railway freight and
the passenger fare, we should see that
Iull economy in the railway adminis-
fration is “effected by their efficient
Working and in running of the trains
1805 Ls—11.
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punctually. If this is done efficiently
and economically, I am quite sure, the
Railway Board will be able to carry
on their administration without put-
ting heavy burden on the people. 1
wish the work may be taken up and
completed earlier. I request you to
take into consideration all these as-
pects that I had explained just now.

There is one more thing., Before
you take any decision in the matter
of revision of rates, it is very neces-
sary that she representatives of the
bassengers, representatives of the
merchants and State Government be
consulted. Their opinions have to
'‘be Taken and a final decision is
arrived at. Any hasty decision
taken may not be very helpful.

Finally, I would request the Rail-
way Minister to see that no unneces-
sary increase should be made in the
form of rates payable for freight and
passenger fares. It is true that some
increase is necessary to move the
railways, but no undue heavy burden
should be placed on the people. The
work has to be taken up. Therefore,
I strongly appeal to the Railway
Minister that if any extra fund is to
be derived, it should be derived only
by effecting economy in the railway
administration, and by their efficient
working and not by increasing the
freigth and fare. Thanks you.

SHRI XAVIER ARAKAL (Erna-
kulam): I join other members in
supporting this Resolution. The
financial aspect of thig Committee is
well exlained. Therefore, I am not
going to say anything on the matter.
However, T like to bring to the
notice of the House certain mpoints

for consideration. Travel to South
by railway is becoming very dan-
gerous. Necessary reinforcement

should be employed in that matter.

West Coast Railway will help the
development of the South to a great
extent. I know the initiation has
taken place but the speed is very slow.
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[Shri Xavier Arakal]

I mentioned earlier too that Nar-
gorcoil and Thirunvelli line is not
used yet, though this has been con-
verted into broadgauge.

The other point I would like to
bring to the notice of the hon. Minis-
ter is the development of Railway line
to the Malabar side of Kerala. This
is a neglected area. It requires a
special consideration from the hon.
Minister.

Railway Coach Factory at Palaghat
is pending for decision with the hon.
Minister . We hope that a final de-
cision will be taken in this matter as
well.

As far as electrification of Rail-
ways in Kerala is concerned, there is
a great potentiality. Electricity is
surplus. Required man power is also
there. These things may be taken
into consideration ang speecly action
may be taken in this matter.

I would like to bring to the atben-
tion of the hon, Minister the 2ondition
of porters at the Railway Station.
Thousands and thousands of porters
have spent many years in this field,
but there ig no security. Their life
is very miserable. Steps may be
taken to frame some scheme, benefi-
cial to this clasg of people.

Railway line tp Guruvayoor js al-
ready under consideration, Survey
is being conducted. Speedy action
may be taken.

A Railway line, Cochin to Madurai,
wag included in the First Five Year
Plan but, unfortunately it was drop-
ped. May T request the hon. Minister
to take intp consideration this re-
quest also.

I am sure the hon. Minister will be
kind enough to grant ug some of the
requests made in the next Budget.
With these words, I support this
Resolution.

AUGUST 4, 1980
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siwat o @R (EETw)
guTafa AgIgy, AT IF HaT a5y

T T@T &, & STFT g 7 FfAg
g gL g | &9 §w Wy § fF =R
AR @M FT G494 ISTIFEL ITW
& ofergr § 39FT T9w N99 g, afe
¥ ag 55, a1 w13 afgenfe adf g
T @91 & §WaT: TIHT 1T 09T
21 I¥ gg TAAT qST GG JTHH
g, ar T aifgea W FgT aT gaT &)
THHT AT H AT IN F Arefars
JTATATOT 77 FHqT AT FFATE | FTHA S
qq GHTLY ITHA 92 § 99 @ &, a9
afs I9F T G AAT FT AT FETE,
T 98 "7 Ty AT & foqg gF wen
Jafeqa F@T g |

FET % 9T SUFH FT AT
T O § A Fi G &, T
Fq qe gw-faeg g & fw w34
AT G 37 11T IAfTHY AT, 71
fawm faar 79, AT SAFT AT AT
# fagr svr 1 fow faws gamRt & o
WY ¥ AT AET &, A0 AAT ATIA
fasrar s 1+ gAY Swia & fAm
AT & ATIT g1 TTARELIFT g,
fsma faar 27 o 7€ a7 qaa &
wif@¥ T SIg ga1S JTRTT AET ST 9%d
21 YA E OE TAT ATIA &, ST A 7
AT TFT TEAT & | WAT AZA AT AT
qTa 2, HdT IR FT gEdeq ww WA
gy s gegia FEr & fa &t oy
& 1 gfaar g9  fau, Fravam agE
& faugaa IqE FARITHRI A 1L AZTAT
STu, T T AT 8 FATE § FB SUTRT
FUTFATER 4 1 AT 15 gt f5g
STOT | Q4 HIT H SAFT eq17 AILT
FIAT ATEAT §, GHAT: IAFT ATAFTIT AT
griY o wiwmT § oF aga g a9 &
FICGT & AT {F FAIAT U oo T@aAr
2 WX THFY &THAT W T TS & |
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gfe e AT ST TTH WTHR AT IAT
fawrr & 9 TEfsama & 99
s F1 Sufa W< gawr fawm faar
SR Y agT ST AT SMeE § SO0 SqHT
OF T ARRTT & Far g | 9y g
FTG FIATRA A NG WATE, IT RIS
F1 9T T T EHA § afe g8 ag IqF1
cFEema feqr s g oar Ay
afer FTH T aF Iq T A qEANT
fasr qFaT 8 1| AT ATA TR & fag
FAAT IAT g T, TGT QT IT & Al
qATST qgT g, AT S T qETH
qeg B AN & I saq qu R S
FFAT & | T AT QrATAT FrI F g
ARG TEE g ) 39Uy FATH
g IgaT Tifgn f% W9 #1 ergar 1
FgagEmTaa AR faaaw §39 ewaqr
FT ggaart tear s )

Tl AT F ATLAFT T T
€ | 9 I IET IS TR ) v T qg
Agr g1 T ¢ f% ouT fegfa § iy
T DAL TN TSR ISMEAT
s o & o 37 #71 mmgAiEor e
T qAF HIT I KT Uh F47 197 97T
fzar s7 F ¢

29 AT Tre g &1 grefafad
FIATAF7A S, FATTATHRT IT ITATRFAT
2 TR A AT 2H AT 91fgn s fa
AZA HIFSTL § | AT ATAEETIT SIHA
€ AT faaas @ H a1 gurdr I
AATAT STAT 2 T T HF W &1 ATH ZT
T grefaefadt wre wfoea s @
A AT QAT EH eqT7 3 AT AT FIafars
A TH T If @ T T HIT gw WA
AA(F BT A TACT

T 1S FTagy g A0 A A7 %
uaifaw AT =Tifgn | Agg e garfaw
FHF O E A g 1 F wgr g far Ag
2 AfFw g% wdwat §  afead
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Y T & 7 IR & F qE@ Ty Ay
ORI ogfa & RN I7F =9 FTE
F qOF €, weefoamie qrSTaga sqmar
gl § JARI FEA HTAT AL | wF
gxe gfregr Froar A8 W@ & Sar
SIE T FFIAT & 1 FTHT WY EATH AT
18T |

T3-93 IArHfEt #7 §o fomd
N AT § SAET T W w fomd
250 FIIT §IF FT GIATATHIRT T g |
ag St farad as-ag gofrafaat #1&r
SITET € a8 A a9t =rfed foaa fa g
Ay STt gTeT & IGH FHT AT I |

Y T F9-a {97 &, I+ -
@I 9, AGIT H OqT QT 9T, FEN
aF a9 & & agf wraar g, aAfwT s
#r oF Sfafafay = F F1I7 39 T
eqT WFHfaT Far gy, S deEl’
F Y@@ O T90H g9 €93 @9 AT
g AT 1500 §q7 & | qEY feafa @
ot f5 guTX agi sewd 39 a|a ®1 €
f 3T =7 mrAEr g1, what w1
qYE & LA FY Glagt ag=dt A, T
FY HT A AT, TAGATATATITZHATL
e APTET WY TN ANTATYTF G194 &
T T8 g @t 8 forg gl & ara &
fFT & o7 ST SATH TH WL HTFES
FCAT g 5 7t Agy Ty feafq # 9
IS F FETAMT T W AT qiFqT
foar STTa 7 AR T FARATTF A
=g ® FgAT =ngdt g fw g fag
qreq q TTLTHT F {7 @z 1€ 9 0
T 7Y g% 74 & 99 f¥ fergpam &
HITATTT AT ATt & $F, s
I ®ET 27 ggi At g, fage ¥ w18
aTEY wEr Agr wEy | 39S faw g
qi aga faat & =<t =7y @ &, AT are
EH 1T ALY FTT AT & 39 dq1T
qA 9397 & F 9 9g k3 3T HR &A=
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[fraat oo avdY]
Ft 5 g oY fagre A o &
gt T I FIES 7 TAAT ATMRY WIT
SIRTEAT § Ffegre £ St AT § S9FT
FAIAT AT | AT AT 1 59 I |
& @ # 9 T T qAET FAT §

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): I support the
Resolution presented by the hon.
Minister for Railways to this House
for setting up a Committee known as
the Railway Convention Commitbee,
This Committee is a unique institu-
tion which has been doing very use-
ful work for the ijast many years,
on the Railway finance especially in
relation to the determination of the
rate of dividend to be paid by the
Railways to the General Revenues.
The Committee hag a vast scope of
work but mainly its recommendations
impinge on the finances.

As has been observed by Members
in relation to the demand for new
railway lines, the previous Committee
headed by Shri Krishan Kant, review-
ed 25 new railway lines which were
constructeq and recommended a
greater network of new railway lines
spread over all the regiong of the
country. In the year 1977 when the
previous Committee took up its posi-
tion, it had selected four matters for
its immediate attention. They were:

1. Personnel policy and its admi-
nistration on Indian Railways.

2, Role of Railways in Indian eco-
necy—perspeclive for the future.

3. Corruption and malpractices in
Indian Railways.

4. Passenger booking and reser-
vation.

The previous Committee had sub-
mitted two useful reports on the 4th
and Fifth Five Year Plang relating to
the Indian Railways. This shows that
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the range of its work is quife farge
and its recommendations have a vital
impact on the economy of the Indian
Railways.,

Now, we have entered in an age
when the diesel economy, te petrol
economy, the gil economy ig faltering
in its step and the country can look
to the Railways for some kind of a
salvation.

I remember that in 1976 whem
Panditji presented his first Railway
Budget, he said that he wanted to
bring the Railways put of the tunnel
and the end of the tunne] was in sight.
In 1976 and 1977 also he was success-
ful in bringing the Railways out of
the tunnel. But soon after there was
a tunnel which was darker than the
earlier one. Somehow or the gther,
the people in 1980 have brought the
country and the Railways out of this
darker tunnel by voting the Cong(I)
Party into power as during the Janaty
regime, many new schemes were
shelved and progressive workg stop-
ped.

I think that the Railway Conven-
tion Committee will take up the mat-
terg which are vital and I appeal to
the Minister Yoy Railways to consi-
der allocation of larger amounts in
the Sixth Five Year Plan ag it ig on
the anvil, so that the Railway con-
vention Committee may be able to
devote its attention. Day before
yesterday. 1 was talking to the Fin-
ance Minister, Mr. R, Vengatara-
man. He said that he would be
able to arrange as much finances as
the Railways +want from the inter-
national agencies, for opening new
railway lines. 'This opportunity
should be seized when our able Fin-
nance Minister is so ready to help
the Ministry of Railways and his
offer should be accepted.

I suggest that a complete review
should be made of the funds which
have been allocated to the Develop-
ment Fund and especially for the
sanctioning and construction of new
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railway lines because Mr. Daga has
said that only 1500 kms. of new lmgs
have been addeg to the Indian Rafll-
way map in the 32 years after in-
dependence, This is not a big
achievement. If we take the value
of the rupee as 19 paiseé now
as ig reported, the allocation has
gone down in money value, ..As
compared to the total allocations
which were made during the Second
Five Year Plan, you can imagine as
tc what ig the amount that is being
allocated now. Therefore, a larger
chunk of share jg required for ex-
panding new rajlway lines go that
al] those States and regions where
there hag not been any expansion go
far, should also be given new rail-
way lines.

1 support the demands of all the
Mcembers who have demanded new
rahway lines for their areas though
thi, is not the occasion for this, The
debat> on the Raiiway Convention
Committee get up is not the time for
astung fop new lines. Still 1 support
th( demands of the Members for
construction of new lines, They
should be so selected that all the re-
gnmg of the country from Himachal
Prudesh tp Keralg and from Aruna-
¢chy Pradesh to Gujara; are adequa-
tel, covered. Ang the areas which
have bren selecteq so far but do not
firure in the 7500 kms., should be
given top priority.  In this connec-
tion' T am thankful to the hon.
Mmi<ter for having committed sanc-
tonine and updating the cost of sur-
vey of Nangal-Talwara railway line
which wag inaugurated by the then
Railway Minister, Shri 1,. N. Mishra
In 1974,

The Railways have to carry a very
heayy burden. One of its burdens is
known as social burden on the
Indian Raflways. It is very heavy
ard in many other countries of the
world, this burden is shared by the
General Revenue. Our Railways
dlso have to be compensated finan-
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cially on this score. I request that
this matter may also be taken up for
review angq a clear policy shoulq be
evolved as to what is the role of the
Railways and what is the General
Revenue going to do on thig score.
When the Railways are catering to
the needs of commodities, students
and many other sections, our Fi-
nance Minister, the <General Re-
venue and our General Budget
should show some consideration to
adequately compensate the revenue
of the Railways.

So, with these points and with the
additional stress that the railway
serviceg should be toneq up, I pay
my tribute to the members of the
Railway Board especially the officers
who are responsible for the construc-
tion, maintenance and operation of
the railway lines and the services
they are rendering. They are doing
good work, but they need to tone up
their work further because the coun-
try expects that the railwaysg ghould
be safer, they should be faste, and
they should be easier.

With these words. I thank the
hon. Minister for Railways for pre-
senting this Resolution and I support
this Resolution.

SHRI BRAJAMOHAN MOHANTY
(Puri): Mr. Chairman, Sir, the Rail-
ways as such is not 3 100 per cent
commercial undertaking. It has
social obligations and all the same,
you know, there are financia] cons-
traintg for the railways. You know,
there are a number of restraints
under which the railways have to
work. So far as the freight is con-
cerned, it has not increased in pro-
portion to the increase in costs, but
the fact remains that there is a social
obligation which the railways have
to discharge. That also should be
considered and that should be consi-
dered very seriously.

I would place before this House
the Rail Tariff Enquiry Committee’s
Report which is under the considera-
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tion of the Government and the
Railway Department., The Commit-
tee recommendg that there ghould be
reorientation in the policy of buil-
ding up new rail lines. I am quot-
ing below paragraphg 13 and 14 w©n
page 47 of the Report:

“13. The route length of railway
lines in India, whether in terms
of population or land area, com-
pares very upfavourably with that
not only in the economically richer
countries of the world, but even
as compared to countries like Malay-
sia, Algeria or Egypt in terms of
population, or Sri Lanka in terms
of land area.

14. An important reason for slow
increase in railway route length in
the past thirty years appears to
have been the ides that, with the
viability of the alternative mode
of transport by way of roads, less
emphasis was necessary on a capi-
tal intensive mode of transporta-
tion 1ike the railways. The Report
of the National Transport Policy
Committee indicates that much
greater attention to railway deve-
lopment needs to be given in the
future, particularly in view of the
fact that railways are a much more
energy efficient means of transport.”

So, in that background 1 think the
Trailways must re-conside; their policy
and there would be new reorientation
of the policy and more railway lines
would be built up. Under thig back-
ground my submission would be that
the background areas of the country
must be taken into consideration be-
cause the railways should also serve
the purpose of removing regional im-
balances in our country. So, the
construction of railway lineg ip the
backward areas and particularly in
the mineral belts ghould be taken up
earlier and that should be given
priority go that we can remove re-
gional imbalances.

So far as Orissa is concerned, we
have alrendy placed before this House
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and the hon. Minister for Railways
the various new railway lineg which
are to be built and this should be
taken into consideration. Unlesg the
railway lines agre constructed, the in-
frastructure ig built up, we cannot
develop the mineral belts there. The
other day when the Commerce Minis-
ter was gnswering the question, he
saig that there has been much more
stock of minera] productg which can-
not be exported. The Paradip port is
not developed. Of course, I am not
inviting your attention for the deve-
lopment of Paradip port. My sub-
mission is thaf the railway lines
should be developed, particularly the
Bansapan-Daitari line must be com-
pleted soon. One portion of that
railway line ig going to be completed
{this year jand -an'other portion re-
mains, a part of it and that should
be completed. Similarly, there are
the Sambalpur-Talchey ang twg or
three other lines which ought to be
taken up with all seriousnesg and
given priority consideration.

I may quote here the observations of
the Rail Tariff Enquiry Committee,
also at the same page 47, para 11:

“Over a period of time the Indian
Railways have improved their ope-
rational efficiency achieving best
results in 1976-77 and 1977-78. The
efficiency of utilisation of assetg on
the Indian Railways is better than
that pbtained in most of the deve-
loped countries. However, on a
comparison with the USSR and
Chinese railways, it is seen that
there is considerable scope for fur-
ther improvement.”

herefore, there is a lot of scope for
improvement in operational efficiency
and economy in the railways, so that
we can improve our financial position,
because they require Rs. 3600 crores
for the next 20 wears, it may be more,
angd that is only at the value of 1978-
79. Of course money will not be &
consideration, gs the Finance Minis-
ter hag promised to make arrange-
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ments. So, an ambitious and compre-
hensive programme of development

of the railways should be taken up.
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MR. CHAIRMAN: The question is:
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14.44 hrs,

STATUTORY RESOLUTION RE.

MAXIMUM AMOUNT OF LOAN

FOR ASSAM STATE ELECTRICITY
BOARD

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). Sir, I beg to

maove:

“That in pursuance of* sub-section
(3) of gection 65 of the Electricity
(Supply) Act, 1948 (54 of 1948),
read with clause (b) of the Pro-
clamation issued on the 12th day
of December, 1979 by the President
under artcile 356 of the Constitu-
tion with respect to the State of
Assam, this House accords appro-
val for fixing under the said sub-
section (3) the sum of one hundred
and thirly crores of rupees as the
maximum amount which the Assam
State Electricity Board may, gt any
time, have on loan under sub-sec-

“That this House do resolve that
a Parliamentary Committee con-
sisting of 12 Members of this
House, to be nominated by the
Speaker, be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to gencral Revenues
as well ag other ancillary matlers
in connection with the Rallway
Finance vis.a-vis the General Fin-
ance and make recommendations
thereon.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That this House do recommend
to Rajya Sabha to agree to asso-
ciate 6 Members from Rajya Sabha
with the Parliamentary Committee
to review the rate of dividend
Which is at present payable by the

tion (1) of the said section 65.”
MR. CHARMAN: Motion moved:

“That in pursuance of sub-section
(3) of seclion 65 of the Electricity
(Supply) Act. 1948 (54 of 1948),
read with clause (b) of the Pro-
clamation issued on the 12th day
of December, 1979 by the President
under. article 356 of the Constitu-
tion with respect to the State of
Assam, this House accords appro-
val for fixing under the said sub-
section (3) the sum of one hundred
and thirty crores of rupees as the
maximum amount which the Assam
State Electricity Board may, at any
time, have on 1loan under sub-
section (1) of the said gection 65.”

Shri Ravindra Varma,

Railway Undertaking to General
Revenues as well ag other ancillary
Mmatlers i connection with the
Railway Finance vis-a-vis the
General Finance and make recom-
mendations thereon and tp com-
Municate the nameg of the Mem-

bers so appointed to this House.”
The motion was adopted,

P ]

SHRI RAVINDRA VARMA (Bom-
bay North): Mr. Chairman, Sir, the
resolution that the hon. Minister has
placed before the House appears to
be a very simple resolution. I have a
Suspicion that he has taken cover
under the plea that it is a simple
resclution. I would have expected
my hon. friend to place before the
Hpuse a statement of the financial
situation of the State Electricity
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Board, a report of the functioning of
the State Electricity Board and an
assessment of the way it is being
managed and the reasons for which
he has felt it necessary t, come be-
fore thig House, asking for increas-
ing the ceiling to Rs 130 crores.

Unfortunately, the Assam Assem-
bly is under suspended animation. I
must say here, utilising thig oppor-
tunity, that we all share the hope
that there will be an accord reached
soon. on the question of foreigners
that the State and, therefore, the
country hag been confronting for the
last ten months, We do hope that on
both sides there will be a spirit of
conciliation and a genuine quest for
a negotiated settlement and, ag a
result of the efforts that are being
made by both sides, a settlement
would soon materialise. Byt today the
Assam Assembly is under suspended
animation and, therefore, the res-
ponsibility for examining the Reso-
lution which my hon. friend has mov-
ed has devolved on this House,

The original limit contemplated in
the 1948 Act was Rs. 10 crores. As
the hon. Minister’'s Memorandum of
Explanation hag pointeg out, it was
subsequently raised to Rs 95 crores
in 1973; and now we are asked to
sanction raising the ceiling to Rs. 130
crores. As 1 said earlier, one would
have expected the hon, Minister to
provide this House with the neces-
sary information to formulate an opi-
nion, to make a judgment on the
necessity for raising this ceiling. I
musl say, with great regret—it almost
appears to me that it is an index of
the casual attitude with which the
House is being treated—that no such
stalement has been placed before this
House, and the hon. Minister has
chose not to give any explanatory
observations while moving the Reso-
lution, I shall nurse the hope that
when he concludes and gives a reply,
he would be able to advance and
adduce convincing reasons.

Sir, the State Electricity Boards
are commercial undertakings. In fact,
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they have a dual objective and a
dual role, One is that of g commer-
cial undertaking and the other is
that of an essential public utility
service. Therefore, the Managements
of these Boards have to subserve both
these objectives.

Section 69 of the Assam Act makes
it obligalory for the Board to cause
the accounts of the Board, together
with the Audit Report thereon for-
warded to it under sub-section 4, to
be laid annually before the State
Legislature; and since the State
Legislature is not functioning today,
they should have been placed before
this House., The Act also makes it
obligatory for the Board to transmit
an yearly statement of accounts etc,
to the Central Electricity Authority.

In the absence of thig information,
one would legitimately turn tg the
statements that have been made on
the Floor of the House by the hon.
Ministers concerned. So, when one
turns to these and the answers that
have been given to questions on the
State Electricity Boards and tries to
look for the needle in the hay-stack,
to discover whether there is some
information one can glean from the
statements one comes across a very
strange and infinitely sad situation.
I hope the hon, Minister, who is
busy parleying with the back ben-
ches, will be able to give answers to
the questions which I am raising.

First of all, I want to point out that,
as early as last year, there was a
question raised in this House by
Shri Anantram Jaiswal, asking for
State-wise figures of the losses suffer-
ed by the State Electricity Boards.
In answer to that question, the then
Minister said that, for Assam, figures
for 1975-76 could be given but from
1976-77 onwards, in the column
against Assam, the entry was Not
available’,

Now, I will turn to more recent
times. A question on the loss of
energy due to defective management
techniques was raised in this House
on the 25th March, 1980, Along with
the answer, a statement was attached
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showing the average cost of genera-
tion per kilowatt hour from hyd_ro
and thermal stations for the ﬁngncx.al
years 1973-74 1o 1976-77. Again, in
the column against Assam, after
1974-75 the entry is, generally, ‘Figures
not available’,

1 will turp to an even more recent
date—public memory cannotl account
for such shortness. On 29th July,
1980, hardly a week ago, my hon.
friend Mr. Harinath Misra raised a
question (No. 6054) on this subject
in which, inter alia, he asked ‘(b)
financial investment made in each
Board, ag also the profit and loss
incurred by each during the last five
years’. In the statement attached to
the answer, the Minister has given
the figures of outstanding loans andg
information on whether surpluses
were available to make payments of
interest, depreciation, etc., in respect
of 15 Boards: and then comes a note
that ‘Accountg of 1978-79 for the re-
maining three Electricity Boards,
namely those of Assam, Meghalaya—
which are together—and Jammu and
Kashmir have not been received.
This was a statement made by the
hon. Minister in this House on 29th
July. I would like to point out to you
that this Statutory Resolution had
been tabled by then; it was avail-
able to us; copies had been
circulated; still, on 29th July,
the hon. Minister did not have the
figures of accountg for the State
Electricity Board, Assam, for 1978-79.
One can, therefore, understand his
fiiﬂ‘lculty in supplying us with the
Information necessary for us to form
a judgment. But I want to ask him
whether he, the hon. Minister, at
least today is in possession of the
facts necessary, the audited state-
ment of accounts, whether he has
applied his mind, whether he has
analysed the accounts, whether he
Subscribeg to the demand that has
bgen made; whether, after applying
his mind and analysing the position,
he feels that he can come before this
House and say ‘vote for increasing
the ceiling, raising the ceiling’. I am
afraid, from the information that is
available from the debates and the
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answers to the questions that have
been raised in the House, one must
conclude that the hon, Minister has
come before the House in a sense of
equality in ignorance or innocence.
All of us are ignorant and the hon.
Minister also is perhaps ignorant of
the facts and figures, I must pay a
tribute to my young friend for his
high degree of fealty to the concept
of equalily.

As far as this State is concerned,
it is like many other States in that
the State Electricity Boards are in a
mess in many parts of our country,
time and again the demand has been
made on the Floor of the House that
the State Electricity Boardg must be
taken over by the Centre; there must
be greater supervision. I am now not
going into the merits and demerits of
the Centre taking over the State
Electricity Boards., My good friend,
Mr, Daga, is an expert on the sub-
ject, and I am sure he would have
something to say on this question, but
I do not know whether he will be
able ty supplement the jnformation,
the tardy information, with which
the hon. Minister has come forward
with this Resolution before the House.

The condition of Assam ig really
pitable. It is pitable because this
State has resources for the generation
of electricity to an extent which
hardly any other State in India can
lay claims to. 25 per cent of the
electricity necessary in this country
can be generated from the hydrc-
electric resources of this State and of
this region—the Brahmaputra Valley
river system. Yet, as far as the Assam
State Electricily Board is concerned,
it deals almost purely with thermal
electricity; the generation is thermal.
161.78 megawatts are the installed
capacity, In 1977, the generation was.
102.27, and in 1979, 120.90. But the
average rate at which power is sup-
plied in Assam to consumers, domes-
tic co ers, agriculturists I men-
tion thig& 5 the benefit of my learned

0 y
and v able hon. friend, Prof.
Ranga—commercial lighting, small in-
dustry azxd large scale industry, is
among the highest in India. Look at
the State which hag the potential to
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produce 25 per cent of the electricily..
(Interruption). The State which has
the potential to supply 25 per cent
of the hydro-electricity of this coun-
try, where it has been computed that
the cost of generation of hydro-elec-
tricity will be minimal, that State—1I
do not want to qQuote the figures be-
cause I am afraid your fingers, Mr.
Chairman, are moving towards the
bell .

MR. CHAIRMAN: There is ample
time available.

SHRI RAVINDRA VARMA.: I hope
there is also ample interest in the

House, particularly in the Treasury
Benches. The figures are: for agri-
culture—21, domestic—51, commer-

cial lighting—63, small industry—27,
large industry—34.89 and the fuel
surcharge that is levied in Assam, is
the highest in the whole of the coun-
try. In Maharashtra, your State, Sir,
it is 7, Orissa—1. Gujarat—0.75,
Rajasthan—0.4, etc. The highest is
Assam with 10.00. All this shows that
there is something rotten.

PROF. N. G. RANGA (Guntur): In
the State of Denmark.

SHRI RAVINDRA VARMA: Sir, 1
do not want to say ‘in the State of
Denmark’ as the learneq professor
said because I do not want to tread
on anybody’s corng at this sensitive
movement. That ig why I did not use
that common phrase.

So, Sir, there seems to be something
very rotten, too rotten for words,—
and words do not come forth from
the Hon. Minister to describe the state
of affairs——neither words nor facts.
I must also add that Assam ig per-
hapg the poorest State ag far as rural
electrification is concerned. Now all
this adds upto a very dismd,-gicture
in a place where the picturé ®n be
bright and luminous. Who's res-
ponsible for it? Ig it not thk State
Electricity Board? I would, therefore,
use this occasion to appeal to my
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young friend, the hon. Minister, from
whom I have high hopes, that
the government must make a thorough
examination of plant utilisafion, fuel
management, material management,
transmission losses, etc. in the State,
and both negatively and Tpositively,
critically examine the functioning of
this Board, ag also the wunit cost of
production, the unit sale price and the
managerial aspects to which I have
referred, so that government may at
least be in a position to answer when
questions are put to it. I am afraid,
in the light of all this the answer
“Not Available” ig also because they
have much to hide. Thig state of
affairs must end.

We are willing to vote thig Resolu-
tion, of course; and you may remind
us that even if we do not vote for it,
you will get it passed, as the hon.
Finance Minister saigd the other day.
Sir, it was totally unexpected from a
person of his eminence and nature.
So, let us not be reminded that you
may get this resolution passed even
if we do not vote for it. We will vote
for the resolution; but we want to
utilise this opportunity to ask you te
examine the condition of the State
Elecricity Board so that it may im-
prove.

SHRI M. SATYANARAYAN RAO
(Karimnagar). Mr. Chairman, I stand
to support this resolution moved by
the hon. Minister for Power.

I do not want to go into the merits
and demerits of thig particulay resp-
lution which has already been men-
tioned by my hon. friend, Mr.
Ravindra Varma. He has also guoted
certain statistics—how much electri-
city is generated ete. I would like to
take thig opportunity only to stress
on the hon. Minister to see that not
only in Assam but in the entire coun-
try the Electricity Boards function
properly. Now, what ig happening?
In spite of your allocation of suffi-
cient funds, they are not able to uti-
lise to the full capacity. That is the
complaint not only in Assam but
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everywhere. Particularly in Assam
when we see the situation prevailing
there, really we are very very gorry.
For the past 10-11 months the situa-
tion prevailing there you know. The
conditions prevailing there all of us
know. There is no developmental
activity at al. Everything is comp-
letely stopped there. Everything has
come to a standstill.

Now I must congratulate our hon.
Prime Minister who hag taken the
initiative to settle thig matter. Re-
cently there was an agreement reach-
ed. But, unfortunately, to-day's
Indien Express carries a report that
again there seems to be some mis-
understanding wunder the heading,
“Assam students,” threat to resume
agitation. Sir, because of this
agitation, Assam has already
suffered so much. No develop~
ment and nothing at all and the
children are not going to schools
and their education hag suffered very
much, Of course, this hon. Minister
is not concerned with this and he is
only concerned with thig Resolution.
But, at the same time, it is a matter
of collective responsibility and the
Minister of Parliamentary Affairg is
also there. I would only request these
Ministers to See that again there is
no agitation in Assam.

1500 hrs.

There seems to be some misunder-
standing about the settlement. I do
not know that. Yesterday, I read a
statement made by the Prinicpal Ad-
viser to the Governor, Shri H. C.
Sarin., He said that he wag seeking
Some clarification from the agitators
on some points. Whatever they may
be, there must be some goodwill to

settle this matter. Unless there is
goodwill and proper understanding
on the part of Government, it ig not
Possible to settle thig issue.

) Nobody shoulg stand on the pres-
tige issue. He may seek some clari-
fications but, at the same time, he
Shoulq see the statement made by the
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Home Minister. The Home Minister
said that an agreement had beer’
reached and that they are taking
certain steps to release the detenus and
withdrawing their Acts such as the’
Assam Disturbed Areas Act and the
Armed Forces (Special Powers) Act.

He has made a certain statement.
In gpite of that, the press reports:

“Mr. Sarin, however, announced
implementation of the Govern-
ment’s commitments on the accord
with revocation of two important
notifications, the Assam Disturbed
Areag Act, 19535 and the Armed
Forces (Special Powers) Act, 1958,
Twenty employeeg had been rein-
stated and the cases of another 140:
were under review”,

Only detenug had not yet been re-
leased. That is very ifiportant, He
made a statement in the press that
they are not going to be released,
that is, those who were involved in
violent activities. Thig is according
to the statement he has made. It
further says that only detenus had
not yet been released and action was
being withheld on ‘withdrawal of
collective fines. Why is this being
withheld? I know the sufferings
because I also led the Telengana
agitation. I wag active in that agita-
tion and I was also a detenu. That is
why I am pleading the case of these
poor people. Whether the agitation
was right or not, I am saying that
the whole of Assam was involveg in
it; all people were involved. That is
why I say that this is a delicate issue.
In dealing with these people, one must
have sufficient patience. We musl not
stand on false prestige, thig or that.
You may seek clarifications. It is
also essential that all those detenus
must be released as per the agree-
ment. There should be no pre-con-
dition at all. I am pleading the case
of these people because I also suffered
and I know the feelings of the people
what happened to them at that time.
I do not know why action was being
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withheld on the withdrawal of collec-
tive fineg? This should not be there.
I suspect that there is Some mis-
understanding gomewhere.

MR. CHAIRMAN: Mr. Rao, how is
it relevant?

SHRI M., SATYANARAYAN RAO:
Sir, the Electricity Board is invested
with Rs. 95 crores or 8o.

A

MR. CHAIRMAN: The position will
be this. You are raising certain
pointg which the hon. Minister will
not be able to answer. ‘

SHRI M. SATYANARAYAN RAO:

1 want you to convey my feelings
to him. That is all. Nothing more
than that. T

MR. CHAIRMAN: It will only re-
main unanswered.

SHRI M. SATYANARAYAN RAO:
Headlines are there. He may or may
not reply. That ig why before I
began to speak I made it very clear
that hon. Minister is not concerned
with this. But, at the same time,
Parliamentary Affairg Minister i8S
here. My request to you is only to
convey my feelings through him to
Government of Assam. After all the
collective responsibility is there.
Everything is linked up with this.
Unless the agitation is stopped and
unless normalcy is restored, it is not
possible to develop Assam. Even Rs.
130 crores which you are giving
cannot be spent properly if the agi-
tation is there, That is why I am
taking the opportunity to explain
my point. I would request the Gov-
ernment to Somehow see that the
people come to the negotiating table
immediately for talks on 11th Augusf
by creating good conditions.

Now, Sir, coming to the Electricity
Board, T am told that in Brahma-
putra there is more generation of
‘hydro-power. It can supply not only
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to India but also to the whole of
Asia. I am told like that. Transmis-
sion problem ijs there. Such a poten-
tiality is there in Assam. So, we must
utilise that. We know that because of
power shortage, we are not able to
complete our schemes at all. Every-
thing depends upon power. If you

"want to establish industries, if you

want to develop agriculture or any-
thing and everything, that all
depends upon power. Nothing is
possible in the country without
power. That is why I am happy to
note that yesterday the Prime Min-
ister appealed to the Chief Ministers
to see that power is generated to the
maximum extent. Unless power 1Is
there, nothing can be there. So, when
you want to improve the conditigns
of the Assam people then you must
see to it that electricity is provided
to them.

Recently, there was the question of
rural electrification. Except in three
States, namely, Punjab, Haryana and
Kerala where cent per cent electri-
fication has been achieved, unfor-
tunately, in other States the
percentage is only 20, 30 or 40 per
cent. Without power you cannot do
anything. I know the Government
is devoteq to the cauge of improving
the condition of weaker sections. Sir,
eighty per cent of our population
lives in villages. So, unlesg there is
iimprovement in the condition of
people living in villages you cannot
say improvement has been achieved.
In that context, it is very essential
that power should be made available
in the rural areas. In the Sixth Plan
if 80 per cent of the villages in tHE
country get electrifieq then only you
will be able to fulfill your dreamg of
development of both industry and
agriculture. I woulq once again re-
quest the hon’ble Minister to see to
it that the electricity needs of the
rural people in Assam--most of them
being tribals having been neglected
over a long time ang being domi-
nated by people from other States—
get fulfilled so that we are able to
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pring about improvement in the con-
.ditiong of the rural people in Assam.

st g7 =@ T (ATeAr) coEw
FFCT FT qAYT ®@ gC ¥ uF [T
FEATATEAT .| I FIH HUN I
F q guedla § 199N § W 9
FT THA 21995 & AT IT X T welt
18555 Wiq FWf¥eHE g a1 § |
oA W 9% FTTT FEqwT WAE gE—
Frefady aga € #% & | 98 $aw 33. 82
2 1 wgw FY gD GH AT S_TET
g9 AFY T gEAT B \wEw F g
frefgdr ad 9x @ w1 31 #7TH
1978 % 3175 WT& AT | IF «FT
WY @R g fefedr g o
wF GFwT & WY FEdt ¢ fF oo wv
#t A FTAFC a4 a@ 98 TIE &
e 7@ AT Wfgd AT 9 &
g w1 ¥ fag Efts wv =er

fear  strar wfga 1 zafwe  wAw
FHOF A ST 1978 H ST HUAT

feae &y @7 S99 H agr Fer 49t |
feaia FHwa F saraT g fw ifae-
fagy TrEq &1 FaT FrAT T Er 8

Under the Electricity (Supply) Act
till it was recently amended, the
Boards were required to carry on
their  operations without incurring
losses and towards this end adjust
the tariffs from time to time. The
tariffs so fixed from time to time
generally have an in-built element of
cross-subsidisation of some categories
of consumers by others in order to
Subserve what are regarded as de-
sirable socio-economic policies.

RIS H-fEaras a1 ¥ agi—arfes
B1 € § 1 fpate wwfie & wgr &

It is necessary however to realise
that financia;} performance can be
Improveqd by better and efficient
Mmanagement and revisiong of ‘ariffs
fNeed only be a last resort . . . For
nstance, the utilisation of existing
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generating capacity and of fuel, leaves
much room for improvement in g
number of States.

¥ oz Jrae F A7 WY w% gHar §
o g 7@ F T qEAETd AT EfE
T Ny v & fasga Fw A
FL IF & | MEfRfad g o%
FOS TIGF FT  FI1 § | WATT
& I g fv d@=w  Rfefed
gorfEr fog w#1T 1 #) wifedaT
FLAT § 1| FreT ¥ gonafmy w1 fase
o I aft gfe & feggm & &
LE g

ot frea Y et swTR (WrAITT)
SEE

WY AN A IO AAAT G
gar W Efx Y 98 afy gfae &
feaa & faset & o1 & & =®
I arfaw o3 afasr @%T T @r
2 1uF FUOT 74T FT AFTH TF G
® grar & 1 w1 Y gEfEfEd
NE gar 7@ g foawr a@ T8 @
TET | ATEA & gAfEfgd) F° 0 #
wagaAfeT ggez wafafady 32. 46
FUT TIT § | FAT TT AVl 9T qI—-
FEFT FE fAaggor & ar =g ?

qg 4g FARC IT JEE B FATEAT
FAT F-=q fadtersy &4 T §,
Y TAfFTfger @ @ &t &/ WY
TE OATAT ¥ 1 IF T] T TFAI-
faaa w0 (A war afgg @ A
T 4% gmzas @ g Srg &—
geedT, qraT Wi fEwarg et |
TET qIF FARI UISH T geay &
|5 uF exfaea qea¥ griere grar
g WX ITRI T NF FX f‘aq G
g @ Mifewr w 25 9@ Cewe Wl
T g § | T T ¥ F QIS
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T FIUT IT & Wi TAET @ U
MT T ¢ faq s & 1 gT uw
FNE AT W E | AIIEQ
T A #H G fw T oW grEx
® AT T & AT @ faa
wia |

g g% 1 fakig Fi T,
Ffasr St a1 dfww famr sar
T | RART T A g7 EGT
geE(g Y WY g 1 Fawr  WIR
awT fag @@ g @ ®§  wEAw
ArAT A F VT AT TAT-HETISAT
gq wC g | dfsgxy wmwewe faiw
§ UAT-ATUSAT AT § | WA
D FAX 39 qOF £ Y AT FT
grar 2 1 feftfes wifsfems =Y,
ST AATR T BT AW §, WAIAA
FA7 fogr sgT 8 1 SRE WIAT
Fwar, AXW: 1w fowma g, wiwd-
wfer g

W ghobw agrre  (eaR) |
T o gifediors lafqet wi aq
AT & 1 T gux {FHSAT  FT IA-
EYT EHIT gada & |

Wt AW W I 3 B A7
Hqa &1 SE@T & | T SAgT qred
® GT g

graa # faoet w1 9e-F frar
FAACTT GGI FA L | I FT glaAd
gUX¥ g 1 Ha FIr faweir w0
famig @fsgar | sm Sfwoan
afssr w9 S 9T Gigr @A
wredr | foeR aof ¥ &g &t
T TIEHE W R, WY a1 6P
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wiFg & qf . 4 wg I wmEp
g wT qad A AT WHET g |
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g f# g9 site™® . 81 ¥_3g© MY
§T a7 T a9 E. . . .

wwfer AP ¢ A&, §% WIT
agr |

it gfoewr wgmge @ Iy ar gw

JET 9T ad w0 L . .

gaafr w\eq ¢ SS9 ¥ 93T
grn fo sv ge @ FET, WY
AEIET F TH TT FT AT AGY
gem 1 oag qr cdfefid & @R
EI-ARE CIESCERE LI

60 )
A‘}&ﬁg&iﬂw: % 1 favz
g9 # f«§ @AY FqWT | SERT
qHT TET AT |

s

I & HEL AT HwEIEH
IE gAT WAL I HT QLT wHYET
FT ATA JT IE & WG ¥ mfgw
Freor fwawr . . ., (=ET) .
faselt & &7 wxafiga 3\| A&
wreor mifuw wrver § ; @w@r &
gifas foegun AT TS F T
gr @i 1T ¥ g wWA.AF ¥
gy, fazfum, &1 fawrew & @
w&E gE | WIS AT F@AT iR A
9 Wl g, %Wl g #E.aF A/
WY T 219 arar fx feT meard
¥ o gvE *7 @aR faaa <&
“s@n w fadfudt w wras AR,
Fwrdw & 15 ger afwax wg,”
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W g % O fex e @
Fi1ga ® fﬁ%ﬂ“/ wr fanT ¥ |-
FIT WY HTaaigy wor FA1few af)
at =19 w1g fagdAvY gEwr &3
Wil @ THIT ¥ qais awl A
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aWaTRATT Y e qIEF T FET
fo medteA & gureg 19w fewn
¥ §9 ¥'A I5W@T W @T av oW
9T f& AT 997 gHT qT AT
g afsa et go wad wr &
%I & fsEat ¥ TW gw A A
%1€ § | ATFIT &7 gF &gy &
%o0T, WYGIdq  FTQrETOr  FATAT
aifeq fom & & @1y sfemid g3
gl gy gw fasrg F7T W FIIAN
AR agT oW A S gw/ WA
i fauet wfog 3 ® & =%
gaY 3T W A ITANW A W &H T
wq agt wifg T qUEATaIO QAT )
g & fag gt &1 wfgg f=
faad ot fo294 § ST WY @9 %
B FT & HAIT A §B W TR
gweiat gt & fom # fa =wfoyx
% qem wer & qea wfwat mer &
W oIE FT Sw W G TE@T AT
F1fgw

FITT T AT & STWI
F1 fawra agi a€F & 9T Wr § |
qT gx Fgl IAEt w1 fawnw  adl
BT gg aw gt ¥ aEY #i
AT g A DAY | W w
far sga stamw § fv g/ =i
fasreft &1 Searew ag@ 1 I@YA
T 0F gy T AT T & W
W AT & qiAY w7 v N A
Svany frgr s @Y g g fawarw
€ gt fogard & &t gFaer &)
1806 LS—12

r@i xTaTy & He faw«r &
T
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st | 91T sg @ faerelt Wt wr
HTAT W S Wit ot fe owst #
wrfas faare & fag i< wfor
fegfrewr & fag safer it =T
g% & ¥ U W@ § IH FT BT
st TET| 1 AT Wit W qrd
ST W I ¥ qra T 1 gwfaq
AP F AT ) w7 F w=-
ATA FH B wrawgwar § afw
faqg &1 SeareT & @w | WIETH
Y fally *1 gegA €W W
ATTY FW@ &€ @O Jgr T FIIN
FT AW, WT FT SO AT T
¥ Bz B sWat w1 faFE &
arq § fww @1 adrer Iy e
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FFTT ;T FAFTMT & T%\ g
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g oY 39 arg & faug =t s S
& WY AT sa & faaza fxarar
# % 97 ¥ w1 91 5 ¥y AT
1 agt o\ fawrg faar sa o
afvr s fesl@ ® 1 WA

g w7 W -9y
giar wifeq  #@fs  sw ¥ @
&R T W g F MY o FH
T9E A q%mw@?ar NEE ®
qwrdt WY i@t 1 ag fasrer
g awl & wFa w9 g faudr &7
T wie® ¥ wfus a@ FF A
g qmA g« safag & ag TEar
g v agi| 3o @y s ow
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W g 97 fagy ®t  Femdr
TRy A

AT APYX F 9T F  wEq-
AT WA g w9 A wwr
faar§ & yfaer g, faqa samrT
1w grr agY g v gA™
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qw 918 § I F1F § foas s
R A g oSy & oW A
® o1 Wt FAT Srar § owrva )
waraae WY A ¥ 0 salwe)| &
qIgaT § IHLF F O w7 &
gv ¥ wETATa® AT wifgg WK
zq fear & IIFIT &1 qFA FTG-
TIg F =Ry 1

gty fagfiFr & gvaew ¥
Far f5 s St § wgr  wWET H
agq WIiPAIT 4¥ | A ¥ ol
q fawsft 7€ 7€ & 1+ qrnvor faga-
FIO ®T AgF 9% 919 & ¥ AT AW
IAT 9F W W 9 qEG N 3947
g & fogd wrara oy wifas &0
ﬁ[arg:rr s @ us FISATAE
ga® ¥ warg fsar sw afs s
q? & ¥ fasm@ & TJGAT IT FT
FF fogqr 1 @ 1 T IR
¥ gw agi @ qrurfAat B gL W
ahy & 1 grno| fag eI @
aga & wra@wdY g v gfceT afegai
war wrfzaifed ¥ @ai & fagd-
FIT FT FY TAMAFIT § "wra
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¥ wgur fs 3 @ feor ¥ faas
w9 yharT & 1 S weaTw q@E 9
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Sg ) S@ATE T ¥ ¥ fawrw wd
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% ¥ gra wdw faar ot §, @
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dra< &, @ SHar ExFaw  faemErdy

g wifeg, afg w1 wrEAfEs qTAY,

g &1 IUFT wrEAq F1 fewRIrdy g

1T T @R & F6T ¥ FH F99

arar 4G &, Y I UL T

FarireTdr GiAY FTfET | o TF THTT A

SqeqT A9 F, a9 AHT 1L 3FE AT

S g 1w safEAfady I F uE

FALE 79T A% 0gT TC §, TAH A1

Y afy g% 5 THTCFT ZATAT § AW Y
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qearaT aew  fw efRfEd d° &

T ¥ T SAE4T IF T F AN OF qg

geral frar g | gafay & fraga &7@T

=1gar g f g4 aTQ saEEATH F @A

FI sraggEwar g |

# e ¥ g WY fAags w31 Jvgar
£ i T8 W & EI qgT I AT § AT
TFINT T AT TATOC, FAIF IE I
g1 fower gur &9 g agl 9T ¥«
saffryas ¥ Q10 AL SAW g4
o @ & Sy g adF & fasel

FeATE FY ATT HIT A ST ereaf earfaa
frT @TF | Agl I TFEGI faorefY da1
£ ST | AQIA F g FAdy ofqwey
§ar e aFd §, Iae da1 w7 g ¥ faoel
aqer€ 73 |\ IAX I &a F i
v & fasra gYTT, ST FA
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arfs SHwT greeTane fas g& ;T RN
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W T g | 3 ag ¥ afg miw
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FTAGH! RN | F{IT AT H0T A9 & foQ
qgi 9T %W ST §, 9g BHW UH
WY FT IR, qq T SEFT S qw@ ¥
I9ATT AET I, T 9T HOFH! AT
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g Au faaga & 5 9 & 7
§F ¥ faselt $7 qoens g FFAr 2
TH qTE W wasr ema &Ar =g
TET T FIEHT 1 agd AATA &, IqNT
TIFHT FAT A0 AT THS qraz £
SYATAT JTAFT SATAT & FATET  HIAT
w1fgq | # a7 WY faqga @ AvgaT
fo agt o fEaar fas= *7 erwar &,
fFAAT agi 9T a7 Y W@V &, fFawr g
g, frafr a0 &, foaar fassa g <ar 8,
A QI gral 9 afe A eqvy A, 97
o F gETT qqit fF fvg gwe F
SqAEqT F1 3VF T YFA §

Lyl wsFt F qIT T IR g7 4TS
RAT § HIT & 57 T T FHAT F@T
2
Q

Y Yrewrer sterr awt (Frew) o
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MR. CHAIRMAN: If you insist, I
must do it.

PROF. N. G. RANGA: I have only
two observations to make . . .

MR. CHAIRMAN: Prof. Ranga,
please speak after Mr. Verma. Let

the quorum bell be rung—
T FIH ET WET & 1 WY W0
U& o Gro 9T = ®T Fifed |

M awe sarg W\t . {IgaY
FAT AT HERT A TV AFET @I
2 I9FT AT A ¥ fac §F g
§'W'§' |ma§T$TEaTaﬁ'a'(r
gr @99 & 99 9T g | fagyw 33
Fgf FT ATHEY F AT ¥ AT WY
TIAT FGE ¥ T@T AT 99y Y
aigt 7 fawdr 4 WA 0w ™
zafFEzfRFaa &1 &9 Wy Fgi Ty
g 1 amfes wiv mfas ghesm
q WY T qEtaT It aga Iufaa
@ & 1 3@ Ifewor & =T zw
AT & IIT § " ST qrANG
qar AEIRT ¥ 130 FAT ®9AT
Fad gt ¥ fqgdisw & fog {gar
& 3 ¥ fog gega F gawmE &
qra & |\ H augar § fv g9 gwwnA
7ot IT 9 ¥ T fawmrw g
fagaiFTr & g1 wiw wiw o
fawst st 1 39F gror F@F
W aqgw, fa=g =T 19 gRT AT
ATAT TF F fawra & w190 g1 317
AT A% )

Ffea mwre ot ot 7 faEa
afeeg & fefedr awe § e
zav feqfres & fr go =er &
ST GFAT | ¥ TAAT FARTAY F@ &,
AT WeeTAT FW@ & | FEC
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fasaft ®HY qOr a<g ¥ wrw A
@ ot 1 fawey wm AT o9
gz w@ar ¢ fager # ¢ 1w
afi & & oW w, a@EE @,
faarf & T w1 faadr g 0
g oo a1 ared ¥ TE aal
1 fawar ady faway o

faga =y Wy 7 A gTr W
Z#gl ®T FGAT FT A AT &
zafag zw fear § faga R =
gusT 3% FECT I 1 I |
R 3w fog w8 1 WU @
ag IAM@ gWT 5 IqrwIEIwT e
a gafgfdy 1€ & 1 dwaan-
FTOT FT JET | ANT &2 51 A<
g gra awm v afwae fear sray
21 g fear W g3 *1 gfgfafgs
g0 FW § W wAATY T ¥ @
gagpr Arfaae & fear s@ar &
I /T FAqT BT FAT gEAE
fawadt *Fgr @AY 9rfe?, F99 og
Jr7as 8, wgt wfaws ghagm §
frdr T@ FT A A F@ &
wgt wiuF ghaaw fidr & a&@ fagd
T AW|E T Aw W e
F @A TAT FE Adf & 1 zelEg
st & v faga ofewdi w1 -
FATETOT &1 | &Y YT faw awr @
s Jrfed, € g @17 =R,
7 oA F giafafa 7 Tfed
MT oF F@m feaml & & =
=Tfed 1wt oF FeaY famaa H
¥ g7 9T ®E wrEEr T =wifEd
awifss saa & fafww s9wa
T PX § IaF o fagyw o &
IAF AT GEFIR I &, 5w aE@ A
Sa¥ whafafa gt o1 8% #c o
Wt F @ sgefmt e &, ST
UF gFd | waw ¥ & af k=
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gaX Tl F ool wNT gw  sawyr
® WY WPET A FT & Y saAET
WST FHIT |

faga N1 1 ager SAET FET
gy 2, Su¥ T FaEr aaw &
FAATQNA IUNAATHT & €0 qFaey
ey sT QX & o @ aw &
QATATY WEZTATT &7 &d  qAq
g€ 1wy  ArERAT  IqHEATHT &
IAHT FAT T IFFT I9E ¥ faqwq
NEqrz F o & i aaws 2
awr sgt uT faga S w9 w9
o1 @ & fawre ¥ 130 ¥
1 T FBm9T 0 gF & S A4
At Y a1 WY & 1 wEw A aqr
g swEt 9T Wy gy fewfa @
T M W1 HOFT €17 AT ATEY |

fagra &Y &1 2T § g 7 Afus
AT TG 7 & | FAEA AAT YA
¥ ogan waw gX § | A wrar g
F X g ¥afe #1 It o
garg gAr Jrfey « § g W =rEar
g v 3z aiet & Frorsamy &t
gaded giAT Arfgd AT gA¥ gUIT
T St wTey |

aanw A s "wrwT gur, faer-
fgai &7 wrRw  wEST | Tl 9%
AAHT F1 W FTH HIT FIAT 9N

&, SEF 47 WT T FET 9wlEy

BlE BIZ TARN &1 AWFT Faradt
g q fags ¥ arfgdr | T@i &
o ® wEw gt we arfed
HIT TgT ®1E HTH A FET A0y
foay ast &Y wife =T saaeqr 57
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PROF. N. G. RANGA: If any warn-
ing is needed for any of our Ministers
that thig House should not be taken
for granted and just because any
particular proposition appears to be
either too technical or too simple,
they need not have to make neces-
sary statements in order to educate
the Members of Parliament, then this
debate itself is enough warning. 1
hope not only our present Minister/
Ministry but Ministers ag a whole will
be very cautious that whenever they
come to the House with their propo-
sitions, it ig necessary that the House
shoulq be educated and also the Min-
jster should allow itself to be educated
in regard to the temper, the know-
ledge, the feelingg and the guggestions
that could be made by the Members
of Parliament from all Sections of the
House. 1 myself feel extremely
grateful to the Members who have
taken part in this debate because 1
find myself educated so much.

The most extra-ordinary thing is,
it is not that India hag neglected
Assam, but the people of Assam also
seem to have neglected themselves.
For four years they had no informa-
tion about the working of their State
Electricity Board. Many of our
friendg have been complaining that
these electricity boards are not pro-
perly represented, properly constitut-
ed, they are not functioning properly
and so on. Whose responsibility ig it?
It is the responsibility of the local
Governments, But the local Govern-
ments are failing everywhere. On top
of all, it is the responsibility of the
Central Government,

Having gaid this, I would like to
make an appeal to the Prime Minis-
ter, the External Affairs Minister and
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the Energy Minister—all the three of
them—to take this particular matter
into gerious consideration and try to
get in touch with the neighbouring
independent Governmentg of Bhutan,
Nepa] and Bangladesh. They will
have to negotiate with these three
countries in order to be able to har-
ness the waters of the great Brahma-
putra and exploit the electricity and
power that we would be able to deve-
lop from there.

1 do not think this Rs. 300 crores
ig going to take us anywhere at all
We are spending thousands of crores
for the development of super thermal
power stations in differenit parts of
the country. Hydel ig much cheaper.
We should be able to zllocate sufficient
funds to the programme of develop-
ment of hydel power from the Brah-
maputra. Therefore, ] would appeal
to the Prime Minister to spare time
and pay special attention in order to
carry on these negotiationg with other
neighbouring powers and also to plead
with the Planning Commission to raise
by whatever means whether in India
or outside, sufficient funds in order
to be able to develop hydel power not
only in Assam but in the whole North-
Eastern frontiers. Now, they are
paying special attention to the
achievement of peace in Assam and
North-Eastern States. 1 wish them
all success. The Prime Minister is not
very much pleased with whatever
efforts we have made nor ig she so
sanguine and hopeful about the
achievements we may expect in the
near future. When I went to congra-
tulate her on this agreement, she
said: let us wait and see: there may
be go many troubles; we have got to
overcome al} those before we have
peace, So much cautious ghe is.

At the same time, I want to put
equal emphasis on the development of
power and other sourceg in the North-
Eagtern region and for that purpose, I
hope the External Affairg Minister will
be able to gpare as much of his energy
ag possible, ag he is able to gpare for
the achievement of peace in various
parts of the world.
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w7 feur & 4¥ wrgry F ey fray
wal & Y Y fegic ¥ W1 eAm
faar sve 1 fagre ovw (Aga {9
g adff o= oo & faga At &
T TAA w1 Wt ¥ owr surA A
® wEAwEaT & aifs 9w & SiNg
fagais<or g1 WX IW § qW W
fawrg g7 &% 1 faar 3T & fagar-
= frq w ¢ amw fawrg w7
TISATS AT §W AwTAT qgq & e
% fou gw & gwew fwur & T8
a%~ «gl gy 1 gafeg s 5%
fogr wur § ag swadw =19 § )
AT WIFIEFITC F TH FBT WT HY
FHIT &1 gwrw AT AR o

SHRI VIKRAM MAHAJAN: Mr.
Chairman, Sir, I fully share the senti-
ments expressed by hon. Members.
So far as the Electricity Board is con-
cerned, Assam jg in a mess. It is the
same i1 the case of many other State
Electricity Boards also. But the
management of Electricity Boards is
entirely the responsibility of the State
Governments, The accounts agre fur-
nished by the State Electricity Boards
and then they are audited. So far as
Assam is concérned, it ig unfortunate
that they have not been sending ac-
counts to ug in spite of repeated
reminders. But as hon, Members are
aware, Assam has been in a mess for
a long time. That happens to be one
of the reasons. We have got the pro-
visional accounts upto 1977-78.

SHRI RAVINDRA VARMA: Under
section 69(4) of the Act, the accounts
of the Board have to be certified by
the Comptroller and Auditor General
The Sub-Section before that says that
the accounts have to be audited by the
Comptroller and Auditor-General of
India. Therefore, you have a better
leeway in dealing with the gituation.

SHR1 VIKRAM MAHAJAN: The
provisional accountg of 1977-78 have
come. The accounts of Electricity
Boards, including that of Assam, are
in 5§ mess.

B
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1 agree Wwith the hon, Members
when they say that something should
be done. : The Prime Minister has
recently told all the Chief Ministers
to take some urgent measures. In the

recent Power Ministers’ (Conference
we told them that the Centre will
-help them in any way they want,

provided they tell ug what they want.
If 1 start dilating on that, it will take
a long time. They lock into the fin-
ancia] management, tariff etc. The
Prime Minister herself ig taking very
keen interest in the matter. But, as
the hon, Members are aware, it is the
primary function of the States. So
far gs Assam is concerned, because
it ig under Pregident’s Rule at pre-
sent, we have to come before you with
these proposals.

Some hon. Members did ask why we
are placing thig limit of Rs, 40 crores
and why it is not more. The reason
is that the finances for power deve-
lopment form part of the over gzll
State Plans. In raising these re-
sources the capability of the State
Electricity Boards to generate surplus
ig taken into account and the balance
is made up from the loans by the
State Governments, LIC and Rural
Electrification  Corporation of India
and trom market borrowings. Thus,
a substantial chunk of the finances of
some of the Electricity,K Boards which
do not generate sufficient internal re-
sources ig made up by loans.

The present borrowing of the Assam
Electricity Board from the market,
LIC and REC on the 31st March, 1980
wag about Rs, 92 crores. In 1982-83
it ig egtimated that the additional
borrowings is likely to be about Rs.
64 crores. To enable the State Elec-
tricity Board to meet its requirements
for the next two years, the borrowing
is expected to be of the order of Rs.
40 crores. That is why we have ask-
ed for Rs 40 crores. After two years
the State Government can make a
further proposal. It hag been propos-
ed in the Resolution to raise the bor-
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rowing limit from the present level
of Rs. 95 croreg to 130 crores to meet
the immediate needs of the State
Electricity Board. After the new
State Legislature is elected, it will be
competent to raise the limit further.

So far ag the future plan is concern-
ed, we have sanctioned enough capa-
city for Assam, both thermal and
hydel. The tota] capacity which will
come into being in 1985-86 would be
more than double the present capacity.
The present capacity is gpproximate-
ly 161.5 MW. The capacity in 1985-
86 will be to the tune of 498MW, that
is, more than double the present
capacity of Assam and the invest-
ments will be over 150 crores for the
on-going projects, They are likely
to go up. These are the new schemes
which Assam wil] be having in the
next 5-6 years. There is a great
potential. There are many schemcs
which we are examining, which will
help more capacity to generate. At
pregent our assessment ig that the
hydro potential is about a thousand
MW and we Will try our best to
develop the potential.

Some hon. Members raised the
question of rura] electrification pro-
gramme. In the next two or three
years we intend covering 40 per cent
of villageg in Assam and Rs. 59 crores
have been earmarked for the rural
electrification. A special fung is kept
for the Harijan bastees. One of the
hon, Memberg raised the point—it is,
I think, Mr Harikesh Bahadur—
about Harijan pastees. We have kept
a special fund which jg only meant
for Harijan bastees. It ig apart from
what we give for the rural electri-
fication programme.

PROF. N. G. RANGA
Harijan ag well as tribal.

(Guntur):

SHR1 VIKRAM MAHAJAN: Yes,
in tribal bastees also. We are doing
our best to develop the Assam poten-
tial. Ag I have said already,6 the
Central Government ig anxious that
the projects already sanctioned should
be completed. In fact, Assam does
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receive Some assistance from the
peighbouring States. There are 220
KW lines. The entire North-Eastern
region has hydro potentiaj and it is
peing investigated and we are clear-
ing projects as quickly ag possible.
As I have said earlier, the Prime
Minister ig making great efforts in
solving the Assam tangle and also in
the economic development of Assam.
And I am gure I have answered all
the points raised by the hon. Mem-
bers regarding the accounts, regard-
ing the potential and electrification,
ang I recommeng that the Resolution
be passed.

MR. CHAIRMAN: The question is:

“That in pursuance dof sub-sec-
tion (3) of section 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948),
read with clause (b) of the Pro-
clamation issued on the 12th day
of December, 1979, by the President
under article 356 of the Constitution
with respect to the State of Assam,
thig House accords approval for
fixing under the gaid sub-section (3)
the sum of one hundred and thirty
croreg of rupees as the maximum
amount which the Assam State
Electricity Board may, at any time,
have on loan under sub-section (1)
of the saiq section 65.”

The motion was uadopted.

—————

1553 hrs.

MICA MINES LABOUR WELFARE
FUND (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): Sir, I beg to move:

“That the Bill further to amend
the Mica Mineg Labour Welfare
Fund Act, 1946, be taken into consi-
deration.”

With a view to constitute a Fund for
the financing of activities to promote
the welfare of labour emiployed in the
Mica mining industry, the Mica Mines
Labour Welfare Fund Act 1946, was
€nacted and brought into force with
effect from 28rd April, 1946. The Act
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provided for the levy of 5 cess as &
duty of customs on all mica exported
from the country at such rate not ex-
ceeding six and one-quarter per cent
ad valorem as may from time to time
be fixed by the Central Government
by notification in the official Gazette.
The present rate of cesg which is effec-
tive from 15-7-1974 is 3% per cent ad
valorem.

The mica mining industry is con-
centrated mainly in the States'of
Andhra Pradesh, Bihar, Rajasthan and
there are approximately 9,000 workers
employed in it. The Welfare Fund
has been utilised over the years to
finance various facilities for the bene-
fit of these workers. These relate
mainly to running of medical and
health care institutions, sanction of
grants-in-aid for subsidised housing
and for schemes of drinking water
supply, disbursement of educational
scholarships and implementation of re-
creationa] programmes for such wor-
kers.

Section 6 of the aforesaid Act em-
powers the Central Act to make rules
to carry into effect the purposes of the
Act. The Act does not presently pro-
vide that the ruleg so made by the
Central Government be also laid be-
fore Parliament, ag is generally pro-
vided for in all such legislations under-
taken since 26-1-1950.

Thig aspect came up for review by
the Committee on Subordinate Legis-
lation (Fifth Lok Sabha), who in
their 14th Report desired that the Gov-
ernment shoulg undertake a review
of all Acts with a view to finding out
whether these contained a provision
for laying of rules framed thereunder
before Parliament. The Committee on
Subordinate Legislation (Sixth Lok
Sabha) in their 19th Report specifi-
cally desireq that the omission obtain-
able in the Micag Mines Labour Wel-
fare Fund Act, 1946, should be made
good at the earliest possible opportu-
nity. It is in this background that the
present Bill has been presented to the
House for congideration, The Bill
seeks to insert gub-section (3) under
Section 6 of the Mica Mineg Labour
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Welfare Fund Act to provide that
every rule made by the Central Gov-
ernment under the Act ghall be laid
appropriately before each House of
Parliament.

With these brief remarkg ] commend
to the House the consideration and
passing of thig Bill,

SHR] RAVINDRA VARMA (Bom-
bay North): I welcome the Bill that
my hon. friend the Labour Minister
has moved for consideration.

Ags the hon. Minister himgelf stated,
the Bill is a very simple amendment.
It seeks to affect an amendment of sec-
tion 6 which empowers the Central
Government to make rules to carry
into effect the purposes of the Act. As
the hon., Minister explained, this Bill
has been brought before the House in
pursuance of the recommendations
made by the Committee on Subordi-
nate Legislation.

The: Committee on Subordinate
Legislation obviously felt that though
the Government has the authority to
make ruleg for the effective implemen-
tation of the Act, Parliament must get
an opportunity, not only to be acquain-
ted with the rules that are framed by
the Government, but glso to examine
the nature of the ruleg, to assesg the
functioning of the Act, to see how the
Act ig being made use of to ensure the
welfare of the workers for whom the
Act wag enacted by Parliament,

This amendment, when it becomes
law, will therefore give Parliament
an gpportunity to evaluate, to gssess,
the measureg that are being taken by
Government jn pursuance of the ob-
jectives of this piece of welfare legis-
lation.

Ag my hon. friend pointed out, in a
sense, this very Bill gives an oppor-
tunity for ug to make a few observa-
tions on the problemg of mica mine
labour, particularly problems that re-
late to their welfare.
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Sir, when I was on the other side,
I used to obgerve, that often times
simpje Bills of this kind were availed
of by hon. Members to inject the consi-
deration of many problemsg that were
either not related to the field or in
some caseg very distantly related. [
shall not follow that example, which
I have often held to ridicule in this
House. But I shall certain lyavail of
this opportunity to make a few obser-
vations on the purpose of the Fund, on
the purpose of this legislation, the
parent Act,

As the hon. Minister said, most of
our mica mines are situated in Bihar,
Andhra. and Rajasthan. The Fund has
been constituteq to promote the wel-
fare of these workers. I have no
hesitation in gaying that these workers
are among those who are employed in
some of the most arduous and hazar-
dous areas of employment. Unlike
some other mine workers, the mica
mine workers do not have a high
degree of organiseq strength behind
them Therefore, whenever you find
that the workers have to work 1n
arduougs and hazardous occupations,
their number is not large, their orga-
nisation ig not effective, the necessity
for the Government to go to their
rescue becomes all the greater in such
circumstances. Added to that, it must
be pointedg out that unlike in the case
of the coal mining industry, most of
the mines in thig sector are owned and
operated by the private sector,

PROF. N. G, RANGA (Guntur):
Almost all.

SHRI RAVINDRA VARMA: Yes.
There may be one or two exceptions.
But almost all of them are owned by
the private sector. This, again, creates
a different gituation. In the case of
coal mining, the Government is both
employer and watchdog. Ag an em-
ployer the Government has the res-
ponsibility to set an example, but the
Government hag also ity additional
responsibility as the watchdog of
society. In the case of coal mines, it
has this dual responsibility, but in the
case of mica mines, since most of these
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mineg are owned by the private sector,
the responsibility of the Government
to exercise its watchdog function is
al] the greater. Its role in this sector
is an undiluted role of a watch-dog.
Therefore, it is necessary for the Gov-
ernment to ensure that there is appro-
priate legislation, appropriate jegisia-
tion that governs the conditions of
work, safety, machinery for inspection,
fixation of minimum wages and the
periodic revision of minimum wages
and the promotion of welfare.

It is not posgible for any one to
examine welfare without a reference
to wages or conditions of work. These
are inter-related, as my hon. friend,
the Labour Minister would readily
agree. He hag experience not only as
a Minister, but also as a trade unionist,
and therefore I am sure, that he will
not differ from me when 1 gay that the
concept of welfarq has to be an inte-
grated concept. It cannot be divorced
from wages, from legislation, from the
concept of safety. Therefore, I have
to refer to the question of wages. My
hon, friendq knowg that the wages of
mica mining workers is very low. It
wag last fixed in 1976. I already made
a reference to the way. The orga-
niseq power of tHe coal mine workers
wag used to ensure a high minimum
wage for coal mine workers. When
the Janata Government was in power,
there wag a wage revision for coal
mine workers effected, which resulted
in an increase of approximately a hun-
dred and odd rupeeg per month in the
minimum wages of a coa] mine wor-
ker, Today, his minimum wage  is
Rs. 538, including basic wages, variable
dearnegg allowance and attendance
bonus. But what ig the position of
mica mine workers? The position is
that an underground unskilled worker
gets Rs. 6.96 a day; a semi-gkilled
worker gets Rs, 8.70 and a skilled
worker gets Rs. 10.44. The workers who
work above-ground get a lower wage—
Rs. 5.80 for an unskilled worker, Rs.
725 for a semi-skilled worker and Rs.
8.70 for skilled worker, In Bihar, where
3’911 have a concentration of mica
Mines, the weekly wages approximate
to about Rg, 37.36 (below ground) and
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Rs. 37.08 in the open cast mines. These
wageg were lagt fixed in 1976. It is
high time, therefore, that my hon.
friend, the Labour Minister, paid atten-
tion to the revision of the minimum
wages in the mica mines.

I do not propose to deal with the
proposals that have been put forward
for the revision of wages, at length.
For instance, in the case of open cast
mines, the proposal ig that it must be
revigsed from Rs. 5.80 to Rs. 6.65. In
the face of erosion in the value of
money, an increase in the minimum
wage from Rs. 5.80 in 1976 to Rs. 6.65
is no increase at all. I am sure, my
hon. frieng wil] agree with me that,
in fact, it reflectg or registers a fall in
the real wage, not an increase. I will
not take more time of the House in
dealing with these proposals.

On the other hand, if one looks at
the prices which mica hag been earn-
ing—prices have to be related 2
wiages—the prices havie bedn going
up. The export has gone up from
14,911 tonnes in 1977-78 to 18,859 ton-
neg in 1979-80. The value has gone up
from Rs. 18.75 crores to 19.23 crores
in 1978-79 and Rs. 23.03 crores in
1979-80. My hon, friend will say that
because this is an ad valorem levy,
when the value increases, naturally,
the corpus of the fund will also in-
crease. I do not dispute it. But what
I am trying to point out is that it is
not only necessary to gay that it is an
ad valorem levy and because of an
increase in value the tota] corpus will
increase but it is also necessary to see
what element of this ig passed on to
the workers in termg of wages. If in
four years, the wages do not increase,
the real wages decrease, I must sayv
that the unit = value realisation of
mica has also gone up in the last three
years.

As I gaid in the beginning, where
the wages are low, the responsibility to-
introduce measures to ensure welfare
increases. On the one hand whenever
there ig g demand for wage revision, it
means jncrease, not decrease—“Revi--
sion” is a neutra] word; whenever-
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there is a demand for wage revision,
we are told that it will add to the
inflationary process and, therefore,
we should not ask for more wages.
Here ggain, my hon, friend the Labour
Minister wil] be more eloquent than I
because he hag spent many years of his
life as a trade union leader. The
.answer is that we will be contributing
to the procesg of inflation if dearness
allowance is increaseq or wages are
revised upwards. On the other hand,
if you do not want to increase the
quantum of wages in mony, then let
benefits be passed on through relief
measures, through welfare measures.
Let there be an improvement in their
standard of living, in the quality of life
made available to them, through mea-
sureg of welfare in kind. Then, there
seems to be some difficulty here too.

As my hon. friend hag said the funds
raised under the Act have been used
for providing housing, water supply,
medica} gttention gtc I do not want
to go into al] thig gt length, but I must
point out that, in gpite of the fact that,
under the low cost housing scheme,
75 per cent of the standard estimate
or the actual cost ig given to the mine
owners, it cannot yet be said that the
number of units of housing gagvailable
is commensurate or proportionate to
the number of workerg in a mine area.
1 am gure my hon, friend, therefore,
will not only use thig provision as an
incentive but, if necessary, he will
find means of compelling the mine
ownerg to ensure that adequate hous-
ing is provided,

Now, water supply is another impor-
tant factor, especially because many of
these areas, ag my hon. ang disting-
guished friend will agree, are areas
where there is chronic water shortage.
Therefore, I am somewhat amazed at
seeing that in this year’s budget there
is some reduction in the provision. In
1979-80 the estimate wag Rs. 1.52 lakhs
and the revised estinate was Rs. 1.16
lakhs, but it has been further reduced
in the estimate for 1980-81 to Rs. 1.06
lakhs, 1 think there is something
wrong, because the need for ensuring
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water supply hag not gone down. The
provision is not adequate: I am sure
my hon. friend will look into this.

Now, about accidents, I would say
that accidentg are a very important
factor to which we have to give atten-
tion. On an average, I find from the
figures, that there have been five to
six fatal accidents every year
in the mica mines, resulting in
the death of five or six people
per year, The Report of the
Ministry says that Rs. 2770 were grant-
ed to widows, orphans and dependents
in 1979-80. I do not want, in any way,
to belittle the efforts of my hon. friend
or the enthusiasm or gincerity of my
hon, friend, but Rg. 2770/- seems to be
a piffling amount. Thig is the total-
my friend will understand the gravity
of this. In the coal mines, when there
is a fatality, the average amount of
compensation that ig received is over
Rs. 20,000/-—betwéen Rs. 20,000 and
Rs. 30,000/-. Surely, life is equally
dear to everyone, whether he be a
worker in the coal] mines or in the
mica mines. Therefore, gome method
must be found and I would suggest to
my hon. friend to consider whether
some kind of compulsory group insu-
rance schemeg and waccident insurance
schemes cannot be thought of and
made compulsory for the Management,
to ensure that, in the case of fatality
or serious accidents, adequate comipen-
sation—not merely a notional compen-
sation but at least some adequate
compensation—is made available to
the family. With the multiplicity of
schemes made available by the LIC,
it shoulq be possible for him to pursue
this proposal for g compulory group
insurance scheme.

Now, coming to health, medical ins-
pection is being made compulsory.
(Interruptions).

* Tt does not matter; these are all for

is consideration. These are not being
put forth as criticism; 1 want him to
consgider these things.

Ag far as medica) inspection of the
mica mine workers is concerned, com-
pulsory medica] examination has been
introduced from April 1979, but the
present provision is for a periodic
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examination, once in five years., I
know this i3 a beginning; I do not
blame him. But he will agree that the
frequency hag to be increased because
this is, again, another industry which
is very hazardous, where the workers
are vulnerable to tuberculosis. There
is a high incidence of tuberculosis
because they inhale dust including
feldspar, gilicates etc. and the respira-
ifory organg become particularly wvul-
nerable, in their cases, and it leads to
tuberculosis, silicosis, nueumocotrisis,
etc, It is therefore necessary to take
adequate steps to ensure periodic
medical inspection, preventive steps as
well as curatine treatment,

My hon. friend’s report says that
there are hospitals ang there are beds
for domiciliary treatment. These are
good: but he will agree that these are
not adequate and, therefore, we have
to work to increase these facilities.

As far as the preventive aspect is
concerned, my hon. friend must be
aware that there is an Institute under
his Ministry, FASLI, which hag its
headquarters in Bombay, which has
been doing an excellent job in devising
and designing implementg are gadgets
that can be used to reduce vulnerabi-
lity and to increase immunity, For
instance, the masks, goggles and other
things which they have produced—I
am sure my hon, friend must have
scen them-—are very effective indi-
genous cheap, inexpensive, and it
should be possible for him both to en-
courage the work at FASLI and also to
See that these are introduced.

1 do not want to take more time of
the House, but I would only like to
adg in conclusion g few words about
the cess. As the hon. Minister has said,
today the provision is for a maximum
rate of 6-1/3 per cent, and the rate
fixed now jg 3% per cent. ¥ do not
know whether my hon, friend feels
that there is a need to increase the
rate. I know there are various factors
that have to be taken into considera-
tion in coming to g decision on increas-
Ing the rate, and he will not have an
€asy sailing if he goes to the Cabinet
Wwith g proposa] of this kind. That is
all quite understood. But, even so, if
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he feels that, in view of the necessity
to ensure their welfare, there is need
to go further within the maximum that.
has glready been laid down, that is,
6-1/3 per cent, he should take up the
responsibility to make such a proposal.

In conclusion, I would only say that,
in the case of a welfare fund, one does
not feel very happy when one sees
that its closing balance is increasing.
In 1977-78, the receipt wag Rs. 75
lakhs ang the expenditure was Rs. 65
lakhs. In 1978-79, the receipt was
Rs. 89 lakhg and the expenditure was
Rs. 69 lakhs, The estimated receipt
for 1979-80 was Rs. 90 lakhg and the
estimated expenditure was Rs. 80
lakhs. The estimated receipt for
1980-81 is Rs. 100 lakhs and the esti-
mated expenditure is Rs. 80 lakhs.
Ang the closing balance has risen from
Rs. 1.02 lakhs in 1977-78 to Rs. 1.51
lakhg in 1980-81., I am sure my hon.
friend, being a trade unionist, above
all ang the hon. Labour Minister,
will realise that this is not the best
index of the health of a fund of this
kind.

I do not want to take more time of
the House. I support the Amendment
so ably moved by my hon. friend, and
I wish him a]] success in working for
the welfare of the mica men,

=t frrart s s (e )
guTafa WEET, WIEHT AET  FARAL
wE I F HFWH 2 H TW TFT X
STIETT §

“There shall be levied and collect-
ed as g cess for the purposes of this
Act on all mica in whatever state
exporied from a duty of customs at
such a rate not exceeding six and
quarter per centum ad volorum.”

éﬁ%g&mm aggfe gaasiT
& oY {9 gHEsT farar strar @ @ AEET
¥ #1931y A9gU F graw §
¥ A I g7 T@ & FWAEAT FHT
Irfgq + AT G e ¥ S mﬁl
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[t fazarQt svF sare]

ATt S For wHTL ®Y g9 Fars
2, & A N THEST g § wwA N
Fd T ATIHTT AT &, L IIA IqH
HET FHT TG AT & | I w41 AT
2 5 ot Fada<|dfrfadin wrgE
WTERE & WG & grETH ¥ 9 K7
TAT F1fgT SR X aTa ST T AT
FTAT & ST ¥ gATHT YT DT F
AT & T AL F IABAL F qE
@ & awr sfgefat ar|gal
FIH FLA TS AR HT GFT 1 §T HA
FEAT STAT &, THT THSST FgAT SATAT
2, 99T® 9TEE § T @I G
sfawrfat wix sg=fay o7 fsar
AT T ST ANG FI qgoAT &
FTH g qG TEHT FA ST HATA
g, =g formm § S wwerefo &/
T qATF &, A1E S fqQ F1F F ar+y
FT HATA g, AT ATH JATH BT 1 g,
g7 AR wwEl § o ot awe|swaa
fohar T @S9 FIDNAT FT AT B
T ZF THTL FY =qqe4qT 1 A7 g faw
forma w12 W FT9 AR AT 98 IFAT |
T § =¥ AT 9§ gHIL TgT ATSHT
HEN H 0Hg gAY AN T H G A |
~few o a8 Tww g f sigt a=
ATSHT &T QWY g, gHIR TATT F
WYaTeT § @y SATRT AIHT 97 T
21 awenw ¥ faaHr wsET Exii)
g & Su*1 95 Nfawa\Wiaarzr & &
I9Fey EAV & NiEA Agi IF ATSHT
HTERY § FTH FIX a1 ARG FT Iy
g, ®TST 15 FHATX AFGI & 19 9%
F¥IT 5—-6 I AL Er F|T IV W
T § 1 THFT FOpEE & fw g
qsdr, fazas NfF wrgwr F geay
¥ syt AT 8, SUFT GOAE F7
QIET T & I8, TRYTA & IS8T
T AEFT faped & SOwr @l
#' aga a9 fua=medt 6T 8 fagre
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AAN\RFT Fiva) ¥ I qF 98 SO9fy
&Y &, fresy 99 wgwr @dRd Wik
IJGET YFAGIE H ®1 FIAT FEAT §
Ffera SN2V a9, BB I
@RRFT AT AIEHT 927 & & Iq€)
T ORard & g\ et ag o
saeqt A ¢ foms s il ®
I WA ZIF I3 q5 A &
1T IFT FH TH A AIEEHT 947 9347
2 A fafqes sr s 889 ' X
urslg FT\=wTEar g areifs sww
feordwez &Y gg a9 =€ & feT o
FIT FABTT FT ITT HIT FWQ & HIT
ZET ¥ "rawt g9 fooar g, fSaer
FIET FRHT fawanm Sqar g sarar
a9 W &1 fasem ogie 9t & gra
JATT ITRAT Ufgefada o ag qdr
zafaT g\ o7 g6 F7 39 AR
fawrg eq1a AT FIFET HIT ATSHT #T
QT ST 73 9 § ag A A qE
arfs | Teyamede a8 HIT a9gs Fy
HwH qF |

¥FwE (3) ¥ grary # Aq fAqeqT
g, oy faar w1 2 f &Y YA @
FARGT ufefadiw v smaar afsa
wry 3G9 fF oy «fY ofefadm swdy
g 39d| sarRaT dar @ 9 @ @y
F feqr smar g, aawae ofsefadm
Fg w1 I @ qar €1 gEfaw 39
JAIE FY 7FEqT & AT I1fgy fF ©1w
3 fagar gt fear s gE@r
gqds fauifw &\ smg ot Fahaz
ghrefada #1 soazqr s g1 i |

AR AT WIZHT &1 @@ & FH
T T 7GR & Srodfo AGT WA
dratfaat & sy &) s fagaa
BE-BIE FOATT JIX & a
[T 7Y AT & W wq=q Ho'dlo
wfdfors & Wt Swr Ty 4
faw gq@ar & foma Foor far gETw
T A Qo § Wi 7Au
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frdga & fe Tq ST 1 =qayT T~

et Frfgy foad s $7Y @gzE &
FIH FE qTX FAZY T AT STRT §
SART I §F | STHT §ABYT gfee-
fa T 9T SqRERT § SyRT 91 @9 fear
qrar 4ETfge |

gl a% AIETE H AR FT gigey
glam & oa ae F6E fiw a1 T
aar fagr smar g afsw gz F4dY
gidr 9rfge, S99 #ar syaegT FIAT
I1fgq THHY AT F1% &7 g Srar
21 39 gy ¥ J@-NTT FIA T
Fac feardez (% s S A
FawT §, F TINT H Wy & 7
zaqT faweay feardaer @ f& WY
garal 1 Fg0 T@ar g, wifewi ¥y F
fra wa & wwg<t *v fafagea
a% A8l fAeeT &1 #3 geanew z
a1E qat ¥ wagt F1 @1 fagr qran
g1 99 HeY § 7Y fAa=T & f& wow
FHEA agq RS IAT 7 AfFT ra=r
fewrgdee s w19 FaT § Fg o4
TOF & w17 www & 7 IE] F fag
5 o 80 9y fafaww a5 &1 Wwr9x aw
FT TG g qg HT FAGL FT AT fadn
g AT Tg grasa § 9« fowga &0
STET § o WITaTST F S G oFro%To
ar fraw\%ra-a: A § 7 @aml
H O9THT AOT-O™EY ®T 3T g,
AT ®1E W FTIAEr Ay g 2
T NHIT F AT ST ANFA FT A9
&1 @T & THHT QFT 19T A7MFC

T AT gEE qg §\F i
ATH FAN F qqg  FH AT HAT RATA
wafedraadr g€ & wI S Fa%hac A
T ATEHT AE-H TG qT AV
afawrfeat 1 faar gar &, sa%r @A
=1 ® worgl w1 fafrmw dw
Fﬂmm gt faeay & 1 afew
FHIRE AW J@d A6 E WX agt

(Amdt.) Bl
gy wa@ g & 1 owwd o
w5 (,lr) WX far) § wax wig-
Fifgi 71 grawm Ry ge § S9% &
qg ¥ TEIT WY ararem\ 3
STEr  WET AfE) | ATERT WIS
AT FABTL, H AT FIH HE@ I A,
g Aol Ffgm & fag svsmFQ
& S ag W agar =rfgy fF Aug
QU G52 g‘tm%ma'é‘fk‘r =T
T THIT FT ARYT  FTAT F We
gAY Ifgg 1 g9 IHIT F NG
AT AT FASTFTTICHT W FER F
qre Wy &, a3 fearddz & qra § o
&, WX Sgd agg ¥ fody | wwTC FV
TEEqTAEI gE &) WX TG IHIT FT
JEaYH 9 TFE F WL FH f'ar
STo fF gdeed g1 FaRu qifegyg
3951 fafsaw F9 faga@d Al
942 ATHIIT * gag ¥ FEIE!
F3{ ,a@x& ST AT A IAT G
AgER g g g, e w7 Faa
frear §, 9 1@ X FHT | Fgl Fr
Jaz Afqag gadregm agl g, gadn
wfsqmsl a8 § 5 F orr A1fasz e
ar Fs72) sfre FTEF | FOIF THT
F HaFX gfc ¥ FIRIL TFI-
fedrg A9 sMEE I AR 8§,
Ia%1 & qF ATHFT AW ® fgar v
T TP |
gafag & g@Adm A& &7 T
TFATE AFENT FW@T g ATAT TS
Fgam fag & T 9% FIT £
T AR WEITIATRIT FTIT FAT
FEHT AT JY T THC BT TEATH
F0 o wger & wawt| AWl F
feat srTaar & 9% |
SHRI MOOL CHAND DAGA (Pali):
Sir, the Committee on Subordinate
Legislation, Fifth Lok Sabha, in their
Fourteenth Report, desired that the

Government ghould undertake a re-
view of all acts to find out which of
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them did not contain a_provision of
laying down the rules framed there-

under.

dT RIT  FAIT FY qIAAT T THIT
w<a ¢ fo At S e A Qwr fea
T 7f; qrF TIT H AW AFRHE F
Feggt A &1 g far ¥ s dro
HSqYT e F EOIR 2WT E
fgs K ag wear w@ar g fa 301
Y MF GHT HTT FT FE & T
TE{IMA R AITIQ F AR T ITTHY
TSI AE 9T ¥ Ay a1, e
AFFRTHR IR ...

PROF. N. G. RANGA: It was the
earlier Government which was remiss

in this,

i Agw wrr T ;. fHET WY # Am
Fgeaara IATE | ATFATH 17 TS
F1 & fF 1946 & 51 ux @ifog-
gErfas  dfsewwa a5 nar, oY
AIEHI-ATET TARAC,~FUE, 1946
T, IWHAIT ggaST WO JE fa
f¥£ 1946 FFFT 1980 aw fa=T
&I FATT  FTH [FAT IFT | fHa|r
TSI FTA AT FH &I & | AT
T F A [afagsw #) 93, 1946 F
afseiwm s afer 99 & amr ot
TAAET § FwAgl fear ) g@
aifsariee & qraa $® 987 9T 971,
F97  gaEIifeaz Sfqedona w738 ¥
IS ST 9T, 6T a8 57 AET AT |
gaifeds  Afsreqos ®1 F19 1 57 A1
HEgo1k: il

gamfa S, Foxarg 71T FAT
wigw g fe g w9 waregfew
waifdi mifvgrde & wszw 9%
THETe FTaAT 2 RIT 3§ 9FIR
TSRITHTE w3 &, wifews 309 AV
I |l fifgy, 7 Fffaw =
U7 TN T FT wqwedwe
qI oyt gefawr gwr agt www A
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® T fegr 1 TN T aEw ¥
gRigfes it &1 ww  faw
1946 ¥ ure fagr 1 g ®§ER
fee wfseww 9T wEdr B
fFgasfyame @ &9 W ER[E
#foT 1 W 9 W F &R
UHTIT AT TAHRT A I WA § |
7% FgT gGAR W AT g, IR
REg@HET &1

qg arq FH 1946 § AT QT
g gwfa wZiky, ¥4 a8 IIQ
FTH FOaT @I & 4§ WIE I |
qTIRT St 719 Q1 ASTAS AT
FaE W &1 M9 qea & f®
4 TRgfes g AFEE X
geREHe FEET @ | WY qW IR
wfgd | WAATT T ATIHT IHG HT
AT F | ATEAT RIRH a9 WWH
g e HE

gudrasmg g s dvraq
gt ¥ U 47537 w98 FITET HIaT
W gl SEFTHFE, FATHCE HITH
fxs N AmTaT ITaT € I 4o To,
fFrogogaT gwar g1 faaa o a1
FATET A9 & IAF 7070, ¥T0 TO
gy FA3E1 HuF FTT WAV A
TEEYHT @A T | 9gi Fr OSET
foq mwi g€ o 1 FAT T F
#orgRl FTEATH  GrAT AT

gRIy qaT fafaeez qa & &l
st foyT &, AT gor #Y § 7§ WHSAC
fasr w1 X 1A § SAE FEATE
fx ag ua sfess faaem @ ATET
qEE  F A A H, s F
za mifessr FTHA 1 AR TR
HFre FIR AFE sATTL I AT
FeBaT EU2 gafae gar  fx sawr
g a@e AETCH g F |« gar
3 smhvget AR ¥ deEER
wre ydfer wwamd & &
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% ¥ar fr o vgare €@ §, ow
g1y ®# FE o mcaiigar lggea
T AT 971 ] B9 9gaT ¢, § fwa<
Ffacgs ogd &1 s=Aragaafag
AT FeaTAT & agt ¥}y /Y
8T fwag T TEIT § 7 Far Ay
AN L @I ! THAFT T A TAT
sarA ¥ gmar 6wy W/ 7T

zafaz zg ggt we Efam wiw

Y Y § a1 #g ATfHER F 9% 9%
IEE TEAT & TTH T

& «gT3TTE fa T deha7T w0
F AICHAATSSIOA ®1F F38 £ 3 Fa<
dreq * faw 41w s g1 39
aav Heg wfer o1 fa w§ o%
EATREE 1 d A EET H
qifefegz avd &1 woger i f sy
FEAG G AT XATHA TV WATE
a  gurtafgy g2 a9 S8 ®Us an
AT IBEA E 1 A7 § AE 5F T
g1 W= agaas £frmamaug
ARERAT tga AT § |

waafa wgiem : T 97 ST ag wEEHE
fam &, s 97 fyggaraim g

ST H® W7 I 1946 % a1
43 T HRege fam mrar E sa¥ fao
a1 &7 qgst  grame &7 frav ) @fEd
g Al 9T wegli % fag canw
gyt ST sifge

ATERT Wiz N a%d 19
+@ Ao o & e gra &1
37F1 &o ANo Tga whae &l & |
FATF ITHT BT FT Q19 @I FY 1A
AT F g sga@ud gy § 1
MY USTFB AFB @G F A9 &
fag a1d@ wd &1 zgafac @&

TR o-AGTZ AT g KL AT A

FEAT FET T Af4.7 TART ZisT TgH
T faraqs 8, qaaa g0 ¥ Y
Te~Tg fo h $9 ufus 3w srET
AR HAE

(Amdt.) Bill

PROF. N. G. RANGA: The condition
of women workerg are even worse.

St H®W wer I WIT Ag
waIfee Afqeqama § w9 § |Afew
fsgir vt = =7 gg wAswr @ ay
RIY TqA 92 @ F qrfe ST FAS
ta w7 | gnag & o8 4 fa ww
I A a4 W@ g € | &R w1E wfa
T FLT ZH AT ) ST MIYET °H
TIER HOHFIF, AVIA FATE
ol 4T & |

Y Taare qqrE qaqt (F3@0) @
argsr "™ 4 1\ § o7 sfas
frarfstg & S&% ard w7 393
& T ITq AT ANEGA HT 3T 7E &,
SR AT F ARYA 7T § @< H ara-
qIg ag 9y 4741 Tgar g fo "wowy
uxr wWIfag fam @wv gwm =i§w
At witga g oxr @Y g Atigy
fo fmfra moEe @ wlgetEt @y
g qiEs SAWE LTl RIT |

16.35 hrs.

[SHrRT SOMNATH CHATTERJEE in the
Chair]

qrg#T wT3A gms wiyaafat &
oy fas #T $0 0§ ga9 €7 43
g {® za¥ arvare w9 g
qQrEeEY AN AT TAT B WYX HAGT HT
Frare faaarangd i s aarg
HTR  AWNGU  FY T ST HIRAT
FTg g, fe=itg & | AR @ H
HEAA: ATLHT AL 4T TR TIT ATIET
SWEfar &1 w19 gar & 1+ wrsiEr
T FT ¥ Ag UEA <9 IEE WX
sAfe 97 go 9 wIRIAT A § AR
frddig, gy a9, 4T RS &0
33 @ faarfieT =1 e &, =9 & agl
oIy #Fad @ T g & samr
q A3 FTH g T G § | AEHT IT
ITEH ¢ a8 §9 1w A faF wfafza
frear dr @T ¥ HAEFTHEA LI
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[=r Cra=rrer wE@ T Ti)
oz ¢ e afasl & soarw & fag o)
IqT At IqqeR  §, ST sASTqT
g frarry  waeenwoe ), sagha €1
TH T A AAFT 97 F qHq TG
AFATINT FTRTIE 1 I§ wfsa o 7@
gYard 1wt ATy ag E fa ATIAHT
ATES  gIX AT H wIeE, 99T,
qrs, AT e gL T Y & M F
gaTEE g g Ay W Ffrgaar
WY ufgs Ag & a0 S AIES
AT & § ey AT IEY & "N
T 9% A=y & 7Ey wor g
qTAFE AT qgT FT &40 H §, I9
qxg 9CH T & WL FFT JATH N
AT § 98 weqrAY &1 wEQEAY IEHT
Tyfan @ srar & afs sas qa9gd
Fq T 9 sz wrfages w A #7
gfaad Sa®r g1 7 g1 §F ) 9w
JdeT gg & f wiRat § SR .
far § ag frear 1 wr @ AT S
faeit qar g AT 4 A WAL
AT WY 21 1968 ¥ 32200 HiTH
Y FT WGP IO FHI 9T dgl 9%
1970 ¥ fax ®T 32000, 1973 #
26000, 1978 ¥ 16000, 1979 H
8000 M TFfa 6500 dfgw &7 g
THT | WTEET & Seared § sga fauae
o K &1 THFT FILOT ag g fw oo
AAGT [IAE @AT F FF H AT gY §
I8 I @7 97 wearu fafg wfg-
fog® &7 aru 3 F wIar a1 glaag
et =tfgd, & 9 AT F1 IqA
qgT g
WAUF G 97 TN ST 47
qexrera AT ¥ 2 1 agl awmgifeses
g1 agt uFweam yuTEF AR T
SIEF F 1| HA@T geIgEe ®
Q@R &1 wwgQ wfag Y ewEey
] g , &, 7€ wwata 1 wfaerd
agf gtdzg av@ AT g T
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fedt =7 wrmor T 9T §
I FATTATC 71 O Frw  faor w@r
g faaa foraet &< at@T &1 A
21 S wERE WY FOAIU IATHF §,
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@Y ;e g Arfg  * a7 fegfa &
gaz Al T aew adi §, fawer #rea-
ATYT AT § |} F=AT KT GFTE AL oo
F IR A A wrE aufEg saawdr
e

qITH GHEI T FTT AT TN
awgdd  wwfa @arsdar awraf g
Y faaw a7 ITHT SIQUT ATHRT
TN F FX AN (g7 T
Ffaa gifqgrdc § HET, I geeai ¥
TG fFATT T FE F & A9 fqawmw |
1946 § Y HTFATHA, SHH ATI aF
®rE d@mga JEifraraar g A A
& sgqe gafasr fearaar g

TEHT F A W AT waAW,
usegra Hifage ¥ afqrg mage
®HFLE & gfFar ansgoxfama
qrzar 7zt der gar & 0 sEEr
fegfa €T arfgua & ag &
§% 2®Iq | A T O gIT  JIQ
sfafray Ffgma | fasard o=y
Fga gfgwar & @iw & ol ®F )
safar & am F WY A’ Y gear #
AAZT AW *Q@ & | 39% fag «Y
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fafecar awr gadr gfamd Swem
ar &1 wwme gewmE
ATEFT TIFQIE  TFET & FIU 1968 §
M& d¢ 100 F® 97 & wigs
T gwwIe FEw dTT N
Afest sg <aw W AT F wad
$fag go i @d fearmar g zw
qIE =T AT 1/ |

HJIF AWGIT T FIH A
24fta gad waglr @ fuw g
IT AT FoiT TG @ ME Tq
TG IF F¥ Ao foee § | qwdET
ok gude wifz 2w B owEww @
ST @7 guET yrafeer faar s @
gt FFSfaar T o w§ ¥
Sragt F Aq49E HagT v g AfaqT
sTFt 200 379 ufa faq @Y gogdy
faadr &1

o W/ AT Arearg f4 Argar
AR FIE FAEAT 14T AFY ) HTEIT
wixgs ghraat ¥ sfafataai A fa=re
fawer  faar smg f Sa W01 o1 Foaer
e gano fasra fag aEegrasars

=T w0 @WAe D ﬁé)
gt AgrRa, a5t @@ g 5 1946
F IR oW IF ¥ faw av fev 0§

fastr Fvq F1 HiFT fOem & @g
oy aafym wivT gega fwar g
ST AT F qfA gz gHaT T® g,
39 F AT H FIH!  FEEAT IT F
fag & @ o & f& agg =6
A F IT FT qEEHT 9T £gqTA
| WIEFT HIEE UFE ¥ mma‘
TIERg W WIT FNT A OFRT O,
W FH ¥ qEFT W TE FEAT &
T ¥ e ¥ fag o gfayw
T § a8 dga & oAwaiad g
T 3o dlo F f%l'{'g‘r SICHES
TH U FIH FIE TN g HIT AT
1 gfamd f o€ ¢ ag axfaq
g1 S & 19 w1 smafawor

g.

4
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gﬁ?ﬁqm&ftaﬂ%w
F OFIYT AT GF W) T, TG G
g% | IT F @I F S IR
TR & IV TE¥ ¥ WL HAF
et & oY 7 fowre g1 9w §
SH ¥ 37 FT IAWT AT IF TW ¥
fag wqfsa somr 1 Tifgq |

HOTTT T ATAM A&T & T 9gd &
goaf & %X S9 ¥ 39 AoOgA F
fea & &Y amr 1 Ay Frov @ fw
qgT G FT WG F F gF F FAN
9T 99 s § 1| M \gEr g H
W9 § g F FMT 9T qGA AW g
qr 37 F FoA1 g7 T A dW@E
FIA JMEAT IS grar «gl, I Bl
T gufa g & 1w wEd &
aga ag & & wwge| & gwww
AT AT g oagy Fewr g fRow
qrfFamde & may aumw faer 9%
fa=z 8T, 1946 & @ FWIH AN
FIAT a9, g9 & garar q fa=wre
gor fEa faa #7 qugedT #Y 3q=T
a»‘“r\rria?w%nqaaﬁeﬂ'q%
AT 9T I F gE@EAA AT AW
g1 e § 5 gopdem & @l wfe-
fada g7 #1 faadr & | sTos AT
#1 @y sfafede wEEr @gg
F worgil &t famey g ST ¥ a=gi
#1 faordr & @Y & goar =vgar g
fe fBT asrge &1 FgaT AT AW
gr grar 7 Arger ArgTy & Awig}
FT ATHT WHYT qT T AT AT
gHAT? I & Fevafastdr #Ar TEr
EAT ? ¥ ¥ [T WM I q1 2
f& g &1 gfagr gv &1 faadr
g g wie Ay fagdr o glauam
#T F9T Fr 75§ Fg W1 ST HI
Fgt faser | ez # g @
W% fafqn w1 g7 T #1 I@

T TEE | oM @ gwY & ST &

WAGET FT W WTE 7 T IW F
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[=r wrTe qAo UH W]
for w7 $@ & 3w ¥ I9fg &
fog s F@ aEm WO AT @
FET I¥ W F o H go  faemn
T 2 otar 5 oo arfaa &
=g, # Sy @gua g fv aw &
fag faer #ar saw A faEa
HAT &Y 1T ¥ 3w &7 AW F@TA F
AAGL &T JT I97 Y Wr g Jfxa
IH FT WAFET FT @ IJgT I
femsr gor & 1 3@ fafw w1 F@
& U GHT AT &, IFWT 2 F (A7)
T (") FT I, Fu FT SREL
fezar qoraT o @Y g1ar &, IR &
FIRAT F (AT 93 @ 737 AT 1 TN
T FT TFT AT FHT q@ATANET |

g/ arw ¥ g FZAT W1 §
f& %o & \wZFT BT FH 9ET OE 0
T SATAT AT § HIZHT ITAT 2
TIT SFRT & SAT27 (3297 727 7 H
FATIL FT TAFAT & | AfFT T F
AT T ¥ TACAFIIT FEAT & 5 A
Y IM F AT IHFT AT (HET AT
TF | GHTY I IIN & HIT IATAT
wIET W OATEET I & 0 {F@ 97
srz g f \ay wgrRy Sav gawm
&1 fanw T T weagy  HUOT
HIT TEH AT ATIFT FTTTA FRIT TET
¥ zadr fAgmET F7 F1H AF T
fag & sgrar grat &1 & fmeg
I |

39 ¥ @A 1 AT qF Ag FIAT
g f& fasifaad 1, ¥ Y o
q4T & 3§ AT I F 34 AgaE
qFzTT ° qfedas FgEI ¥ FT &0
Fifenfodq & 39 F wQw F1 FIN
g2 g FF 1 e afk 3 owwd
grat # AN T CHRIT FT SFIET
®IAAT W7 FIT 3 F§ AN T 59
¥ HIATT IETA & AT AT wAGST HT
WY F g 98 www Fr wagfa
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st dro Wyt : gwfy ARy,
w97 JGT 9T gATL TgT & WL F
HIYHT AISHW &0 4 @9 F aw
¥, §q%IT @I & JIL A FAWAT
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Trfeq ag A€y fAaw @r § 1 ag gy
g f& wiztg & W FW O Fren
WIER 99 G9g A1qT 8 a9 WA FI g
Tfoq AT a1 AFH—ag Fe A7 Yfexa
AT & 1 IF AW A AT qFESIHIS O
HIETH W Y VT & 9§ §W &y
A & 1 FA AISTH FT AGE
WIFT T 937 g1 § {737 a9 & w9ga
FT OYFFT & 17 ¥, FEEGUA F
7 OH AL WG FARIT THI T
e ® garw qgfasd faa & g
AT & AN F¥FH Z T4 aT H g
S T 2 B A LG - A

2 AT H R A0 TEHI AT WL E,

g JF & WT 7 IV F1@ S AMRAAT
z Ffwa g9 3w 7 39 WAL FT AT
TFIATHEIT AT oT g d1 a5 &l
T & 1 FF & oW WETE #T Wl
I g | B giEae FHeT ¥ faers
TEr g afew wzde Fwmw ¥ faam
9AT FHH F T FIS 1T AGS
T AT 1 w1 A fae wifaw ag
T TG gEar f& wgagdr & fag
AEHEATT FATT ATH HIT IAH| AT
g31¢ g ar wq ggfamd & 97
foa wed-Auae e § F 91T
AT Fa g dfww @ver, fagen A9
aga @ a3 aF yosfgafese & 9€H
HIS TF FW[ AFTAIT A9 H7 I
Y @ 1§ oaiwg @ fE owie gar
WT AT gELT FOSFNF AT FL HIT
SqTRT 99T FAET ST |

Sar fw &7 o= ¥ F@r g7, AT
dza 30—40 &I & o @ & oA
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#1¢ afada adl wrar s 7 @
g T & ®E F1T AT wE | gy
g fafreed 1 wiw=™ W% Ay
T J AAx w7 g™ fawar § arfe
Ifgq AT ATT AT FH | FAR T
% g€ ¢ @ ¥a< fafawex w©@ I%
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71 AT | AIH KA 2@ |
FrFt F@T & fv sm wfaf=Eg
T S T &, 7 AR AFE g €,
fREY FHEr F AW I ATOF FIS
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X3 & AT 3§ ard &0 acw fHET
FT EATA AgY 14T % agi 9T F19
niEem # FTH T AT AAZT fEHAAT
FA0F M7 aifag @@ § M7 gue
T F AAZL FAT @G & 1 Hgl U<
FIFATIA F STF7 ASgT F  foes
TT FFT AAT AT § AT gEIT ¥y
¥ Fa7T waL VAT §—3ARI 1% AEY
2T & 1

W ag Fra W1 wgar § fv gae
an ¥ Iz gfras H wz g #witdw
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ECEE- AN

AT F L H agl 9T FB AWML
T wET T 1 FAIX FGT ANT F FoeA)-
TFIWA FT ST AW E, WIT SqrAQ
% Sa¥ w16 % = & 1 5@ grE
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Trewma ;T goefegas O A mreEd
AT ST &F | gRrweaT M goefeas
AT & AR F g A1 T FARTT
A & fou g6 $® 7 FTH arvAT
g T FET & | 7@ FAT WA
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AR F GEA F ®d Ag @
I ¥, TW A W AT AEHT
g T8 H|UF JEA @T oMAT g |
T W Owg wwd Agy g fw oouarvgE
AreFy qHEl gweeey g fww w1 wiw
A @E-dg FT ®A AT WT 8
M 7Ey § 1 @1 2, uw T AANT
f& v #1 9ggq aom fw gara A1
Jorg % FEX ¥ IAT AT | TF
TRM @ET @RA ¥ ATE TH F LEIA
dar adY & |®Aar, A faww w@r
Fz fAws wa1 | @Y HwTy WG
g——wa & fufaeev Agv 91, JqWT
97 gr—-fF o® F37 FHar, 99 W
o9 F=4l &1 FaEa fe ggi 9T W
TF HIIFT HIZFE 97 |
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ZT It & foy & g & fufaee<
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wihar & sgr § fs o faw
ST & A/ Wiy g, 99w "9
@ ®X AR ¥ e w@r
g fr faw & s=hgwa amwmT *
q fFar s

MR. CHAIRMAN: I will now put
the motion for consideration of the Bill
to the vote of the House. The ques-

tion is:

“That the Bill further to amend
the Mica Mineg Labour Welfare
Fund Act, 1946, be taken into consi-

deration.”

The motion wasg adopted.
17.00 hrs,

MR, CHAIRMAN: Now we ghall
take up clause by clause consideration

of the Bill.

There are no amendments to Clause

2. The question is:

Bill.’
The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and

the Title were added to the Bill.
SHR] T. ANJIAH: I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

Now Shri Kamla Mishra Madhukar.

st et sy ‘mg e’ (Derd):
auafae #EEd, AW OF S Y

g 5 wgde wifew awgd ) aga
T & 3@ mA wEw fEar
Ok FEw T F e W a@ W
fa=r g AR g o &
fgg garer & &9 aw gar & ar
dfer &hr d&9w, wem sk gw
THEY § A O AaT IR § AR
ey & fF aww FEaml A Qo

“That clause 2 stand part of the

(Amds.) Bill
w1 gg W T oaw@ ¥
WAR WIEHT WG WA ¥ TR
¥ uw FeiEfaa faw amr =mfeg

qr 1

AAGA FT TTAT WO ERAT
IH wAgd ¥ g A, SHwy
foer & swvw H#, S wiasw &
FEEey #, IAR IAATE F e
¥, IAF HFHH *F vy H, I
it F gEeg # oo faw @A
aifge a1 | ST F THW ¥ g8
T AT T 97 | 99 duw S

fe aagd & FOw & faw Fg
g} FTAA qra & AfEw I FTA
FOUAA F A qTAT AT | WS R
meedr g f ot fas o9 gw w7
9T @ 2 @ fegus & g €9
F IqIT @R W g § FIET M
§ oo fo9, wiw N I@ w@gT g
fe aga a0 Frewe g wear
ok =fas Fouor = § AfEw 9w
qq ¥ WAFT WRTHIC $eT gHT & |
N @T IA @ v faeAr arfeg
e fg ag & S99 & & oy
TEGA FT TAT ATH ) FHHT HE
e X war &, " grEf & ¥}
sremr & o F37 2 fF weae a0
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[ wwar fam ‘AywT]
Ffgw + & gamar § 5 ag
oOF I A W FTET agr |
FATHATRY Aol § A FFF g99 8
SAH F@T AT g SAET WA ¥
A P EX AT FOT | AT T
T AR HAT ® S F AT
T FWW I TP T 9L A{T gMT
Fwa A g o zafag @Ed AR
¥ A A ffag

g S ATEFT @I g 399
yEae S am gs & 1 9an
HGTT T &I gET  Tfgg o
AT T ST WEde AN & gt
¥ T A F IAH qT A @A
AR g At A faar ST
Frfed 1 AWy AIEL wT AT WER
faermy

PROF, N. G, RANGA (Guntur): I
wish to congratulate my hon. friend,
Mr. Anjiah, on this Bill. It goes to
the credit of both himself and the
Cong. (I) Party to which I also belong,
that this good fortune should have
come to them to be able to win and
get the whole-hearted support of the
Opposition and from no less 3 person
than Shri Verma who was the Labour
Minister in the previous Government
and who hag been working for wor-
kers and farmers and all the poor
people, for severa] decades,

I am alsp glag that severa) construc-
tive suggestions have been made. |
would like my hon. friend, Mr. Anjiah,
to give serious consideration to two
suggestiong that have been made by
friends from the Opposition as wel] as
from this gide.

One is the establishment of Wage
Board. It would be worthwhile to
constitute one like that. The gecond
suggestion has fallen from the lips of
Mr, M. Anjiah himself that there is a
good case for nationalising this indus-
try. The mica exportg are already
nationalised. I speak subject to correc-
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tion. Production should also be
nationalised. My Ifriend himself has
said that all the figures are manipulat-
ed by these people. So much so that
the production seems to be less and
the export seems to be more., How
will one explain this anomaly? The
only remedy to get over this type of
problem is to nationalise this industry.
If we are nationalising it and at the
same time, we do not have the Wasge
Board, then you allow these workers
to be exploited or to be worked in the
same manner in which they have been
working now. So, it will not serve any
purpose at all Therefore, I want that
these two propositions should be con-
sidered seriously and at an early date.

In the constructive manner in which
the Opposition hag approached this
Bill 1 hope the Government would
appreciate that constructive approach
of the Opposition and would come for-
ward with the necessary Bills that are
needeq in regard to the welfare of
labour, in the next gsession of Parlia-
ment, 1 hope also the Business Advi-
sory Committee would be willing to
spare sufficient time sp that these Bills
woulg be brought forward before the
House and they would come to be
passed in both the Houses of Parlia-
ment.

Y Yo wHTQT : TIAY JTAT FT
Y TAT 379 A & 1 AT AR A7
A1 S0 TATHA FFTY gL ITEY F7Y F914-
argst F¥AT Aferw & | oF FTa F g
TEar g | *gt graA-aEnT g1 @ §,
IS g1 <@ &, fadi &Y fas samy
ST TET §, avs #1 afSs o7 G vy
g agfuegad a H =T ST ETAT R
w19 &1 Sraa g1 3 fa shmdy $fewr atd
gy fafacecfog § a6 fax faai
#1 foar 7a7 & | Exgersw fadi £1 @Y
faar war &1 wga A fws wrfas
T SR § Fga 937 FART I&T AT
g, 71T A &9 ¥ AY &, Aa@wed T
3T I £ A 7% T faw Fr Ar
RFEL FT 777 F 7 T 1 AT AT TG HTAA
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Treatment and other
1 & fe g @) & saRy N gras qdfw
qY fas (9 3 o< 9T R E (S ¥
W TS SEET FT A 4T W7 W@ E
afip g HIs F1  AWASIEST  FEAT
a1y wae gl ¢ | gt e grar
2, uFmvATAENT FOT &, agl gw @0
FysAT 9gar ¥ | gz ua fae) 7Ewd
gW TAF T F T oY R E 1wt
arEs & fag agudgeRz aF F) wE€ @
& | war A Sq qriwariEe & Winy
ITIAT qF  STHT «q7 qq NGAT
ATZHT HET  a®hs & 9y9 ST HIgHT
gaedl &, a8 guzel e @ WY E
& smawr fawarw fewmar § fo sga
wedY farer =13 37 g Q2 wrforer #3901

MR. CHAIRMAN: The question is:

“That the Bil} be passed.
“That the Bill be passed.”

e

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, the teachers are
demonstrating at the Boat Club and
they are demanding better facilities. T
would request the hon. Education
Minister to look into their grievances
and try to solve their problem.

17.10 hrs.

STATUTORY RESOLUTION RE:
MINISTERS’ (ALLOWANCES, MEDI-
CAL TREATMENT AND OTHER
PRIVILEGES) AMENDMENTS
RULES

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
beg to move:

“This House approves the draft

Ministers* (Allowances, Medical
Treatment and other Privileges)
Amendment Rules, 1980 framed

under sub-section (1) of section 11

ances, Medical 402
Privileges) Amdt, Rules

of the Salaries and Allowance; of
Ministers Act, 1952 (568 of 1952) and
laig on the Table of the House on
18th June, 1980.”

This is a very gimple and formal
resolution, which seeks to remove the
anomaly arising out of the adoption
of the Third Pay Commission Report,
whereby the incidental charges which
were given to Class I officers are re-
moved. Rule 9(2) of the Ministers’
(Salaries and Allowances) Rules says:

“Actual travelling expenses limi-
ted to the allowances for inciden-
tals for the time being admissible
to a Government, servant of the
first grade on journey on tour, sub-
ject to the furnishing of the details
of the actual travelling expenses.”

So, under rule 9(2), the incidental
charges which were admissible to the
Ministers were equivalent {o those
which were  admissible to Class I
officers, With the introduction of the
Third Pay Commission Report, the
incidental charges given to the Class
I officers are removed. Instead of
that, a system of TA is introduced
from June 1974 for the entire period
of absence from the headquartens,
starting from the departure to the
return to the headquarters. Since
the incidental charges for Class I
officer, which have been made appli-
cable to Ministers, have been removed,
this Resolution has been brought be-
fore the House.

Rule 11(2) says:

“Every rule made under this Act
after the rcommencement of the
Salaries and Allowances for Mini-
sters Amendment Act, 1977, shall be
laid before each House of Parlia-
ment, and no such rule shall come
into force until it has been appro-
ved, whether with or without modi-
fication, by each House of Parlia-
ment and published by the Central
Government in the Official Gazette.”

Therefore, 1 have moved this Resolu-
tion,
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This Resolution is very simple and
there iz ng financial commitment. On
the contrary, the Ministers will be
getting less than what they were get-
ting previously. For example, tl}e
distance from Delhi to Madras is
2,192 km and the time of journey is
2 days and 40 minutes. If we take
into account the incidental charges
which were admissible for Class 1
officers, namely, 35 paise, for this dist-
ance it will be Rs, 76.65. Under the
new rules, when the incidental charges
are removed, since the DA admissible
to the Ministers is Rs. 30 per day,
for two days it will cume to only
Rs. 60, which means Rs. 16.65 less
than what they were getting earlier.
The distance from Delhi to Bombay
is 1,388 km and the journey time is
24 hours. The incidental charges at
the rate of 35 paise will come to Rs.
48.65, whereas the DA for one day is
only Rs. 30 which means Rs. 18.65 less.
The distance from Delhi to Calcutta
is 1,441 km and the journey time is
one day and ten hours. The inciden-
tdl chargeg at the rate of 35 paise will
come to Rs. 50.40 thereas the DA will
be only Rs. 45, which means a loss of

Rs. 5.40.

So, Sir, in all cases the incidental
charges will be less than what the
Ministers were getting.

This Resolution amends provisions
under Rules 9(1), 10, 13, 17, 24 and
25 of the Ministers’ (Allowances, Medi-
cal Treatment and other Privileges)
Rules, 1957. These are the different
Rules with which this provision of
incidental charges and D.A. is related.

Rule %(b), as I read it, links the
D.A. and incidental charge of the
Ministers with that of the Class 1
officer. Rules 10 and 13 also relate to
it. Rule 17 concerns the D.A. Rules
24 and 25 are regarding the Deputy
Ministers’ salaries etc. So, Sir, this is
a very simple Resolution ang it seeks
to remove the anomaly arising out of
this.
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With these words, Sir, I move the
Resolution’ and I hope that the hon,
Members pf this House will pass it.

PROF. MADHU DANDAVATE
(Rajapur): Let him clarify it is not,
to be implemented with retrospective
effect!

PROF. N. G. RANGA (Guntur):
May I ask for some clarification in-
stead of having to make a speech?
We, Members of Parliament, are given
a daily allowance of Rs. 51|-. I fail
to understand and I do not know why
the Minister has got to be given only
Rs. 31}-. Kindly explain.

MR. CHAIRMAN: Your suggestion
will be welcome there,

(Interruptions).

MR. CHAIRMAN: Motion moved:
“This House approves the draft

Ministers’ (Allowances, Medical
Treatment and other Privileges)
Amendment Rules, 1980, framed

under sub-section (1) of section 11
of the Salaries and Allowances of
Ministers Act, 1952 (58 of 1952) and
laid on the Table of the House on
18 June, 1980.”

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I beg to move:

1. That in the resolution,—
add at the end—

‘subject to the following modi-
fications that: —

(a) in rule 2, in the proposed
rule 9, for “two personal ser-
vants” substitute “one personal

servant’’;

(b) in rule 5, in the proposed
rule 17, after the existing pro-
viso, the tollowing further pro-
viso be inserted, namely: —

“Provided further that the
daily allowances can be claimed
and drawn if the travel and stay
of the Minister is for official pur-
pose only.”; and

(c) in rule 6, in the proposed

rule 24,—for “Central Govern-

ment servant of the first grade”
substitutz ‘Minister”.’
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Mr. Chairman, Sir, this is a Resolu-
tion where the Minister himself feels
some delicacy in moving it. But any-
how I feel that the time has come
when. Ministership is not permanent,
particularly in these days of ayaram
gayaram.

Ministership is not very permanent
and it is not known as to when g Mini-
ster will cease to be a Minister.
Therefore, I do not want Ministers to
get themselves accustomed to Minis-
tership to a considerable extent be-
cause sooner or later z Minister has
to become an ordinary person like any

one of wus., |

Before Independence, Gandhiji was
saying that the Minister should not
take more than Rs. 500 and he himself
was travelling in Second Class. But
Gandhiji’s days were gone, sog you
need not be very much worried about
it.  But anyhow, to set an example,
Ministers must try to lead a very
simple life. In this connection I can-
not understand that whenever a new
Minister occupies a new quarter, more
than Rs. 1.5 lakhs or 2 lakhs are spent
for the furniture. Is it admissible, I
am asking. The reason is, if he re-
mains there for one year or two yeans,
it is very difficult for him to adjust
himself ~afterwards. Therefore, let
him not start like this, let him not
spend from his own pocket, but what-
ever is to be spent in the normal
course, let him spend and live a sim-
ple and happy life rather than a tem-
porary prince’s life,

PROF. N. G. RANGA:
life,

SHRI T. R. SHAMANNA. - Sir, 1
have moved my amendment in three
parts, One is that the Minister now
tan take two servants along with him
In the train. If the Minister is very
Mmuch afraid of being attacked, in-
stgad of one, let him take four. Other-
Wise, let him have only one instead of
two. I do not understand why they
have to travel in first class. He may
require the services of someone. So,
let there be one instead of two with
him.  That is one of my amend-
Ments. T think it is very reasonable.

Luxurious
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If the Minister is afraid of being attac-
ked by somebody, he may take addi-
tional assistance, but otherwise he
should not take more than one person
with him during his travels.

My second amendment is in respect
of Ministers’ allowances, When a
Minister has to go on tour on official
duties, of course he has to 'get his
allowances and all that, but if he goes
on private work or for party work,
he should not be allowed to draw
them. This is a very simple and rea-
sonable amendment. I think it
should not be very difficult to accept
it.

My third amendment is in regard
to Deputy Ministers. After all, you
are not giving them any powers. They
are Ministers for the sake of being
Ministers, but why do you put them
on the level of officers, why not let-
them be equal to Ministers at least
in travelling ? Instead of officers’
scale, let them be given Ministers’
scale.

The whole object, as I have already
stated, is that Ministerg hereafter
should try to lead a simple life and
their work must be more of the nature
of service, than being a Prince or a
Nawab.

I request my amendments may be
accepted.

SHRI CHINTAMANI JENA (Bala-
sore): I rise to support the resblution
moved by the hon. Minister and oppose
the amendments moved by Shri

Shamanna.

I am at a loss to understand why
these amendments have been brought
by the hon. Minister, because he him-
self has said that after they are given
effect to, the daily allowance will be
the same and the incidental charges
will be less than what 5 Class I officer
is now getting. Is a Minister of the
Central Government less in gtatus

than a Class T officer?
AN HON. MEMBER: Equal,

SHRI CHINTAMANI JENA: No..
How can he be equal?
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I apprehend the danger that after
passing this resolution, Ministers will
not go to the various States. Unless
they visit the various parts of the
country, they will not be acquainted
with the problems of the States. If
they are not so acquainted, how can
they solve the problems? So in my
opinion this amendment, which the
hon. Minister has brought, should
have enhanced the DA of the Ministers
and also their incidental charges. The
DA of the Ministers should be increa-
sed so as to make it equal to that
of the MPs since they are primarily
MPs. You might be knowing that
in several States, the Ministers' DA
is much more than that of the Mini-
sters of Central Government. The
Ministers in the States are getting
road mileage. But here there is no
such provision. I agree with  Mr.
Shamanna that the Deputy Ministers
at the Centre are getting less DA as
compared to the Ministers and MPs.
They are getting the same DA as
Class-1 Officers. How can g deputy
Minister or a Minister of State or a
‘Cabinet Minister be equalised with a
Class-I Officer? For journey by trains,
the Ministers should get, double first-
class fare as the incidental charges.

Whenever we request the Ministers
to visit some places, they are reluc-
tant to go. Nowadays, even though
they are treated as State Guesis in the
concerned States, they are to pay tips
in the Circuit House and also to dri-
vers of the cars in which they are tra-
velling and like that, they are spend-
ing about Rs. 50 or 100 in one tour.
They are relutcant to go to  States
because they have to pay something
from their pockets. The result is
that the Ministers do not get acquain-
ted with the problems in the interior
partg of different States and o it be-
comes very difficult to solve the pro-
blems. So, I urge upon the hon. Min-
ister, through you, Mr. Chairman, that
he should enhance the DA and the
incidental chargeg of the Ministers,

st gon at  (adFew)
gwiafe  #EET, A gEIT WA
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fag @t gL § !

Figa} 47 Fa9, So, To &o To
agiy wd, 39 wE gt & |
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# gAd @iz g AAT AT E | 9T AT
uqo qYe AL AT, q7 T+ qEr @l
gig 1w o wEME W@ ¥, I«
FHFL AT FZA LN ¥ zafeg Sast
worgdY agrg g | fe T, AT W
s w01 T AW g R E fF wgwe
T3 §, 89 AN A1 FATRT gfaard &
m W ZA WETT AN AEAR A
T @ 9y azA & fa aqET
FZfT ST | qgY arTd W R qEME F
et C A UK U LR (A BH z«ﬁ:r.
FT qq7 g2<7 E, TAR 9« qsgll
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ai T3d & A0 3 Aaw @ ¥ fag
saeqr Wy mAT qIdr & I TG
& @t 1 AT aF W faaEr g
2 | g3 A1 AG I AEH © fip ga &l
#1 500 3o ATexrE fwady ¥ A7
Foq & 51 8o (AW & 1 I AT EHAT
500 To fRAX §, THH agA WA E!
2 xz o T afz, A« qzeat A
Trg ZY AV ZARI gratftas F81 il
FCR s T azmE F1 dEd g T
TF FZA BEN IER A

FWT N NAv E, ar T
afx ¢ um =0 2,
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ga #, a1 Ne 47 sra, #97 aig A
g, @ W @y, we agl fgeg-
afeqrq HT ATITFIAT Y, T &F H g
Frzc M ofT ovg | #918 wme-age
gt war &, ar o agfad-—waws a7
fx afg gar 1€ Fiw1 #ar g, ar o
aqa fRatas &@a@ § dF@ agsar
AL AT § | g9e qIEAT F ORI
gl &ifeeqoaft 78 <@dr &, swd
THEEAT A B AT Freed I s mfad
oY & 1 9] Ffeegudw
FiFA BW FI QL IW & TAE q¥ AT
FTAT 1 IGAT 17 AR 9FTATE | &
zq gfieegTdls § ad & a1 o3F
@AY AT qAET FIFT 1 FHIT QT FTET
AR ST F

gwrafa wgiew @ o 5 wASAT A7
S T WG EIH UA e g
————
17.30 hrs.

HALF-AN-HOUR DISCUSSION
IvrGR1I oF ANTIBIOTIC DRUGS 1ROM
USA

MR. CHAIRMAN: We now take up
Half-An-Hour Discussion.

Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
Mond Harbour)- Mr, Chairman,
Sir, it is a very serious matter and I
would call it 5 corporate crime of the
cenlury by which American multi-
national drug firms are exporting most
dangerous drugs to different coun-
tries including India.

I convey my thanks to a monthly
Journal published from  California
named “Mother Jomnes”. It hag re-
vealed facts which arc devastaling,
unbelievable and most revealing and
1t is namad as “The Corporate Crime
of the Century”. and the name of the
fecature reveals its contents itself.

The United States multi-national
and tycoons and sharks sell to the
lhird world, specially to India, ship-
loads of defective medical devices,
lethal drugs known as Carcinogens,
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Toxic pesticides, etc. These are con-
sidered to be prohibited and unfit for
Americans themselves,

I read out some extracts from that
It is very important. I quote:

“It involves.. . $ 1.2 billion worth
of unsafe goods overseas every year;
the United States Export-Iimport
Bank, which finances large dumps.”

It says:

“400 lraqis died in 1972 and 5000
were hospitalised after consuming
the by-products of 8000 tons of
wheat and barley coated with an
organic mercury fungicide, whose
use had “"been banned in the U.S.

An undisclosed number of farmers
and over 1000 water buffalos died
suddenly in Egypt after being cx-
posed o leptophos, a chemical pesti-
cide which was never registered for
domestic use by the Environmental
Protection Agency (EPA) but was
expotted to at least 30 countries.

After the Dalkon Shield jntrau-
terineg device killed at least 17 wo-
men in the United States, the manu-
facturer withdrew it from the do-
mestic market. It was sold overas
after the American recall and is still

in common use in  some count-
ries.. °

And perhaps also in this country,

Therc are so many other cases., It
says:

“A synthetic male hormone, which
was found to stunt the growth of
American children, is freely avail-
able in Brazil, where it is recom-
mended as an appetite stimulant for
children. ..”

No doubt, India is on the list, there
also.

“An injectable contraceptive ban-
ned for such use in the United
States because it caused malignant
tumors in beagles and monkeys, is
sold by in 70 other countries where
it i; widely used in U.S.—sponsored
population control programs,
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Most dumps, however, are prefor-
med quietly, the product moving
unnoticed in the fast flow of normal
trade between nations. And dump-
ing is not limited to chemicals and
consumer products... Even entire
technologies are dumped. Nuclear
power, which seems certain to
receive a ‘hazardous’ classification
before long in the U.S. is today
being dumped on energy-starved
nations like the Philippines and
India.”

““‘India” is
further says:

“Early in our investigation, how-
ever, we discovered that exposing
dumpers was more challenging than
we thought it would be. ‘That are
really smugglers’ said one of our
team in a story meeting. ‘The only
difference between drug smugglers
and dumpers is that the products are
usually moving in opposite direc-
tions.” ”’

“There iz another difference: the
government protects dumpers...”

Here, I would like to ask the hon.
Minister to enlighten us as much as
possible. Does the hon. Health Mini-
ster know that the black and white
T.V. poses radiation hazard? The
colour T.V. poses much greater radia-
tion hazard. It has been proved by
an experiment conducted in the Pris-

clearly stated here. It

ton University in America. Why is
it that the Government is going
in for colour T.V.? We dc¢ not

know.

“...government protection afford-
ed to dumpers goes way beyond this
kind of cover.

Although the botiom line motive
is always profit, hazardous products
are dumped to solve different pro-
blems. For non-manufacturers—
wholesalers, retailers, brokers, im-
porters,...” etc.

We. would like the Hon. Minister to
enhg}?ten us as to what is happening
40 this country—how it is going.

AUGUST 4, 1980
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The Tribune, which is one of the
leading and oldest papers of the coun.
try has done a magnificent job and
has stated: in the Editorial of 2nd
January 1980:

“I¢ is, therefore logical to con-
clude that when such ‘“unsafe”
products cannot be exported, the
Indian subsidiaries of these multi-
nationalg engage themselves in pro-
ducing them locally. What is worse,
the hold of the foreign private capi.
tal on Indian industries, including
drug firms, has not relaxed despite
the enactment of the Foreign Ex-
change Regulation Act”.

You can try to get a copy of 2nd
January 1980°g Tribune.

Three giant U.S. multi-national
firms had to withdraw five hundred
products,—pesticides etc.—from the
U.S. market under pressure, but ex-
port to the third world, including
India, continued. The U.S. President
has absolute power, only through an
executive order, to stop this dangerous
game with human life, but he did not
do it. He does not propose to do it
either because of the so-called U.S.
balance of trade—because hiz justifi-
cation is that the trade deficit is 25
billion dollars a year: The U.S.
President can put this on the commo-
dity lists, making exportation illegal.
But Mr. Carter except mumbling a
few words, did nothing:

“Carter has mumbled a word or
two about the ethics of exporting;
he clearly does not consider the use
of safe products a human right for
non-Americans. In fact, his actions
on this matter have pleased the
most  conservative pro-dumping
forces.

They are supposed to be our friends!
Now we come to another quotation:
‘“...foreign governments are noti-
fied whenever a product is banned,
deregulated, suspended or cancelled
by an American regulatory agency-
The notification system is handled
by the State Department, whose
policy statement on the subject
reads:
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‘No country should establish itself
as the arbiter of others’ health and
safety standards. Individual gov-
ernments are generally in the best
position to establish standards of
public health and safety.

Based on this judgment, an un-
wieldy and ineffective notification
procedure allegedly places announ-
cements in the hands of the proper
foreign government officials, telling
them s certain drug has been found
to be toxic or that babies have
strangled in particular brands of

cribs.”

“In fact, the countries where
most of our banned and hazardous
products are dumped lack regula-
tory agencies, testing laboratories or
well-staffed customs departments”.

So, this is the position. We are buy-
ing products which are nothing but
poison. And then, Sir, it says:

“Global corporations, with +{heir
worldwide network of subsidiaries,
high technology and marketing sys-
tems, far outstrip the puny regula-
tory efforts of a government that
considers corporate crime 5 minor
nuisance at worst.

Dumping must be clearly defined
by statute and one term, such as
‘illegal for export’ should be appli-
ed to... products found to be too
dangerous for use... anywhere.

... the benefits fay outweigh the
risks in other countries—for exam-
ple, certain drugs used to treat tro-
pical diseases or pesticides used to
kill the malaria-carrying mosquito,
In such cases, when the foreign
government is apprised of the risk,
the products should be cleared for
export to that country only.”

I.Can lend the article to the Hon.
Minister.

Then, again:

“Germany dumps at least as many
toxic pesticides....and no nation
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on earth can match Switzerland for
durhping baby formula. However,
the assumption that foreign buyers
will import known toxins and re-
cognised lethal products from one
country when they can’t get them
from another is patently ridiculous.”

“The U.S. government and U.S.
drug companies maintain a syste-
matic and intentional double
standard for the sale of contracep-
tives. Unsafe IUDs, dangerous
high-estrogen birth control pills...

etc., etc.

It is a very, ver, serious maatter. In
fact, we are playing with the lives of
the people.

MR. CHAIRMAN:
conclude.

SHRI JYOTIRMOY BOSU: 1 will
take a little more time.

MR. CHAIRMAN: I thought your
notice was about anti-biotic drugs...

SHRI JYOTIRMOY BOSU: Who
says I am not talking about that?

SHRI K. P. TUNNIKRISHNAN
(Badagara): He ig emphasizing on
ICUD.

SHRI JYOMIRMOY BOSU: “Ban-
gladeshi Baby Blues”.

“There used to be a joke that an
aspirin could keep you from getting
pregnant—if you held it between
your knees. Now, there is a new
twist; birth control pills can help
you get pregnant—if you take them

Please try to

as part of one of AID’s Third
World ‘contraceptive inundation’
programs.

“The inundation strategy means
that every woman can get pills,
whether she needs them or not.
About 90 per cent of the women
receiving AID pills in Bangla-
desh...” etc., etc,

“Dr. Henry Mosley, a john Hop-
kins University professor, who has
studied AID’s inundation approach
in Bangladesh believes that the pos-
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sibility of a pill-induced population
explosion is ‘a matter of some con-
cern’.”

That is how those American giants
are marketing the most dangerous and
fatal things which they cannot sell in
their own country. Such is the case
with UK., Germany Switzerland and
many other Capitalist countries,

Against one, for example, Upjohn
Company, there are serious charges.
There are other such companies also.

I will come since you have rung
the bell, to the important things.

“There has been a tendency in re-
cent years...” The American Cyana-
mid and Pfizer also.

“...for producers of p.stcides or
other banned and heavily restiioted
products to move 'their production
facilities abroad. For years, Hercu-
les Inc. has produced toxaphene in
Nicaragua, and American Cyanamid
Co., announced il has buiit a pesti-
cide plant in Brazil...”

That is how they are operating. It is
horrifying to hear.

I wag away to Calcutta and a man
from pfizer Companyv, called shah.
came Lo my house, and because he
could not see me, he left a letter try-
ing to pressurize me, trying to mislead
me. I have given notice of a privi-
lege motion against him. It is a very
servious matter, That is how the
multi-nationals are operating—thro-
ugh lobbies and pressure lobbies.

AN HON. MEMBER: It is better
not to go to his house.

SHRI JYOTIRMOY BOSU: I would
like to ask the Minister how many
times he has been intimateg by the
U.S. Government, the German Gov-
ernment and the Governments in
othepr capitalist countries about the
undesirability of the use of certain
drugs and gadgets.

There is a U.S. Senate Committee.
This is form the Lok Sabha Debates,
11th April, 1978, page 203;
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“Over-charging by U.S. Pharma.
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in U.S. Courts:
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“Following the report of g
Committee of the U.S. Senate, jt
came to the notice of the Gov.
ernment of India in 1969 that six
U.S. drug companies, Namely,
Pfizer, Cyanamid, Squibb Bristol
Mayors, Upjohn and Olin had
allegedly entereq into a conspi-
racy in concerted price fixation
of certain Broad Spectrum Anti-
bioticg and thereby hadq over-
charged the domestic as well g3
the overseas purchasers of the
same during the period 1954—86T,
Government of India had filed a
civil guit in U.S. courtg against
all the six companies on 11th
October, 1974. The U.S. Supreme
Court hag ruleg that a foreign
Nation ig 2alsp a ‘person’ within
the meaning of the Clayton Act,
enabling the nation to sue for
damages. Damage  brief  will
have to be fileg in the U.S. courts
by the Government of India.”

1 would like the Minister to reply
as to what has happened to this case
ang what the present position is.

I ¢come to thig loot by the compa-
nies—J will not take much time; I
will take two more minutes. Remit-
tances abroad.. ..

MR. CHAIRMAN: You have al-
ready taken 15 minutes.

SHRI JYOTIRMOY BOSU: I will
take two more minutes. It jg nice to
see you in the Chair for the first
time.

MR. CHAIRMAN: That means, you
are not in the House many times.

SHRI JYOTIRMOY BOSU. ‘Chair’
and ‘House’ are different—‘elevated’
and ‘downgraded’.

“Remittances abroad by way Of,
imports. dividends, royalty and
others and exports of Indian gubsi-
diaries of foreign companies during
1978-79."

Come to the American company,
Pfizer Ltd.
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Pfizer 1978-79 in lakks.
Imports . . . . . . . . - Rs. 52:15

Dividend .
Technical fee & interest . . .

Total outflow . . . o .

Exparts of Indian subsidiaries .
Ang(%;:ﬁ:’:‘)i Ledrsg Co.
Total outflow
Exports . . . . .
Ciba Geigy of India
Total outflow . . N
Exports . . . - . .

UK firms

Alkali & Chemicals Corporationo f India Ltd.

Total outflow . . . .

Exports . . . . .
Boots Co. (India ) Lid.

Total outflow . . .

Exports . .

Burroughs Wellcome & Co. (India) Pyt. Ltd.
Same situation.

Glaxo Laboratories

Total outflow . .
Exports . . . . . .

. . . . Rs, 87-88
. . . . Ras. 0°g1

. . . Rs. 140°94

. . . . Rs. 58- 20

- . N . Rs. 1470
* . . « Rs. 553

. . . Rs. 44916
. . Rs. 61-82

. . . . Rs. 369-44
. . . . Rs. 14'76

. . » Rs, 903'76
. Rs, 4744
. . . . Rs. 239'44
. . Rs. 176:84

-—

Then there are the May & Baker, Whiffens India Ltd.,, Cyanamid India Ltd., Parke Davis,

Wyetch Laboratories, ctc. etc.

I come to the profits of Pfizers. In
1976.77 their assetg were worth Rs.
2381.09 lakhs. In 1978-79 it sharply
rose to Rs. 2685.63 lakhs. Their pro-
fits in 1976-77 were Rs. 664.68 lakhs
and in 1978-79 it jumped to Rs.
732.98 lakhs,

I would also like the hon. Minister
o tell us what steps has he taken
8gainst those who overproduced their

products—produced beyond their
licensed capacity. I would expect
that you will give the correct facts
and the truth in your reply.

Thank you, Mr. Chairman, I would
very much like to see you again in
the Chair,

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARA-
NAND): The hon. Member has made
a very wide study regarding the mis-
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chiet of the foreign multi-national
companies. He has produced many
things before the House for which
the House must be very seriously
concerned. He has gpoken about
posticide and . . .

SHRI JYOTIRMOY BOSU: Anti-
biotics,

SHRI B. SHANKARANAND: I will
come to that. Posticides and mostly
the toxic pesticides. Then he spoke
about the health hazard by radiation
by black and white TV and colour
TV. He has spoken about all sorts
of exports by these multinational
companies.

Though he hag revealed many in-
{eresting facts about the foreign
companies, he did not bring out the
expecteq information which we were
expecting that he would revea] some-
thing; about the US dompanies re-
garding the export of their anti-
biotics to India becauge the half-an-
hour discussion mainly .pertains . to
that_ ...

SHR]I JYOTIRMOY BOSU: I have
said it. You kindly give ug the reply
on the case that was filed in the Sup-
reme Court on 11th October 1974
under the Clayton Act. Tf you give
a reply you will cover a big, big field
of anti-biotics,

SHRI B. SHANKARANAND: 1
do not dispute the fact that he has
brought it to the nctice of the House.

But since the discussion raised in
the House mainly pertaing to the
question of anti-biotics, to keep it
distinct and straight I should gay
that we have not been importing
much from the United States. As far
ag antibiotics are concerned, at the
moment, I must 1eil you the things

which we have Been importing from
the U.S.

Sir, the total value of the anti-
biotics importeg into the country
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during the lasy three years, that is
for 1977-78, 1978-79 and 1979-80 was
Rs. 17.02 crores, Rs. 17.80 crores and
Rs. 22.20 crore respectively. It may
be seen that ag against this tota]
value of imports, ‘the value of anti-

. biotics drugs that have been impor-

ted from U.S. constituted only gbout
4 per cent in 1977.78.

SHRI JYOTIRMOY BOSU: What
about those producing under licen-
sing by M/s, Pfizer-—how much are
they allowed to produce under the
licensing? (Interruptions).

SHRI B. SHANKARANAND: In
1978-79, it was about 0.6 per cent, in
1979-8C it was sbout 2 per cent. The
anti-biotics imported 'from U.S. are:

1. Neomycin sulphate;

2 Centamycin gulphate;

3. Ccloremphenycol Powder;
4. Streptomycin sulphate;

. Polymycin;

5

6. Bacitracin;
7. Triacetyl Oleandorycin;
8

Erythromycin Stearate, etc.

Sir, 18 consignments of the: antr-
biotics were importedq from U.S
during the last three years and, of
these samples were drawn...(In-
terruptions).

SHRI JYOTIRMOY BOSU: W?lat'
is the production under their licensing
within India?

MR. CHAIRMAN: Let him complete’
his reply. We are running against
time.

SHRI B. SHANKARANAND: Of
these, samples were drawn for test
from 10 consignments and found to b¢
of standard quality, they were mail”
ly the products of well known manw
facturers, such ag the Pfizers, the
Sherring Corporation, Upjohns and
Abbotts. Mainly, these are the co™
panies which are producing antibio®
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ties. And we have been importing
them. I wish hon. Members should
have been able to bring something
which directly affected the Indian
people. ..(Interruptions) About anti-
piotics, I am saying. He did not speak
anything about antibiotics.

SHRI JYOTIRMOY BOSU: What
happened ta the petition of 11th
October filed before the court? And
I put to you the question; Foreign
governments are notified whenever an
antibiotic ijs banned, deregulated, sus-
pended. .. (Interruptions)

SHRI K. P. UNNIKRISHNAN: This
relates to the Drug Control Regula-
tion. That is the main thrust. Other-
wise, we would have gone to the Pet-
roleum and Chemicals Ministry. I am
sorry the hon. Minister has not fol-
lowed the argument of Shri Bosu be-
cause he ran at such speed that per-
haps it was diffjgult for him {o follow
his argument. But the main thrust
of what I have been able to understand
is this it relates to your Ministry in
terms of drugs control. So, his main
argument is that certain drugs, anti-
bioticg wand other products are being
produced here which are not allowed
to be produced by the same companies
elsewhere. You have to give gn answer
to that.

SHRI JYOTIRMOY BOSU: Sir. I
must seek your protection. I have
put a specific question. Foreign gov-
ernmentg are notifieg whenever certain
antibiotics are banned and so on. I
want to know how many times India
has been jnformed by the Governments
In the USA, West Germany, Switzer-
land anq Italy?

MR. CHAIRMAN: The hon. Minister
Mmay please deal with that.

PROF, MADHU DANDAVATE
(Rajapur); What about import of
cthemicals? (Interruptions)

MR. CHAIRMAN: The hon. Minister
hag already noted it.
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SHRI B. SHANKARANAND: I can
understand Prof. Dandavate speaking
always in chemicals and physical
terms, becauge that it his profession.

MR. CHAIRMAN: What the hon’bl&
Member wants to know is whether
Government has any policy with re-
gard to controlling the importatjon or
manufacture of these drugs.

SHRI B. SHANKARANAND: As
far as Health Miistry is concerned we
come into the picture as far ag testing
part is concerned for human consump-
tion in this country. Licensing ig not
the concern of my Ministry.

MR. CHAIRMAN: What is being
asked is; Whether it has been found
to be dangerous or not?

SHRI B. SHANKARANAND: Sir, it
ig a very important question because
anti-biotics are used here in this coun-
try for the health of the people. So
far as the experience of the Health
Ministry is concerned. ..

SHRI JYOTIRMOY BOSU: Mr.
Chairman, I rise on a point of order.
My point of order jg that in Half-an-
Hour discussion specific questions are
asked. I have put a specific qugstion
that in the United States legislature
have devised a system whereby foreign
governmentg are notified whenever a
product is banned, suspended or can-
celled. .. (Interruptions). I would
like to know on how many occasions
you have received intimation from
United States of America, West Ger-
many and other countries which
export drugs and chemicals from this
country.

SHRI B. SHANKARANAND: I can
only say that since the matter under
consideration before the Houge is
mainly concerned with anti-bioticg the
Government of Indig ig not aware ol
any banned anti-biotics and.the ques-
tion of information by the United
States government to the Indian gov-
ernment does not arise because no
anti-biotic has been bann&d Ly the
government-—the one which we are
importing. So, the question doeg not
arise,
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AN HON’BLE MEMBER: The ques-

tion is about exporting.
(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, it
is my fault. I have not been able to
explain. There is a law which says
that United Stateg government have
to notify foreign governments when-
ever a product is banned (Interrup-
tions)

SHRI B. SHANKARANAND; There
is a wide range of drugs and anti-
‘bioticg form a very small part of it.
1 am not concerned wiath... (Inter-
Tuptions)

MR. CHAIRMAN: 1t js a very im-
portant matter. Let us give a patient
hearing to the Minister.

SHRI B. SHANKARANAND: Sir,
under the provisions of Drugs and
Cosmeticg Act contrpl over the im-
port of drugs is exercised by the
Central Government. For thig pur-
pose imports of drugs into thig coun-
try are restricted only to certain spe-
cific points of entry. Offices of the
Central Drugs Standardg Control or-
ganisation have been set-up at the
ports of Bombay, Calcutta, Madras,
Coehin and Vishakhapatnam and these
offices exercise control over the quali-
ty of imported drugs by drawing
samples from the imported consign-
ments and having them tested.

Here I may mention that a number
of anti-biotics have been canalised
through the State. Chemicalgy and
Pharmaceuticals Corporation of India,
a subsidiary of the State Trading Cor-
poratoin ang the value of anti-biotics
imported during the last year is about
60 per cent... Thig I am giving as
additional information because my
friend has not raised any relevant
issues. The House may think that
I am giving something elge which has
not been asked by the Member but I
am purposely giving the information
because the hon'ble Member did not
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raige anything about the anti-biotics
in the House.

fl

SHRI CHINTAMANI JENA (Bala-
sore): Sir, I rise on a point of order.
This i Half-an-Hour discussion and
Started at 5.30 P.M. Please see Rule
55, sub-rule (5). It is already 6 O’clock.
I want g guidance from you. Is it to
be discussed for 30 minutes only or
more than that? I want a categorical
ruling from you. Sir, what is happen-
ing here? In the Assemblieg and here
also half gn hour means half an hour
and this discussion should not go on
for more than half-an-hour. 1 request
you to give a categorical ruling on thig
point.

MR. CHAIRMAN: I think, ysually,
the practice is not to raise such ob-
Jection until the subject is over. 1
am sure the hon. Member does not
press for it. I now call Mr. Chitta
Basu to put a question.

SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, my question will
be very specific and I want an answer
which will also be specific. The Minis-
ter has admitted that we are import-
ing anti-biotics from the United Stateg
of America. He has given certain
figureg also. Now, Sir, my question in
this regard is this. There are general
apprehensions throughout the country
that the multinationals of the United
States of America dump medicines
and drugs which are not fit to be
consumed in their own country, on
developing countries and under-deve-
loped countries. And India is one such
country where such dumpings take
place In view of gll this, may I know
whether Government proposes to take
any steps by which we can do away
with the import of such drugs from the
United States of America? Do they
propose to impose certain strict restric-
tions on the question of getting me-
dicines and drugs from such multina-
tional? This ig number one. And
the facts according to me are these.
The import of drugs goes on increas-
ing. I wil] cite some figures. In 1976-
77 the import of drugs in general was
of the order of Rs. §2 crores, It has
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gone up to Rs. 150 croves in the year
1978-79. That means, import of drugs
from foreign countrieg has increased
by about 100 per cent. Therefore there

is regular and steady increase in im- -

ports. On the other hand, the pro-
duction of indigenous drugs is not at
a level which is commensurate with
imports. Indigenous production rose
from Rs. 150 crores in 1976-77 to
Rs. 200 erores in 1978-79, an increase
of 33 per cent, whereas, import has
increased to the extent of 100 per cent.
In view of this, it is clear, our de-
pendence on foreign drugs goeg on
increasing. According to my figureS;
the dependence on imports was 35
per cent in the year 1976-77 and it has
gone up to 45 per cent in the year
1978-79. There is a propensity on the
part of the Government to meet the
requirementg of drugs by importing
more and more drugs from outside
the country. Would the Government
take steps tp see that importg ar®
curtailed and indigenous production is
increased and self-sufficiency in tB®
production of drugg is attained? These
are my questions. -

SHR1 JANARDHANA POOJARY
(Mangalore): Sir, I will not ela-
borate. I will just put questions. First,
1 want to know whether the Govern-
ment is going to bring a comprehen-
sive Bill on drug abuse. Second ques-
tion is: whether the Government is
going to introduce partial decontrol of
drugs and the third question I would
like to ask is whether the Govern-
ment ig thinking of giving exemption
in customg duty on the imported anti-
biotic drugs. My last question is whe-
ther the Government is going to pro-
vide antibiotic drugs at a reasonable
price. Wild allegations have been
made saying that the Indian people
have been used ag guinea-pigg for
conducting tests of these foreign drugs.
I would like to know whether steps
have been taken to prevent such tests
on Indian people. These are my ques-
tions.

e fawrr qreer (IRAYT) ¢
ZATX oy ¥ o oTofeRT g3 amA ¥

(HAH)

fag A 515 &Y & 7 & 1 fegaw
arfeaa By ferady 7 § + sasY grow
fagraae § | 99 ¥ aaw 91X wTma
Taray # 9 foE § 3w® I 51 w0y
TG | g ¥ ag £37 9ar § fx foad
wefani sgi v @ ¢ fafaq iy
FAFT IQqTIT AT @I § | fmafaa &
FT HIE IR FEY gHT 1977-78 ®
g WY 39 ¥ ®Fr vWr ¥ 1 w0 oF av
ag w¢7 71 & O Sfafem & fag snae
Fdgd s A M E g & fag
WEEY dARedS, 3 F § Wit Ag
TEat ®7 NI F AU a@ 7Y
A TR AL E 1 w1 wWT 52 9
9T 6323 & fa Jfafes & fgemic
aifas v & ggr & g0 w7 famw W
g %X a¥ 1878-79 F1 A famd
¥ arfufegs SWET MWW ¥ AN
qTET |

Td TTF qAT GBI HgdT g fw
FHIR T IWTEA g9 1T mw § W
T T W E M 88 avs ot & fa
g9 A AW ¥ J19 giHE #T @ E
ag fadarwre € | & wew AT s1gar
g

ZAR agT TF T T wI E |
gH qar AEY 9 FT £ @ | agT @
Targdt 9%, ¢ amfrag FIw qw
tadel ¥ Trw o7 & € ¥ i fanf
fadtg S1C0f § & O 98 Q7 € 78
R wfew @A AW ¥ F w99 @
& STwI SoEA fear arar &, dar
¥t ? MR 7w @ fa foes T
faazatde ¥ oF ¥9 g foar mr
ot § @ ot 3 fgaiw fa 9z daic
ol 47 JarRT @ § oA gt
feadce 2wt § v FT <HFY T W7
T et ¥ oV xw qad A
NWMEagPrat @z A X sl
TN 9Ee § | M o e fafaeedy
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2 e A ¥ew fafaeedy @ Qar wrgm
qear § fe g At F srow ¥ Ffedns
% ¥ | fgrgma T3 amifeay fafads
o grog farnsae € | ST 9 1954
¥ Y 9 #OT 'qaT @9 foar g
T IFET Fwrar qr 1+ fgw wfs
fer 28 w@aw Ay A AT @ §
fadwit & v swro FEWEET &7 "o
%@ & | WY gg Wt SAa € fF gail
o F awer qEEAT Fr AT Ty
TS FY AR & {5 agi gt a5
TATEat -9 W E | gEF fawrs W
FrE arXArE af @ § 1 g AR
T AT #T AT AT AT FY avg
g & AT AT fa
fggzara ¥ smg S9Tg 9% gEY argifesy
winfaat & gfae amg s 5 g
wred fawrr 7 § 21 2 A 3R >
Traqar g 7

fa2ei & foq  zargd ax Q& ammr
Y UL ¥ ITFT YT IIAT AT I A
¥ 1T FAT F7 IR ? AT e TITSAT
far mt we2d € o fom ox fadwi ®
Qg AT & 71 § 2 TR agE G W
T M A FHIAT AT G, IEP
FIF ATTH T §3A FLITL F4T &%
@, T AT gH FOT | gy F Au
fre amd ¥ @1 7 aar A9 fa=x
AT TR AT TN g afe grar sw ¥
Far srfe g€ § o

SHRI B. SHANKARANAND:, Sir,
the hon. Members, including Shri
Chitta Basu, I would not say have
merely repeated hon, Member Shri
Jyotirmoy Bosu's arguments, because
they have said something else also,
but only about the drugs in general.
May I again say that today’s half-an-
hour discussion is about the antibio-
tics; it ig not a discussion about the
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drugs in general. They do not ask
anything about the antibiotics. What
can I say? ... (Interruptions),

SHRI JYOTIRMOY BOSU: I have
said, but if you have not understood...

SHRI B. SHANKARANAND: I have
understood. The hon Member said
about the qumping of the drugs ..

SHRI K. P. UNNIKRISHNAN:
Antibiotics.

MR. CHAIRMAN: You may read
those guestions as relating to antibio-
fics and deal with them,

SHRI B. SHANKARANAND: I do
not say that it is not a drug. The
term ‘drug’ covers a wide range. The
hon. Member should have brought to
my notice any antibiotic drug which
has been banned in USA and has been
dumped in thig country. I would
have understood that. I am not at
the moment concerned with other
drugs ... (Interruptions).

A question was asked if we could
do away with such imports. Sir, no
drug can be imported in this country
and can be prescribed for the patients
unless it is certified by the Drug Con-
troller of India that it is safe for con-
sumption. If the hon. Member has
got any information that a drug with-
out the certification of the Drug Con-
troller is being used or experimented
upon in this country, we will certain-
ly taken necessary action if it is
brought to our notice.

SHRI JYOTIRMOY BOSU: Sir, he
has still not followed the line of argu-
ments in relation to the antibiotics.

“MR. CHAIRMAN: He has under-
stood; he is answering in his own way.

SHRI B. SHANKARANAND: I have
understood. Shri Poojary  asked
about the Government's intention of
bringing forward a comprehensive bill
for this. At the moment, the Govern-
ment has no such intention of bring-
ing any comprehensive bill based
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on thhe allegations of the hon.
Members made in this House unless
the Government have some factual
information and come to the conclu-
sion that the present policy of the
Government is going  against the
health of the nation. Then, we will
definitely take steps in bringing a
bill if we find it necessary.

Shri Poojary also asked about
exemption of customs quty on antibio-
tics. We have already said that there
is exemption on life saving drugs
which are certified as essential for life
saving. Shri Poojary also mentioned
that many drugs are being used on
Indians as pguinea-pigs. Oof course.
Mr. Jvotirmoy Bosu made this allega-
tion some time ago, in the House also.
I had said that no drug was being
made use of for the purpose of
research, as if Indians were being
used as guinea-pigs.

Shri Ram Vilas Paswan Shastriji

has asked about the production of
anti-biotics at Pimpri. (Interrup-
tions) . ) vl

AN HON. MEMBER: He is not a
Shastri.

SHRI B. SHANKARANAND: I am
sorry. I wish he becomeg a Shastri.
I can give him a degree of ‘Shastri’,
being the Education Minister. He
read out some extracts from, I think,
an annual report of the Pimpri fac-
tory of Hindustan Anti-Biotics. The
manufacture sale and distribution are
not the work of the Health Ministry.

MR, CHAIRMAN: It is of the Min-
istry of Petroleum & Chemicals.

SHRI B. SHANKARANAND. Still
1 am willing to say ...

"SHRI K. P. UNNIKRISHNAN: You
have something to do with drugs, I
Suppose,
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SHRI B. SHANKARANAND: Defi-
nitely; I have to do. I can only look

into the suggestions made by the hon;
Members in t4s case.
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SHRI B, SHANKARANAND: I do
not know if he hag some notion about
adulteration. Whether adulteration
has any relation with the manufac-
ture of drugs, is a different matter.
Whether you produce in bulk or pro-
duce much more than what you want,
if adulteration ig to take place, the
business people will take advantage
of this adulteration. It has nothing to
do with this. But if it is due only to
the shortage of manufacture, Govern-
ment will look into these matters,

MR. CHAIRMAN: The House now
stands adjourned till tomorrow.

18.18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 5, 1980/Sravana 14, 1902
(Saka).





